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{TAMIL NADU] ACT No. XXXV OF 1958
[Tve }(TAMIL NADU) PANGI{AYA}‘S Act, 1958).

(Keceived the assent of the President on the 221d January
1959 ; first published in the Fort St. George Gazette
%‘ggr;zordinary on the 30th January 1959 (Magha 10,
M].

~An Act to make better provision for the organization

of village and town panchayats and for the con-
stitution of panchayat union councils.

WHEREAS - it  is necessary in the national interest that the
production of food should be increased progressively from
year to year so as to keep pace with the growth of popu-
lation and that the growth of population should be brought
under ¢ontrol ; '

——— .

1 These vmrds were substituted for the word “¢ Madras ™ by‘ the
Tamil NMadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 Por Statement of Objects and Reasons, see Fort St. George -
Fazette Extraordinary, dated the 2nd September 1958, Part IV-A,

I.’ages 405 to 414.

This Act was extended to the transferred territery by section 3 (1)
of the Tamil Nadu Panchayats( Extension to Transferred Territory) .
and Pauchayat Union Councils (Special Provisions for First Consti-
tution) Amendment Act, 1961 (Tamil Nadu Act 27 of 1961), subject

" to the provisions of sub-section (2) of the latter Act, repealing the

corresponding law in force in that territory.

This Act was extended to the added territery by section 4 (1) of
she Tamil Nadu District Development Councils and Panchayats
(Extension to Added Territory) Act, 1961 (Tamil Nadu Act 28 of
1961), subject to the provisions of sub-section (2} of the latter Act,
repealing the corresponding law in force in that territory.

By virtue of section 35 (i) of the Tamil Nadu Town and Country
Planning Act, 1971 (Tamil Nadu Act 35 of 1972) any development
plan prepared under the said Act may, inter alia, provide for the
suspension, restriction or modification of any provision in the Tamil
Nadu Panchayats Act, 1958 (Tamil Nadu Act XXV of 1958) so
far as may be necessary for the proper carrying out of such develop~

ment plan. :
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WHEREAS the measures designed to secure these two
national purposes depend for their successful implementa- -

- tion on their being undertaken as part of a comprehensive

programme of n.easures designed to promote rural employ-

“ment, to improv: rural living conditions, to provide cultural

and recreational facilities in rural areas, and thus to raise
the standard of living of the rural people;

WHEREAS ' such a comprehensive programme of measures
has been framed and is embodied in the National Exten-

. sion Service Scheme of Community Development, and,

in pursuance of such scheme, various services are being
organised, works constructed and other facilities provided
in rural areas ; |

v

 WHEREAS a stage has been reached when statutory. pfo- |

~ vision has to be made for the setting up of local adminis-

Short title,
extent and
commence-
ment,

trative organisations in rural areas so as to be capable of
undertaking and discharging the responsibility for effi-
cient maintenance and further progressive development
-of the services, works and other facilities aforesaid ;

AND WHEREAS it is a Directive Principle of State Policy
embodied in the Constitution that the State should take.
steps to organise village panchayats and endow them with
such powers and authority as may be necessary to enable
them to function as units of self-government; :

BE it enacted in the Ninth Year of the Republic of India
as follows =~ -

CHAPTER J—PRELIMINARY.

I. (1) This Act may be called the ¢*[Tamil Nadu] Pan.
chayats Act, 1958. " ‘

(2) It extends to the whole of the 2[Staie of Tamil
Nadu] except (i) the City of Madras, (ii) the municipali-
ties governed by the *[Tamil Nadu] District Municipalities
Act, 1920 ({Tamil Nadu] Act V of 1920), (iii) the canton-
ments governed by the Cantonments Act, 1924 (Cential
Act II of 1924), and (iv) the townships governed by the
Mettur Township Act, 1940 (YTamil Nadu] Act XI of
1940), the Courtaliam Township Act, 1954 (}[Tamil Nadu]
Act XVI of 1954) and the Bhavanisagar Township Act
1954 (}[Tamil Nadu] Act XXV of 1954),

1 These words were substituted for the word - Madras * by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969

2This expressinon was substituted for the expression ‘“ State of
Madras ”* by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amende
ment) Order, 1969, ,
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{3) It shall come into force on such date*, not being
later than the 2nd day of October 1961, as the Government
may, by notification, appoint ; and different dates may be
appointed for different provisions of this Act or for djffe-
rent areas. - - |

2. In this Act, valess there is anything repugnant in Definitions,
the subject or context— : -

(1) *building ’> includes a "ouse, out-house, ten’,
stable, latrine, shec, hut, wall (other than a boun-
dary wall not exce:ding eight feet in height) and any
other such struct. re, whether of masonr«, bricks, wood,
mud, metal or any other material whatsoever;

(2) *casual vacancy’ means a v.cancy occirring
otherw;se than by efflux of time and °casual election”
means an ¢lection held to fill a casual vacancy;

(3) ‘Chairman’ means the Chairman of the
i"anchayat Union Council ; - . |

(4)  Collector * means the Collector of the revenue
district ; » | " o
| (5) ¢ cominissioner > means the commissioner of the
panchayat union ; e
" (6) ‘company’ means a colupany as defined in
‘the Companies Act, 1956 (Central Act I of 1956)-and in-
cludes a foreign company within the meaning of section
591 of that Act ; | |

(7) “ district” means the revenue distiict referred
to in sub-section (1) of section 3 of the “[Tamil Nadu]
District Development Councils Act, 1958, or the local
area constituted into a district under sub-section (2) of - -
that section as altered by the notifications, if any, issued
under sub-section (3) of the same section ; o

| (8) “District Development Council® means the
District Development Council established under the
1[Tamil Nadu] District Development Councils Act, 1958;

1 These words were substituted for the word ‘“ Madras* by the
famil Nadu Adaptation of Laws Order, 3989, as amended by-the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

* In all the areas of the State except in- the Kanyakumari district
and the Shencottah taluk of the Tirunelveli district-—
(i) sections 1 and 196 came into force on the 31st day of January
1959 ; and , ~
- (i) the remaining provisions came into force on the [st day of
January 1960. '
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11125](8-A) ¢ drain * means a fain or storm water drain.

and Water tables, chutes, and the side drain exclusively
mibant'to drain away therain water falling on the surface

- of'Hny street, bridge or causeway, . but does not include

g drainor sewer within the meaning of the Madras
. Metropolitan Water Supply and Sewcrage Act, 1978];

o emobii 0t oo 10(9) “election avthority’ means such authority, not

.+ being the president or vice-president or a member of the.
panchayat or the chajrman or vice-chairman or a member
of the panchayat union council as may be prescribed ;

. (10) ‘executive ‘authority > means, in the case of
- atown panchayat, the executive officer and in the case of
‘a village panchayat, the president ; A

..., (11) ‘executive officer * means the executive officer
of a town panchayat ; |

- (12) ¢ Governmeni’ My ine State Government ;

(13) ‘house’ means a Building fit for human occupa-
~ tion, whethet as 1 residence or otherwise, having a sepa-
rate principal entrance from the common way, and includes
any shop, workshop or warehouse or any building used
- for garaging or parking buses or as a bus-stand ;

(14) < hut’ means any building which is constructed
principally of wood, mud, leaves, grass or thatch and
includes. any temporacy structure of whatever size or any
small building of whatever material made, which the pan-

- ‘chayat may declare to be a hut for the purposes of this
\ Acts

, (15) “Inspector’ means any officer who is appointed
by the Government to exercise or perform any of the
powers or duties of the Inspector under this Act ; |

| (16) ‘latrine’ includes privy, water-closet and
urinal ; ' |

2[(17) ‘ member’ meansa member of a panchayat

or of a panchayat union council, as the case may be, and
“fncludes a co-opted member;] -

(18) :qrdinary vacancy’ means a vacancy occurring
by efflux ¢ "+ime and * ordinary election * means an election
held *» fill an ordinary vacancy ; -

1 This clause was inserted by Part III (i) of the Sched
.. and seCtion 85 of, the Madr ag ® ule to,

Metropolitan Water Supply and
Sewerage Act, 1978 (Tamil Nadu Act 28 of 1978). i
3 This clause was substituted for the original lause(17) b ic
2(1)- of the Tamil Nadu Pa T ause(1]) by section

o nchayats (Amendment and Miscella :
Provisions) Act, 1964 (Tamil Nadu(Act 18 of 1964). l? eous
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(19) ¢ owner® includes——

(a) the person for the time being receiving or entitled
to receive whether on his own accounc or on behalf of
another person as agent, trustee, guardian, manager
or receiver or for any religious or charitable purpose the

rents or profits of the property in connexion with whic!.
the word is used ; and

(b) the person for the time being in charge of the

animal or veliicle in connexion with which the word is
used :

(20)  panchayat’ means the body constituted for

the iocal administration of a village or town under this
Act ; : A

(21) ° panchayat development block’® means the
area declared by the Government from time to time to be

a panchayat development block for the purpoem of this
Act ;

(22) ° panchayat town’ means any local area over
which a panchayat which is classified as a town panchayat
under this Act has Jurlsdlctlon

(23) ¢ pa,nchaya,t union > means émy local area which
is declared to be a panchayat union under this Act ;

(24) ¢ panchayat union council’ means the body
constituted for the administration of a panchayat umon
under this Act ;-

(25) ¢ panchayat village ° means any local area over

‘which a village panchayat has jurisdiction ;

(26) ‘ president ’ means the president of a panchayat ;

(27) ¢ private road’ means any sireet, road, square,
court, alley, pa%a ge, cart-track, foot-path or rldmg-path
which is not a ¢ public road’, but does not include a path-
way made by the owner of premlses on his own land to
secure access to, or the convenient use of, such premises ;

(28) ¢ ‘public road * means any street, road, square,
court, alley, passage, cart-track, foot—path or mdmg-path
over Whlch the public have a right of way, whether a
thoroughfare or not, and includes—

(a) the roadway over a,ny pubhc bridge® or cause-
way ;
(b) the footway attached to any such road, pubhc

| bndge or.causeway ; and
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(¢) thedraias attached to any such road, public
bridge or causeway, and the 1and, whether covered or not by
any pavement, veranda, or other struciure, which lies
on either side of the roadway up to the boundaries of
the adjacent property, whether that property is private
property or property belonci»c t0 the State or Central |
Government ; | o

(29) a person is deemed to have his ‘residence’
or to ‘reside’ in any house if he sometimes use: any

- portion thereof as a sleeping apartment, and a person

is not deemed to geasc to reside in any such house merely
because he is absent from it or has elsewhere another
dwelling in which he resides, if he is at liberty to return
to such house at any time and has not abandoned his

intention of returning ;

(30) ‘revenue district’ means any local area which
for the purposes of revenue administration is under the
charge of a District Collector, afier excluding therefrom
all areas included in-— , | \

(@) the City of Madras including Fort St. George -
with the glacis ; , '

(b) municipalities constituted under the [Tamil
Nadu] Dictrict Municipalities Act, 1920 (}[Tamil Nadu]
Act V of 192v) ; and | :

(c) cantonments constituted under the Canton-
ments Act, 1924 (Central Act II of 1924 );

31 ‘Schedulqd Castes’ shall have the same meaning
as-in the Constitutioun of India ; : -

 %[(31-a) ‘Schedule Tribes’ shall have the same
meaning as in the Constitution of India] |

{The.se ‘words were substituted for ‘t.h‘?cmword ““Madras” by the
- Tamil Nadu Adaptation of Laws Order, 1969, as amend>d by the
. Tamil Nadu Adaptation of Laws (Second Amendm:nt) Order, 1969. -

2 This clause was inserted by section 2 (ii) of the Tamil Nadu -

_Panchayats (Amendment and Miscellaneous Provisions .
(Tamil Nadu Act 18 of 1964), ions Act, 1964)
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(32) ‘town’ means any local area which is declared
+o he a. panchavot rown. under section 3, sub-sectio..

(-,

”»

------

(33) ‘town panchayat’ meansa panchayat classified

as a town panchayat under this Act ;

(34) ‘unreserved forest’ means a forest not notified.

under section 4 of the [Tamil Nadu] Forest Act, 1882
(}[Tamil Nadu] Act of V of 1882) and includes unreserved
land at the disposal of the Government ;

(35) ‘village’ means any local area which is. declared
to be a panchayat village under section 3, sub-section
(1) and ‘revenue village’ means any local area which is
recognized as a village in the revenue accounts of Govern-
ment after excluding therefrom the areas, if any, included
in— ~ .

"~ (a) the City of Madras including Fort St. George
with the glacis; 4

| {gb) municipalities constituted under the ![Tamil
Nadu] District Municipalities Act, 1920 (}[Tamil Nadu]
Act V of 1920);

(¢) cantonments constituted under tnc Canton-

‘ments Act, 1924-(Central Act IT of 1924) ; and

" (d) the townships constituted under the Mettur

Township Act, 1940 (}Tamil Nadu] Act XI of 1940),
the Courtallam Township Act, 1954 (*[Tamil Nadu] Act

XVI of 1954) and the Bhavanisagar Township Act, 1954

(*[Tamil Nadu] Act XXV of 1954).

(36) ‘water-course’ includes any river, stream or

ehannel, whether natural or artificiai ;

(37) ‘year’ means the financial yéar.

.

1 These words were substituted for the word “Madras” byv'the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969. ) '
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Formation

of panchayat
villages and
. panchayat
towns.

CHAPTER  II.—CONSTITUTION AND GOVERN-
MENT OF PANCHAYATS AND PANCHAYAT
UNION COUNCILS, “

FORMATION' OF PANCHAYAT VILLAGES, PANCHAYAT TOWNS
AND PANCHAYAT UNIONS.

3. (1) Y[The Inspector]— .

(@) 2[may, by notification, classify ‘and declare
every local area possessing urban characteristics and]
comprising a revenue village or villages or any portion
of a revenue village or contiguous portions of two or

" more revenue villages and having a population esti-
_ mated at not Iess than five thousand and an annual

income estimated at not less than ten thousand rupees
as a panchayat town for the purposes of this Act ;

(F> 3[shall, by notification, classify and declare]
every other local area comprising a revenue village or
villages or any portion of a revenue willage or contiguous
portions of two or more revenue villages with 2 popula-
tion estimated at not less than five hundred as a panchayat
village for the purposec of this Act ; and

(c) ¥shall, by notificatior, specify the name] of
such panchayat town o: ; ,nchayat village.

(2) (@) The Inspector may, by notification, exclude
from a village or town any area comprised therexn pro-
vided that.the population of the village or town, after

- ‘such exclusion, is not less than five hundred.

(b) In regard to any area excluded under clause
g ; the Inspector shall by notification under sub-section
1) declare it to be a village or town if it has.a population
of-not less than five hundred or if its populatlon is less

- than five hundred include it in any contiguous vxllage B

~or town under clause (c) ().

-

1 These words were suabstituted for the words “The InSpector
shall by notification” by section 2 (i) of the Tamil Nadu Panchayats

' (Amendment) Act, 1970 (Tamnil Nadu.Act 11 of 1970).

2 These words were substituted for the “words “classify and’

declare every local area™ by section 2 (i), 1bid. L

8 These words were substxtuted for. the words “classify and
declare™ by section 2 (iii)» idid. "

.4 These words were substituted for the words “specify the name"

by seCtlon 2 (iv), ibid.
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{¢) The Inspector may, by notificetion;—

(i) include in a village or town any locel area
contiguous thereto ; or :

(ii) cancel or modify a notification issued under
sub-section (1) ; or

(iii) alter the name of any village or town
specified under sub-section (1). . |

(d) Before issuing 8 notification under - clause (a)
or under clause (b) read with sub-section (1) or under

clause (c), the Inspector shall give the panchayat or '

panchayats which will be affected by the issue of such
notification a reasonable opportunity for showing
cause ageginst the proposel and shall consider the expla-

nations and objections, if any, of snch panchayat or
panchayets.

(3) Any rate-payer or inhabitant of such ares or
any panchayat concerned may, if he or it objects to any
notification under sub-section (1) or sub-section (2),
appeal to the Government within such period as may be
prescribed. : : o

bd

(4) The Inspector may pass such orders ds ’hevmay
deem fit— | | |

(@) as to the disposal of the property vested in a
panchayat which has ceesed to exist. and the discherge
of its liabilities, ' ‘

(b) 2s to the disposal of any part of the property
yested in a panchayat which has ccased to exerCisc
jurisdiction over any local area, and the discharge of the
liabilities of the panchayat relating < such property of
arising from such local area. |

An order made under this sub-scction may
gontain such supplemental, incidental! and eonsequewial
provisions as the Inspector may deem necessary, and in
particular may direct— ‘ ,

A 54

(i) that any tax, fee or other sum due to the

, gja nchayat or where a panchayat has ceased to exerise

urisdiction over any local area, such tax, fec or other
sum due to the panchayat as relates to that area shall
be payable to such authorities as mey be specified in the
order |
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(i) that appeals, petitions, or other . applica=
tions with reference to any such tax, fee or sum which
are pending on the date on whichthe panchayat ceased
to exist or. as the casc moy be, on the date on which the
panchayat cewsed to exercise jurisdiction over the local
area, shall bz disposzd. of by such authorities as may be

specified in the order.

Townships. -4, (1) The Government may, if a specific motion is
' passad to that cffect by both Houses of the Legislature,
* declere any village or town or ary specified part thereof

" to be a township if it is an industriel, labour or institu-

. tional colony or @ health resort. '

(2 In regafd to anv area declared to beatownship,
the Government shall, by notification, constitute a town-

 ship committee. '

\ .
) %

this Act shall b: transferred to. and performed by the
. ‘township committee and shall provide for—
S (i) the total number of members of the township
R committce ;-
. (i) the persons who shall be members of the
-~ township committee or the manner in which they shall
be.chosen; | ' |

(iii) the person who shall be the chzirman of
the township committee or the manner in which he shell

-be elected or appointed ;

(iv) the term of office of members and the chair-
man; . ' , -

_ (V) the restriczions and conditions subject to
which the township ccmmittee may perform its functions;
end “ :

(vi) the procedure of the township ,comniiftee;

. (3) A notifici tion issued by the Government may
- " direct that 2ny functions vested in a panchayat by or under

e b e S
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(4) The Government may, by notification, direct
that any of the provisions of this Act or of the }Tamil
Nadu] District Municipalities Act, 1920 (*[Tamil Nadu]
Act V of 1920), or of any rules made thereunder or of
any other enactment for .the time being in force else-
where in the 2[State of Tamil Nadu],"but not inthe village
or town or specified part thereof referred to in sub--
section (1), shall apply to that village, town or part to
such extent and subject to such modifications, additicns
and restrictions as may be specified in the notification.

5. (1) The Government may, by notification, direct constitution -
that any panchayat town with a population es.imated of certain
at not less than twenty thousand and with an estimated town
annuel income of not less than one lakh of rupees be panchayat
constituted as or included in a municipaiity for the pur- gﬁ‘g c?;all N
poses of the {Tamil Nadu] District. Municipzlities Act, ties.
1920 ([T2mil Nadu] Act V of ;1920), with effect on and
from such date as may be spicified in the notification:

T T

Provided that before issuing a notification under
this sub-section the panchayet concerned shall be given
a reasonable oppcrtunity for showing cause against
such proposal .

R e e L R

(2) The Government may, on an applicrtion fromn
the panchayat concerned, by notification direct tuat any
i local area in which a towa panchayat exercises jurisdic-
tion with a population of less than twenty thousand,
; but has an annual income exceeding one lakh of rupees
be constituted as or includedin a municipality for the -
purposes of the }[Tamil Nadu] District Municipalities
Act, 1920 ([Tamil Nadu] Act V of 1920), with effect .
on and from such date as may be specified in the notifi- .

AR R

cation 3
' Provided that the Government shall not so direct
: if the panchayat union council exercising jurisdiction

over the area concerned objects to the issue of such
direction and the Government are of opinion that the
‘objection is well founded.

1 These words were substituted for the word “Madras” by the
“Tamil Nadu Adaptation of Laws Order, 1969, as amended by the.
/ Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
/o 2 This expression was substituted for the expression “‘State of
/ Madras” by the Tamil Nadu Adaptation of lav/s Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend.-
ment) order . 1969, ,

R e S e, i S e, e
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(3) If any local area in which this Act is in force
is constituted as or included in a municipality as afore~
;- said— , S
: (@) the Government may pass such orders as
they may deem fit tor the transfer to the council of such
municipality or for the disposal otherwise of the assets
of or institutions belonging to the panchayat in the local
area and for the discharge of the liabilities, if any, of such
- nanchayat relating to such assets or institutions ; and -

(b) the members of the panchayat including
.+, the president] holding office on the date of the constitu~
... tion or inclusion aforesaid shall be deemed to be the
oo - elected members of the council of the municipality afore-
s gajd under the 2[Tamil Nadu] District” Municipalities =

T Act, 1920 (2[Tainil Nadu] Act V of 1920), and such
... members- shall continuve to hold office up to such date
. as the Government may, by notification, fix in this behalf, -

 their term of office would expire under the said Act, if
they had been elected members of the council of the
municipality aforesaid. S .

v Extensionof . 6, (1) The Inspector may, whether at the request:
?“’;Y",‘[?rmfi of the panchayat or otherwise, by notification, declare
77 'Nadu) that any of the provisions of the 2[Tamil Nadu] District
. District Municipalities Act, 1920 (?[Tamil Nadu] Act V{of 1920),

- Munici- or . of any rules made thereunder, shall be extended to,
palitigg Act 54 be in force in, the village or town or any specified

1920, or of _
aﬂy?ll;l:s area therein. '

made there~ o ’ 3 |
~ under. . (2) The provisons so notified shall: be construed

with such alterations (not affecting the substance) as
- may be necessary or proper for the purpose of adapting
them to the village or towa or specified area therein.,

(3) Without prejudice to the generality of the
foregoing provision, all references, in the provisions so
notified, to a municipal counci! ~v the chairman or the
executive authority thereof shall be construed as references

*-to the panchayat nr the president or the executive authority
thereof, all refeences to any officer or servant fof a
municipal council as ‘references tc the correspc;nding

.1 These words were inserted by section 3 of the Tamil N
Panchayats (Amendinent) Act, 1970 (Tamil Nadu Act 11 of 192718;3 .

2 These words were substituted for the word *“Madras*” by the

or in case no such date is fixed, up to the date “on which =

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the -

'{ggﬂ Nadu' Adaptation of Laws (Second Amendment): QOrder -

o

%
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officer or s.el.'vant.otf the panchayat, and all roterences
to the municipal limits as references to the limits of the

\kl‘illage or town or specified area therein, as the casc may -
Ie. )

7. (1) The Government may, from time to time, Formation of
publish a notification of their intention— panchayat

unions, :
(a) to declare any local area forming a develop- ° o ]

ment block for the purposes of the Mational Extension
Service Scheme of Community Development to be a (
panchayat development block ; and : | ]

(b) to constitute for every such panchayat
development block a panchayat union.

(2) Any inhabitant of a local area in respect of
~ which any such notification -has been published may
submit his "objection in writing to anytaing contained - U
in the notification to the Government within six weeks T
from the publication of the notification and the Govern- - Lo
- ment shall take all such objections into consideration. .

(3) After the expiry of six weeks from the publi-
cation of the notification and after coasidering the
objections, if any, which have been submitte 1, the Govern-
ment may, by notification— | . o
(a) declare the local area to be a panchayat TR
development block ; |
(b) declare the said panchayat development block IR
to be a panchayat union ; and - S

(¢) specify the name of the panchayat union. i

(4) The Government may, by notification—
(i) exclude from a panchayat development block
 auy Yarea] village or town comprised therein, or

(ii) include in a panchayat development block
any area contiguous to it, or

(iii) cancel or modify a notification issned under
subssection (3), or |

(iv) alter the name of a panchayat union.

. 1This word was inserted by section 4 of the Tamil Nadu Pan.’.2
. yats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1y

125—3—60
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L (5) Before issuing a notification under sub-section -
- (4), the Government shall consult the District Develop- . -
- “ment Council concerned, and give the panchayat union -
- council or panchayat union councils and the panchayat -
. or panchaya*s which will be affected by the issue of such
.. - notification 1 reasonable opportunity for showing cause -
. .against the proposal and shall consider their explana- .
tions and objections, if any. S

B N

e - (6) The Government may pass such ord'érsfa$~3“thcy‘~
 may deem fit— ‘ o R

S (@) for the disposal of the assets of or . institu-
~tions belonging to the ‘panchayat union council which
- has ceased to exist, and for the discharge of the liabjli-
" tles, if any, of such panchayat union council relating to
~ such assets or iastitutions, or R

24 (b) for the disposal cf any part of the-assets of or
. institutions belonging to a panchayat union “council
which has ceased to exercise jurisdiction over any pancha-
yat development block and for the discharge of the
liabilities, if any, of the panchayat union council relating
to such assets or jastitutions. .

| An order made under this sub-sectjon may contain
such supplemental, incidental and consequential provis
sions as the Gevernment may decm necessary, and in
particular may direct— ,

(i) that any tax, fee or other sum due to the
panchayat union council or where a panchayat union
-council has ceased to exercise jurisdiction ‘over any -
panchayat development block, such tax, fee or other
. sum due to the panchayat union council as relates to
that block shall be payable to such authorities as may

specified in the order -

?

' (i) that appeals, petitions or other applications
with reference to any such fax, fee or sum which are peading

panchayat union council ceased to exercise jurisdiction
over the panchaya‘t‘ development block, .shall be disposed
of by such authorities as may be specified in the order.,

W3
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CONSTITUTION OF PANCHAYATS AND PANCHAYAT
UNJON COUNCILS.

8. (1) A panchayat shall be constituted for each village Constitution of
and for each town with effect from such date as may be PA0chayats  for
villages and
towns and theip -

specified in the notification issued in that behalf by the

Inspertor. ’ incorporation.
(2) Subject to the provisions of this Act, the admini-

stration of the village or town shall vest in the panchayat

but the panchayat shall not be entitled to exercise functions

expressly assigned by or under this Act or any other law to

its president or executive authority or to any panchayat o

‘union council or any other authority.

(3) Every panchayat shall be a body corporate by the
name of the village or town spccified in the notification
issued under section 3, shall have perpetua! succession and
a common seal, and, subject to any restriction or qualifica-
tion imposed by or under this Act or any other law, shall
be vested with the capacity of suing or bring sued in its
corporate name, of acquiring, holding anc. trausferring
property, movable or immovable, of enterirg into coniracts,
and of doing all ihiags accosoary, proper or expedient for
the purposes for which it is constituted. :

9. (1) The Government may alter any classification, -

; . \ e i .2 Alteration
notified under sub-section (1) of sectior. 3, if in their ¢agsification
opinion the town cr village satisfies or ceases to satisfy towns and
the conditions referred to in that sub-section. . villages.

(2) Any decision made by the Government under this
section shallnot be questioned in a Court of Law.

10. (1) The total number of members of a panchayat Sirength of

1{(exclusive of its president)] shall be notified by the panchayaf.
Inspector in accordance with such scale as may be -
prescribed with reference to population. o

(2) The Inspector may;,from time to time, by notifi-
cation, alter the tetal number of members of a panchayat
notified under sut-section (1). .

A e i e s et i

"1 These brackets md wotds were inserted by-;;ec.tion 5 of the
'Tamil Nadu PanchayatstAmendment) Act, 1970 (Tomil Nadu Act 11

of 1970). . .
125-3—=60A
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~ (3) The number notified under sub-section (1) or the

_ npumber as altered by notification. under sub-section (2)
shall not be less than five or more than fifteen's - -

- Provided that the strength of the panchayat as notified
under sub-section (1) oras altered by notification-under
.sub-section (2) shall be deemed to be increased ‘by-one in -
case a member is co-opted under section 15, . sub-section

@

S N t11. (1) A panchayat union council shall be constituted
59:::121?;?:3 for each panchayat union with effect fiom such date.] as
union councils may be specified in the notification issued in that behalf

“for panchayat. ent. A
uni o an a tg'e by the Governm | | i
~ Incorporation. (2) Subjcct to the provisions of this Act, the adminis-
- tration of the panchayat union shall vest in the panchayat
union council but the panchayat union council shall not be
entitled to exercise functions expressly assigned by or
“under this Act or any. other law to its chairman or the

commissioner or to the panchayat or any other authority :

Provided that if and so long as there is no panchayat in
e , any part of a panchayat union, the panchayat union council
e - shall exercise all the powers including the power of taxation,

L - discharge the duties, perform the functions and-be credited
with the receipts and debited with the charges of the pan-
chayat, and the chairman and the commissioner of the
panchayat union council shall exercise the powers, dige
charge the duties and perform the tunctions of the preyis
dent and the executive authority respectively in such. part
of the panchayat development biock.

_ (3) Every panchayat union council shall -be a body
corporate by the name of the panchayat union ‘specified
in the notification issued under section 7, shall h

. ave per-
petual succession and a commen seal, and, subject to any

T
>

~ 1 tue Tamil Nadu Panchayat Union Councils (Special Provi.
‘B..,ns f%r Eﬂrstt 'Consut.ufimn) Act, IQ?OA(Tamil Nad1 Actp.170fﬁ8g6)

as made certain special provisions for the first consfituti f
chayat union counciis under the Tamil noawution - of pan-

N .
(Tamil Nadu Act XXXV of 1958).  See also Tong yaryAct 1958

e al mi
of 1961, sections 5 and 6 and 18 of 1964, seigo?g}? Nadu Acts 27

. With effect from tue 2nd day of Octobe 1960, - panchavat
Union Councils wei ¢ constituted for g,ertain panfhé.yaﬁtoﬁn?gg;: l;gggf
tioned in the R.D.L.A. Department Notification 112, No.- 271 of
(1) ?fgédpate? él:e Gthh Se(;;tember 1960, published. iy - Part H:,.éection 2
- Fort St. George Guz i . PPy oL
To60. orge Gazette Extfaordxnarg. dat:d the 26thSept3mbet |

.
Yo
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restriction or qualification imposed by or under this Act
or any other law, shall be vested with the capacity of
suing or being sued in its corporate name, of acquiring,
holding and. transferring property, movable o immovable
of entering into contracts, and of doing all things necessary:

proper or expedient for the purposes for which it is constity-

ted.

~~~~~~~~~~~~~~~~

12. '(13 A panchayat union council coﬁstituted for iti
any panchayat union shall consist of— o g::én sl:f:;:tgla? of

2 (i) ; . a panchayat
[ () the chairman ;] Union Council. -

2[(i-A)] the presidents of all panchayats in the pancha-
yat union ; and '
(i) one non-official member of each township com-
mittee in the panchayat union chosen in the prescribed
manner : - :

Provided that if among the members of a panchayat
union council, there are no women or members of the
Scheduled Castes or Scheduled Tribes or the number
whether of women or of the members of the Scheduled
Castes or Scheduled Tribes is less than three, the panchayat
union council may co-opt such number of women or members
of the Scheduled Castes or Scheduled Tribes as may L.
necessary to ensure that the council includes three vvomen
and three members of the Scheduled Castes and Scheduled

Tribes.

(2) Notwithstanding anything contained in sub-
section (1),—

(i) subject to such conditions as may be prescribed
in this behalf, the Government may, by notification,
specify any panchayat union, and upon the issue of such
notification, 3[all the members of panchayats and town-
ship committees and the presidents of panchayats] in
that panchayat union shall become members of the pan-
chayat union council ;

1 This .section was substituted for the original section 12 by
section 3 of the Tamil Nadu Panchayats (Amendment and Miscel
laneous Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964).

2 Clause (i) of sub-section {1) was relettcred as clause (1-A)
of that sub-section and this clause was inserted by section 2 (1) of
the Tamil Nadu Panchayats (Second Amendment) Act, 1978 (Tami|
Nadu Act 13 of 1978).

3 These words were substituted for the words ““all the members
of panchayats and township committees” by section 6 (1) of the
Tamil Nadu Panchayats (Amncadacnt) Act, 1970 (Tamil Nadu  Act 14

of 1970). g
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“ - (i) in the case of a panchayat union where there .. .
. is only one panchayat or township committee, }[ all the -
- members and the president of that panchayat or all the
" members of that township committee], as the case may be -
- shall be members of the panchayat union council concerned. -

(3) A member of the State Legislative Assembly
representing a ccnstituency comprising the whole or . -
~any part of a panchayat development block and any
member of the Stite Legislative Council residing ina
- .panchayat developinent block shall be cantitled to take part
=2+ -in‘the proceedings of the panchayat union council but
shall not be entitled to vote therein : ‘

‘ Provided that nothing contained in this sub-section
shall be deecmed (o discntitle a member of the State Legisla-
tive Assembly representing a constituency comprising the
whole or any part of a panchayat development block or
any. member of the State Legislative. Council residing
ina panchayat development block who having been elected

- as president of a panchayai becomes a member of the

- panchayat union council, to be electedas 2[ * ¥ %

~ vice-chairman of the panchayat union council, .

(4) The members of every panchayat union council
- shall come into office on such date as may be fixed by -~
.~ the Government, by notificaticn .) :

-

x

Repeél bf 13. With cffect on and from such date as may be speci-
[Tamil Nadu,ﬁed in the notification consmuuvng a panchayat union

Acts) X1V of courcil under ilis Act— . ,
10, X of 1950, (i) the4[ 7-+if Nacu] Disgrict Boards Act, 1920 (4[Tamil
XX of 1952 Nudu] * ot X1V cf 1920).: he {TamilNadu] Village Panchayats
1957,Act, 1950 ({Tamil Nacu] Act X of 1950), the 4[TamilNadu]
_ ‘Land Revenre (Add:iscrnal Surcharge) Act, 1955 ([Tamil
Nadu] Act XXX of 1955}, and the *[Tamil Nadu] District
‘Boards (Amcndment) Act, 157 (sfTamilNadu] Act XIIT-
- of 1957?, shall stand r_pcaled in the panchayat develop. .-
. ment block concirned and such panchayat developmen; =

-1 These words were substituted for the words ““all the members
Qg‘ttllla’tl‘ par}]cll?y(eixt gr oththat u()/\;/nshig committee” by section 6 (2)
- of the Tamil Nadu Panchayats (Amendment) Act, 1970 (Tami o
Act l’ll‘hOf 19’(710).‘ . endm ) Act, (Tamil Nadu i
e words ‘‘chairman or” were omitted by section 2 (2) of "
‘the Tamil Nadu Panchayats (Second Amendmeni) Act T
Naguﬁ‘;ct 13 of 1978). o )_ < 1%78 (Tamﬂ, ,
L is expression was substituted for the expression ' o
'~ Acts” by the Tamil Nadu Adaptation of Laws (g’rder, 1970%\dad,??s
- 4These words were substituted for the word *“ Madras?~
o E‘Yd,f%& 'I;hamklr Na_flluNA%apt‘zgon of Law;s Order, 1969, as amen-
« . ded by the Tamil Nadu aptation of Laws (Second. '
©menOrder, 199, o e Geeond Amends

.
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}Jlo‘ck.shall cease thereafter to be included within the
jurisdiction of any district beard ;

(it) the Special Officer appointed for the district beard
undacr the * [Tamjl Nadu] District Boards Act, 1920
(Y[Tamil Nadu] Act XIV ot 1920), having jurisdiction over
the panchayat development block shall ceasc (o excrcjse
jurisdiction overthat block ; |

(i) <1 elementary schools maintained by any
panchayat or djstrict board immediately betore the sajd date
in the panchayat developmert hlock together with the
assets and liabilities appertaining to such schcols shall on
and from thesaid datestand transferred tc and be vested
inthe panchayat union council ;

(iv) every district read, district chcultiv, district dis-
pensary and district market shall vest in the panchayat
union council concernad ;

(v) save as provided in clause (vi) allproperty and all
rights of whatever kind uscd,enjoyed or possessed by and ali

interests ot whatever kind owned by or vested in or held in

trust by or for the district board constituied undcr the
1[Tamil Nadu] District Beards Act,1920 ({Temil Nadu] Act
XIV ot 1920), as well as ail liabilities legally subsisting
against such boards shall so far as such property rights, in
terestsand liabilities are relatable tothe area which isdec-

" lared to be a panchayat development  block and subject to

such directions as the Government may by general or spe-
cial order give in this behalf passto the panchayat union

Explanation.éAll arrears of taxes, tees or other sums ‘
due to a district board may be recovered by the panchayat
unioncouncil, -

(vi) (@) all rest-houses and travellers’ bungalows
which vest in the district beard or in the panchayat shall
stand iransferred to and vest in the Government ;

(b) every hospital shall stand transterred to and
vest inthe Government ; . _ o

/(¢) allsecondary, vocatj onaland i ndustrial schools
maintaincd by any district becasd together with the assets
and liabil tics appeitaining to such schools, as and when
notified by the Government, shall stand transte:.1ed to and
be vested in such authority as may be specified by the
Government by generalspecial order,

1 These words were substituted for the word *‘Madras” by the
Tami;rl\%;gu Adaptation of Laws Order, 1969, as amended by the

. Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969
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" ELECTIONS AND TERM OF OFFICE OF MEMBERS,
S f /14, The members of the panchayat shall be elected in
; B“,‘,’,‘;g%efs, such manncr as may be prescribed :

"Provided that no person shall be eligible to be elected or
.~ co-opted under this Act as a member of more than on¢
' panchayat.

o | 15. (1) In every panchayat,the Inspector may, subject -
- :,‘.l})eis:;avt?;g? to such rules as may be prescribed, by notlﬁcatxor}, ?[reserve -
. members of such number ot seats not excecding three) as he thi nks fit for

;- YScheduled the members of the®{Scheduled Castes and Scheduled Tribes]

TR sdhggﬁﬁs& with dueregard to their populationinthe vi \lagc ortewa,

~ Tribesand . | ' ‘
.. -CO=operation
. of women].

(2) Anyreservation made under sub-seciion (1) shall
have effect only until the first ordinary elections to the
panchayau after the cxpiration of a period of¢[thirty years]
from the commencement of the 5[Tamil Nadu] Village
Panchayats Act, 1950 (*[Tamil Nadu] Act X of 1950).

P T S

* These words werc substituted for the words, ¢ Scheduled -
Castes and co-optation of women” by section 4 (i) of the Tamil Nadu
Panchayats (Amendment and Miscellancous Provisions) Act, 1964+
(Tamil Nadu Act 18 of 1964). . R ;

" 2 These words were substituted for the words, ¢ reserve such
number of seats, if any,” by section 4 (ii) of the Tamil Nadu Pan- '

~‘chayats (Amendment and Miscellaneous Provisions) Act, 1964
* (Tamil Nadu Act 18 of 1964). S

.. 8 These words were substituted for the words, “SchedLIICdcabt. s
es’ by section 4 (ii) of the  Tamil Nadu Panchayats (Amendment = :
e aggi)MiscelIaneous Provisions) Act, 1964 (Tamil Nadu Act 18 of

%

'+ 7. 4 These words wure substituted. for the words™ “twenty years'? -
-+ by section 2 of the Tamil Nadu Panchayats (Amendment) Act,:
- 1977 % (President’s Act & of 1977) ; and the words “twenty years'!:
.~ were earlier substituted for the words “‘ten years” by section 4 (i)
.. -of .the Tamil Nadu Pauchdyats (Amendment and Miscellaneous «

- Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964), - Sy

.5 These words were substituted for the word ¢Madras” by-the -~
- Tamil Nadu. Adaptation of Laws Order, 1969, as amended by the -~
X 'lrgaégﬂ ‘Nadu' Adaptation of Laws (Second Amendmett) Order; " .

\\

T C e et st e e v R v -
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"(3) Nothing contained in sub-section (1) shall be
deemed to prevent members of the ¥ [Scheduled Castes
and Scheduled Tribe:] for whom scats have been reser-
vedd in any panchayat, from standing for election to
*he negerererad tzzts f7 the panchaval,

(4) Every panchayar spall beeqtiticd 1o Jowpt @
jtsclf one women whose name appears in the el:ctoral roll
for the panchayat, if there is no elected woman »emberin
that panchayat. ‘

'16. For-the purpose of electing membersto a panchayat, .. . . .
the Inspector shall ,after consulting the panchayat, if any, 5"’1’.’3;"“ tato
by notification, dividethe village or town into wards and are
determine the number of members to be returned by each

ward in accordance with such scale as may be preseribed.

*17. (1) The term of office of the members of eVery qerm of
panchayat who are elected at ordinary elections shall,save office of
as otherwise expressly provided in, or may be prescribed members.
under this Act, be five years beginning at ncon onthe day
on which the vacancics occur . |

| Provided that the Inspector may, by notification, for

suflicient cause which shall be = stated therein,direct that
the term of officc of the 2 [membeis as a whole of any
panchayat or any class of panchayats or panchayztsin
any panchayat unjon or all the panchayats] be extended
or reduced by such period not exceeding 3[one year] as
may be specified in the notification. |

e . —— et a8 et s o et e e At i

1 These words were uuiiiizszd for the words, ¢ Scheduled -
Castes” by section 4 (iv) of the Tamil Nadu Panchayats (Amend-
n}eugtéand Miscellaneous Provisions) Act, 1964 (Tamil Nadu Act 18
of 1964)

.2 These words were substituted fos the words ¢“members of
any panchayat as a whole” by section 2 of the Tamil Nadu Pancha-
yats (Second Amendment) Act, 1969 (Tamil Nadu Act 16 of 1969).

3 These words were substituted by section 7 of the Tamil Nadu
Panchayats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970)
for the words ‘‘six months”, which were earlier substituted for the
words “three months” by section 2 of the Tamil Nadu Panchayats
(Second - Amendment) Act, 1962 (Tamil Nadu Act 16 of 1969). -~

* The term of office of members and Presidents of panchayats
holding office as such on the 22nd July 1975 and on the 31st July
1976 were extended upto the 1st August 1976 and upto the Ist
August 1977 respectively by the Tamil Nadu Panchayats and Pan-
chayat Union Councils (Extension of Term of Office). Act, 1975
(Tamil Nadu Act 34 of 1975) and the Tamil Nadu Panchayats (Exten-
sim}' o‘ti Term of Office) Act, 1976.(President’s Act 32 of 1976) res-
pectively, - SRS = S
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(2) Ordinary vacancies in the oﬁc» of an electcd,
- member of a panchayat shall be filled at ordinary clections

- which shall be fixed by the election authority to take place
onsuch day or days within three months before the occur-
rence of the vacancies, as he thinks fits

the owurrence of the vacancy.

(3) (@) Every casual vacancy in the office of am

elscted membur of a panchayat shall be reported by the
ex>cutive authority within such time as may be preseribed.

f S (b)) A m:mb.r of a paachayat elzcted in a casual

vacancy shall enter upon office forthwith, but shall hold -
officc only so long as the member in whose place he is

- elected. would have bzen entitled to hold office if the vacany
L t--j;had not occuired.

(c) Unless the Inspector otherwise dlrects

B ;' Cdéual election shall be held to a panchayat within sxx,;
months before the daie of retirement of its membcrs by |

g ”eﬂlux of time.

zlmmechatc.ly precedmg, will vacate oﬂicc.

i‘ the case. may be.

held on such day as the Insp ctor may fix,

: the-term of (2) If, at such fresh d,ctmrz 2150, no p TSON §%

 case m2y be, the panchay.:t may, in the mann:r prcscnb.,d
elect a qualified person to fill such vic: ey,

Provided that the Government may for suﬂic:ent causekk
direct or permy.. the holding of any ordinary election after :

L (4) Wh°re the numb.,r of membexs of a panchayat ;s_.;, ’
";mcreased the members clected for the additional seats .

“or the memb>rs elected. in their places in c~sual vacancies . - .
“shall "hold office until the date on which the members -
-elected to the originel seats at the ordinary- clcctlons“?ﬁ{’f

(5) The person co-optad under sub-scction (4) of;;f. T
*.:'sectlon 15, shall hold office only for such period for which ™
.she would have b2en entitled to hold office if she had been

‘ elected at an ordinary election or at a casual clwuon !w

) 18 (l) If at an ordinary or e2sual clecti ion, no pe rson:nf- B
1s elected to fill any vacancy, a fresh clection shall be- 2

icentmleected to fill th: vaczney or any of 1he: vacar cics, 25 the e
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- (3).The terna of office of 8 member of a panchayat
clected under this section, shall expire at the time at which
it would have expired if he had becn elected at the ordinary
or casual clection, as the case -may be. -

~

‘1[19;. *The term of office of members of every panchayat Tenure of
union council including a co-optec. member shall expire members of
on the date of expiry of the term of five yo rs spocifizd panchayat
in sub-section (1) of section 17 : uvjon council.

Provided that a member of a panchayat union council
shall cease to hold office as such if he ceascs to be a presi-
dent or & member, as the case may be, of a panchayat
or a m}cmb-:r_of a township committee, in the panchayat
union, ' '

20 (1) 2[Every person who is qualified to b*;included] Preparati

, - reparation
in such part of the cletoral roll for any Ass:mbly consti- andppumlica.
tucney as relates  to the village or town or any portion tion of

of the said village or town sh~ll be entitled to b: included clectoral roll .

in the elactoral roll for th: panchayzt, and no other person 204 guali-
; . ry AL °r PErSON goation
shall b: cntitled to b2 included therein, - ‘ gx%ltulgionfor
therein,

8|Provided that any person who is cntitled to be in-
cluded in a scparate  part of the clectoralroll for such .
Assembly Cons:ituency by virtue of 2 statement reforred
to in s:ction 20 of the Representetion of the Peopl: Act,
1950 (Ceniral Act XLHI of 1950), shall not b: ~ligible
for b:ing included in the «letorel rell for the panchayat
prepared. for the purposc cf this Act, unl.ss he mekes
an application giving the particulrrs of his address in
the villag: or town to the person authoris:d under sub-
scction (2) for such inclusion.] -

—— ———

' * This section: was substituted for the original section 19 by
section 5 of the Tamil Nadu Panchayats (Amendment and Mis-
cellaneous Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964).

* The term of office of the members and Chairmen of the

" Panchayat Union. Councils holding office as such on the 22nd July

1975 was extended upto tie 1st August 1976 by the Tamil Nadu
Panchayats and Panchayat Union Councils (Extension of Term of
Office) Act, 1975 (Tamil Nadu Act 34 of 1975).

2 These words were substituted for the words ‘¢ Every person
whose name is included ** by section 4 (1) (@) (i) of the Madras City
Municipal Corporation, District Municipalities and Panchayats
(Amendment) Act, 1968 (Tamil Nadu Act 6 of 1968).

3This proviso was inserted by section 8 (1) of the Tamil Nadu
Paachayats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970),
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. Explanation.—Where, in the case of an Assembly
constituency, there is no distinct. part of the electoral roll:: -
‘relating to the village or town, *[all persons:/who are
. qualified to be included in suchroll] under the registration
area comprising the village or town and whose addresses
gf % % % 7 gre situated in the village or town

fhall’{;be” entitled to be included in the electoral roll for -

he ‘panchayat prepared for the purposes of this’Act,

A

~ ., ¥(2) Any person authorized in this behalf by the
. Government shall, for the purposes of this Act, prepare
7 and publish in such manner and at such times as the
. ‘Government may direct, the electoral roll for the panchayat
- or the alterations to such roll, as the case may be, ' *

, Provided thit no al‘te‘réti‘on‘to the electoral: roli] ;{7:
shall- bz pablishec after the last*date for filing of :nomi-
‘nation and before the notification of the results of electionl]. "

i

. U AT
P : i L

‘\Explc‘mation.—-—fl’he power - conferred by this sub- '
wei;section on the person so authorized shall include ‘the -«
#power to omit, in the manncr and at the times aforesaid, -
from the electoral roll for the panchayat published under
this sub-section the name.of any person whois dead or .-~
who''* is disqualified to be included in such part of the . .
electoral roll for any Assembly constituency as relates - .

to the village or town or any portion of the saidm-vil)largpi"f‘““f;

“or ‘town.] : » :

;{,ﬁ;'(3) The electoral roll for the paﬁcha.yat.shaﬁll;,b:g
¢ divided into separate parts for each ward. S

———— i

fi’*These words \yeré ;géétituted for the words ¢¢ all persons WhO‘S’t;f ,
names are entered in such roll ”” by section 4 (1) (@) (ii) of the Maclres ' -
Ciity Municipal Corporaticn, District: Municipalities and Panchayats -
(Amendment) Act, 1968 (Tamil Nadu Act 6 of 1968). .= - .

- 2The words *¢as entered in such roll ” were omitted by section -
4 (1) (a) (i) of the Maaras City Municipal Corporation, District
Municipalities and Panchayats (Amendnent) Aciy, 1968 (Tamil:
Nadu Act 6 of 1968). . . L SRS

_8This sub-section and Lxplanation were substituted - for' the

| original sub-section (2) by section 4-(i) (b) of the Madras City Munici. +

© pal Corporation, District Municipalities and Panchayats (Amendment): *

oo Act, 1968 (Tamil Nadu Act 6 .of:1968). IR

4 This proviso was inserted by section 8 (2) of the Tamil Nadu’

‘;7" 'Panchayats (Amendment) Act, 1970 (Tamil NaduAct 11 cf 1970).: - 7 ‘\
5 b i e - - i "




1988 TN: Act XXV ] ﬁa;zc;iﬁ}’afs = 957 ,

“{4) " Where afier the electoral roll for a panchayat
or any 2altorations thereto have been published under
svb-seciion (2) the village or town is d:vided into wards

- for the first time or the division of the village or town
into ‘wards#istaltered ‘or: therlimits ofithe village,or town o oo
are varied, [the person anthorized undor (Hat sub-seCHOR] o= RIS
shall, in order to give effcct to the division of the village
or town into wards or to the alteration of the wards or
to the variation of the limits, as the case may be, authorize
a re-arrangement and republication of the electoral roll
for the panchayat or any part of such roll, in such manner
as the Government may direct,

" (5) Bvery person whose name appears in the electoral. -~ *
‘roll for the panchayat shall, so long 2s it remains in force .. -
and subject to any revision thercof which might have ..~ -
taken place and subject also to the other provisions of - °
this Act, be entitled to vote at an election ; and no person =
whose name does not. appear in such roll shall vote at an
election. : | ‘ : |

Explanation.—In this section E AL R W the
expression  “‘ Assembly constituency” shall mean a |
constituency provided by law.for the purpose of ele tions - .-

to the JTamil Nadu' Legislative Assembly.] - = = oo 03

. T

;4[2}‘;» Loa R

- s

1 These words were substituted for the words ¢ the  prescribed
authority * by section 4 (1) (¢) of the Madras City Municipal Corpo-
ration, District Municipalities and Panchayats (Amendment) Act,
'1968-(Tamil Nadu Act 6 of 1968). ‘ :

2 The words and figures.“ and section 21> were -omitted by

" section 4 (1) (d) of the Madras City Municipal Corporation, District

- Municipalities “and Panchayats (Amendment) Act, 1968 (Tamil
Nadu ‘Act 6 of 1968). ‘ .

8 This expression was substituted for the expression Madras
Legislative Assembly * by the ‘tamil Nadu Adaptation of Laws

L .

© Order;:1970, which was deemed to have come into force on the 14th

' Jammary 1969. -

" This section was omitted by section 4 (2) of the Madras City
Municipal Corporation, . District Municipalities and TPanchayats
(Amendment) Act, 1963 (Tamil Nadu Act 6 of 1968). - -
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QUALIFICATION, DISQUALIFICATION, ETC.," OF MEMBERS,
~1[22. No person shall be qualified for clection a%
(Va)“ a member or président of ‘a panchayat .unlcss

+his name appears on the electoral roll for the p,a.nchayajt:};‘s

"y #1..(b) chairman of a panchayat union council unless -
- his name appears on the electoral roll for any one of the
. panchayats or townships comprised  in' that ' panchayat
.uni'on'] Lo N

“: 23, (1) No villags headman, karnam, or village servants
tion'of and .no other officer or servant of the State or Cengral =
)3 1d Government or of a panchayat, panchayat union council, -

municipal council or the Corporation of Medres shall be

‘ alified for election as a member or for holding office as -
odies, @ membler. - IERTRNE

(2 If any ques!ion arises either before or afie;' an
lection, whether any person is or is not disqualified under

. -this section, the question shall be referred to the Govern-
" . ment whose decision shall be final.

.  24. Every person convicted of an offence punishable
cation ofundcr Chapter IX-A of the Indian Penal Code (Central
o.persons Act XLV of 1860) or under any law or rule relating to
mggthe infringement of the secrecy of en eleciion, shall be
offences, disqualified from voiing or fiv.a lLeiug elccted in any -

... . election to which this Act applies or from holding the

“  office of member of a panchayat or of a panchayat union

council for 2 pericd of five years from the date of his
- conviction. | | - ‘ |

Disquatifi.©  25. (1) A person who has been sentenced by a criminal

. cations of court (o imprisonmexnt for any offence involving moral

- sandida‘es. delinquency (such sentence not having been reversed),

~~ shall be disqualified for election as a member while under-

+ going the sentence and for five years from the date of the .
expiration thereof. L

" 1Thewords *or pancﬂ;l};?;nion council * oecurring inoriginal -
~ Section 22.were omitted by section 6 of the Tamil NaduBPanchlsmm ; S
- '(Amendment and Miscellaneous Povisions) Act, 1964 (Tamil Nadu - '
by section 3 oF the Tamil Nacn s substituted for section 22 isef
. ction 3 of the adu ats (Second Av

Act, 1978 (Tamil Nadu Act 13 of 1978), = . “wendment)
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H(1-A) A person convic.ed of en offence punisheble
under the Protecuon of Civil Righis Act, 1955 (Contr:.l
Act 22 of 1955), shull be disqualificd fir election asa

member for a period of five years from the date of such
conviction] ; ”

- (2) A person shall be disqualified for election as a
member if, 2[at the last date tor filing of nomination or
at the date of election], he is—

(@) of unsound mind, a deaf-mute or suffering
from leprosy ; ‘

(b) an applicant to be adjudicated an insolvent
or an undischarged insolvent ; '

(¢) interested in a subsisting contract made with,

or any work being done for, 3[any panchayat or any
panchayat union council] except as a sharcholder (other
than a director) in a company ;

(d) employed as paid legal practiticner on behalf
of the panchayat or panchayat union ccuncil or as legal
practitioner against the panchayat or the panchayat
union council ;

(e) an *honorary Magistratc under the Code of
Criminal Procedur:, 1898 ** (Central Act V of 1899),
with jurisdiction over any part of the village or town ;

EPRpR——
i s A e st ¢ —

1 This sube-section was inserted by section 4 (i) of the Tamil
Nadu Local Authorities’ Laws (Amendment) Act, 1978 (Tamil
“Nadu Act 11 of 1978). C

" '37These words were substituted for the words ¢ at the date of

nomination or election ”* by section 9 of the Tamil Nadu Panchayats.

(Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970).

$ These words were substituted for the words ¢ the panchayat
ot the panchayat union council * by section 7 (i) of the Tamil Nadu
Panchayats (Kmendment and Miscellaneous Provisions) Act, 1964
(Tamil Nadu Act 18 of 1964). - A _

@ The svstem of appointing Honorary Magistrates has now
been gxkslgegged with by ﬂr:p Code of Criminal Procedure, 1973 (Central
Act 2 of .1974). S e '

4% Now the Code of Criminal ‘Procedure, 1973 (Central Act

2 of 1974).

P A — L
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(f) already a member of the panchayat 3[

rm of office has not yet commcnoed : or

than in a fiduciary capacity) to the panchayat or.the
-;p,anchayat union council Lp to a.nd inclusive of thc prev:ous

e YCQI']

Dlsquah 26. Subject to the provisions of section 28, a member
cations’ of shell cease to hold office as such if he— :
m;e.?bm (@) is sentenced by a cumm.l court 10 such pumsh-

ment 2nd for such offence asic dacer ﬂvd in sy b-sectxon ()]
"of section 25 ;

. %(aa) is corvicied of an offence- punishable under
~ . the Pro ection of Civil nghts Act, 1955 (Central Act 22
.0of 1955)].

(b) becomes of unsound mind or a deuf-mute or
suffers from leprosy ;

(c) applies to be 'zdjudlcaled or is adjudlcatcd an
insolvent ; ’

(d) acquires any interest in any subsisting contract
made with, - or work being done for 4[any panchayat or
any" panchay‘tt union council] except es a shareholder

(other than a director) in a.commany or except. as per- |

mitted by rules made under this Act ;

1 The words * - or the panchayat-union council, as the case may

gL be” were omitted by scction 7 (i) of the Tamil Nadu Panchayats
e (Amendment and Misce!laneous Provisions) Act, 1964 (Tamll Nada

. Act 18 of 1964).

8 This clause was substituted for the original clause (g) by sectxon‘

-2 of the T..~il Nadu Panchayats ‘(Amendment) Act 1965 (Tamil
" "Nadv Act 36 of 1965). '

.8 This clause was inserted by sectlon 4 (ii) of ‘the: Tamil- Nadu

Local Authorities® Laws (Amendment) Act, 1978 (Tarml Nadu Act/

11 of 1978).

- 4These words were substituted for the words - the panchayat L
or the panchayat union councii” by section § of the Tamil Nadu S
. Panchayats (Amendmen: and. Miscellaneous: Provisions) Act 1964 A

(Tanul Nadu Act 18 of 1964).

;’anc}zayats [ 938 TN« Aci kav

B , -whose term of
oﬁice Wlll not expire before his fresh election can take e
effect ‘or has already been. elected as .a. memben -of .the .
panchayat [ -1y ~whose“y; L

- 2{(g) in airears of any kind due by him (otherwxse




(e) is emPlQYed as paid legal.pract il’i(‘/ﬁerv.onbehaﬁl fof S

~ the panchayat .orthe panchayat union council or accepts
‘employment as legal practitioner against the panchayat or

- the panchayatunioncouncil; - ..

A (f) is appointed as an officer or servant under this
ct; | -

" (g}is appointed as an homorary Magisira.€* under
‘the Code_of Criminal Procedure, 1898 (Central Act V of

© 1898)t with jurisdiction over any part of the village or e

1

‘town ;

(%) ceases to reside inthe village or.iown as the case

may be ;

(otherwise than in a fiduciary capacity) to the panchayat
or the panchayat union council within three months after-
such arrears became due ; or]

: (j) absents himself from the meetings of the panchayat
or the panchayat union council, as the case may be, for a
pzriod of three consecutive months reckoned from the date
of the commencement of his term of office, or of the last

‘meeting which he attended, or of hisrestoration to office

as nmiember under section 27, sub-section (1), as the case

juay be, or within the said period,less thanthree mectings
have been held, absents himself from three consccuve
mectings held atter thesaid date @ -

Provided that no meeting fiom whicha mcmber abscnied

pimselt shall be counied against him under this clausejt—

(i) due noticc of that meetir\lg, was not given to
himjor .

1Tﬁis claﬁsé was suhstituted for the original clause-(i) by section 3
of the Tamil Nadu Panchayats (Amendment) Act, 1965 (Tamil Nadu

Act 38 of 1965). ,

#The system of appointing honorary Magistrates has now been
dispensed with consequent on the coming into force of the Code of
Criminal Procedure, 1973 (Central Act 2 of 1974) with effect on and

from the lst:April 1974.

4Now the ‘Code of Criminal Procedure,  1973 (Central Act 2 of
1974). ~ . ' ) ,
125-3—61

(i) fails to pay arrears of »a:ny; kind due by him
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+€ii) the meeting was held after giving shorter notice -
1that prescribed for an ordinary meeting 3 or

(iii) the meeiing was held on -a ureqqis'itidhofff '
bers, R ST

27. (1) Where & person ceases to. be 2 member under .
on 24 Yor clavse (a) or clause (aa) of section 26,] he
11 be restored to office for such portion of the period =
which he was elected, as mdy remain unexpired at.the
date of suck restration, if and when the'2[conviction or
"enténce% is annulled on appeal or revision ; and any
' person elected to.fill the vacancy in the interim shall,on
+- suchrestoration, vacate office, -~ - IERATERE e
" (2) Where & person ceases to be a ~member under
- it clause (J) of section 26, the executive authority or the com-
+. = missjoner shall at once intimate the fact jn writing to such
~ person and report the same to the panchayat or the
- panchayat union council as the case may be at its next
- meeting. If such person applies for restoration swp
- “'motu to the panchayat or the panchayat union couneil, "
-+ asthe case may be, on or before the date ofits next meeting
-~or within fifteen days of the recej pt by him of such intima. = -
~ tion, the panchayat or the panchayat union council, as the -
~-case-may be, may at the meeting next after the receipt of
"~ such application restore him to his office of member: = -

) : ~;~Ptovided that a member- sﬁall not be
- than twice during his term of office,

restored ‘more -

Oath or . v’_[27-A. (1) Notwithstanding anything contained lnthe |
tobe on Indian Oaths Act, 1873 (Central Act X of 1873), .
)4

le person who is elected or co-opted to be g member or who
b“"' becomes a member shall, Yefore taking his seat o

“ .. 1This expression was substituted for the expression o oo,
i g) of section 26 by scction 4(ii)(a) of the Tamgl Nadf ilaocu;? ;
o lgt;tsl;oﬁnes Laws (Amendment) Act, 1978 (Tamil Nady Act 11 of
. aThis expression was substi't‘dt'éclfféf“the expression "“senteixiééi”’ -
section 4(ii)(b) of the Tamil Nadu Local Authoricaionce” .
‘(Amendment) Act, 1978 prantiag, N Act 11 of 197y ties” Laws
Cihis section was inserted by section 5 of the Madrzs City Munic
ition, District Municipalities and s (Amendo
964 (Tamil Nadu Aci 2 of 1964 20 Fanchayats (Amecdmen

. ES
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 held after the said date, whichever is later, the oath or
‘vacant.

‘to be a member or who has become a member shall not -
unjon council, as the case may be, or do any act as such

down in ‘sub-section- (1), .

R ST By

~ section (3), the president of a panchayat or the chairman
- of a panchayat union council or the member of a committee

1958: T.N. Act XXXV] - Panchayats : 968 e e

at a meeting of the panchayat or the panchayat union |
council, as the case may be, an oath or affrmation in the
following form, namely :— :

having been clected a member

“I,A.B., having been co-opted a member of this

having become a member, .

Panchayat q Swear inthe name of God
,do

. Panchayat union council.  solemnly affirm

that I willbeartrue i‘aith’and allegiance to the Constitution
of India as by law established, that I will upbold the .

sovereignty and integrity of India and that I will . . . -

faithfully discharge the duty upon which I am about to- - . .

enter. D s S T
(25/ Any person who, having been elected or co;opied | .

to be'a member or who, having become a member, fails
to make within three months of the date on which his
term of office commences or at one of the first three meetings

affirmation laid downin sub-section(1) shall cease to hold -
his office and his seat shall be deemed to have become

/

(3) Any persbn who 'ha's been electec. or coQOptedf

take his seat at a meeting of the panchayat or the panchayat

member unless he has made the oath or affirmation aslaid-

@ Notwithstanding anything contained in .sub-

constituted under this Act who has not made the oath or
affirmation as a member shall be entitled to act as such

president, chairman or member :

Provided that he makes the oath or affirmation and

takes his sedt at the first meeting of the panchayat or the
‘panchayat union council, as the case may be, which he

125«3-=61A
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v attends withi two months after hes elected o'.r-’appqintﬁdfg
o . @s, of becomus entitled to exercise the functions of,appg .
“ ' “'president, chairman or membcr, as the case may be.:o: -

Explanation.—-For the purposes. of this section—"
(i) “ president’ includes a vice-president - eXercising.
. the functions of the president under sub-section {1y or
sub-section (2) of section 34 and the temporary president
appointed under sub-section (3) of that section ; and
(i) ‘chairman’ includesa vice-chairman exercising
the functions cf the chaitman under sub-scction (1) or .
sub-section (5) of section 37 or a revenue divisional officer .-
who is ex-officic chairman under sub-section (2) of that
section.] ' o

.~ Authority to - [28. (1) Whenover it is alleged that any peispn who
06008 hds been clected .as a member of a panchayat or.who
g s’%?;?i?ﬁﬁion becomes @ member of a panchayat union council is not .
O embers. qualificd or has become disqualified undersection 22,
i " 24, 25 26 or 27-A, the executive authority or the com- -

. missioner as-the case may be, shall, by notice in writing

. inform such member of the allegation and place the' maiter -

.-at the next mecling cf the panchayat or panchayat unjon

...council. If before the date of the expiry of two months

rom the date of reccipt of such notice such member does

.ot apply to the prescribed judicial authority under sub-
section (2), he shall become not qualified or disqualiﬁe;ﬁ.

- from suchdate of expiry of che said two months. |

- % () The executive authority or the commissioner, as
- ithe'case may be, if so directed by the panchayat .or -
.+ - :panchayat union council (r by the inspector, shall, and
" ‘anysuch member or any .ther member may, apply.io

_any ember O any - . ther apply.to
- the prescribe: judicial authority whose d.cision.on
- "'such allega.ion shall be final. SR nHon

"~ 1 In sub-section (1) of the -original section 28 for the: e

figures “or 26 in both the places where they mmédf word. and

word and letter 26 or 27-A™ ‘were supstituted by section 5ﬂ8°fm‘

=Mapdras. City Municipal Corporation, District Municipalities® s

panch th: first ti-c, the words ¢ or who becomes a member; of

ayat unio. council ™ -were substituted by scction 9 of the Tamil

A et Tam Nacs AT o OR ot y iouos)

3Cty 1204 1amil (Nacu Act 18 of 1964). . For section 28 as so amended’

‘ ‘*?P_iﬂ<8,°°tlon was substituted by section 10 of the Tamil 1%18& 33 si?é%?ean“F
+(Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970), © -~

v

»:
LB

1/ W
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(3) Wherean application has been made under sub-
section (2), the member shall, pending decision on such
application be entitled to act as'if he is quelified or were ,
not disqualificd. :

(49) Nothing contained in this section shall be
decm d te affec; the provisions of sectio : 27.]

PRESIDENT AND VICE-PRESIDENT

29. There shall be 2 President and a vica-president for Egzsigge’m ‘
every panchayat. president of
| ‘ ' panchayat.

1[3).* (1) (a) The president shall be elected by the Election of .
persons wliose names appen s in the electoral roll for the President. I
panchayat frcm among themselves in acco < arce with -
such proc>dure as may be prescribed. - |

Sb)‘ If at an ordinary or casual election no presi- | ' o
dent is elected, a fresh election shall be held: |

Provided that a perscn who stands for election as
president shall not be eligible to stand for election s a

member:

4

Provided further that a person who stands for election.
as 2 member shall not be eligible to stand for clection as
president: o

Provided also that no member shall be eligible to | ‘
stand for election as president. : ~ P

(2) Theelection of ths president may bs held ordinarily
at the same times and in the same places as the ordinary =~
‘elections of the members of the panchayat.

: 1 For the .origirial sections 30; 31 and 32; as amended by Tamil

Nadu Act 18 of 1964, the present sections 30, 31 and 32 were substituted -~ " .
by section 11 of the Tamil Nadu Panchayats (Amendment) Act, - = -
1970 (Tamil Nadu Act 11.of 1970). ‘ o ' :

~ *The presidents of panchayats holding office as such on the date of
the commencement of Tamil Nadu Act 11 of 1970 were allowed to
hold office as such presidents for the residue of the term of office by

" Virtue of section 19 of the said Act,
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) The term of office of the premdent who is clectedg ‘

, at an ordinary election shall, save as otherwise expressly
provided in, or may be prescnbed under this Act, be. five:
years begmmng 4t noon on the day on which the vacancy«_ o

occurs |

Provided that the Inspector may, by notification, .
- for sufficient cause which shall be stated therein, direct
that the term of office of the president of any panchayat;
or of the presidents of any class of panchayats or of the
. presidents of the panchayats in any panchayat union or
- “of the presidents of all the panchayats be extended or .
- reduced by such period not exceeding one year as may bc.
speclﬁed in the notlﬁcatlon | o

@ Any casual vacancy in the ofﬁcc of the DreSxdentgf
hall be filled by a fresh election and 2 person elected as
president in any such vacancy shall enter upon. office -
orthwith and hold office only so long as the person-in .
whose place he is elected would have been entltled to holc
oﬂice, if the vacancy had not occurred

el (5) Unless the Inspector othcrwxsc dlrects, N0 casua
“vacancy in the office of the president shall be filled within
_six months before the date on' which the ordinary, electio
:of 1 prcS1den1 vader sub-sectlon (1) is duc. e

s 4,(6) The provisions of scctmns 231027 (bot inclusive
.27-A and 28 shall, as for as may be, apply in relatic

e of the presxdent as théy apply in relation to the office
1 elccted mcmber of thc panchayat. TR

: (7) The prewdent shall be an ex-oﬁiczo member: o
the: panchayet and shzll have “all the rights and: pri-
ileges’ of an elected member of thc panchayat @

4.

1) The vlcc-prcsxdent shall be elected by th pancha-
yat from among its members in accordance ‘With
procedure as may be prcscrxbed ;

£

(2) If at an elcctlon hcld under sub-sectl‘o
no’ vxce-presxd ent is clected, a fresh electmn qhau he
for elcctmg a \{1(:(5-}31:6:5,1(1enttz L

e oA
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~ hold office assu¢ch— - . office of =
(@) in the case of the president, on his becomin wl‘ ce.dem and .
disqualified for holding thé.office or of his removal from T oo !
office or on the expiry of histermof office or on hisothers - |
wise ceasingto be a president ; = o IR
~(b) in'the case of the vice-president, on the expiry of -
his term of office as a member or on his otherwise
ceasing to be a member, | SR

*32. The president. or Vicé‘-preéident shall cease to Cessation bf

ks

1132-A.. Without prejudice to the provisions of section President, vice~
32, the presient, vice-president or a member of a panchayat, president or -
as the case may be, or a member of a township committee, member not,
shall not cease to hold office ds'such on his election as'%m:: e

2[ * *] vice-chairman of any panchayat union council.

33. (1) The president shall— | Functions
* e a1l . of the
(a) convene the meetings of the panchayat ;  Sresident.

(b) have full accessto the records of the panchayat;

(c) discharge allthe duties specifically imposed and
g iccrcise all the powers conferred on the president by this
ct. ' ' "
(2) No official correspondence between the .2 ~chayat

and the Government shall be conducted except through the
president. The president shall be bound to transmit coms- .
munications addressed through him by the executive
officer to the Government or by the Government to the

executive officer. | :

. 34. (1) When the office of president is vacant, the Devolution
vice-president shall exercise the functions of the president and delega-

until 2 new president is declared elected and assumes ton. of |
| o president’s

office. ~ | functions

~ (2) If the president has been continuously absent and filling up
from jurisdiction for more than thirty days or is incapaci- of vacancies
tated, his functions during such abscnce or incapacity of ﬂ;gsi‘fgff ‘
shall, except in such circumstances asmay be prescribed, P R

devolve onthe vice-president.

*Sub-section (3) of original section 32 was omitied by section 10 of
the Tamil Nadu Panchayats (Amendment and Miscellaneous Pro-
visions) Act, 1964 (Tamil Nadu Act 18 of 1964). " o ‘
.1 This section was inserted by.section 11 of the Tamil Nadu
Panchayats (Amendment and Miscellaneous Provis'ons) Act, 1964
(Tamil Nadu Act 18 of 1964). - ‘ . )
2 The words ¢ chairman or ” were omitted by section 4 of the
Tamil Nadu Panchayats (Sr¢rnd Amendment) Ast, 1978 (Tamil
Nadu Act 13 of 1978). ‘ « | S
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. (3) When the office of president is vacant or the -
. president has been continuously absent from jurisdiction. .
- forrmore than thirty days or is incapacitated and there is
- either a‘vacancy in the office of vice-president or the vices e
 president has been continuously absent from jurisdiction’
. for more than thirty daysor is incapacitated, the functions': - .
- ofthé president shalldcvolve ona member ofthepanchayat
appointed by the Inspector.in this behalf, and if no. meme .
- ber of the panchayat is avajlabe for such appointment, on .
: uchiperson as may be appointed by the Inspector in this

onditions as may be prescribed, untila new president °
ice-president is declared elected and assumes office,
ither ‘the president or the vice-president returns to -
risdiction or recc vers from his incapacity, as the case

4)./Any vicancy in the office of president shall: be
ted to the electionauthority by such person and withi
¢ as may b prescribed and the election authority
nge for the el:ction of the president.” L

3
P

(5) The refarence to the president’s functions in syb.
ctions (1), (2) and (3) shall, where he is also the executive:
uthority, be deemed to include a reference to his functions”
13 executive authority. SN A D TS

he president shall have power to control’ and
.exercise or discharge of any functions devolving
1cs-president under sub-section ). e

ER

tions 35, Subject to such restrictions and control as may be =
sprescribed, the president ‘may by an order in writing =
*delegate any of his functions as such to the vive-president
‘anc in the absence of the vice-president 1o any cther =
- member, provided that the cxercise or discharge of any. ~  °
. 'functions so delegated shalt be suvject to cuch futther . .
- restrictions and conditions as-may be laid down by the
_president and shall 7lso bo subject to his control  and’
reviston : : - : SRS

T

'_-Prb‘v_i'd_ed that he shall not’ deiegate any funﬁtloﬁs
-Whicly the panchayat ex pressly prohibits him to detegate,

3
2
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CH}m«MAN AXD VICE-CHAIRMAN,

b 136, There shall be a chairman and a vice-chairman Chairman .
| for every panchayat union council. and viee
o , . panchayat .=
union council,

136-A(i) (a) The chairman shall be elected by the persmns fﬂ:?gggn?f x

in a panchayat union whose names appear in the ciectoral
& ' }‘011 for any one of the panchayats or townships comprised
in that panchayat upicn, fron amcng themselves in
4 -accordance with such procedure as may be prescribed.
i . /

(b) If at an ordinary or casual election no chairman
is elected, a fresh election shall be held : . 5

Provided that a parson who. stands for election cither
as preﬂdejﬂt“_or' member of a panchayat shall not ~“be
eligible to stand for election as chairman : o

b  Provided further that a person who stands for .
' election as chairman shall not be eligible to stand for
‘election either as president or as a member of * a pan-’ .
chayat : - TR O S | s

B

Provided also that no person who is—
v (i) .a member or president of a panchayat, or
(i) a member or chairman of a township com-

mittee, shall be eligible to stand for election as chairman

1

1 The following proviso to sub-scction (2) of section 36 was 'édded B
by section 12 of the Tamil Nadu Panchayats (Amendment and
Miscellaneous Provisions) Act, 1964 (Tamil Nacu Act 18 of 1964)—

~«provided that in the case of a panchayat union council referred
to in clause (ii) of sub-section (2) of section 12, where all the members
of the council are either members of a single panchayat or members
of a single township committee, '

(i) the president and vice-president of the panchayat shall
respectively be the chairman and vice-chairman of the panchayat
union council ; _

(ii) the chairman of the township committee shall be the chairman
of the panchayat vnion council and a member of the township com-
mittee chosen in the prescribed manner shall be the vice-chairman
of the panchayat union council.” \

Sections 36, 36-A, 36-B and 36-C werc substituted for section
36 by section 5 of the Tamil Nadu Panchayats (Second Amendment) -
Act, 1978 (Tamil Nadu Act 13 of 1978), .

TR TR el N
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Provided also that where all ¢h

e members and the

the chairman may be .
$.and in the same places in
tunion as the ordinary elections of the members
e panchayats ‘and townships comprised in that
yat unjon, N T DL

all, save as otherwise expressl
‘or may be prescribed under this Act, be five
ning at noon on the day on which the vacancy-

in

N

the Government may, by notification, =
ufficient cause which shall be stated therein, direct
that the term of office of the Chairman of gpy panchayat -
union council or of the chairman of all the Ppanchayat - .
- union councils be extended or reduced by such period
: 8 0ne yeir as may be specified in the notjfi-

i .

\“'(4’) Any casual vicancy in the office of the chairman . T
¢ filled by a fresh elc’ion and a ' d

rth _ otly so long as the person in .
whose place he is elected would- have been entitled to
old office, if the vacancy had not ‘oceurred, B e

i

~ v (5) Unless the Government otherwise direct, no ./ .
. ; Gasual vacancy in the office of the chairman shall pe -
.- filled within six months before the date on which the +
. ordinary election of the chairman under sub-section Q'
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) (67)4 The provisions of sections 23 to 27 (both inclu-
sive), 27-A and 28 shall, as far as may be, apply in relation .
to the office of the chairman as they apply in relation
to the office of an elected member of a panchayat. |

,A (7) The chairman shall be-an ex-officio member of
the panchayat union council and shall have all the rights
and privileges as that of the other members of the pan-
chayat union council. S . R

(8) The chairman shali—

(a) convene the meetings of the panchayat.'union
council ; and | ;

- (b) discharge all ‘thAev duties specifically jmposed
and exercise all the powsars conferred on the chairman
by this' Act, and the rules made thereunder. o

_ (9) The chairman shall have fuli access to all the
records of the panchayat union council and no official
correspondence between the council and the Government
- shall be couducted except through the chairman. The
chiarman shall be bound . to transmit communications
addressed through him by the Commissioner to the
- Government or by the Government to the Comumissioner.,

1136-B (1) The vice-chairman shall be elected by ihg gtect50n;of
‘panchayat unjon council from amobg its members jn vice-chal
sccordance with such procedure as may be prescribed s man.

~ Provided that in the case of a panchayat union council
referred to in clause (i) of sub-section (2) of section .12, . =
where all the members of the council are either members.
of a single panchayat or members of a single township
committee,— ..t
" (i) the vice-president -of - the ‘panchayat shall be
the. vice-chairman of the panchayat union council; ..
F i) a member of ithe township committee ‘Gther

¢ chairman chosen i

1S
36 by section 5 ¢ Tam
- Act, 1978 (Tamil Nadu Act
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-0, _;.I\'he chairman and yicé-céhairman shall cease ‘to
flice as such—- = ..., EPEE - AR O St

§1 *thé_‘casq of the"‘;’éhhxfinén;""‘0'31',his
alified for holding the ¢ |
o g . )

2)‘,{Whenthe office of chairman is vacant, the .=
aairman shall exercise the functions of the chairman e
lew chairman assumes ofice, | e
(2) When the office cf chairman is vacant and there o
€r 2’ vacancy in tie office of vice-chairman, or the B
chairman has beep ‘continuously” absent from juris- =
ction” for more than thirty $ or is incapacitated, -
250 . ]and until a Bew chairman or vice-chairman -
LClected and assumes office, or the vice-chairman returns -
‘tojurisdiction or recovers from’his incapaci €
L ' ‘ i " cer shall, notwith-
“standing anything contained in this-Act, or in the rules or

ex-officio member and -
council. ;

(3)An out-goin
; eligible' for re-election,

g chairman or

vicc-'chairm’an, is b
I (4) The Chairman may, by an order ‘in writin‘g-,',f_,f '
~ delegate any of his functions to the vice-chairman ; ;

.2 The words '¢“the Re
_notice of not less than Seven clear days tn the members convene a -
-meeting for the election of a chairmnan ”* were omitted by section \
1 6 of the Tami] Nadu Panchayats (S

(Tamil’ |

\ , Second Amendment)A 't, 1978
Nadu Act 13 of 1975, | oenE

venue Divisionaj Officer sha




.. (9 If the chairman Has been continuously absént
. ¢~ from jurisdiction for. more than thirty days or “Incapaci:
-~ tated, his functions during ‘such absence or. incapacity

- shall, except in such circumstances as may be prescribed,
- “devolve on the vice-chairman. | R
. (6) If the vice-chairman also has been continyously
- ;absent from jurisdiction'for more then thirty days’or is

IS

- incapacitated ‘or if the office of vice-chairman is vacanr,

- of his functions to any member of the panchayat’ uhion
. council who shall be styled * chairman delegate **;during
- the 'period of delegation: T e T

- the chairman may, by,an order in writing, _delegate ‘any

., Provided that— .
(i) when an order of delegation made underthis
sub-section is in force, no further order of delegation
of any function shall be made.in favour of any member
other than the member in whose favour the order in force
,wgs;made ; N - S R

*(ii) no delegation under this sub-section shall be -
- made for any period exceeding in the aggregate 90-days in-
‘any year without the special sanction of the panchayat’
union council ; and. ‘ | T

. (i) every order made under this sub-section shall
.be communicated to the panchayat union council at its
-aext meeting. e -

AN

. (7) The exercise or discharge of any functions s
delegated under this section shall be subject to such
restrictions, limitations and conditions as may be laid
- down by the chairman. -

o - MEMBERS, ‘

/- '38.%(1) Any member may call the atiention of the Rightsof .
/executive ‘authority or the commissioner as the case may individual'
/ be to any neglect in the execution of panchayat or pan- members.

/. chayat union work,. to any. waste.of panchayat or pan--

- chayat.union property or to the wants of any locality,
~and ,may suggest any improvements which may appear

/

/ e -

desirable.
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(2) Every member shall have the right to move
resolutions and to interpellate the president or chairman on .
matters connected with the administration of the pancha- .~
“i* yat,or panchayat union council as the case may be, subJect
.- 'to such rules as may be prescribed.

.- (3) Bvery member shall have access durmg office
; hours to the records of the panchayat or the panchayat .
union council as the case may he after glvmo due notice =
o tie executive authority .or commissioner, provided -
hat the executive authorlty or commissioner may, for R
re sons glven in ‘vriting, fOl‘bld such access. : o

39, No president, v1ce-pre51dent chairman, vice-
ent, chairman or member shall receive, or be paid from . the = .
Vi°°' funds at the disposal of or under the control of the pan- .

- chayat or panchayat union council any salary or other |
st ecem remuneration for services rendered by him whether ir
remuneratlon. his capaclty as such or in any other capaexty '

THE EXECUTIVB OFFICER.,

Apposnt. | 40 (1) A wholetime executive ofﬁcer shall be appointed
ment of bythe Government for every town panchayat,
- executive

bl (2) In the case of every v:llage panchayat, the presi~
chayats,  dent of the panchayat shall, subject to suchrules as may be
4 prescnbed perform the functlons of the executxve officer. -

B (3) Save as otherwise prescnbed no executNe oﬁcer L

i ‘»»'appomted under sub-section (1) shall undertake any work - - -

- ‘unconnect~d with his office without the sanction of the See
‘ paneha.yat anu the Government. o

(4) The panchayat shall pay the executive oﬂicer such -
B .salary and allowances as may from time to time be fized -
by the Government, -

(5) The panchayat shall also make—

- (a) if the executive ofiicer is in the service of the o
~Government such coniribution towards his leave allow- -
.ances, pension and provident fund as may be required by
he conditions - of his service under the Government to -
be made by him or on hls'behalf o o

: (b) if the executive oﬂicer is not -in the Seerce of )
‘the Government such contribution towards his leavs allow
ance§. pension and - provxdent fund as may ‘be prescnbed
in hxs behalf

1/



*'the president shall discharge his functions untilthe date'on

. resolution has not been legaily passed or is in excess of the

' the execntive authotity shall refér the matter to the GoVe

EEATRRE R R A
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o (6) The Govérnment shall have power to regulate the
} classification, methods of recruitment, conditions of service,
pay and allowances, and discipline and conduct of the exe- " "

T 'chtiye‘oﬂicers appointed under sub-section(1). " <.

Vit

" 41, The executive offcer shall— - . Fun

. (a) have the right to attend the meetings of the Her
' pg.nqhayat or of any committee thereof and take part inthe
. discussions thereat but without the right to move any
‘resolutionortovote; ~ < BRI
any o

. (b) attend any meeting of the panchayat ,o,;; of :
ing .-

* committee thereof if required to do so by the'presid
o Sinaentten thareof if required fo do 50 by the Prens

42, Subject to such restrictions and control as may be Devl
“prestribed, when the executive officer isunable to'discharge of functiof

~his functions owing to absence, ‘illness or any. oth’erf’“c’ia*;i@vse;fggégw ve:

- whichthe executive officer resumes his duties.” -

~ POWERS AND DUTIES'OF THE EXEGUTIVE AUTHORITY,

e 43;;?The executive authoﬁty shall—- "
- (a) carryinto effect the resolutior s of the panchayat
M o A : 1 L B . ;o P e :

< Provided that where thé president considersithat a
3 it ls

fety,
1

- powers conferred: by this Act or- that, if ‘carried’
likely to endanger human life'or health or the pu 1i

ment for ordersand the it"'dg?isig;i shall be final 5 *-

‘the -

.

e (b) control all the officers and seri(anfs of
panchayat; L ' S

. (¢) discharge all the duties specifically imposed and

. exercise all the powers conferred on the executive authority
by -or under this Act and subject to all restrictions ‘and

- ¢conditions imposed by or under this Act, exercise the

~ executive power for the purpcse of carrying out.thé pro-
visions of this Act and be directly 'responsible for the

- due fulfilment of the purposes thereof. | AR

g
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.

THE COMMISSIONER,

44, (1) A commissioner;.shall be appointed’ by .the
" 'Gavernment in the ¢ase of each panchayat union council.
- Such commissioner shall ordinarily be the Development :
- “Officer appointed in pursuance of the Natlonal Extension '
- Service Scheme of Community Bevelopment for the pancha- =~

7+ yat development block.

;. (2) No recovery shall bz made from the panchayat =~ 7’
... union council towards the salary and allowances paid to =
" any commissioner or towards his leave allowances, pension

and provident fund. , :

- £3) The Government shall have power to regulate -
- the methods of recruitment, conditions of service, pay.and .
- allowanc:s and-discipline and conduct of the commissioners

- appointed under sub-section (1), ~ | o

- o (4) Thz commissioner shall—

(@ have the right to attend the meetings of the

. panchayat umon courcil or of any committee thereof and '~
- take part in the discussions thereat, but without theright to©
~ move any resolution or to vote | S

" . (b) attend any mezeting of the panchayat union
‘council or of any committee thareof if required to:do so:

“by the chairman ; _ . -

e ".(c) carry into effect the resolutions of the panchaQ ‘
. yat union council ; IR R T

... (d) furnish to the panchayat union council.such =
dical reports regirding the progress made in carrying -
ths resolutions of that bady and in the collection of

taxcs asthe.councilmaydirect ;

[ ""(e) control all the -officers and servants of the
panchayat union courcil ; =~ S

e allthe power s conferred ofi the commissioner b
d subject, waenever it is hereinafter. express
l, to.the sanction of the panchayat union co
ubjsct also to all oth:r restrictions, Jimitafio

ons. hereinaffer ‘imposed,  “exercise ‘the. exccu

v/ F}
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_and conditions of such entrustment.

BT K e

i e e L

power for the purpose of carryitg out the provisions of t his
Act and be directly responsible for the due fulfilment of the
purposes of this Act. ,

(5) Notwithstanding anything contained in ~ub-
section (2) of section 11 and subject to all otu.. “rovisions
of this - Act and the rules made thereunder, the panchayat
union council shall have power to issue such specific .
directions as it may think fit regarding the performance. by

- the commissioner of any of the functions assigned to' him . -

under this Act :

Provided that where such directions relate to any
National Extension Service Scheme of Community Develop-
ment or any other scheme specially entrusted by the
Government to the panchayat union council the djrect;ons
issued by the councilshall be in conformity with the terms

(6) Subject to any directions given or restrictions
i‘rnpbsed by the Governmentor the panchayat unjon council, -
the commn Ssioner may, by an order in writing, delegate any

" of his functi>iis to any officer or servant of the panchayat

/

. _.or the doing of any particular act, and

~ or the panchayat unjon fund as the case may be ;

I3
/

7

| Providedthat— v

union council Or to-any servant of the Government. The
exercise or discharge of any functions so delegated shall be
subject to such resirictions, limitations and conditions as

' .may be laid down by the commissioner and shall also be
subject to his control and’ revision. |

45. The executive authority or the cqmmissioner may Emergency

in «cases of emergency direct the execution of any work ggevngtf;v(’:

or the doing of any act which requires tl}e sanction of the authority and
panchayat or the panchayat union coun.cﬂ as the case may'commissioner.
be and the immediate execution -or doing of which s, in :
his opinion, necessary for the health or safet){ of the public,
“and may direct that the exrenses of executing such work

or doing such act shall be paid from the panchayat fund

© (a) he shall'not act under this section in contraven-
tjon of any order of the panchayat or the pancpayat union
~ council prohibiting the éxecution of any particular work

© 125-3—62
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| - (D) he shallreport the action taken under this section
" and the reasons therefor to the panchayat or the panchayat
~ union council at its next meeting.

PROCEDURE,

' Presidency at 46. (1) Every meeting of a panchayat shall be presided
me~+ings of over by the president, in his absence, by the vice-przsident,
panchayats. and in the abscnce of both the president and the vice-

: president, by a member chosen by the members present at
the meeting to preside for the occasion. :

.. (2) The president shall preserve order and decide all .

T : ints of order @arising at or in connexion with meejings.
There shell be no discussion on any point of order and the -
decision of the president on any point of order shall be finel,

(3 A vice-president or member presiding for the
~ oceasion shall, for that mweeting and during the period that
* _ hepresides over it, have allthe powers cf the president.

L)

' Meetings of  47. (1) Every panchoyat union council shall meet
panghay;t“l‘;'é'{l’sn such times and places and shall, subject to the provisizelts f)i‘
e e - subssection (2), observe such rules of procedure inregard to
. transaction of business atits meetings (including the
quorum at meetings) s may be prescribed : - -

R Provided "hat not more than sixty days shall elapse"
-/ between anyt wo meetings of the panchayat unicn council.
s " (2) Every mieeting of a panchayat union council shalf

.- bepresided cver bythe chairman, in his absence, bythe vice
., chairman, and inthe absence of both the chairman and the
- . .vice-chairman by a member chosen by the members present

S at f;he meeting to preside for the occasion., 3

_ (3) The chairman shall preserve order and decide &

points cf order aris.ing at or in connection with meetiengl
| There shall be no gilsgussxon on any point of order and thé

o decision of the chairman on eny point of order shall be fina]

@ A.vice-chairm?nbr member presidi ¢ for the
' 220 0 ; presiding  for

~occasion shall, qu that meeting and during the pgerio; ttl:g: g

ge presiges over it, have all - the powers of the chairman,
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48, (1) No member shall vote o, or take part it the Membéts: wiz?f‘ii'
discussion of any question comirg up fo1 consideration at a to abstain-:from
meeting of the panchayat or panchayat union council or any ‘aking part.in:

- committee if the question is one in which, apart from its ‘Sf,?,g’;“.’?t‘i‘““

general application tothie public he has any direct or indirect
pecuniary interest by himself or his partner. -

~+_(2) The president or chairman asthe case may be may
prohibit any member from voting or taking part in the
discussion of any matter in which he believes such member
to have such interest, - or he - may require such member to
absent himself during the discussion. | Lo
~ (3) Such member may challenge the decision of the
President or chairman, who shall thereupon put the question
to the meeting., The decision of the meating shall be final,

(4) If the president or chairman is believed by any
member present at the meeting to have any such pecuniary -
interest in any matter under discussion, he may, if a motion ~ -
to thet effect is carried, be required to absent himself from - . ...
the meeting during such discussion. - | i
_ (5) The member ccncerned shall not be entitledto vote
on the question referred to in sub-section (3) and the presi-
dent or chairman concerned shall not be entitled to vote on
t he motion referred to in sub-sectior (4). . '

 Explanation.—The terms ‘‘ president ” and *‘ chairs
man ”* in this section include a vice-president, vice-chaire
man, or member presiding for the occasion. ‘

w5

49. A copy of the minutes of the proceedings at every Minutes of
.meetings of a panchayat or panchayat union council as well prcceedings.
_asof all minutes of dissent in respect of such proceedings . :
.received from any member present at the meeting, within '

48 hours of the close thereof, shall be submitted by the
president or chairman as the case mey be within three days
of the date of the meeting of the Inspector :

Provided t hat the Inspector may direct that such minutes -
shall be submitted either generally or in any specified
" classes of cases to any officer empowered by him in this

behalf. |

1

'50. A pancheyat or a penchayat union council may power of
~ require the executive authority or the commissioner as the parchayat and
_case may be to produce any document which is in’ his I;zn‘gg ‘:&’né‘a’
: ‘ : . 1) ¢
‘custody and he shall, subject to such rules as may be §o; records,

prescribed, comply with every,_such requisition,
125 -3—62A
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- Pryceedings of S1. (1) The proceedings of every panchayat and
‘panchayats, panchayat union council and of all ccmmittees thereof
pg.whay:éi&m:g shall be governed by such rules as may be prescribed and
’ °§,‘:nmm2es, by regulations, not inconsistent with such rules or the
', provisions of this Act, made by the panchayat or the
panchayat union council as the case may be with the
approval of the Iaspector. . .

| (2) The Inspector may remit for reconsideration and
- re-submission any regulation or part thereof to. the
~panchayat or panchayat union council as the case may be :

. Provided, however, that it shall be competent for the
- Inspector to add to, omit or alter any reguletion which
AR ‘gontravenes the provisions of this Act or the rules there-
v ~.under. - |
- Appointmentof - 52. (1) A panchayat may, and if so required by the
©.7 jointcommit- [pspector, shall, join with one, or more than one, other
A tees. Jocal authority in constituting a joint committee for any e
AT purpose for which they are jointly responsible. | B
SR | (2) The constitution, powers and prccedure of d joint =
committee and the method of settling differences of opinion
- arising in connexion with the committee bztween the local
~authorities concerned shall be in 2ccordance with such rules
as may be prescribed. ; .

Committees,.  53. (1) (a) There shall be an Appoiutments Committee
e - for every panchayat union, which shall be compcsed of the -

. chairman of the panchayat union council, the commissioner
-1.4 . - and one member ¢lected annually by the panchayat union

; -+ council. Thechairmanofthe panchayst union councilshall

+ bethe chairman of the committee Subject to the provisions-

. of section 58, and to such rules as may be made by the.
Government in this behalf appointments to all posts under
the panchayst union council the pay of which is debitable
to the funds of the panchayat unicn council, shall be made
“with the prlor approval of the committze.

- [(aa) (i) There shall be an Agricultural Produc-

- tion Ccmmittee for every panchayat union, which shall be
composed of the chairman of the panchayat union council
-who shall be the chzirman of that Committee, the commis-

. sioner and three persons cc <piid by the panchayat union
council. ’ o

Al 7 1 This clause wis inserted by section 2(1 { the i
- s i Panchayats (Amendmont) Act, 1866 (Tamil 1)&:3 Actbl %Tgtgilléﬁrg)%du
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- (i) No person shell be co-opted under sub-
clause (i), if— | : -

- {4) he is a member of the psnchayat union
council ; or .

(B) in the oninion of the panchayat upion'

council, he does not possess adequate knowledge of, and

experience in, agriculture.]

_ (b) There shall be an Education Committee and a

General Purposes Committee in every panchayat union. =

The panchayat union council may, and if so required by the
Government, shall appoint such other committees as may be
necessary for the efficient performance cf its duties and

furctions under this Act. Each of the committees constitu»
“ted under this clause] shall consist of such number. of

members as may be specified by the courcil and shall
include the chairman ex-officio. The members of each

committee ?[constituted under this clausc]; other than the

chairman, shall be elected by the members of the panchayat
union council._ ' A o -

'(2) The panchayatunion council shall have the power -
to co-opt as members of 3[any committee appointed under..
“clause (b) of sub-section (1)] such number of persons as are . .
not members of the panchayat union council as it may

think fit: , ,

Provided that the number of members co-opted under
this sub-section shall not exceed one-third of the total nums
bar of members of the council on the committee.

K (3) Su‘bject' to such rules as may be made By the

Government in this bzhalf, the panchayatunion council shall
have power, by regulations made from time to time, to

determing the powers-and duties of every committec Consti- -
~ tuted under sub-section (1),

1 These words were substituted fcr the words “ under this sube
section ”’ by section 2(1)(6)(i) of the Tamil Nadu PanChayats (Amend-
ment) Act, 1966 (Tamil Nadu Act 17 of 1966).

2 These words were inserted by section 2(1)(6)(i), ibid.

8 These words, brackets, letter and figure were substituted for the
words, brackets and figure “any commijttee appointed under sub-
sectiont (1) by section 2 (2)., ibid.
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'ADMINISTRATION REPORTS. )
dminls- 84, (1) Every panchayat shall submit to the panchayat
upggﬂg‘: union council a report on its administration for eachyearas
panchayats, SOON as may bz after the close of such year-and not later -

» =77 than'the prescribed date, in such form, with such details,
- - and through sucb authority as may b prescribed.

() The report shall be prepated by the executive
-~ authority and the panchayat shall consider it and forward
. the same to the panchayat unjon council withits resolution -
~ thereon, : ' S
Adminis." . : 85, (1) Bvery panchayat union council shall submit.. -
reﬁg-?'é‘%? to the Collector a cougo’lidated report on its administration -
.panchayat and’'ontheadministration of 21l panchayatsinthe panchayat .
Y Union union for each year as soon as may bz after the close of such
counclls. year .and not later than the prescribed date, in su ch form,-
. with such details and through such authority as may be

. preseribzd.

(2) The feport shall bz prepared by the commissi'one'f .
and the panchayat union councilshallconsidcrit and forward
the same to the Collzctor with its resolution thercon.

~(3) The Collector shall prepare a general report on
the administration of panchayat union councils and pan-
chayats in the district, plice the same bzfore the District
Development Council and submiu tine »me (0 the Govern-
ment with. @ copy of the resolution of the District Duvelop-
ment Counc;l bef »re such date as may bz prescribzd. He
shall also send a copy of thereport to the Inspector.

" * _(4) The report and the resolution thercon shall be
publishcd in such manner as the Government mey direct., -

. . VALIDATION OF PROCEEDINGS.
- Acts of L B .
panchayats, 56. No act of a panchayat or of a panchayat union
panchayat conncil or of 2 commirtee thereof or of 2nv person acting
t-‘ouncﬂs.- ¥ mu:ir OIS, CHETY ) Gl irmad- o
: _to be of @ chrirm=n or m.mb:r of a comumittee sha!l b« deetrd
. 'nvalldated to b‘ 'nVWId b . . T s Y w‘ltr w(
by Informa- o th 21d by rcason only of a defect in the ¢stablishment
lity, vacancy, gl‘ S%% It)gnchayat or panchayatunion couyncil or committee,
. eto. e ground that the president, vice-president,
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chairman , vice-chairman or member of such panchayat or
panchayatunioncouncilor chairman or member of a com-
mittec was not entitl.d to hold or continue insuch cffice
by reason of any disqualification or by reason of nany
irregularity or illegality in his eléction, or t, ~eason of
such act having been done during the period of any
vacancy in the office of president, vice-president, chaire
-man, vice-chairman or member of such panchayat,
panchayat union council or committce, .

ESTABLISHMENT.

57. (1) The sanction of the panchayat or the pane Establish-
chayat union council as the case may be shall be obteined mentof
for all proposals for fixing or altering the number, designa. g:ggg:y:? and
tions and grad:s of its officers and servants and the union y,

salaries, fees and allowances payabl: to them. : councils.

(2) Such proposals shall b> taker into consideration
bythe panchayat or panchayatunion council,asthe casc may
be, only at the instance of the executive authority cr the
commissioner and the panchayat or panchayat union coun-
cil may sanctionthe proposalwith or without modifications:

Provided that no proposel adversely affecting any
officer or servant of the panchay .t or panchaya: union coui-
cil who has e inthe por™anent sorvice of the panchayat
or panchayat union council for more than five years and is

~ drawing 2 s2lary of not less thar fifty rupses per mensem -
shall b: considered except at a sp: cial meeting conyened for

~the purpose and no such proposal shall be given cffect to
unless assented to by atleast omne-hzif of the membersthen
on thepanchayat or the panchayat unioncouncil.

(3) Notwithstanding anything contained in sub.
sections(1)and (2), the Government inthe case of panchayat
union councils and the Inspector in the case of panchayats
shall have power to fix or alter the numbor, designations and
grades of and the salaries, fees and 2llowances payable
to the officers and servants of any panchayat or panchayat .
union ‘ccuncil or any class of such officers and servants; -
and it shall not be open to the panchayat or panchayat A
unjon council to vary the number, designations, grades, L
salaries, fees or allowances as so fixed or oltered except, -
with the previous sanction of the: Government in the case
of panchayat unjon councils and of the Inspector in the -

© ¢as¢ of panchayats.. . | Ce




‘Conditions
“of service

2l

¢!

kY

officers and servants,

class of officers or servants of panchayats and panchayat
umion councils other then the executive officers and

-, any part of the State,

e - (2) Subject to the provisions of this Act and any

o " rules which the Government mey meke in this bzhalf,

2 _ the p2ncheyat union council mey freme regulations in
respect of officers and servents on'the st2ff of the na ncheyat
union council— , '

| (@) fixing tle amount and noture of the -securit‘y‘

to be furnished ;
() pf-:scribi ng educitionaland other qu?liﬁcatiéns;

. (¢) regulating the grant of leave, leave allowances,
acting allowances and travelling allowances ; :

Such rules may provide for the constitution or any

984 Pancnayats [§1958; T.N, Act XXXV

. 88. (1) The Government shall have power to make
. of officers Tul ;S regarding the authorities who may appoint the officers
ud servants. and servants of panchaya:s and panchayat union councils
R - other than the executive officers and commissioners and the
- classification, m:thods of recruitment, pay and allowances,
- discipline and -conduct and ¢onditions of service of such -

.. commissioners into 2. separete service for the whole or .

(d) regulating the grant of pensions and gratuities;

(9 est'abli.shing and maintaining provident funds
and making contributions thereto compulsory ;

(f) regulating conduct ;. and

(&) generally prescribing conditions of service :

Provided—

(i) that the amount of. any leave, leave allowa-

nces, travelli..; "llowances, pension or gratuity provided
-for insr~h regulations shal' in no ca
sanction of the Government exceed what would be admissi-

ble in the case of Government servants  of similar
standing and status ; |

se without the special

et s A
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.(ii) that'the conditions under which such
allowances are granted or any leave, superannuation or
retirement is sanctioned shall not without similar sanction
be more favourable than those for the time being prescri-
bed for such Government servants. ’

- Y(3) A rule may be made under sub-section (1) R R
so as to have retrospective effect on and from a date not . L
earlier than the 2nd October 1960.] . |

59, Two or more panchayats or two or more panchayat Appoint-
unjon councils may, subject to such rules as may be "?_ﬁﬂ;‘“
prescribed, and shall if so required by any authority f,%"c‘eron
empowered in this behalf by rules, appoint the same officer o
or servant to exercise or discharge any powers or duties of a
similar nature for both or all of them.

60. (1) Any officer or servant of a panchayat (includ- Transfer of
ing the executive officer) may be transferred to the service ;’gﬁ;ﬁsa"d
of any panchayat union council or any other panchayat s
by the Inspector: ' : -

Provided that no officer or servant (other than the .
executive officer) shall be so transferred except after
consulting the commissioner or the exccutive  nthorities

- concerned. ~

In making a transfer under this sub-section the Inspector
may issue such general or special directions as may in his
opinion be necessary forthe purpose of giving due effect
to such transfer. o -

o F B R R . R

(2) Notwithstanding anything contained in this Act

or the 2[Tamil Nadu] District Municipalities Act, 1920

; ([Tamil Nadu] Act V of 1920) any officer or servant of a
panchayat union council (including the commissioner)
may be transferred by the Government to the service of-
any other panchayat unjon couvancil or any municipality

 constituted under the?[Tamil Nadu] District Municipalities
“Act, 1920 (][Tamil Nadu] Act V of 1920) :

1 This sub-section was added by section 2 of the Tamil Nadu
Panchayats (Amendment) Act, 1971 (Tamil Nadu Act 21 of 1971).

2 These wm:éfé were substituted for the word * Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, es amended -by the
Tamil Nadu Adaptation of Laws (Second Amencment) Order, 1969,
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Provided that no officer or servant'(other than the

commissioner) shall be so transferred except after consult-

- ing the panchayat union councils or municinal councils
- concerned.

AR Any authority making a transfer urder this sub-
oo . section may issue such general or special directions as may
o in its opinion be necessary for the purpose of giviug due
effect to such transfer. :

" Powerto  Gl. Subject to such control as may be prescribed by

- punish the Government, the executive officer or the commissioner.

officers and 15y consure, fine,wit thold increments or promotion from,

- %rVADIS: recuce to a lower.rank in the semiority list, or to a lower

©.- | ... postortime-scale orto a lower stage in a time-scale,

- suspend, remove or dismiss any officer or servant in the -

" service of the pancaayat or panchayat union council
as the case may be for any breach of departmental rules or
discipline, or for carelessness, unfitness, neglect of duty
or other misconduct,

Applica- 62, The provisions of sections 57 to 61 shall also apply
b'“'{a‘i’f to' the public health establishments of panchayats and

«ctions ty Panchayat union councils, notwithstanding anything
‘public contained in the [Tamil Nadu] Public Health Act, 1939

i hg,ealt? ({Tamil Nadu] Act III of 1939).

ispment, -

CHAPTER III.—FUNCTIONS, POWERS AND PRO-
PERTY OF PANCHAYATS AND PANCHAYAT
UNION COUNCILS.

atyof  63. Subject to tnc provisions of this Act and the rules
‘hayat mad~ therew..uer, it shall be the duty of a panchayat,
g‘t’;‘i‘; within thelimits of its funds, to make reasonable provision
tters, for carrying out the requirements of the village or town in

‘respect of the following matters, naiaely :—

(@) the construction, repair and maintenance of ail
village roads, that is to say, all publicroads in the village or
town (other than those classified as National Hizhwavs
State Highways, major districi ro28s and panchzyat union
roads) and of all bridges, culver:, road-dams and cansa.
ways on such roads

' T1 These words were subs;irf.e: for 'nz word * Madras™
- Yamil Nadu Adaptation of Laws Orier, 1968, as amended }
Tamil Nadu Adaptation of Laws {Second Amendment) 3?3‘2;,
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() thellghtmg of pubhcroads and pubhcplaces in
bullt-up areas ;

(¢) the construction of drains and the disposal- of
drainage water and sullage ![not including sewage];

(d) the cleansing »f streets, the removal of rubbish
heaps, jungle growth and prlckiy -pear, the filling in of
disused wells, insanitary*ponds, pools, ditches, pits, or
hollows, and other 1mprovements of the sanltary condition
of the village or town ;

(e) the provision of public latrines and arrange-
ntents to cleanse latrines whether public or private ;

(f) the opening and mamtenance of burlal and
1 burnmg grounds ; and . |

(g) thesinkingand repamng of wells, the excavatlon,, R
repalr and maintenance of ponds or tanks and the construct.
tion and maintenance of water-works for the supply of oo

' 64. Subject to the provisions of this Act and the rules Power of
 madethereunder a panchayat may also make such provision panigaygt
" as it thinks fit for carrying out the requirements of the o Provice

| for certain = ©:
village or town in respect of the following - matters, other

(a) the plantmg and preservatlon of trees on the s1des
of all public roads in the village or town subject to mutually
agreed terms and conditions between the panchayat and the
authority which maintains the road in ciase the rOad 18 not R
~maintained by the panchayat itself ; S e
_(b) the lighting of public roads and public pIaces m

areas other than built-up areas ; =

(¢) the opening and maintenance of public markets
other than markets which are class,lﬁed as panchayat unjon e
markets : '

3[Provided 1ha* noLhmg in this clause shall apply to
water supply for nonsir rlgm ton purposes and to
sewerage].

(d) the control of fairs and festivals other than those
classified as panchayat union fairs and festivals ;

1 Thcsn wmds were inserted by Part ]II (2) (i) of the Schedule
to, and scction 85 of the Madras Metropolitan Water Supply and
Qewerage Act 1978 (Tam 1 Nadvu Act 28 of 19/8) ,

2 Th2se words < an! of protectea water for crinking purposes ©
were.omitted by Part TIT (2) (ii¥ of the Schedule to, and section 85

ibid.
-Ofa This proviso was added by Part IIT (3) of the Schedyle to dn(t
section 85 of, ibid.
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R l' (e) the 'opéning and maintenance of public landing
pllla%es, halting places and cart-stands and of public cattle-
sheds ; | , B

" (f) the opening and maintenance of public.slaughier-
houses ; : :

¥

(2) the opening and maintenance of reading rooms;

_ (h) the establishment and maintenance of wireless
receiving sets, playgrounds, parks, sports clubs and centres
of physical culture ; : ‘

() the opening and. maintenance of literacy centres
and centres for imparting social education ; and

~ (j) the construction of works of public utility and
the provi-ion of other facilities for the safety, ‘health,
com*~rt,convenience, culture or recres tion of the inhabi- -
tants of the village or town, -

~ Dutyof 65, Subject to the provisions of this Act and the rules
.Pa“Fh?a‘:&‘i‘l“t’g made thereunder, it shall be the duty of a panchayat union
" provide for council, within the limits of its funds, to make reasonable
. >rtain provision for carrying out the requirements of the panchayat

* matters. union in respect of the following matters, namely :—

(a) the construction, repair and maintenance of all
public roads in the panchayat union which are classified
as panchayat union roads and of all bridges, culverts, '.
road-dams and causeways on such roads ; - D

-

~ (b) theestablishment and maintenance of dispensaries ‘.
*and the payment of subsidies to rural medical practitioners;

Cs . .

(¢) the establishment and maintenance of maternity
~and child-welfa e centres, including the maintenance of a-
“thayi” service and offeringadvice and assistance to mothers
in family planning ; 3 ‘ s

’ ‘ PRSI 4

.+ (d) the construction and maintenance of poor houses, - "
orphanages, shops, stalls, plinths, the training ~and - -

T employment of vaccinators, the removal of chgcs'tion e
fmioefo. ¥ spopulation and the provision of house-sites'y *~ - .

7

loin X iR fa ML - . PR - .
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. (¢) the opening and maintenance and expansion or
improvement of elementary schools, including the payment

of grants to private managements in respect of elementary
schools ; - |

f) preventive and remedial measures connected with
any epidemic or with malaria ;

(Z) the Lomtred -,')ffzjj.g zhnt f2oongl szt fed o the
4 - - - - -
VV’ZQJ-/' ”L"ﬁ"{.' LT 'J'i’lf‘ﬂ.?{! zi TolnE CEETEI .: I DT

oy e
]
P

(h) veterinary relief ;

(i) the extension of viilage-sites and the regulation of
building ; S

. (j) the opening and maintenance of public markets
which are classified as panchayat union markets ; -

(k) the maintenance of statistics relating to births and
deaths ; ’

()) the establishment and maintenance of choultries ;

(m) improvements of agriculture, agricultural stock
and the holding of agricultural shows ; and

(n) the promotion and encouragement of cottage

* industries.

66. The Governmetit shall as soon asmay be after the Entrustment

~ constitution of a penchayat wumnion council for a pan- of execution ot
chayat developraent block under this Act entrust to the Eatt'gg?l
panchayat unon council subject to such conditions S:rSIcéosncbem'e'
and restrictions as may be specified by the Government of Community -
the execution in the panchayat development block of .the Development to
National Extension Service Scheme of Community ga?chay:t, cils
Development, including in particular, all measures relating nion ¢ un 2
to the development of agriculture, animal husbandry and . =
village industries organized on an individual or co-operative

basis. S ' | e

67. Subject to the provisions of this Act and the rules Power of - ..
made thereunder, a panchayat union council, may within ﬁg?ggayat iy
the limits of its funds, make such provision as if .thinks cqupcitto =~
"fit for carrying out the requiremenis of the panchayat provide for" |

‘union in respect of measures of public utility other than certain maters,
those specified in section 65, calculated to promote the BN

safety, health, comfort or convenience of the inhabitance - T
‘of the Panchayat Union: | o

T
(R S

r
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YProvided thit nothing in this clause shall apply to

water supply for non-irrigation purposes and to

R sewerage]. S | B ]
Common[ *  68. Subject to the provisions of this Act and the
~* °* 1 rules made thereunder two or more panchayats— | |
buria! and .

. burning - (i) may construct and maintain water-works for

- grounds et¢. o501y of water for washing and bathing purposes
| 3[ * # * ] from a common
source and may also provide a corxmon burrial and burn-

ing ground, and

(i) may entrust to the panchayat union council
with its consent and on such terms as may be agreed upon,
the management of any institution or the excution or _

- maintenance of any work. . |
Lighting of  69. Notwithstanding anything contained in section 64,
" public roads clause (b), the Government may, by general or special order,

and pl:bl‘c direct any panchayat or panchayat union council to provide

Places. eor the lighting of public roads and public places within
| its jurisdiction and it shall be the duty of the panchayat |
or panchay.. union council to provide for such lighting : I
Provided that where such a direction is given, ¥

the Government shall make such provision for the cost

.of lighting as they may consider reasonable and the deci-

sion of the Government shall be final. :

Maintenance .99, Subject to the provisions of this Act, and the rules
~_of common , . : :
- dispensaries, made thereunder, two or more panchayat union councils
16 - child-welfare may establish and maintain common dispensaries, child
. centres, etc, welfare centres and institutions of such other kind as may

be prescribed. .

~71. (1) The panchayat union council may, subject to
T P pioperty such control as may be prescribed, by notification, declare
" tinanagentent of that any immovable property vested in itself shall vest in

institutions, any panchayat in the same panchayat union, and such
.- execution or property shall, from the date specified in the said notification,

. maintenance ' inel
" of works, etc., vestaccordingly.

to a panchayat, (2) Subject to such rules as may be .prescfibed,‘ the
. --.Government, the Board of Revenue, the Collector or Revenue.
U7 Divisional Officer, the panchayat union council or the.

o

NS [ a g

S o

0™ jmmovable

Lo ) This proviso was added by Parc III (4) of the Schedule to, and
L gime . section of, the Madras Metropolitan Water Supply and Sew _
k. ? : Ac,t-_ggS (Tamil Nadu Ac;s 28 of 1978). PPly and Sewerage
T | 32 wordy “aizter works an i were omitred hy Pary I (a)-
. el Sl et il vmopian 35 of Fid Y ar 11 (5) (9)
- R TR W TR %Il ::4, e Wamer G A E
’!..‘E:EE:‘EE:‘: = e T ﬁ B pe ATTepE %&.Mm . §
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Commissioner, or any person or body of persons, may . L
- transfer to the panchayat, with its consent and subjectto’ « . 2
such conditions as may be agreed upon, the management of* ¥
any institution, or the execution or maintenance of any
work, or the exercise of any power or the discharge of any
- duty, whether within or without the’ village or town, and
whether provided for in this Act or not. |

72. (1) (¢) All unreserved forests in the village at the Transfer to.
commencement of this Act shall vest in the panchayat and Paochayatsof * =

‘be administered by it for the benefit of such village. }’;;‘:;g’;;ﬁ_: .

(b) In respect of every forest so vested, the panchayat ?ﬁ?{;futims or
shall,if so required by the Collector, pay to the Government works, *
such rent-as the Collector may, from time to time subject

“to the control of the Board of Revenue, fix in this behalf,

(2) (@) If the Revenue Divisional Officer is of opinion
that a panchayat is not administering properly a forest
vesting in it under sub-section (1), he may by order, withdraw
such forest from the control of the panchayat
for such period as may be specified in the order, not.
: exceeding the period, if, any, prescribed in this behalf.

: He may in respect of such forest direct that it be vested
in the panchayat union council and be administered by it.

(b) The Revenue Divisional Officer ma;, from time
to time, by order, extend the period specified in any order
issued under clause (a@). - '

2 B e
& P B

(¢c)'Before issuing an order under clause (¢) or (),
a’reasonable opportunity shall be given to the panchayat
to show causgc against such issue.

(d) when anorderis issued under clause (a) or (b),
the panchayat concerned may, within three months
of the service of the order, appeal against it to the
Collector; and the Collector may conifirm, modify or
reverse the order. . ' L

T T

(3) The Board of Revenue may, in its discretion at
any time, either suo moiu or on application, call for
and examine the record of any order issued by the Revenue -
Divisional Officer or the Collector uader sub-section
(2) for the purpose of satisfying itself as to the legality or

- property of such order, and may pass such order in reference
thereto as it thinks it. , .
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Power of [72-A. (1) If in the opinion of the Government any
Government to unreserved forest vested in a panchayat under section 72
resume posses- jg required for any public purpose, they may, by notifi-

sion oi : ‘ . R :
unreserved cation, resume the possession and administration of such
forest vested unreserved forest and upon such resumption by tbe
* in panchayat Government, all rights and interests created in or over
and payment gych unreserved forest before such resumption shall as

of campen- . i _ S
sation,.etc. against the Government cease and dete;mme.,

(2) wuenever the possession and administration of - 3
such unreserved forest is resumed by the Government
under sub-section (1), there shall be paid to the panchayat -~ °
concerned compensation for any improvement made by
" such panchayat in such unreserved forest, as determined

- in the manner hereinafter provided by the District Collector
within whose jurisdiction such unreserved forest is
situate.

Explanation.—For the purposes of this sub-section,
- ‘improvement’ means any work or product of a work
 which. adds to the value of the unreserved forest or is
.'Suitable to it and consistent with the purpose for which
it- was vested in the panchayat and shall include the

- following works or the products of such works—

oo (@) the erection of buildings or any other structure,

e ~ the construction of tanks, wells, channels, dams and

ey other works for the storage or supply of water for agris
cultural or dome: tic purposes ; '

- (b) the preparation of land for irrigation ;
. ' _ v
- (¢) the reclamation clearance, enclosure or perma-

G . nent improvement of land for agricultural purposcs ;

- -(d) the renewal or reconstruction of any of the
foregoing works or alterations therein ‘or addition
thereto ; C

. . (e) the planting or protection and maintenance of |
fruit trees, timber-trees and other useful trees and plants.

1This section was inscrted by S-eCU.OllZ of the Tamil Nods
Nada At 13 b9y whimrent and Validatiom) Act, 1970 (han]
' U AC 0 » whick was deemed to have ¢ K
: on the 1st January 1960. ¢ come ‘Into force
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(3) The compensatidn payabls in respect of the -

improvements referred to in clauses (a) to (d) of the
Explanation to sub-section (2) shall be the actual value of
such improvements as on' the date of resumption of the
unreserved fosest vy the Scvernment which shall include
zctual cost of the labour, supervision thereof, and of the
materials, together with other expenditure, if any, which

would be required to make such improvements, less a .

reasonable deduction on account of the determinaticn, if
any, which may have taken place from age or other
cause. The compensation payable in respect of improve-
ment referred to in clause (e) of the Explanation to sub-
section (2) shall be such sum which the trees or plants
might reasonably be expected. to realise if sold by public

auction to be cut and carried away at the time of .
.resumption, of the unreserved forest by the Government ¢

Provided that in COmpﬁ.ting the actual vaiue of suéh

improvements, the value of the unreserved forest to ‘whick
such improvements have been made shall not be takem
into account : s o

~ Provided further ' that if any grant for the purpose of
making such improvements has been paid by the Governs«
ment to the panchayat concerned, then, the ‘amount
of such grant paid shall be deducted fiom the amount of
compensation payable in respect of such improvements $

Provided also that in the case of trees and plants i~ =

the unreserved forest which are of spontaneous growth
the compensation payable in respect of such trees and
plants shall be the proper cost of protection and main-.
_irenance of such trees and plants.

~ (4) The amount of compensation referred to in
sub-section (2) shall be given to every panchayat, at its
option,—- | f | , -

. (@) in cash in such annual instalments with
" interest at such rates as may be prescribed, or

(b) in saleable or otherwise transferable pro.

missory notes or other sccuritics or stock certificates
of the Government, or

- 125-3—63

A




¢) partly in cash or partly in such securities

speciﬁed( )n’}) clause (b), as may be required by the
panchayats. | | '

- (5) The option of the panchayat referred to in

L sub-section (4) shall be exercised by such panchayat

‘ before the expiry of a period of three months from the

date of resumption of the possession and administration

‘of the unreserved forest by the -Government an‘d the

~ option so cxercised shall be final and shall not be altered

or rescinded after it has been cxercised. Any panchayat

which omit. ~r fails to exercise the option referred to in

sub-scction (4) within rthe time specified above shall be

*.deemed to have opted for payment in securities and stock

certificates referred to in clause (b) of sub-section (4).

"The amount of compensation payable in instalments

shall be paid, and the scourities and stock certificates

referred to in clausc (b) of sub-scction (4) shall be issued,
“within Sixty days from the date of receipt by the Govern-
ment of the option referred to above or where no such

option has been exercised from the date before which

such option ought to have been exercised.

(%) Any panchayat aggrieved by an order relating to
compensation under this section may appeal to the Board

of Revenue within such period and in such manner as -

may be prescribed. The order of the Board of Revenue
- on such appeal and where no appeal is preferred, the order

which has not been appealed against, shall be final and

- shall not be called in question in any court of law.]

| . Power of 73, (1) (@) Subject to the control of the Government,
’ g'keBoard of the Board of Reveiue may, by notification, make over
. transfer oe £0 @ panchayat unior council, with its consent, the manage-

. resume ment and superintendence of any charitable endowment

?‘%ntrol of in-respect of which powers and duties attach to the Board
"en

'}.‘ff',‘q;«'ﬂams'_Endowments- and Escheats Regulation, 1817 ({Tamil

e’ Nadu] Regulation VII of 1817); and thereupon all
powers and dutics attaching to the Board of Revenue in
respect thereof shall attach to the panchayat union council
as if it had been specially named in the said’ Regulation,

~.and the panchayat union council shall -manage and
superintend such endowment. |

et S ot . —— s

~ \1These words were substituied for®the word
Tamil Nadu Adaptaiion of Laws Order, 1969,
l'l;ar;lil Nadu Adaptation of Laws (Second
69 '

Madras ** by the
das amended by the
Amendment) Order,
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wments of Revenue under the provisions of the [Tamil Nadu]
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(b) The Board of Revenue may, of its own motion

~and shal! on a direction from the Government, by notifi-

cation, resume the management and superintendence of
any endowment made over to a panchayat union council
under clause (@) and upon such resumption, al! the powers
and duties attaching to the panchayat union council in
respect of the endowment shall cease and determine.

(2) The Government may assign to a panchayat
union council with its consent,.a charitable inam, resumed
by the: Government or any other authority, provided
that the net income from such inam can be applied exclusis
vely to any purpose to which the funds of such panchayat
union council may be applied ; and may revoke any
assignment so made. , ,

(3) The Management and superintendence of any
chdritable endowment. which immediately before the ;
constitution of a panchayat union counciifor any panchayat |
development block under this Act was vested in a district
board under thé ![Tamil Nadu] District Boards Act,

1920 (}[Tamil Nadu] Act XIV of 1929) shall, on such
constitution, vest in the panchayat union council
exercising jurisdiction over the place where the endowment
is situated. | | ‘

74. Subject to such rules as may be prescribed, the Governtnent's

‘Government, the Board of Revenue, thie Collector or P{Wer tO

\ I h ~add to
Revenue Divisional Officer or any person or body of ?ugcﬁ%hs of

- persons may traasfer tn the panchayat union council panchayat

with.its consent and on such terms as may be agreed Union
upon, the management of any institution or the execution council,
or maintenance of any work, or the exercise of any power
or the discharge of ‘any duty whether within or without
the panchayat union and whether provided for in this
Act or not. ‘

| - Lo 1 dmitation -
~75. A panchayat or a panchayat union council may 5t power

accept donations for, or trusts relating exclusively to, the i aecepting

furtherance of any purpose to which its funds may be donations
applied. . and trusts.

- 76. (1) All public roads in any village or town (other Vesting of =

than roads-which are classified by the Government as public-roads: '

: .maj ts.
roads or ds panchayat union roads) shall vest in the pancha-¥*

yat together with all pavements, stones, and other materials -

These words were substituted for the word * Madras ** by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969. '. S L

1253634

in pancha- "
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thereof, all works, materials and other things provided
therefor, all 1[* * *] drains, drainage works, tunnels and
culverts whether made at the cost of the panchayat or other-
-wise, in, alongside or under such roads, and all works,

materials and thing® appertaining thereto.

" (2) The Government may, by notificaion, ‘exclude.
from the operation of this Act any such public road, 2[*¥*]
drain, drainage work, tunnel or culvert, and may also

- modify or cancel such notification. |

~ VYesting of 77, (1) All public roads in any panchayat union which

[oublic roads ate classified as panchayat union roads shall vest in the
L union Panchayat union council together with all pavements, stones

* councils. and other materials thereof, all works, materials and other .
.. things provided therefor, all 3[***] drains, drainage works, .
2>« e - -tunnels and culverts,whether made at the cost of the pancha- -

. yatunion council or otherwise, in, alongside or under such '
. toads, and all works, materials and things appertaining
- theteto. o -

. (2) The Gov:rament may, by notification, exclude -

" from the operation of this Act any panchayat union road
4[*»¥] drain, drainage work, tunnel orculvert and may also
modify or cancel such notification. ’ S

~_Duty of -78, Where any public road has been excluded from the
kN z'igégggggg: operation of this Act under sub-section (2) of section 76 or-
L of pablic su»b.-sectipn (2) of section 77 and placed under the qontrol :
4., - Yoads of the Highways Department of Government (hereinafter
¢ “excluded referred to as the Highways Department), the panchayat

’“}.jg’;’c‘gggg may and if so required by the Government sball make

“i . of the Act, provision—
R " (a) forthe watering and maintenance of the drain-
.. ageofsuchroad ; _ |
o (b) for the provision, maintenance and repair of the
S[#**] dralns ° ***] in, alongside or under such
. road 3 o
..+ (c) for the provision, maintenance and repair of
~ foot-ways attached to such road: o

Scheduls 10, 4nd se0tion 85 05, the- My Merronnio) Wane
S ord acer s branrted by 2ot 1978).
'Schedule to, an(}‘sect_:ion”SS o, ibid.
ol M LT 8 Ot s 1 D o e
. e word ‘‘sewer” was omitted art 111 ii .
o "..-'-‘Sg‘hei('ll‘lg: t’?ér?ir;d“s\t\:atie(;‘n gfmpc;)ti)fb{g;lim” :nd “an: s:wf::')s’:)i:::«
omited by Par: 111 (8)'ci the Schedule 10, and wction ¢5 of, ibid.
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" Provided that where in the carrying out of the above

provisions it is necessary for the panchayat to open and
break up the soil or pavement of any such road, the pan-
chayat shall obtain the-previous consent of such. officer

‘the Highways Department as the Government may by

general or special order, specify : -

Provided further that in cases of emergency the panc-
hayat " may, without Such consent, open and break up

the soil or pavement-of any such street, but shell, as far as -

practicable, restore such soil or pavement to the condition in
which it was immediately before it was opened and- breken
up; and a report of the action so taken and the reasons
therefor shall be sent forthwith to the officer specified under
the foregoing proviso : | ' S |

* Provided also that where the execution of any work is
required by the Government, the Government shall make
provision for the cost thereof.

79. (1) Ifanystructureadjoininga public road vested in Precautions
a panchayat union council or a panchayat appears to the 31 case of
commissioner or the executive authority, as the case mav be, S208TOUS

to be in a ruinous state and dangerous to tl.~ nassers by,

the commissioner or eXecutive authority may, by notice,

require the owner or occupier to fence off, take down, secure
or repair such structure so as to prevent any danger there-
from.

(2) If immediateaction is necessary, the commissioner
or executive avthority shall himself, before giving such
noticé or before the period of such notice expires, fence
off, take down, secure or repair such structure or fence off
a part of any road or take such temporary measuresas he
may think fit to prevent danger, and the cost of doing so
shall be recoverable from the owner or cccupier in the
manner hereinafter provided.

struct1v2q,

- 80. (1) Ifanytree or any branchora tree standing on ,Pl?ecaUtiOI;_S'
land adjoining a publicrcad vested in a panchayat union It ¢85 ©

councilor panchayat appears to the commissioner or execu-
tive authority to be likely to falland thereby endanger any
person using, or any structure on such roe}d, the commis
sioner or executive authority may, by nctice, require the
owner of the said tree to secure, lop or cut down the said
tree so asto prevent any denger therefrom,

dangerous
trees.
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(2) If immediate action is necessary, the commissioner

‘ or executive authority shall himself, before giving such
‘notice or before the period of such notice expires, secure,
lop or cut downthe said treeor fence offa part of the public

road or take such other temporary measures as he thinks -

fit to prevent danger, and the cost of so doing shall be

* yecoverable fron.the owner of the tree in the manner

' .heremafter provided.

%ﬂagg”a:é council or panchayat, the commissioner. or executive
. pruning of authority may, by public notice, require the owner. or

ﬂl‘l‘)"dﬁ"s and occu pier of any building or land near such road to—

trees. . (g) fence the same to the satisfaction of the commis-
| sioner or executive authority;

.(b) trim or prune any hedges bordering on suchroad

SO that they may not exceed such hei ght from the level of

the adjoining roadway as-the commissioner or executive
‘authority; may determine ; or

(¢) cutand trimany hedges or trees overhanging

o . o 'such road and obstructing it or the view of traffic or

* causing it damage ; or

~ (d) lower anenclosingwallor fence which, by reason
of its height and situation,obstructs the view of traffic so
as to cause danger.

" Prohibition 82. (1) No person shz\.ll, except as permitted by rules

against niade under this Act and CXM,.pt 11 accordance with the
obstructions di db
in or over conditions imposed by anylicence made requisite by such

public roads, rules—

-otc, (@) bujld any wallor erect any fence or other obstru-
: ct ion or projection cr make any encroachment whatsoevers
_wheéher permancnt of temporary,in or over any public
roa

(b) makc any hcle or deposit any matter in or upon
any public road ;

- material from any plact within twenty yards of a public
road or of other immovable property vesting in or belonging
to a panchayat or a paachayai union council, provided
that nothing in this clause shall be deemed to apply to any
work which, in the cpinion of the Inspector, is donein
connection with a bona fide agricultural operation ;

f;,' Fencms of g1, Where a public road is vested ina panchayat union

v (¢) work a quarry in or remove stone, earth or other
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(d) ercct any building over any ’[* * *] or drain ot

“.any part thereof ;

(¢) plant any tree on any publicroad or other pro-
perty vesting in or belonging to a panchayat or a panchayat
unjon council; or “

(f) fell,remove, destory,lop or strip bark, leaves,or -
fruits from, or otherwise damage, anvtree whichis growing
on any such publicroad or other property or onany porams
boke or land, the use of whichisregulated by a panchayat
under section 86 or section 87 ana the right'to which has
not been -established by such person -as vesting in or

belonging to him.

(2) 1t shall be the duty of the karnam of every revenue
villag: to report on encroachments on propertics vasted in
pauchay~ts or panchayat union councils, to the executive
authority or the commissionar concerned and to the officer o
of the Rivenue Depatrment, and it shall be the duty ofthe -~ = .-
executive authority or the commissionzr concerned. to. R
institute proceedings under this Act and secure the removal
of the encroachments within such time as may as specified y
by the Government by gener2] or special order. If the

removal of the encroachments has not been secured within
" the period specified in such order, the officers of the

Revenue Department shall institute proceedings-under the.

~ 2[Tamil Nadu] Land Encroachment Act, 1905 (}Tamil

Nadu‘] Act TIT of 1905), and secure such removal.

"t g3, Any property or income - including any fishery Vesting of
right which by custom belongsto, or has bzen administered communal
for the common benefit of the inhabitants of the village or }’ggg";g"ﬁ“
town, or of the holders in common of village land generally panchayat.
or of the holders of 1ands of a particular description or
of the holders of 13nds under a particular source of irriga-
tion shall, if so declared by the Govsrnment, Vest in the:
panchay2t and bz edministered by it for the banefit of the

‘inhabitants or ~ holders afores2id.

1 The words ‘‘sewer or’” were Omitted by Part I{[ (g) of the
Schedule to, and section 85 of, the Madras Metrcpolitan Water
Supply and Sewerage Act, 1978 (Tamil Nadu Act 28 of 1978). .

2 These words were substituted for the word “Madras” by -the

Tamil Nadu Adaptation of Laws Order, 1969, a- "mended by the
Tamil Nadu Adaptation of Laws (Second Amendment) urder, 1969,
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Maintenance ' g5 (1) Subject to such conditions and conirol as may

57,9 ’

o 'f"%%t,lf: be prescrib:d,the Government may transfer to any pancha-
J: ‘exoution of Y2t or to any panchayat union council the protection and

kudimaramat, maintenance of any ‘irrigation work, the management. of
T et turns of irrigation, or theregulation of distribution of water

© from any irrigation work to the fields depending on it.

(2) The panchayat, or the panchayat union council

shall have power, subject to suchrestrictions and control °

as may beprescribed,to execute kudimaramatin respect cf

anyirrigation sourcein the village or townand to levy such

 fee and on such basis for the purposes thereof as may.
be prescribed :

Provided that nothing contained inthis section shall be
deemed to relicve the village community or any of its
members of its or his liability under the 2[Tamil Nadu)
Compulsory Labour Aci, 1858 (Central Act I of 1858), in

. respect of any irrigation sourcein the village or town, in
case the panchayat malkes default in executing the kudi.
maramat in respect of that irrjgation source. -

R - - ———

! The following section 84 was omitted by Part III (10) of the
Scheduleto, and section 85 of, the Madras MetrOpolitan Water
Supply and »ewerage Act, 1978 (Tamil Nadu Act 28 of 1978):—

84. Vesting of water-works in panchayats-(1) All public water-
~courses, springs, reservoirs, tanks, cistérns, fountains, wells,
"stand-pipes -and other water-works (iucluding those used by the
public to such an extent as to give a prescriptive right to their use
whether existing at the commencement of this Act or afierwards
made, l1aid or erected, and whether made, l2id or erected at the
cost of the panchayat or otherwise and als0 any adjacent Jand

- (not being private property) appertaining thereto, shall vest in the
panchayat and be subjcet {0 jts controj:

Provided that nothing contained in this sub-section shall appl y

to any work which is, or is connected with a work irrigatjon or 0
any adjacent land appertaining to any such work. o

(2) The Government may, be 'notification, define or limit
such control or may assume the administration of any publ;c
source of wate, _'~ply and public land adjacent and appertaining
thereto ~ter Consulting the panchayat and giving due regard o its
objectiomns, if any.] * ‘ -

-+ These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
’i!‘,a:;xl Nadu Adaptation of Laws (Second Amendment) Order,

N
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(3) Where the maintenance of any irrigation work g
transferred under this section, the fishery rights < ¢ Govern.
ment in such work shall be transferred to and be vested in
the panchayat or the panchayat union council, as the case
may be, subject to such terms and condijtions including
terms and conditjions regarding the utilization of the
income, as may be specified by the Government,

86. (1) The provisions of this sectjon shall apply only Panchayat to

in ryotwari tracts. : regulate the
. i - . use of eertain
(2) The fellowing - porambokes, namely, grazing porambokes

grounds, threshing floors, burning and burial-grounds, in ryotwari .
cattle-stands, cart-stands and topes shall vest in the pan- tracts.
chayat, and the panchayat shall have power, subject to ‘
such restrictions and control as may be prescribed, to
regulate the use of such porambokes, provided the poram-
bokes are at the disposal of the Government.

(3) The Collector, after. consulting the panchayat,
may, by notification, exclude from the operation of this
Act, any poramboke referred toinsub-section (2), and may
also modifiy or cancel such notification.

- (4) The panchayat shall also have powcf, subject to

" such restrictions and control as may be prescribed, to

regulate the use of any owunws poramboke which is at the
disposalof the Government,if the panchayat isauthorjzed
in that behalf by an order of the Government.

(5) The panchuyat may , subject to such rastrictions
and controlas may be prescribed, plant trees on any poram-
bokethe use of which is regulated by it under sub-sectjon (2)
or sub-section (4). | |

87. (1) Inestates governed by the YTamil Nadu] Estates panchayat to —
Land Act,1908([Tamil Nadu]Act I of 1908),notwithstandjng regulate the
anything contained in that Act, the panchayat shall have use of Ceft?‘gfd .
power subject to such restrictions and control'as may be ORIUnal fa

; ~ in estates
prescribed— ~.governed by

(@) To regulate the use of lands which are set apart %‘;;[;f;“i‘}d g‘&‘d"t
for any of the purposes referred to in sub-clause (b) of act 1908, . - -
clause (16) of section 3 of the said Act, namely, thresking g
floors, cattle-stand, village-sites ‘and other lands sitvated’ -
in the village or town which afe set apart for the common .

1 These word were substituted for the word “*Madras” 'by‘t,he:‘ T
Tamil Nadu Adaptation of Laws Order, 1969, as amended by ‘the -
- Tamil Nadu Adaptation of Laws (Second Ameadment) Order,
1969, RO - o ' . :
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“(b) to exercise the power vested in the District |
Collector by section 20-A of the sajd Act, namely, to i
- direct that any land referred to in clause {2) whichis no -t
longer required for its original purposc shall be used for
any other specified communal purpose, provided that the
saxﬁction of the District Collector is -obtained therefor;
and

“(¢) to plant trecs on 'any laﬁd_ the use of which is . !

. regulated by the janchayat under clause (a). - 3

e Nothing contained in clause (b) shall be deemed to

Cmbeo o affectinany way the operation of the provisos to sub-section
* (1) of the said section 20-A. :

- (2) After an estate ceases to be governed by the
MTamil Nadu] Estates Land Act, 1908 (}{Tamil Nadu] Act I
of 1908),the provisions of sub-section (1) shallapply to thLe
lands referred to in that sub-section, to such extent and -
o with such modifications, as may be prescribed, '
. Collected

Srubbish] etc., . SO All rubbish, 3[ * * 1 filth and other matter collected
to belong to by a panchayat under this Act shall belong to it. _
- panchayat. ] . o : -
Immovable  89. Any immovable property which any panchayat or

property panchayat unjon council is authorised by this Act or any
required by ryles made thereunder to acquire may be acquired under

.pang‘:;'ag: the provisions of the Land Acquisition Act, 1894 (Central
acquired Act I of 1894),and on payment of the compensation awar-

under the ded und=r the said Act., inrespect of such property and of

Land any other charges incurred jnacquiring it, the said property
AXg:“Tg‘;’f shall vest in'the panchayat or panchayat unjon council as
’ "the case ma, be. ‘ ‘

Contribu- - 90. Where a mosque, temple, mutt or any place of
- tions from religious worship or j nstruction or any place which .is used
'ng‘gg; for holding fairs or festivals or for other like purpouses is
" control Situated within the limits of a village or town or in the
over placss neighbourhood thereof anc attracis either throughout the .
of pilgrimage, year or on particular occasions a large number of persons, .
o e any special arrangement necessary for public health, -
- safety or convenience, whether permanent or temporary,

- shall be made by the panchayat; but the Government

" 1 These words were sabstituted for the word ¢‘Madras” by the

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the

_ Taénil Nadu Adaptation of Laws (Second Amendment) Order,

1969. :

3 This word was substituted for the word ‘‘sewage” by Part IIT -

(11) (a) of the Schedule to, and section §5 of, the Madras Metro- -
R politan Water Supply and Sewerage Act, 1978 (Tamil Nadu-Act .

AR 28 of 1978).. v . ,
. 3. The word “‘sewage’ was omitted by Part ITT (11) (b) of the .

Schedule to, and section 85 of, b/d. - . e

H
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may after consulting the trustee or other person having
control over suchplace requir¢ him to muke such recur- .
ring or non-recurring co’ntribuli(‘)n‘to the funds of the

‘te

" 91, In the event of the prevalenée‘ of any dangerous Power to

disease within a panchayat devélopment block or a village order closure
or town, the commissioner may by notice require the owner- f places of

or occupicr of any building, booth or tent used for pur--egglrlfaiﬁ.
poses of public entertainment to close the same for such ment,

period as he may fix.

]

92. No person being the parent or having the care of Minor

charge of a minor who'is or has been suffering from :uﬁ’éﬁng
dangerousdisease or has been erposed 1o infection there- fort s o
from shall, after a notice from the commissioner or any disease not

person duly appointed by such commissioner in this to attend

- behalf that the minor is not.to be sent to school or college, Schools.

permit such minor to attend school or college without

*having procured from the commissioner or such person

or a registered medical practitioner a certificate that in
his opinion such minor may attend without risk of

- communicating such disease to others.

Explanation,—In this scction and in section 91 *“ dan-
gerous djsease ” means an infectious disease within the |
meaning of section 52 of the Y[Tamil Nadu] Public health
Act, 1939 ({[Tamil Nadu] Act IIT of 1939), which is
notified as a dangerous disease by the Government. -

93." The panchayat union council shall enforce vacci- compulsory
nation throughout the - panchayat union, and it may vaccination,
enfoice revaccination throughout the panchayat unjon or .
in any part thereof, in respect of such persons, fo such
extent, and in such manner as may be prescribed.

i

94, Wherean inmate of any dwelling place is sufferjng Obligaticn -
from smallpox or cholera the head of the family to which to_give
the .inmate bzlongs and indefault the occupier or person information
in charge cf such place, shall give intimation of the fact §; cholera.
to the commissioner or the village hcadman with the |
least possible delay. ‘ |

——

1 These words were substituted for the word * Madras” by
the Tamil Nadu Adantation of Laws Order, 1969, as amended by
i%eé g'amil Madu Adaptation of Laws (Second Amendment) Onder,

-of small pox
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| Prﬁf%‘;tsié"é? - 95« (1) If anytank, pond, well, hole, stream, danl; :

dangerous bank or other place appears to himto be, for want of

tanks, wells, sufficient repair,protection or enclosure, dangerous to

holes, etC. the public health or safety the commissioner or executive.

- authority may with the approval of the panchayat union

~ council or panchayat asthe case may be, by notice require

the,owner to fill in, remove, repair, protect or enclose’
the same so as to prevent any danger therefrom.

(2) If immediate actionis necessary, he shall, before
giving such notice or betore the period of notice expires,
himself take such temporary measures as he thinks fit to

- - prevent danger, and the cost of doing so shall be recover-
+. able from the owner i n the manner hereinafter provided.

‘Removal  96. (1) The commissioner or executive authority may
or ggxgg by notice require the owner or occupicr of any building
vegetation of land whichappearsto himto beina filthy or unwhole-
from lo»ds some <tate or overgrown with any thick or noXious

nd buildings. yegetation, trees or undergrowth injurious to health or

' dangerousto the publicor offensive to the neighbourhood,
or otherwise a source of nuisance, to clear, cleanse cr
otherwise put the building or land n proper state or to
clear away and remove such vegetation, trees or under
growth or to take such other action as may be deemed
by the commissioner or executive authority necessary
to remove such nuisance within such period and in such
manner as may be specified in the notice, ‘

o (2) If it appears to the commissioner or executive
.- authority necessary,for sanitary purposes so to do, he may
' by noticerequire the owner or occupier of any building or

“otees o land to cleanse or lime-wash the samein the manaer and

. ,~ - within a period to be specified in the notice.

- 2 Powerof  97.(1) When the commissioner or executive authority
L eSommis ¢ kes down any structure or part thercof or cuts down any
4 -+executive tree or  hedge or «hrub or part thereof in virtue of his
. authority to powers under this chapter, the-commissioner or executive -
- - useor Sell authority may sell the materials or things taken down,

g m,tef; :gl‘g cut down or removed and afpplythe proceeds in, or towards
= structure payment of the expenses incurred.,
. taken dOWEl, * ' ‘

-~

!
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(2) If after = reasonable enquiry 1t appears to the
commissioner or executive authority that there is no
owner or occupicr to whom notice cap be ‘given under .
any section in this chapter, he may himself take such
order with the property mentioned in such section as
may appear to him to be necessary-and may recover the
expenses j ncurred by the sale of such property (not being
immovable property) or of any portion thereof. :

98. No person shall be entitled, save as otherwise Limitation
expressly provided,to compensation for any damages sus- of come

tained by reason of any action taken by the authorities Pensatiofie. =
- .of a panchayat union councilor a panchayatin pursuance . - |
- or their powers under this chapter.-

99. (1) The panchayat union council may after obta- public

ining the previous written permission of the Inspector, markets.

provide places for use as public markets and, with the
sanction of the Inspector, close any such market or part
thereof. ‘ |

-(2) Subject to such rules ‘v'as may be prescribed, thé’“

-panchayat or panchayat union council may after obtajn-

ing the previous written permission of the Inspector levy..

‘any one or more of the following fees .in any public -

market atsuch rates, not exceeding the maximumrates, if. -
any, prescribed in that behalf as the panchayat union
council or panchayat may think fit :— o

() tees tor the use of, or for the right to expose
goods for sale in such market ; , :

(b) fees for the use of shops, stalls, pens or stands |
in such market ; T

(c) fees on vehicles (including motor vehicles as

~ defined in the Motor Vehicles Act, 1939 (Central Act IV of

1939), or pack animals bringing, or on persons taking into
such market any goods for sale ; |

(d) fees on animals brought for sale into or sold in
such market ; | '

‘ |
() licence fees on brokers, commission agents,

~ weighmen and measurers practising their calling in such
J @ B

market.
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f;t!cl‘,"r‘}fgg ~100. (1) No person shall open a new private market or
* " markets, continue to keep open a private market unless he has
L obtained a licence from the panchayat or panchayat union
council as the case may be to do so. Such licence shall be

renewed every year.

() () The panchayat or panchayat union council a
the case may v. shall grant the licence applied for, supject
to sucn conditions asit may think fit asto supervision and
inspection, sanitation [ * * * ], weights and ' mea-

. sures to be used, rents and fees to be charged and such
other matters as may be prescribed.

- (b) The panchayat or panchayat union council és '
the case may be may modify the conditions of the licence
to take effect from a specified date. -

(¢) The panchayat or panchayat union council R 3

as the case may be may, at any time, suspend or cancel o ‘

.. any licence granted under clause (@) for breach of the
. conditions thereof. ' C

. ~ (d) Any person aggrieved by an order of the

- panchayat or panchayat union council under clause (g),

- (b) or (c) may appeal against such order to the Inspector
who may, if he thinks fit, suspend the execution of the
order”pending the disposal of the appeal.

- (3) (a) Any person claiming to levy in a private ° .
- market lawfully established prior to the coming into force =
of the Madras Lo:ai Boards Act, 1884 (Madras Act
-V of 1884), fees of t1e nature specified in section 99, sub-.
- _.section-(2), shall apply to the Inspector for a certificate
~ recognizing his right in that behalf ; and the Inspector .
shall pass orders on such application after giving due
- notice to’ the panchayat or panchayat union council,
~as the case may be, and considering any representaticns -
" made by it. ' ' , . , P
' . .(b) Any person aggrieved by an order of the
- Inspector refusing to grant a certificate under clause (4) -
+ ..  may, within six months from the date of communication
. -+ - of such order, institute a suit to establish the right claimed -
v+ - byhim, and subject to the result of such suit, the  Inspec-
. tor’s order shall be final.
.. .(4) When a licence granted under sub-section (2)
- -does not permit the levy of any fee, it shall be granted
free of charges ; but when such permission is given, a

T -

[

" 1 The words “and water-supply” were omitted by p;rt 111 (12) )
of the schedule to, and section 85 of, the Madras Metropolitan
’Y‘g’%tse)r Supply and Sewerage Act, 1978 (Tamil Nacu Act 28 of
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fee not exceeding 15 per cent of the gross income of the
owner from the market in the preceding year shall be
charged by the panchayat or panchayat union council,
as the case may be for such. licence.

~ f5) The panchayat or panchayat union council as
the case may be or any officer duly authorized by it may
close a private market which is unlicensed or the licence . ‘
. for which has been suspended or cancelled, or which
is held or kept open contrary to the provisions of this Act.

t

101, If any question arises as to whether any place Decision of
~is a market or not, the panchayat or panchayat union disputes as

coulwcil, as the case may be, shall make a reference thereon t? whether
‘the : : ‘ol places are
to the Government and their decision shal} be final. markets.
102. No person shall sell or expose for sale any animal Prohibition
or article— . - ofsalein
unlicensed

- (a) in any public or licensed private market without private
-the permission of the executive authority or commissioner markets, ete.
or licensee, as the case may be, or of any person authorized
by him, or . - |

(b) in any unlicensed private market,

103. The executive authority or commissioner may, Prohibition
with the sanction of the panchayat or panchayat union f‘nga‘gf:bff‘é? -,
. council, as the case niay be, prohibit' by public notice or yoads. .
.licence or regulate the sale or exposure for sale of any.

animals or articles in or upon any public road or place

or part thereof.

104. The, Government shall ‘have power to classify Classification.
public and private markets situated in a panchayat develop- * Mar<ets.
ment block as panchayat union- markets and panchayat
markets, and provide for the control of any such market,
and for the apportionment of the income derived there-
from between the panchayat union. council and the pan-
chayator the payment of a contribution in respect thereof -

-to the panchayat or the panchayat union council, as the

“case may be. - :

It shall be open to the Government to revise from
. time to time the apportionment of income ord:red or the
‘contribution directed to be paid under this section if such -
revision is recommended by the District Development B
- Council. | . | : |
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Acquxsmon 105. (1) A pancliayat union council may acquire the
of right of rlghts of any person to hold & privatc market in any place
hl’fg 50111331‘; in a panchayat development block and to levy fees therein,
e nﬁ;rket The acquisition shall be made under the Land Acquisition
B " Act, 1894 (Central Act I of 1894) and such rights shall be

“deemed to be land for the purposes of that Act,

(2) On payment by the panchayat union council

of the compensation awarded under the said Act ir respect

- of such property and any other -charges incurred in
' acquiring it, the rights of such person to hold a private
market and to levy fees therem shall vest in the pa nchayat 3

.+ - union.council.

T pf,bné 106. Subject to such rules 2s may be prescrlbed the,.f

Jlanding p2 :nchayat may—

;,ané’lgaﬁf - (@) provide public landing places, heltmg places and

Stands, etc. ‘cart-stands (which last expression includes stands for

otor vehicles) and levy fees for their use ; and
| pl'Ohlblt the use for the 'same purpose by any person,

a} 4,410 the control of th@ Inspector, specxfy
ol anate cart- 107. (1) No person shall open & new private cart-
' stand or continue to keep open a private cart stand unless
- = he obtains from the panchayat 2 licence to do so. Such
licence shall be rcnewed every yeor |
(2) TFhe panchayat shall, as 1cg?rds private ca rte

‘cretion as regards new private cart-stands, grant the

~“ipanchayat may think it as to supervision and inspection,
- - conservancy 2nd such other matters as may be prescribed ;

- or the panchayat mey refuse to graur such Licence for any

new cart-stand.

(3) The panch*ydt may modxfy thP conditions ofthe.

' _hcence to take effect from a specified date,

- (4) The panchav 2l may at any time susnend or

cancel any licence ‘granted under sub-section (2) for
breach of the conditions thereof.

0

' ‘animals and vehicles of any description including

(b) where any such plece or stand hos been prowded, o

‘within such distance thereof of any public place or the
- sides of any public road as the panchayat may, subject _

stands already lawfully cstabhshed and may at its dis-

. licence applied for, subject to such conditions as the

BREENPIERE .. .




3

i

7

1958 T.N. Act XXXV]

. (5 The panchayat may ‘levy on every grent or -

renewal of a licence under this section, a fee not exceeding
two hundred rupees. - ' | s

108. A panchayat may provide places for use as Public
public slaughter-houses and charge rents and fees for Slaushter-
their use. R | ‘ houses. -

109, The Governmert shell have power to make rules Prohibition e
.. (a4) prohibiting or regulatingtheslaughter, cutting up J¢ni*cestor -

_ or skinning of 2nimals specified in the'rules cnall occa sions’”é’;%p%ﬁef f:éw ;

not excepted therein, 2t places other then public slaughters animalsand

houses ; the licensing
~of slaughe

T4 - 7 ‘ . tel'ets.
(b) licensing persons to slaughter animals specified

in the rules for purposes of sele to the public ; and

(c) the inspection of slaughter houses and of the
meat therein and the payment of remuneration to the
officers employed for such inspection.

110. (1) In any area to which this Act apples, such 1[Numberin8‘ A
“authority as may be preseribed in this behalf, may cause a of naming
number to be affixed to the side or outer door of any of building,

- building or to some place 2t the entrance of the premises. etc:] o

2[(1-A) With the approval of the Government,
the panchayat or the panchayat union counucil shall give S
name to new village roed or panchayat upsion road, as |
the case may be, and shall also give neme to park, play- ‘
ground, bus-stand, arch or new property belonging to, -
or vesting in, panchayat, or panchayat union counci. S
and may, svbject to the approval of the Government, L e
alter the nerme of any such road, park, play-ground, o
bus-stand, arch or property : \ :

Provided that no such road, park, playeround,

bus-stend, arch or property shall be named after a

~ living person irrespective of his status or the office occupied

o byhm] o |
| 1 These words were substituted for the words ¢ Numbering of

buildings®® by section % (a) of the Tamil Nadu Local Authorities’
Laws (Amendment) Act, 1979 (Tamil Nadu Act 30 of 1979). '

2 This Sub-section ' was inserted by section 6 (b) of the Tamil
Nadu Local Authorities’ Laws (Amendment) Act, 1979 (Tamil
Nadu Act 30 of 1979).
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(@) No person shall, without lawful authority,
. destroy, pull down or defece any such number.. P

S (3) When a number has been affixed underj | s‘ub-,.
' ~section (1), the owner of the building -shall be bound-to

" defaced ; and if he fails to do so, the authority referred

f::._wgifCh't,he purposes which, in their opinion, are likely to.be

?ee® offensive or dangerous to human life or health or property.

‘panchayat villages may, with the previous approval of the
prescribed authority, notify that no place within the limits.

" block or within the limits of such panchayat village or
. villages as may be specified in the notification shall be
- used for any of the purposes specified in the notification
- issued under sub-section (1) without a licence and except .
in accordance wita the conditions specifizd in such licence.

(i) The town panchayat may, with the previous
approval of the prescribed authority, notify that no place
" within the limits of the panchayat town shall be used for |
any of the purposes specified in the notification issued under
sub-section (1) without a licence and except in accordance
with the conditions specifieu i sucis liceuce. |

~(3) No mhutication issaed under sub-section (1) or
sub-section (2) shall take effect until sixty days from the
~ date of its publication, S

(4) The executive officer in the case of panchayat
. towns and the commissioner in the case of panchaya.tl

" or to refuse to grant it.

?ertxpission 112. Noperson shall, without the permission of the
- cogsrtrg: panchayat union council in panchayat villages and the
town panchayat in a panchayat town and except in accor-

tion of . A A
i factories dance with the conditions specificd in such permission—

and the “1or .

inseallation (@) construce or establish any factory, workshop or

of machi- Workplace in which it is proposed to employ steam power,
nery, water power or other mechanical power or electrical power,

or

Purposes L 111, (1) The Government may, by notification speclfy :

of any panchayat village in the panchayat development

villages shall be the authority competent to grant the licence =

* maintain such uymber and to replace it if removed or,

~ to in sub-section (1). may by notice require him to replace~

~ (%) () The panchayait union council in the case of

-

P
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. (b) instell in any premises any machinery or manufac-
turing plant driven by any power as aforesaid, not being
machinery or mannfacturing plant exempted by the

L

rules. "
113.-(1) The Government may make rules— %’:{g :f
(@) prohibiting or regulating the grant or renewa] memtto
of licences under section 111 and the period for which such $i£§§ﬁ$ .
licences shall be valid ; " ofthe . .

_ (b) as to the time within which- applications for ?gg?:vgfl d
such licenses or renewals thereof shail be made ; and gli;éiceticeg. 3
(c) prohibiting or regulating the grant of permis- mfssgﬁs#
sions under section 112, C T
(2) Rules made under clause (c) of sub-section (1)
may empower the panchayat union council in panchayat
villages and the town panchayat in a panchayat town to
set apart specified areas for industrial purposes and provide
for the refusal of permissions under section 112 in respect -
of any factory, workshop, workplace or premises outside
such areas and also, subject to the sanction of “he prescribed
- authority for the removal to such areas, of any factory,
workshop or workplace which has been already established
at any place, or any machinery which has already been:
installed in-any premises, situated outside such areas : = .

Provided that no such rule shall authorize the
removal of any factory, workshop or workplace or machi- -
nery installed in any premises, in the occupation or under
the control of the Central or the State Government ' or | S
of a market committee gstablished under the *Madras gk
Commercial Crops Markets Act, 1933 (Madras Act XX

of 1933).

(3). The Government may either generally or in any
particular case, make such order or give such directions as
they may deem fit in respect of any «ction taken or omitted
to be taken under section 111 or section 112.

(4) The income derived from fees on licences und‘ei

section 111 and on permissions under section 112 shall,
received by the panchayat union council, be credued to the

*See now the Tamil Nadu Agricultural Produce Markets Act,
1959 (Tamil Nadu Act 23 of 1959.)
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g of the village panchayat concerned .a.n‘d_ if recelvedby
eitown panchayat be credited to the funds of that town
chayat. e N s

APPLICATION OF THE 1[TAMn: NADU] PLACES or ‘PuB
e REsORT Acr, 1888, T

. 114. Notwithstanding anythmg contained in the 1[T | 5
of:Nadu] Places of Public Resort Act, 1888 ([Tamil Nadu] Act. -
mrIliof 1888), when the Government extend that Act toany

ge, town or part thereof—

(a) the authority to whom application shall be made

for a licence under that Act in respect of any place or buil-
ng to be used exclusively for purposes other than the

‘holding of cinematograph exhiliiivis, and who may grant

or refuse such licence, shall be the executive officer in the

~case of panchayat towns and the commissioner in the case
of panchayat villages ; N

. () the appeal from the order of the executive officer
r the commissioner granting, refusing, revoking or sus-'
- pending a licence, shall lie to the town panchayat or the .-
~ panchayat union council as the case may be ; '

o (c) the income derived from fees on licences under
this section shall, if received by the pa det

ey t nchayat union council -
¢ ¢ becredited to the funds of the village panchayats concegggg

and if received by the town panchayat, be credited tg the =
funds of that town pzachayat. ¢ ° th? [

CHAPTER IV.--TAXATION AND FINANCE. - | e

Local ées;s.. 115. (1; There shall be levied in every panchavis
~ deve'~pment block, a local cess at the rate of ZS an§%a£§ L

-, on every rupee of land revenue payable to the Govern S
-, in respect of any land for-every fasli. ment -
.-\ . ¥ These words were substituted for the w d s )y T
_Tamil Nadu Adaptation of Laws Order, 1969, Madras ** by the

: : 1969, a A
~Tamil Nadu Adaptation of Laws (Second Amendr;;?tl)excl)%%r? §9t6?)° -

Al
DGR R




- the said lands, the buildings upon the said lands and their

 be credited to the town panchayat fund. ¢ :

' cess collected in the panchayat development block,: such

SR —— I S o
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[ Explanation.—In this section and in section 116,
‘land revenue’ means public revenue due on land and
includes water cess payable to the Government for water
supplied or used for the irrigation of land, royalty, lease = -
amount or other sum payable to the Government in respect

‘of land held direct from the Government on lease or licence,

but does not include any other cess or the surcharge payable
under section 116, provided that land revenue remitted
shall not be deemed to be land reverue payable for the |
purpose of this section.] '

(2) The local cess payable under sub-section (1) shall
be deemed to be public revenue due on all the lands in
respect of which a person is liable to pay local cess and all

products shali be regarded as the security for the local cess.

(3) The provisions of the 2[Tamil Nadu] Revenue
Recovery Act, 1864 (3[Tamil Nadu] Act II of 1864), shall .= -~
apply to the payment and recovery of the local cess payable’
under this Act just as they apply to the payment and, . -
recovery of the revenue due upon the lands in respect of -
which the local cess under this Act is payable,

(4) (@) Out of the proceeds of the local cess so collecte
ed in every panchayat development block, a sum repre-
senting four-ninths of the proceeds shall be credited'to
the Panchayat Union (Education) Fund. S

(b) Out of the proceeds of the local cess collected
in every panchayat town in a panchayat development block,
a sum representing two-ninths of the said proceeds shall .

(¢) Out of the ba ince of the proceeds of t

percentage as the panchayat union council may fix shall:be
credited to the village panchayat fund, and the percentage
shall‘{)@' fixed so as to secure as ngarly as may be thatthe -

¢ This Explanation was stbstituted and wis deemed always' to
have been substituted for the original Explanation by secticn 13'of the
‘Tamil Nadu Panchayats (Amendment and Miscellaneous Provisions)
Act, 1964 (Tamil Nadu Act’'18/0f 1964.) A
‘2 These words were substituted. for the word ¢ Madr y the
Tamil Nadu Adaptation of Laws Order, 1969, as amended. by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 196
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- panchayat union does not fall short of an amount calculated |
. at 20 naye Paise for each individual of the village population
© _ inthe panchayat nnion. R
L (d) The balance of the proceeds of the local cess
* collected in the panchayat development block shall be
.- credited to the funds of the panchayat union council..

al gesssur-  *116, Every panchayat union council may levy- on

+ ChaTge. eyery perscn liable to pay land revenue to the Government

"in respect of any land in the panchayat union a local cess
surcharge at such rate as may be considered suitable as an
addition to the local cess levied in the panchayat develop-
ment block under section 115 provided that the rate of

~ local cess surcharge so lzvied 2(shall not exceed two rupees
and fifty paise on every rupee of land revenue) payable in
respect of such land].

Lo
.93

Rules  117. Thc Gevernment may make rules not inconsistent
| g‘(’)ﬁ’;‘z;gﬁ with this Act fo- reguleting the collection of the lecal cess,
- of local t.he paymeni thereof to the panchayats and 'panchayat

cess, inion councils and the deduction of any expenses incurred
by the Government in the colleciion thersof,

, Rek?:?;g' 118, The Government shall pay to each panchayat
T Assigne union council a sum representing one rupee for each
' ment, individual of the population of the panchayat develop-
ment block concerncd from out of the total land revenue
- (including wa'er-cess) collected in the State during that
year. The sum thus credited to the panchayat union
council shall b. referred to as the Land Revenue Assign-
ment of that block.

F S . 1 These words were substituted for the words ¢ shall be subject
L ?[?I Zuchpma)}g;mu;n’a(ssmay (liacAprcscéibed » by section 3 of the Tamil
adu Panchayats’ (Second Amendment and idatior,
~ (Tamil Nadu Act 12 of 1971). Validation) Act, 1970
2 These words were substituted for the words ¢ shall not exceed
one rupee and fifty paise cn every rupee of land revenue » by section 2
(X‘ tthieSTa?x(lWN;adu Panchayats (Amendmert) Act, 1972 (Tamil Nady:
ct 15 of *©72),

* The levy or colleciion. of local cess surchars a ps

union council under the principal Act pricl; ;:éntrﬁg ?gmlmlgl::%hnigz:

of section 3 of Tamil Nadu Act 12 ¢f 1971 was validated by section

6 of the latter Act. (The High Court of Madras ir, its judgment
dated 12th April 1979 i. W.P. Ncs, 28074, 2594/74, etc., has however

held that all leyxes and collecticns of local cess S’urch‘arge uhde!" g
1s\c;,c(tlio;ujA 11t61;;uc%r t109’ ’ihe coming into force of section 3 'Jol' Tamil

adu Ac o continue invali i ;
~ Nadn Act 120f tg be invalid notw;fhstand:ng




s e

-1958: TN, Act XXXV] - Panchayats 1015

119, (1) Every village pancheyat shall levy in the 'Taiiés
- village and every town panchayat shall levy in the town a leviable by ' :
house-tax, a profession-tax and a vehicle tax, - panchayats, . -

_(2) A duty shall also. be levied in every panchayat
village and every panchayat town on-certain transfers of
property in accordance with the provisions of section 124,

(3) Subject to such rules as may be prescribed and
with the sanction of the Inspector and subject to such .
restrictions and conditions, if any, as may be-imposed
- by him either at the time of granting sanction or later, SRS
the panchayat may also levy in the village or town asthe - i
case may be a tax on agricultural land for a snecific purpose. -

120. (1) The house-tax shall be levicd on all houses in House-tas,
every village and town on the basis on which such tax was
levied in the local area concerned immediately before the
commencement of this Act : .

Provided that the.Government may by rules preceribe -
that the tax shall be levied on the basis of classified plinth
area or on the basis of annual rent value or capital value Y
~ or on a combination of any two or more of the above basis,

(2) The housc-tax shall, subject to the prior payment
of the land revenue,1f any, due to the Government inrespect
of the site of the house, be a first charge upon the house and
upon the movable property, if any, found within or upon -
the same and belonging to the person liable to such tax.

1(3) The Government shall, by notification,
determine in regard to any village or town or any class ;
. of villages or towns whether the house-tax shall be levied - |
ever y half-year or year and in so doing have regard to the
- following matters, namely :— &

(i) the classification of the local arcas under sec-
tion 3 ; .

(i) the annual receipts of the panchayat ;
‘ (iii) the population of the village or town and the
predominant occupation of such population ; and
(iv) suchother mattersasmay beorescribed.

1 The wcrds ¢ The house-tax shall be levied every year?®® wese

substituted for the words ¢¢ The house-tax shall be levicd every half
year ** by section 4 (1) of the Tamil Nadu Panchayats (Amendment) '

 Act, 1965 (Tamil Nadu Act 38 cf 1965) ; and for sub-section (3)

as so amended st b-sections (3) and (3-A) were substituted by section

~ 2 (1) of the Tamil Nadu Panchayats (Amendment) Act, 1969 (Tamil

Nadu Act 8 of 1969).
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(3-A) Subject to the provisions of sub-section (3,
the house-tax shall be levied at such rates as the panchayat
- may fix in regard to such basis of levy spccified in column
< (1) of Schedule I, as the panchayat may adopt, not being
" lessthanthe minirnumrates and not exceeding the maximum
" rates specified in the corresponuing enries— :
T (i) in column (2) of that Schedule, if the tax is
7 levied every ha f-year, and . "
| (i) in column (3) thereof, if it is levied every year.]

(4) The Government may make rules providing for—

(i) the manner of ascertaining the annual or capital
value of houses or the categories into which they fall for the
purposes of taxation ; :

(ii) the perscns who shell be liable to ray the tax
and the giving of notices of transfer of houses :

(iii) the grant of vacancy and other remissions ;

| - (iv) the circumstances in which, and the conditions
subject to which, houses consiructed, reconstructed or
- demolished, or situated in areas included in, or excluded
from the village or town, Yduring any half-year or year],
- 'shall be liable or cease to be liable to the whole or any
"~ portion of the tax, ' ‘ ‘

*

(5) If the occupier of a house pays the house-tax on

_ behalf o1 ... owner therecf, such occupier shall be entitled
to recover the same from the owner and may deduct the -
same from therent then or thereeafter due by him to the
owner, . : :

. ;":'p;ofessioq 121, (1) The profession-tax, shall, subject to such rules
- tax.as may b: prescribed, be levied every half-year in every
- village or town on-- ‘ ,

-+ . (i) every company which transacts business in
- such village or town for not less than sixty days in the
- -aggregate in that half-year ; and S

Ui, . o, P

;, .- ¥'The words ‘“ during any year » were substituted for the words®
1*during any half-year » by section 4 (2) of the Tamil Nadu Panchayats .
(Amendment) Act, 1965 (Tamil Nadu Act 38 of 1965) ; and for the
ords:**.during any year ” the words ** during any half-year or year” -,
ere. substituted by section 2 (2) of the Tamil Nadu -Panchayats
Amendment) Act, 1969 (Tamil Nadu Act 8 of 1969). -~ - T
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or transacts business or holds any appointment within
the limits of any other local authority or authorities liable
to profession-tax for more than the higher of the amounts
of the tax leviable by any of the local authoritics. In
such a case, the Government shall apportion the tax
between the local authorities in such manner as they may
deem fit and the decision of the Government shall be final

Provided that where onc of the local authorities concerned

- is a cantonment authorily or the port authority of a major
port, the decision of the Government shall be subject *

to the concurrence of the Central Government, ‘

(6) The rrofession-tax leviable from a firm, association -

of joint Hindu family may be levied from any adult
‘member of the firm, association or family, |

(7) (@) If a company cr person employs a servant
or agent to represent iv or him for the purpose of transace’
ting business in any local arca, such company or person

-~ - shall be deemed to transact business in the local area
-and such servant or agent shall be liable for the profession-
-tax in respet of the business of such company or person
Whether or not such servant or agent has power to make tf
- binding contracts on behalf of such company or person, |

+ " (b) Where one company or person is the agent of
- another company or person, ths former company or :
. person shall not b: liable separately to the profession-tax .~
.on the same income as that of the principal, | DR

£46.0f 1950, . . 'I(8) Nothing ccntained in this section shall cpply
%gf;ggg; to any person subject to the Army. Act, 1950, the I\Il)fvg SR

45°0f 1950, Act, 1957 or the Air Force Act, 1950 who is compélled -

by the exigencies of military, naval or air force duty to

reside within the limits of tt¢ panchayat. S

Y

A

;g_-_i*fij;'l':his sub-section was inserted by s2ction 4[i] of the Tamil Nad, LT
vgg!-"of}l‘fg%l;orities’ Laws [Amendment] Act, 1[9]72 -(Px'csiil{?rlugxicl:
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1[121-A. The executive auluosty may by notice Requisiticn on
require any employer or the head or secretary or manager employers or
of any public or private office, hotel, boarding-house their represen=
or club or of a firm or* company— ‘ ﬁg'gi:fisty

A RS I TR e of persons
 (a) tofurnish within a specified time 2 list in writing liable to tax,
~of the names and residential addresses of all persoms
* employed by such employer or by such office, hotel, board- - -
ing-house, club, firm. or company as officers, servants, . -
+ dubashs, agents, suppliers or contractors,with a statement e
of the salary or income of such employed persons, and

. (b) to furnish particulars'in regard to any company
“of which such employer, head, secretary or manager,

the case may be, is the agent

y.\n.
.\

| lﬁliﬁ‘.";ﬁ(ﬁiEvery‘ employer. jhé.,ﬂ, on receipt of arequxsl-
tion from the executive authority, deduct from the salar:

- or wages of any pe’rson;;;em‘ployedgby,the‘émplo’yeri;
-+ officer or a servant or from any sum payabie by the employer,
" to any person employed by the employer as dubash, agent
supplier or contractor, such amount cf profession tax, . .
ag may be specified in such requisition, as being due from =
chemployed person. .

”

Explanation.—In this sub-section * employer » includes . -
the head or secretary or manager of any public or private * -
office, hotel, boarding-house, club, firm or company. -

(2) Every person responsible for making any deduction
under sub-section (1) may, at the time of making the deduc-.
tion; increase or reduce the amount to be deducted under
sub-section (1) for the purpose of adjusting any excess or

deficiency arising out of any previous deduction or failure
to deduct during the half-year.

(3) ‘Any deduction made in accordancé with- the
provisions of sub-section (1) and (2) and paid to the
‘panchayat shall be treated as a payment of profession tax

: ”fiSectidns 121-A- and 121-B were inserted by section 4(i) of the
Tamil Nadu Local Authorities’ Laws (Amendment) Act, 1976
(President’s Act 23 of 1976)." * | |
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on behalf of the person from whose salary or wages “the
. deduction was made or on behalf of the person to whom -
the sum from which the deduction was made is payabley
and croit shall be given to him for the amount so deducted -
o~ the production of the certificate furnished under sub=.
section (5) in respect of the profession-tax, if any, due
from that persou for the relevant half-year under this

~Act.
- (4 Any éum deducted in accordance with' the

_provisions of sub-sections (1) and (2) shall be paid within
.~ the prescribed time 1o the credit of the panchayat. '

o Ea
PR

. (5) Bvery peison making the deduction under such .
;. section (1) or sub-section (2) chall, at the time of payment.
~ of the salary or Wages or suim, furnish to the person to
“ whom such payment is made a certificate to the effect -
that profession tax has been deducted, and specifying -
he amount so deducted and such other particulars as may
be prescribed. - IR e

i (6) Where profession tax due from any_employed
personis dedncted under sub-section (1) or sub-section
(2), the person from ‘Wwhose salary or wages the deduction -
was made or the person to whom the sum from which"
the dedu tion was made is payable shall not "be _called
onto pay the tax himself to the extent’ to. which

tax hasbeen so deducted.

(7) Every person. making the deduction under-sub-
ection (1) or sub-section (2) shall prepare and, Wwithin
uch period as may be prescribed after the expiry of the
f-year, deliver or cause to be delivered to the executive
. in the prscribed form and verified in ‘the  pres
rib:d manner, a return in writing showing ~the name..
"and residential address of every person from whose salary
.or wages deduction was made under sub-section @) or.
“sub-section (2), and’of every person to: whom the sum
from which such deduction was made is payable, the
~~ ‘amount so deducted, and the half-car to which the

‘- deduction relates. ) L

. (8) Ifany IE,el.sonresijonsible: for making‘»aﬁdédﬁéiiohA
~under sub-section (1) or sub-section (2) failsto.comply.

e v
om0y e

* ¥
i
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ns of this section, he shall be
.may extend to five hunai.d

with any of the provisio
“punishable ‘with fine which
- rupees i - B
| Pf’o"\iidéd"’t'hat nothing coﬁtéiiled in this sub-section

Central” Government or 2any State

shall apply to the
- Government or any officer of any suclr Government.

(9) The provisions of this section shall apply notwitbe
i_tandxlng any law to the conirary for the time being in R
~ force - L o o

122. The vehicle tax shall, subject to such rules 2.s may Vehicle tax.

be prescribed including rules relating to exemptions and A

restrictions, be levied every half-yeer on all vehicles kept
uch rates as may be

or used within the village or town at §
fixed by the panchayat not being less than the minimum
rates gﬁd not exceeding the maximum rates prescribes.

/ . .
Explanation.—1n ¢his section, ‘vehicle’ rieans & con- -
- veyance suitable for use ol roads and includes any kind

. of tram-car, carriage, <frt, wagon, bi'cycle,tricycle and
rickshaw, but does not include @ motor vehicle as define .
‘ lﬁ the Motor Veh1c1esAct,1931 (Central Act IV of 1931)

/ '123. An nppeal shell lie to such authority and within Appeals
/ such time as may be prescribed , against any agsessment of against -
/- tax _vma.d-e,in pursuance of sections 119 to 122. o "a}s‘_sessments.

s of property Shé-ll_;__.

24 (1) The duty on tramsfr

"xcﬁargc on the duty 1mpose
899 ‘(Central Act 11 of 1899)s
1g'in the }[State of Tamil 1dul,

1810 Nadul,
&0 description specified el
roperty situated in the
dnchayat 3 and
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- (b) at such rate as may be fixed by the Government, -
.0t exceeding five per centum on the amount specified
below agains. .uch instrument ;— ‘ |

1[(i) Sale of immovable The market value of the
, property. property as set forth in
deb L the instrument, and in a
S ' case where the market
‘ valueis finallydetermined
by any authority under
section 47-A of theIndian
Stamp Act, 1899 (Central o
Act II of 1899), the e
market value as so deter= -
mined by such authority.

¢ B

(ii)- Exchange of immovable The market value of the
' property of the greater
value as set forth in the
instrument, and in a case
where the morket valueis
finally determined by any -
authority under section .
47-A of the Indian Stamp
Act, 1899 (Central Act I
of 1899), the market value
- . as so determined by such
' authority. o

o

. property.

i) Gift -of immovable The market value of the .
. property. property as sct forth in

the insirument, and in &
casc where the market .
volue is finally detere
mined by any authority
under section 47-A of the
Indian Stamp Act, 1899 »
(Ceniral Act II of 1899),
th., market volue 8580
determined by - such
authority ] o

1 These it=ms we: ¢ sus ituted for the p{tginm items
(iii) by section 4 of 1ae Madras City M}mmpal ofT
Nadyg Distnict Mus‘zicipaliﬁc@ a“d Tamil Nady )
1 ment) Act, 1976 (President’s AR 24 ai by
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(iv) Mortgage with possésl-';f; !
~ sionof immovable property. - mortgage as set forthin - =

sy e

\) Leasé? i perpetuity o’f,

‘jmmovable property. -

(2) On the introduCtion of the duty aforesaid—
(@) section 27 of the sajd Indian Stamp Act shall be -
if it speciﬁcally required the particulars to ‘be set

forth seperately in respect of property situated in the area

read as

" “gelivered inrespect of the

Theamount se>ured bythe

_ the instrument.
“An amount equal to oné- ,
- .sixthofthe whole amount
or «value of 'the rents
which would be paid or

first fifty years of the
leasc, as set forth in the
~ instrument,

Gl bk
Pty ST 5

under the jurisdiction of a panchayat and in respect of

property situate

®).

referred to the

d outside such area

section 64 of the same Act sail beread as it it

panchayat as well as the Goveinment, |

3) (g) The amounts collected in the pancheyat villages -
panchayat development block as surcharge on the

duty on transfers of property under this section shallbe , .

pooled

© (B

(4) The Government may make rules Dot inconsistent

every year for the entire block and distributed
among all the village pat hayats in the block in proportion
to the land revenpe of ‘thek"vmage., , N

The amounts conéc’ced in any panchayat town as
curcharge on the duty on transfers of property under this E
scction, shall be credited to the town panchayat fund. :

with this Act for 19 plating

payment thereof to - the panchayat and the deduction of
any expenses incurred by the Government in the collection

thereof.

'125. No exemption from the payment of any surcharge Exemptions.

or tax speciﬁed insection 116 or.119 shellbe granted by the ’

~ panchayat or the panchavat union com_lml except in accor=
dance with such rules 38 ma.y:be. prescribed Vi o

- Provided thag in any particular case, such exemption =

'may be granted with the previous sanction of the Governe

the collection of duty, the

o
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Power to  126. Subject to such rul>s as may be prescribed,the

rod lfe land executive authority or the commissioner shall have powerto

e call requirethe staff of the Land RevenueDepartment to prepare

e to 8t quinquinnial intervals a House-tax Assessment Register .

ats, in such form as may be prescribed and to collect any tax’ -

or fee due to the panchayat or panchayat union councilon = .
payment of such remuneration not ‘exceeding 6% per cent of -

e gross sum collected as the Collector may, by gen‘eral',ii
cial order, determme.

i Subject to such rcs'trictions and contro}] as may be
‘prescribed, a panchayat or panchayat union council may:.
LW, flany tax, fee or other amount whatsoever due to ity .
er under a contract or otherwise, or any sum payable :

m\lexxon therewith, if in its opmxon such tax, fee,
ount or sum is wrecoverable.

vided that wherethe Collector or any of hxs subordx-
nates is responsible for the collection of any tax, fee or other -
unt due to a panchayat or panchayat union council the =~
“”power to write off suchtax, fec or amount or any sym pay- .
ble in_connexion therewith, on the ground of its ‘being -
rrecoverable, shall ba eXermsed by the Board of Revenue

bject to its conirol, by the Collector or any oﬂice
thorize _,by him, : i |

128. The Government shall pay annuany ‘o eVery AN

yat union council a Local Education Grant the:,f |
mount_ of which shall be calculated 2s follows :—

The tetel amout of expendlture approved by the“
overnment for being debited to the Panchayat Union

(Education) Fund shall be divided into slabs in the manner
f‘pecxﬁed below :—

So much of the expendituse as may be C(lllol to the land

revenue assignment of the - block referred to in section
118 shall constitute the first slab,

o So much of the expenditure as may be in excess of the
~ first slab subject to a maximum of 250 naye Paise for each

individual of the population of the panchayat development
block conoemed shall constitute the second slab.

: To each panchayat union councﬂ the Government shall '
‘make a Local Bducation Grant which shall be a proportion

of the second slab not less than fifty per cent and 'not more
than eighty per cent as may be specified by the Government S
in reSpect of that block.
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shall

o129, The .;G‘OVernment ‘
- panchayat union council a
- Grant, which shall be a
as may«be,prescribed
- surcharg®

e

B

e '.-'1‘30.11‘?61:the
- union. coundils,
‘development blocks in such

. ment to Sanction grants t va
classes of

open to the 0 :
- panchayat development blocks

‘Government £o: IEVise

Motor Vehicles Taxation Act,
1931): | \ . ,

} ot union council by
ihis sections the Government
length. and

- ment ablock.]

 TiThe words and figures '
under section 116 were omitte
panchayats

-1 Nadu Act 12 of 1971). - )
T was substituted
Pamil Nadu.
{, 1970 (Tam
have come into

~ 2This ' section

d to

o the Tamil Na{du Moi‘o
Now & d £ 1974). .

" (Tamil Nadu Act 130

E 125’3*65

Pénchayats

Local Ces
sum, calculate
presc of the proceeds O
levied in the panchayat develop

purpose of sanctioning grants to p
‘the Governnmient may classify p
B bl¢ manner as |

© oncein every five years and it shall be open to the Govern-
at varying rates for '
panchayat development blocks.

once

27131, The Government shall pay every.
| uncil a local ro
ch. y he fixed:by
 individual of the estimated, population 10

ided that in cé‘lculaﬁing'the SU
way of local

""",;f*_v__;

«jn excess of tb
ited by sectio
\Second Amendment an

Panchayats (Second Atus-
il Nadu Act
gorce on the 1st April 1970.

r Vehicles fI‘aXation Acty

1025

pay every ye
Cess Surcharge Matching
d at such percentage
f the local cess
ment block ]

anchayat
anchayat
they may deem fit
it "the different
] 1t shall also-be
the ciass
in every five years. .

ads grant, which,

the

N ;.;'.‘.'..!7

shall take into account t

pature of roads lying in. the panchayat develop-

1

S
e minimum T
'nc‘r.of-the Tamil
4 validation) Act,
for the original section 127

12 of 1971)

ar to the Local Cess
Surcharze
Matching
Grant.

ification” of

__S.vril

Government for each i

‘v(T_an}il'Nadu ActTILof

to be paid to the
roads grant under
he

s Aaansitdt

ate fixed
‘Nadu
1670 (Tamil

L

Classification
of panchayat.
development.
books.

i

7 development block to be earmarked and spent O the main= -

 tenance of roadsit its area and such sum shall be in liew = - .

e amounts payable before the commencement of this =
Act, with reference tO section 11%%11) (q) of the *Tamil Nadu - .

w0

N : :’) ‘

by

Ament - and
which was

1974
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. ,village  132. On every rupee of housc-tax collected by a-village .-
. House-tax panchayat, an equal amount shall be paid by the Governs
"Matching ment as grant which shall be called the Village House-tax
| -G"?fnt'*Matching (irant, » . DR

eduction from  133. Where the panchayat union council undertakes a
:grant in certain work of common benefit for more than one panchayat, it -
jieiin . cases. may - apportion the cost of such work ampng the different
* " "-panchayats - benefited thereby. In such a ‘case, the .
-*+ 'panchayat union council shall be eatitled to recover the
... shareof such cost from the panchayat out of the amounts
~ ~payable to the panchayats under sections 115 and 124.

"~

ConStitudon - 134. There shall be constituted—

of Panchayat . . ' | . o
Unjon Fund, - (i) for each panchayat union, a Panchayat, Union
St 'xl?:ggiynaé (General) Fund and a Panchayat Union (Education) Fund ;

4., ;Village oy " Pancha:
: ""_'_l"? ot (ii) for each town panchayat, a Town Panchayat
.. "“FundvFund ; and :

B d(iii)' for each village panchayat, a Villagc‘ 'Panéhayat - &
rund. » IR

PANCHAYAT UNioN (GevoRavl) Funp,

$.. . Panchayat 135, The receipts which shall be credited to the
. (Generad gg;&n Panchayat Union (General) Fund shall include—

(i) such part of the local cess collected in the pancha-

. yat development block as remains after crediting to the
Panchayat Uniou (Education) Fund, the Town Panchayat
Fund and the Village Panchayat Fund under section 115;

SN (ii) the local cess Surcharge collected in the panchayat
S - development block under section 116 ;

.. (i) the local cess surcharge ‘matching grant paid
by the Governmeat under section 129 : , .

~~ (1v) the local roads grant paid by the Go'verﬁment'
~under section 131 ; ¢ ' | '

(v) fees on licences issued and permissions given by
the panchayat union council ; ’

r
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{?’x}ﬁw ’*‘gv*m in gubﬁc maxksts ciasmned as -
ﬁ“ azy, -pmﬁ v dhe ;m:éhvm ~
" ‘panchayat on the scale fixed by the Government ;

(vii) the contribution paid to the panchayat union
“council by panchayats in respect of markets classified as
| panchayat markets ;

(viii) fees for the temporary occupauon of roads ot
road margins ;

- (ix) fees for the use of choultrles ;

x) receipts from d18pensar1es mamtamed by the
panchayat union council ; . |

'

o (xx) income from endowments and trusts under thé Y
management of the panchayat union courcil ; :

(xii) the proportionate share of the proceeds of the - R
entertainments tax received by che panchayat union coundil SR

. under section 13 of the Tamil Nadu] Entertamnlents
Tax. Act, 1939 ([Tamil Nadu] Act X of’ 1939)

(xm) contmbutxons from Government,other panchayat
union councils, municipalities, other local authorities-and
petsons in aid of any mstltutmn or service maintained or.
financed from panchayat unjon funds or managed by the
panchayat umon councﬂ HRET o o

| - (xiv)- sale-proceeds of tools and plant, stores: and
materxals and of trees and avenue produce appertammg
j,to panchayat union roads H

, (xv) income from panohayat anion ferrles and
ﬁshemes i : | L

L xvm) income fro :
| “f"*Iands and- other prop :
’ »;umon councﬂ 3

nd éale-proceeds of, bu ﬂdmgs,f
‘“‘qelongmg to: 1he panchayat

s 1These words were substxtut“d for the word “ Madras ) by'the :
- Tamil Nadu ' Adaptation of Laws 'Order; 1969, as amendéd by-the =
»Tamxl ‘Nadu Ad.aptatmn ofﬁ”LaWs (Second Amondment) Order

1969
125 3-—651\




‘Grant.

‘Matching Grant,

. - share of such cost from the panchay:t out of the amounts
. payable to the panchayats under sections 115 and 124.

~

" Constititon  134. There shall be constituted—
?}‘ Panchayat )

Town 11’?::3%&5 (Gen¢ral) Fund anda Panchayat Union (Education) Fund ;

Village .. '
‘Panchayat (i) for each town panchayat, a Town Panchayat
. Fund- Fund ; and

o T
B a » |

T : . d(iii)' for each village panchayat, a Village PanChayat
| ' Fund. | | |

PANCHAYAT UNION (GENERAL) FUND.

Panchayat {35, The receipts which shall be kcredited to the o

(ngeral) gﬂ;ﬁi" Panchayat Union (General) Fund shall include—

(1) such part of the local cess collected in tliesp'ancha-' -

.yat development block as remains after crediting to:the
‘Panchayat Union (Education) Fund, the Town Panchayat
Fund and the Village Panchayat Fund under section 115;

. (11) wae local cess surcharge collected in the panchayat
. ucvelopment block under section 116 ; P

., (i) the local cess surcharge matching erant.paid
vby the Government under section 129 ; g- s P

~ -~ (iv) the local roadsn'rant a}d by the veinme
- .under section 131 ; - ganr ¥ He Governmen’tt

- (v) fees on licences issued and permissionsg'giyéfn by |

- the panchayat union council ;

| Villsge  132. On every rupee of house-tax collected by avillage
Villag p | 1eC , |
Housestax panchayat, an equal amount shall be paid by the Govern- .
Matching ment as grant which shall be called the Village House-tax

Deduction from  133. Where the panchayat union council undertakes a

grant in certain work of comnion benefit for more than one panchayat, it -
.. cases.may apportion the cost of such work among the different

+: - panchayats ' benefited thereby. In such a case, the . R
panchayat union council shall be entitled to recover the = =

Jofon Fund, (i) for each panchayat union, a Panéhayat‘ Union
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endovgzments or -
panchayat union |

() all income d»eri\?ed from any
other property owned or managed by the

: council.fogf_nhe ‘bcheﬁt of elementary cducaﬁon :
(vit) all other sums which may be contributed or

d by the panchayat anion. councitfor the purposes.

(vit) the €O
anchayat union councils in respect of mer
inion markets; '

as panchayat 1

R (viii)‘fees' for the temporary

sites, roads and other similar public
in the village 07 fown ; '

evied by the panchayat

this Act Of, any rule of ord

receive
T of elementary edfucv.,tion .
137. The teceipts which shall be credited to the town Town - . - i
Z panchayat and village panchayat { and shadl include— g%r(xlch‘a; :t fwad
R . (i) the house-tax,~the p-rofcssmn-tax, (he vehicle 1axk panchayz%te fund. |
b and any other tax of any cess ot fee, levied under sections . AT
¥ 119 to 122 of this Act 3 o o :
| (if) the proceeds of the duty on iransfers of property ' ;
5 levied | under soction 124 of this Act 3 o f
B  (iid) the share of the local cess under section 1155
s (iv) in respect of village panchayat fund, the: village - o .
s ~ house—tax-me}tching grant 3 - i P o
(v) the taxes and tolls levied in the village under
sections 117 and 118 of the 1[Tami1Na.du] Public Health -
Act; 1939 (Pramil Na.du] Act TIL of 1939) ;- .
- vi) fees levied 1n publié markets classified as pan-
chayat markets after deducting the contributions, if any,
pait by the panchayat to the panchayat»union council on !
the scale fixed by the GQVernmen‘;' . | |
niribution paid to the . panchayat by .
kets classiﬁed o S

occupation of village-
places or Perts thereo_f L

(ix) fees 1 in pursuance of
er made theres.

any provision in

under’s _ |
—— - - . - 4*—"—"/ "____..—.__'___—.o” . b
. 1These words were substituted for the word ¢ Madras » by the -
~pamil Nadu ‘Adar tation of Laws Order, 1969, a8 amendedfby“theﬁ ,
Tawil Nadu Adaptation of Laws (Second Amendment). Order, " Lo

1969, ,_
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*  (x) income from endowrcnis and trests under thé
management of the panchayat ; |

(xi) the net ¢ ssessment on service inams which are
resumed by the Government ; '

(xii) the proportionate share of the proceeds of the
- entertainments tax -eccived by the panchayat under section
213 ‘of the [Tamil Nadu] Entertainments Tax Act, 1939 .
([Tamil N2du] . Act X 0f 1939) ; o

’ (xiii) income devived from village fisheries ;

N (xiv) income derived from ferries under the manage-
- ment of the panchayat ;

-(xv) unclaimed deposits af;d other forfeitures;

* (xvi) a sum cquivalentto the seigniorage fees collected
by the Government cvery year from persons permitted .
to quarry for road materials in the village or town, as the
case may be ; o

/- (xvii) all income derived from porambokes the user
.of which is vested in the panchayat ; ‘

+ "vviii) where the village or town, as the case may
‘be, is in a ryotwari tract, all income derived from trees
~/ standing on porambokes although the user of the poram
- bokes is not vested in the panchayat ; ,

- (xi'x) income from leases of Government property. -
obtained by the panchayat ;

(xx) fines and penalities levied under this Act by the
town panchayat or th: villags panchayat or ot the instance
or on b:helf of cith:r the town panchayat or the village
panchayat ; ‘ -

| (xxi) all sums oth>r than those enumecrated above
‘which arise out of, or arereceived inaid of or for expendi- -
-+ ture on any iastitutions or services maintainzd or financed -
.} from th: panchay>t fund or managsd by the panchayat ;

-~ (xxii) all other mongys received by the :,.‘p;anc‘:hayat' -

. 1These words were st bstituted for the word * Madras” by -the . °
.. Tamil Nadu Adaptatior .of Laws Order, 1969, as amended fbg; :hg N
. ngml ‘Naduy  Adaptation’ of Laws (Second Aemndment) Order, .

o

1

2.
P

& ; ; M«:r g A

B o e A
AR .

v/ 4
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EXPENDITURE,

. 138, All moneys received by the panchayat union council, Application’
the village panchayat or the town panchayat shall be applied of moneys:
~and disposedof in accordance with thic provisions of this received .,
Act and other laws ¢ R . and expen- -
T R e Y ;‘agf,f“’",”,_

- Provided “that . the. panchayat ;union council or- thé'i;u.._v_”- o
~ - panchayat shall have power subject to such rules as may be. . . ¢
prescribed to direct that the proceeds of any tax or addi- .
" tional tax levied under this Act shall be earmarked for the, -
* purpose of financing any specific - public improvetient.* .
- " A separate account shall be kept of the receipts from egverty - "o
such tax or additional tax and the - expenditure - thereofs .~ -
.. 139, (1) The purposes to which the funds of the pancha- Expenditire .
at union council or of the village panchay:t or the town from .. .
NP . . A . S VYR panchayat
- panchayat may bz applied include all* objects expressly fundand .
- declared obligatory or discretionary by this Act or 2ny panchayat -
~* rules made thereunder or by any other lews or rules and union fund®-

the funds shall be applicable thereto within the panchayat . ".. - .
development block or'the villzgéor town, 2s the case may PR
be, subject to suchiules or specidl orders asthe Government .. , -
 may prescribe or issue and shall, subject as aforeseid be -

applicable to such purposes outsidé the panchayat develop- ' |

§ ’ " ment block or village or townif the expenditureis authorized

L bythis Act or specially sanctioned by the Inspector. .

oo - - R
. -(2) It shall be the duty of every panchayat umion . °
council and panchayat to provide for the payment of— -
@) any-amouﬁts falling die on any]‘oa.nspontracted |

byit; -
.. (i) the salaries and allowances and the pensions, |
pensionary. contributions andiprovident.fund contributions L
“of its officers and servants; - o : - ‘
. g : ]f v N ’ - . oL h . |

- (ji) sums due under- any decree or order of a
Courtjand . . R
. ""-(iv):' )-any other eXpenSe’s rendered obligatory by or

~ underthis Act or any other law.. .-

(3) ’_Ampé,ﬁchayat union ‘council or panqhayat, may,
with .the sanction of the Government, contribute to anw.
‘fund for the defence of India. : | -

i
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(4). A prnchayai union council or p'tncha.yat mays R
with the sanciion of the Insp«.ctor also— ‘ ‘

AT I (i) con‘ribute towards the expenses of any public .
.-+ exhibition, c:reraony or entertainment in the panchayat
,developmvnt block or village ot town ;

(i1) coniributc to any charitable fund, or to the =
funds of on ym;uwtm for the relief of the poor or the .
o treatment of disaie: or mﬁ;mlty of the reception - of
diseased or infirm porsons or the investigation of the
causes of diszdse; and .~

(i) deiay any other extraordinary charges.

Preparation 140, (1) The cxecutive authorny of the panchayat ‘and

an? %“g’“‘l’;’ the commissioner, shallin e2ch year frame and place before
of ndee ~the panchayat or the panchayat union council, as the case!
s 0T L may be, a budgct showuu, the probable receipts and
G e expendiiurce during the following year,

(2) The budget of a mnchayat or panchayat union -
: council shall afier preparation by the executive authority
. or the commissioner, be submitted on or before such date™ -~
o - andtosuchofficer ns maybe prescribed, and if the pres-
T cribzd officer is s2tisizd that adequate provision has not -
R © heen made vhocein for the performance of any necessary
service cr servic s, he shall have powerto return the
budge: for modification in such manner as may be
necessary to'sccuge such provision, O

ST (3) The pachayator the panchayat union council, as
- thecase mﬁy'b shal] sanction the baugbt with such modifi-
eation as ic thinks fit, If there is a difference of opinion
between the officer referred to in sub-secticn (2) and the
panchayat 2nd the panchayat union council, as the case may -
be, the budget shall bz referred to the Inspector in the
casc of p:a.ncha, vats and the Government in the case of the
panchayat union ccuncil. The Inspector or the Govern-
ment as the ¢aee may be shall have power to modify the
buogc: insucine er as he or theymay consxder necessary. ‘

(4) Ifin th'“ courseof a year, a panchaya.t or panchayat e

~unjon council finds it necessary to alter the figures shown'in. -
the budg:t withregard to its reccipts or to the distribution’of

~ the amounts to be expended on the different “services
, under t: k M by it, 2 supplemental or revised budget may be -

I

124

3
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framaed, sanctionsd, submitted 2nd modified 1
grwlel i bt ) ZEE 2y, provelul thil o oo
zherevion shell b2 ziizn offecy to eXCeDr Wil T3 Drmsen:

of the prescribea officer.

(5) On or before such date in each year as may be
prescribed, every commissioner shell submit to the Govern-
‘ment through such officer and in such forms as may be
prescr'bed a budget for the ensaing financial year showing
the income and expenditure relating to the penchayat
anion {education) fund. o A

, (6) The Government may pass such orders as they |
" think fit in respect of the budget referred to in sub-section
{5) and the panchayat union  council concerned shall
be hound to carry out all such orders. ‘ -

" - '(7) The accounts nf the panchayat union (education)

fFund shall ba examined and audited by an 2uditor appointed
“by the Government under section 141, and the panchayat

union council concerned shall carry cut any. instruction .
‘which the Government may issue onthe audit report. '

141, (1) The Government shall appoint ‘auditors of Appointe , -

the accounts of the receipts and expenditure of the funds of m%x}tt‘o f
- the panchayat unjon council and of the panchayat. Sych audtors: -
“auditors <hall be deemed to bs “public servanis” within s
" the meaning of section 21 of the Indian Penal Codc (Central. - -
. Act XLV of 1860). B R IR

~ (2) 'No contribution shall bergcovered by the Goverti- +,,. (i
mentt from the panchayat union council or the panchayat . .-
| towardsthe pay and allowances of such auditors or towards -
.- any othet expenditure involved in the audit of the accounts

- of thepanchayat union councilor thepanchayat. . 77n0 7 o

ey
St

4

S

142 If the expenditire incurred by the Government Contributio

or by any panchayat union gouncil or Dy any panchayat :gr:xg?gd
ot byany other local 2uthority in the Statefor any purpose giyer. Toca
. authorized by or under this Act, is such as to benefit the authoritie
. inhabitants of the village Or'town, the panchayat™ union -

" couyncil'or the panchaydt'as the case may be, ‘may -
' with the sanction of the Inspector, and shall 1f so'directed

" by him, make a contribution towards such expenditure, .

R RN
S
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" PRecoveryof 143, (1) Notwithstanding anything contained in the-

i ‘0:518 and T ocal Authorities Loans Act, 1914 (Central Act IX of
i made by 1914), the Government may— )
. Government. (8) by order direct any person having custody of the
' fundsofthe panchayat union council or the panchayat tc
. pay to them in priority to any other charges against such
R fund, except charges for the service of authorized loans,
: : any loanoradvance made by thum to the panchayat union
-council or the panchayat for any purpose to which its
funds may. b applied under this Act ; o

‘A recover any such loan or advance by suit,
e N

| - (2) The person to whom the order referred to. in
. clause (a) of sub-section (1) is addressed shall be bound to.:
© . comply with such order, | )

»

CHAPTER V.—CONTROLLING AUTHORITIES,

... Appointment = 144, (1) The Government may appoint such officers
o, -, of officers a5 may berequired for the purpose of inspecting or superin-
o -tobi‘;%;’:':g tending the operations of all or any of the panchayats and |
. uni‘:)n the panchayat union councils constituted under this Act.
2. coundliand - R
“panchayats.”.  (2) The Government shall have power to regulate by
-0 ¢ rules made vnder this Act the classification, methods of |
s recruitment, conditions of service, pay and allowances and |
- - discipline and conduct of the officers referred to in sub- :
o+ section (1) and of the members of their establishments, =~ |

Powersof 145, (1) The Inspector or the Collector or any officer

)mpgtcem appointed under section 144 or any other officer or person \ S
2ot whom the Government, or the Inspactor or the Collector .| '

.. mayempower in this behalf, may— DN | o

-~ (a) enter on and inspect any immovable property,
- or any work in progress, under the control of any panchayat
- or its executive officer or of any panchayat union councilor
-0 commissioner S :

- | (b) enter any scheol, dispensary, vaccination station
... or choultry maintained by, or under the control of any
* panchayat union council or any other institution maintained.
- oy or under the control of any panchayat or panchayat
& unian council and inspect any records, registers or other
7. documents kept in any such institution ; ~ ‘

. -
e s A M e £ 5 AT 25
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s (c):,éntér,the office of‘ans.r:,ﬁépancﬁayat or panchayat i : R
union council and inspect a0y records, registers or othel * SRR

 documents kept thereid.

O Panchayats and their ~presidents, executive
authorities, panchayat umon councils and their chairman,

commissioners and the ofﬁ;:ers,and"servants, of panchayats "
 and panchayat union councils shall be bound to afford

" to tha officersand personsﬁafor’esa.id, such access, atallrea-
sonable times, to panchayat or panchayat union property . - s
or premises and tO a1l documents as may, 1n the opinion 7

. of such officers or persons, subject to such rules as may be :
preseribed, be necessary to enable them to discharge

-their-,duties;'under this section.

. 146. The Inspector €T any ‘officer or  person whom Powers of
the Governthent or the. Inspector may ¢mpower in this g%fg:e t‘orf
behalf may-——- R S cmmoho Rt
- (a) direct the panchayat or panchayat union council |
~ to make provision for and to execufc Of provide any
public “wotk or amenity, or. service of the description

refeiréd toin sections 63 and 65 ;

(b) call for any record, register or other document i’

the possessiol, Of under the control, cf any panchayat or

. executive authority, or of any panchayat aniocn council or
commissioner ; - ' ‘ - i

{€) require any panchaYgt or its executive authority

or ety panchayat union council or commissioner Lo formish . o
any return, plan, cstimate, statcment,\acccunt or statistics; '

. (d) require any panchayat or its executive authority
or any panchayat union council or commissioner to furmizh
‘any information - or. report oD aDY. mat ey connected
with such panchayat. or panchayat unjon council § S

o (o) require any .panchaya.t_a of its executive authority
or any panchayat unjon coungcil, or the commissioner to- '
obtain his previous sanction before giving up 2 claim

ot closin_g;d ywn any institution which is a source of income;

A record in writing for the consideralion of any ..
panchayat ‘of its executive authority Ot of any .panchayat .
union council or commissioner any observations in regard
toits or his proceedings or duties. R




2owerto  147. (1) The Inspector may, bv order in writing,—

. Ifol:*lpg;glgf (i) suspend or cancel” any resolution passed, order
uon,etc under issued. or licence or permission gmnted or°
the Act. . (i1) pl‘()h}bl( the doing of any act which is a.bout

to be done or 1s being done,

o ' inpursuance or under colour of this Act,if in his opml()n —
“ (@) such resolution, order, licence, permission ol

~ act has not bzenle gauy passed issued, ranted or autho~
rized, or ; _ N

(b) such resolution; order, licence, peunlssxon or

other law or an abuse of such powers or is consid eled by the
Inspector to be otherwise undesirable, or :

(c) the execution of such resolution or order, or
' the continyance in force of such licence or permission or

- 'Lﬁ‘ray |
held.

(2) The Inspector shall, befoxc taking action on any

E opportumty for explanation,
(3). The power conferred on the Inspector ‘under

Collectcn in accordance with the provisions of that clause.

»

. powers of Inspectm or the Collector may, in cases of emergency
C ollsctor and :
. Inspector. dlrect or provide for the execution of any work, or the
‘ doing of any act which a panchayat or its zxecutive authorlty

or a panchayat union councilor commissioner is empowered

public, and may direct that thc exmnse of executing such

work or doing such aci sheii Lo puid by the person havmg '

. the cumody of the panchayat fund or the panchayat union
fund in prioriy co any other charges against such fund
gxcept chcn ges for ﬂu sg 1v;ce of authorized loans,

1036 Panc/myais © [1958: T.N. Act XXXV

act isin excess of the powers conferrcd by this Act or any

.- the doing of such act is likely to cause danger to human
“«’life; health or safety, or is likely to lead to a riot or an-

Provided that nothing in this sub-s;ctlon shall enable

‘the Inspector to set aside any election which has been»_

of the grounds re ferred to in clauses (@) and (b) of sub- g
“section (1), give the authorlty or person concuned an

“clause (c) of sub-section (1) may bz cxercised by the .

Emergency 148. SlleeCt m such control as may be pr escrxbed the ‘

to execute or do, and the immediate ‘execution or doing -
‘of which is in his opinion necessary for the safety of the

3 ;,‘

¥
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o 149. (1) l,f at any (ime it appears t0 {he Inspector (hit Powerto (ke ™
oA pancha.ya.t, .»pr_es;dexxt_ of executive fauthority or that & a. action mdefa,uh o
| panchaygt _\311;01)1 council or its chairman or cOMMissioNer %f a ganchayat, ¢
‘ “default in orformi g resident of ;
-detal 1 ‘purfor ing any duty 1 mposzd by OF hxecutive
order n a“tmm-?

‘ CO—opera.tion “of the members 3 with. ‘the DL resident, the A
panc chayat 18 not ‘able 10 function, the v nspector mays :
e by not1ﬁcat1o , authorise t the pres1de nt i petfoxm subject -
‘ to the control 1 of the Tnspector: such O Hh ¢ duties imposed
upon the pan chayat by 1aw-and for such period not e3¢ ceed-
ing six ™ aths as Way be speciﬁed in such ﬂO‘HﬁCZ-’LlOﬂ.'(
During the 'pemod for which the prusi'c\cnt is 8O o author 1scd, ,
there Jhall be 1O meeting of the panchayat\ '

‘ 2{(4) 3£ o8 a \cprcsema,&ion i writing e e by the
s hairness the Yovernine are satisied hot due 10 h
noNn-co- £io? the MWe bers witn R chairmail,
{he panc ayat union council 18 able to functiot h
Governme may, otification, @ ihorise the char 0
to perfori subjec the contro {1 Governme { or
any horised Y {he Governie {his beb if,
suc duties pos? up the pon ha.y unon
council \ ) such “period o L. oeding si%
months as , gpecified 10 suck aotificatlo Puring
the pent Sor which chajrma thorised there

4 This gubrsectiod was .2 d ~d by gection 7 of the Tamil Nadu f
panchayats (Second .Amendm nt) Acts. 1978 (Tamil Nadu Act 13
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1[149-A. (1) The Inspector—
(@) of his own motion, or

5 R (b) on a representation in writirg signed. by not
@ - 'less than two-thirds of the sanctioned strength of'the
~ © 'panchayat containing a statement of charges against the.
" . president and presented in person to the Inspector
. by-anytwo of the members of the panchayat, if satisfied
. that the president willfully.omits or refuses to carry
~ out or disobeys any provision of this Act, or.any
“rule, by-law, regulations or lawful order made or issuned
" ,under this Act oy abuses any power vested in him, the
- Inspector shall, by notice in writing require the president
- “'to offer within a specifizd date,his explanation with respect
.~ to his acts of omission or ‘commission mentioned in the
-~ notice. - : S 3 o
- (2) If the explanation is received within the specified
" date and the Inspector considers that the explanation is -
'+ satisfactory, he may drop further, action with respect
.“to the notice. If no explanation is received within the -
" .specified date or if the explanationreceived is in his opinion
“ it 7 'not satisfactory, he shall forward to the-tahsildar of the
#oaleo 0 taluk a copy of the noties referred to in sub-section (1)
; - and the explanation of the president if received within the
~ specified datc with a proposal for the removal of the
- president for ascertaining the views of the panchayat,

~ (3) The tahsildar shall then convene a meeting
for the consideration of the notice and “he explanation,
'if any, and the proposal for the removal of the president, -
“at the office of the panchayat at a time appointed by the
‘tahsildar, - : ' - '

. (@ A copy of the notice of the meeting shall be
caused to be d:livered to the president and to all the
members of the panchayat by the tahsildar at least seven

- days before the date of the meeting. o

- (5) The tahsildar shall preside -at the mzeting cone
vened under this section and no other person shall preside
thereat. If, within half ant hour appointed for the meeting,
the tahsilder is not present to preside at the meeting,
o the meeting shall stand adjourned to a time to be appointed
‘ and notified to th: members and the president by the
tahsildar under sub-section (6). s

1 This section was inserted by section 13 of the Tamil Nadu "
Panchayats (Amendment) Act,1970 (Tamll_Nadu Act11 0f1970),
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~ (6) If the tahsildar is unable to preside at the mecting, oo
he may, after recording his reasbns in writing, adjourn o _—
_ the meeting to such other time as he may appoint. The .
.~ ‘date so appointed shall be not later than thirty days from . .« . -
the date appointed for the meeting under sub-section (3). - o
“Notice of not less than seven cledr days shall be given to
the’ m2mbers and the president of the time appointed
for *he adjourned meeting. . ' .

~ (7) Save as provided in subsseetions (5) and (6)» e

. a meeting convened for the purpose of considering the o

notice and the explanation, if any, and the proposal for
~the removal of the president under. this section-shall not
- for any reason, bz adjourned. o .

- (8) As soon as the meeting convensd under this
dection is commenced, the tahsildar shell rcad to the = -
pabchayat the notice of the Inspector and the explana- RS
tion, if any, of the piesidezt, for the censideration of 10
" which it has been convened. : .

~(9) The talsildar. shall not specak on the ‘mérits;"
“of the hotice or explanation nor shall he be entitled tQ-
‘vote at the meeting. | . | o

© (10) The views of the panchayat. shall be duly
" recorded in the minutes of the pieeting and a copy of the -~
* minutes shall forthwith on the termination of the meeting
. be Torwarded by.the tahsildar to the Inspecter. |

~ . (11) The Inspector, - may, after considering the = 4.
_views of the panchayat in this regard, in his discretion | V
either femove the:president’ from cffice’ by notification
 with effect from a date to be specified thercin or drop
furtheraction. o0 : Lo

.+ :(12) The Government shall have power to. cancel ‘.
-~ . any mnotification issued-under sub-section (11) and- may, .
" rpending:a decision on/such  cancellation, postpohe*the
:'dat/d specified in’such-notification. * e R

“

/.. (13) Any person in respect of whom a notification -~ |
Has been: issued uiidet. :sub-section- (11) removing ‘him - .
“frontthe office of presidént shall, unless, the notificationis ..
- cancelled under sub-section (12); be ineligible for €lection - -
- ..as president: until the ‘date- onwhich noticc.of the ncxt
_ordinary- elections to” fie panchayat is publishediin the.
‘prescribed manner, of - the expity of one year ‘from.
‘tfie-date specified in: such ‘notificaton as postponed. by .
" the order, if any. issued: under sub-section (12) whickiever ..

+ {s earlier.] o - IR

©oay
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e.moval of 1150. (1) If in the opinion of the Inspector, the Vice- .
ig éePresldenh pre&deut wilfully omits or refuses to carry out or disobeys
| anyprovisions of this Act, or any rule, by-law, regulation,
or lawful order made or issued under this Act or abuses
any power vested in him, the Inspector shall, by notice .
:in writing, require the vice-president to offer within‘a
specxﬁed date, his explanation with respect to his acts of
omtssmnor comumission mentionedinthe notlcc :

(2) The plovmons of sub-sectxons (2) to (13) (bolh
lllClUSlVC) of section 149-A shall, as far as may be, apply
“in relationto the remaval of the vice-presidentas they apply
‘inrelation to the removal of the president by the Inspcctor
of his own motion, ‘

¢
. B

R‘emqv;j-of 151. 0[(1) It the (’)ow) nmeni,—
©  chairman.

2
[xx], _ (a) 01 theit own motxon ol

, “(b) on a tpr 2sentation in Wutm mgmd by not
 less thd.ll two-thirds of the strengih of the panchayat union
L council containing s statement of charges against the
*/ >+ 7. chairmanand presented in person to any officer appointed
R by the Government in this behalf by any two of the
~members of the panchayat union council,

are satisficd that the chairman wilfully omits or refuses
to carry out-or disobzys the provisions of this. Act, or any
rules,by-laws,regulationsor lawfulcrders issued thereunder
or abuses the powers vested in him, the Government shall,
‘ . by noticein writing, require the chairman to offer withina
. ~specified date, his explanation with repect to his acts of
S omission or commisiion mentioned in the norice.]

¢

C . 1 This section was subs tltu‘ed for the original section 150 by

section. 14 of the Tamil Nadu Panchaya:s (Amendment) Act, 1970
(Tamil Nadu Act 11 of 1970). :

2 The words “ or vice-Cchairman ™ were omiitted by se cnon 8(1)
of the Tamil Nady Panchayats (Second Amcndment) Act, 1978
(Tamil Nadu Act 13 of 1978), .

3 This sub-.. ction was substituted for the criginal sub-sectio® .

(i) by section 8 (2) of the Tamil Nady Panchayats (Second
Axnendment) Act, 1978 {Tamil Nadu Act 13 of 1978).

o e e . . . NNV ¢
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o (2) If the explanationis received within the specified
' date,andthe Government consider that the explanationis
. satisfactory, the Government may drop further action with-

- .respect tothe notice. If no explanation is reccived within
- the specified date or if the explanation received is in their
- opinion not satisfactory, the Government shall forward
. to the Revenue Divisional Officer of the division concerned -

" a copy of the notice referred to in sub-section (1) and the

- explanation of the chairman [ * * * Jwitha

- proposal for the removalof the chairman [ * * 1

- from office for ascertaining the- views of the panchayat
union council.] R

hecT
- . . . . '

- (3) The Revenue Divisional Officer shall then - ;

- convene a meeting for the consideration of the notice - i

- and the explanation, if any, and the ‘proposal for .he . ;
removal of the chairman®[ * ~* ] at the office !
"of the panchayat union councilat a time appointed by the
‘Revenue Divisional Officer. | oo

+ (4 A copy of the notice of the meeting shall be
caused to be delivered to the chairman 4 * *] concerned
and to all the members of the panchayat union council by
the Revenue Divisional Officer at least seven days before
the date of the meeting. : S

/' (5) The Revenue Divisional Officer shall preside at
*the meeting convened under this section and no other person” I
"~/ shall preside thereat. If within half an hour appointed A
-/ for the meeting, the Revenue Divisional Officer is not R
. - present to preside at the meeting, ‘the mesting shall stand .
adjourned to a time to be appointed and notified to the ST
members by the' Revenue Divisional Officer, under sub~ L
section (6). - ’ | - R

v iThe wards ‘¢ or vice-chairman_were omitted't")yscction 8 (3).(i)

_ © of the Tamil Nadu Pancheyats (Second Amendment) Act, 1978 -
N (Tamil Nadu Act 13 of 1978). .~ . a
3 These words Were inserted by section 8G3) (i), ibid. .

: . 3The words ‘‘or v'i‘ce-chai'rman”t were omitted by sectionfs (4‘4)‘,

. ibid. o e o |
. 4The words ‘‘or vice chajrman” were omitted ‘by section 8 - J
(5), ibid. ‘ Foe , , :
. 125-3—66
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‘ ~omitwd. by section & (7), ibig.

'1Q42 Panchayais [1958: T.N. Act XXXV |

(6) If the Revenue Divisional Officer is unable to

. preside at the mecting, he may, after rccording his reasons. . - |

in writing, adjourn thc mecting to such other time 4s- he
may appoint. The date so appointed shall be not later .
“than thirty days from the date appointed for the meeting
under sub-section (3). ~ INotice of not less than seven
clear days shall be given to the members of the time

~ appointed for the adjourned meeting.

(7) Save as provided in sub-section; (5) and ©6),a .

~ meeting convened for the purpose of considering the notice

and the explanatiou, if any, and the proposal for the
removal of the chairman [ * - * 7 under this section
shall not, for any reason, be adjourned.

-~ - (8) As soon as the meeting convened under this
section is commenced, the Revenue Divisional Officer
shall read to the panchayat union council the notice of
the ‘Government and the explanation, if any, of the
chairman 2]  * * ] for the consideration of which
it has been convened. S -

(9) There shall be no debate in any meeting under
this section. :

| (10) The Revenue Divisional Officer shall not ‘speak
on the merits of the notice or explanation nor shall he be
entitled to vote at the meeting.

3[(11) The views of the Panchavat Urion Council
shall be duly recorded in the minutes of the meeting and
a copy of the minutes shall forthwith on the termination
of the meeting be forwarded by the Revenue Divisional
Officer to the Government, -

. (I12) The Government may, after considering the
views of the Panchsayat Union Council in this regard
in their discretion either remove the chairman from office
by notification with effect from a date to be specified

. therein or drop further action].

1 The words *‘or the vice-chairman®’ were omitted b

of the Tamil Nadu Panchdyats (Second y section 8(6) -

Amendment) Act, 1978

2 The woras “‘or the vice-chai P , el
chairman, as the cace may be”. were

8 These sub-sections were substituted fo izimal s
(11) and (12) by section 8 (8), ibig, . ol Sub-scetions
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(13) Any person in,'feépect of whom a notification ‘has
seen issued under sub-section (1_2)'removing him from the
¥ 1 shall be ineligible for Ll

' SR I

ffice of chairman [

slection a$ chairman [ « » 1 and for

~my of those offices B te on which notice 0

next ordinary elections to the panchayat union council

is _published in the,pre,Scr’ibed manner.or the expiry of one -
-year from the date gpecified in the notification _ whichever

2[151-A« (1) 1If,. in the opinion of  the “Gove,gnni,ent, R.emo'va} of .
“the vice-chairman wilfully omits ot'.reques to carry ou ,or,Vlce-Chaﬁmaﬂé ,‘
' disobeys any provisions. o this Act, or any rules, by-laws, O
regulations Of lawful orders jssued thereu der or abuses
i “any power ested in him, the Government ‘shall; by hotice. . - - - o
in writing, require the vice-chairmarﬁ;ljto “offer with m.a . T
. gpecified date, his explanation with fespect to his acts of SR
ission ment‘ionedk inv'ghe potice. - .

fir“ii'sieaﬂier. R

e

© omission of coms
) The provisions 1
151 shall, a8 far as

" ipclusive) of section
%o the remova

~ relation
" - in relation to the removal of the chairman y
" ment on their Wit motion)
152. (1) Qubject to the pr’ovisidns of ' this section,Motionfof‘ :
a motion expressing want of confidence in e i * ]til’g--ac[oni"lid_c;‘,?c‘:,eic;° TR
vice-president of a panchayat may be made in accordance president of R !
faid down herein. ‘ panchayat.' o J‘

. o o make the motion,

with the procedure
ot less in pumber

(2) Wiitten potice of intendo
‘signed by members of the panchayat n |
anctioned strength of the panchayat,y

- than one
ed by secu.n

adment) -Act,

“half of the 8

N ’.:-"__”____,_p o - -

- 1The words “or vice-chairman » were omitt
8 (9) of the Tamil Nadu Panchayats (Secon‘d Ame
1978 (Tamil Nadu Act 13 of 197%). -

n-was inserted by €

2 This sectio aion 0, bid- -
' d by section 15 (1

. 3 The words “ bresideht or® were omitte .
of the Tamil Nadu Panchayats (Amenc}ment) A;:t ) 1970 (T axml Nadu
@

. « president or” were omitted py section 15

4 T 1h5-3—66A
a
B i
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together with a copy of the motion which is proposed to be
made, and a written statement of the charges against
-3 * * 1 the viceepresident, ! * * ], shall'be
~delivered in person to the Tahsildar of the taluk by any two
 of the members of the panchayat signing the notice.

(3) A copy of the statement of char ges along with  the

- notice of the meeting shall be caused to be delivered to  the

2[ * ¥ ] vice-presiclent concerned by the taksi ldar, and

the2[ * * ]vice-president shall be required to give a

statement in r3ply to the charges within a week of the
receipt of the notice bythe 2[ * * ] vice-president.

(4) The Tahsildar shall, after the expiry of the period
-ofthe notice issued under sub-section (3) convene a meet- -
ing for the consideration of the motion, at the office of
the panchayat at a fime appointed by him. L

o . (5) Thetahsildar shall gi;sre to the members notice of
not less than fifteen clear days of such meeting and of the
time appointed therefor. v :

(6) The Tahslidar shallpreside at the meetingconvened
- underthissection,and no other person shall preside thereat.
- If within half an hour after the time appointed for the
meeting, the Tahsildar is not present to preside at the
meeting, the meeting shall stand adjourned'to a time to
be appointed and notified to the members bythe Takhsil-

~ dar under sub-section (7).

(7) If the Tahsildarisunable to preside at the meeting,
he may, after recording his reasonsin writing, adjourn the
meeting to s.°h other time as he may appoint, The date so
appuinted shall not be later than thirty days from the date
appointed for the meeting under sub-section (4). Notice of
not less thah seven clear days shallbe given to the members

- of the time appointed for the adjourned meeting.

(8) Save as provided ir sub-sections (6) and (7, a
~meeting convened for the purpose of considerin g a motion
‘under this section shall not for any reason be adjourned.

-1 The words “‘ the president or** and ““as the case may be * were
omitted by section 15 (3) of the Tamil Nadu Panch nend-
ment) Act, 1970 (Tamil Nadu Act 11 of 1970). anchiayats (Amend

¥ The words ** presiden¢ or ’* were omitted by section 15 (9, ibid.

s i i P I 0 PR y
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oting convened undet thissection | -
ad tothe panchayat

has commenced,theTabsildar shall re

‘the motion for the consideration of whichit bas been con=
~vened, the statement of charges and the written statement,if -
- any, ot the 1! L vicef-presid-ent in reply o the sai

i charges. - P |

(10) There shalld

(9) As sodn astheme

o no debate o1 any motionunder.

- this section. -
(11) The Tahsildat shallnot speak onthe merits of the
. motiom, nor shall he be entitled Lo <cte thereon. S
(12) A copy ol the mi autesoithe m,eeﬁngto gether vith
2 copy Of the motiod and the result.of the yoting thereolt
, mination t the meeting be tor- #
warae , "
3 the motion 18 corried’ With the support of
. npot less than two-tbirds of he'-saﬁc'noned strength of the
b panchayat, th Inspector all,by notification, remove the
| x *. ] vice- resident of the panchaya 2 * ]
S (14 Ii{thefmotionis not- cartied by such a majority
Pooocas atoresaid, Of if the m‘eeting-,pannot ’breehe}ld tor -want
woooof the 'quonim;ete‘tred to in sub-section (13), notice
2.0 ot any subsequén “motiof exptegsipg want ol nfidence
VOSeRSr & * ] viceD sjd@snt‘Sha]l e received
‘six. months., trom the date

" in the same °L . .
C . until after the expity of - st
otthe meeting. AR
i (15 N&fﬁmice ot 2 «mdﬁqii'jundét this éectiqn'shai\j e

i be. feceived Wlthm six ,month‘s%gf;the'assumptiion of office e o
by the % * 1 vice-president TR U e

1 Tﬁe‘&dtds s president
the Tamil- adu panchayat

. Act 11 of 1970)-

2 The wotds ** president or
section 15 (8), ibid.
« president Of “" were.

- .

or » wete ? 'or‘ﬁit;ce‘zvdv by ‘gection 15 (S‘) of

$ (Amend:.t}enf)i Act, 1970 (Tamil NéduA o
o™ ““as the case’m.ay be” were
omitted by éec.:tion 15 (7) :
and ;‘ av tixe %:aée may b€ » %efe‘ |

The words ¢ pfesident or”
od by section 15 (8), ibid.



% Motion of no- : A Dy
"~ " copfidencein motion expressing want of confdence inthe H{ ¢ ¢

. (Tamil Nadu Act 13 of 1973.)
ibld
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153, (1) Subject to the provisicns of this section, a

3 * 1vice- vicecheirmen of 2 panchayai unicn soumeil may bemede in
shairman yﬁ coordzne: with 1he proeedure 1aid down herein.
union council. '

(2) Written notice of intention to make the motion,

- signed by members of the panchayat union council not less

in number than one-half of the sanctioned strength of the
panchayat union council, together with a copy of the motion
which is proposed to be made and a written statement of the
charges against 3 [*  *] the vice-chairman, 3 [ * * ]

' shall be delivered in person to the Revenue Divisional

- Officer of the division by any two of the members of the
panchayat union council signing the notice.

(3) A copy of the statement of charges along with the
motion shall be caused to be delivered to the ¢ * * ]
vice-chairman concerned by the Revenue Divisional Officer
and the ¢ [ ** 1 vice-chairman concerned shall be
required to give a statement in reply to the charges within a
week ~f the receipt of the motion by the 4 * * 7 vice-
~hairman. . ‘

(4) The Revenue Divisional Officer shall then convene
a meeting 'for the consideration of the motion at the office
of the panchayat union council at a time appointed by him,

(5) The Revenue Divisional Officer shall givo to the
members notice of not less than fificen cloar days of the
meeting and of the time appointed therefor.

(6) The Revenue Divisional Officer shall presic )
meeting convened under this section , and no %rti:ég i)zel;stgg
shall preside thereat. If within half an hour after the time
appointed for the meeting, the Revenug Divisional Officer
18 not present to preside at the meeting, the meeting shall

. - 8 :

. ~The words *chairman or” were omitted by secfian 10 (11
) - d by sect '
of the Tamil Nadu Panchayats (Second Amendment) A%ltl. 1?9(72 .
\ .
‘ m‘e words *‘chairman or” were omificd by section 10 (2)

8 The words “the chairman or”

SR . and > cas / be *
- omitted by section 10(3), jbig. as the case may be ’ were

o - .- “The words *“chairman or v
N ibidf B ' B .

{we,re omitted by Section 10 (4),‘ 

b
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stand adjourned t6 a time to. be appointed and notified

to the members by the Revenue Divisional Officer under
, sub-sectiop' M. ' ST

- (7) If the Revenue Divisional Officer is unable. to
preside at the meeting, he may, after recording his reasons - L J
in writing adjourn the meeting to such other time as he may o '- “ i
appoint . The date so appointed shall not be later than : BTN
thirty days from the date appointed for the meeting under SRR

~ sub-section (4). Notice ofinot less than seven clear days shall :
be given to the members of the time appointed for the
adjourned meeting. :

- (8) Save as provided in sub-sections (6) and Mra e §1
meeting ponvex}ed for the purpose of considering a.motion i &
under this section shall not for any reason be adjourned. R

(9) Assoon as the meeting convened under this section

has commenced, the Revenue Divisional Officer shall read A |
to the panchayat union councilthe motion for the considera- o
tion of which it has been convened, the statement of . g
charges and the statement, if any, of the [ - ** 1 vice- ' S

chairman in reply to the said charges. s

~ (10) There shall be no debate on any motion. under
- this section. | o -

B ¢R)) ,Tﬁe Revenue Divisional Officer shall not speak
mﬁ the merits of the motion, noe shall he be entitled to vote '
thereon. ‘

- (12) A copy of the minutes of the meeting together s
with a copy of the motion and the result of the voting there- i
on shall forthwith on the termination of the meetingbe .. '
forwarded by the Reveuue Divisional Officerto the Govern- ..

ment.

© (13) If the notion i carried with the support of not SR

less thantwo-thirds of the sanctioned strength of the pancha- R

~ yat union coungil, the Government shall, by notification, . - S
remove the 2[ % * 1 vice-chairman of the panchayat = . B
union council % * o* ], - T

L s
—y

o ’f";.‘l‘héfﬂ%y;oyds "“ chairman. of” were omitted by section 10.(5)

of the ‘Tamil Nadu Panchayats (Second Amendment) Act, 1978

(Tamil Nado Act 13 of 1978). - - T

o2 Thé‘Wbrds“‘cbairman "or® and ‘¢ as the case may be ** Were
- pmitted by section 10 (A), ibid. - | LT

13
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- (14) If the motion is not carried by such a majority as
aforesaid, or if the meeting cannot be held for want of the -
‘quorum referred to in sub-section (13), no notice of any

. subsequent motionexpressing want of confidenceinthesame
10 * * 7 vice-chairman shall be received until after the
expiry of six months from the date of the meeting. -

(15) No notice of a motion under this section shall be
received within six months of the assumption of office by the
2[*  *] viee chairman, 2 * ¥ ], ’

issolution and .3[154. (1) If; in the opinion of the Government, a pan-

ipersession of chayat is not competent to perform or persistently makes -
~ panchayats. qafaylt in performing the duties imposed on it by law, or
- : ‘g}l;to::tds or abuses its powers, they may, by notification, -

. direct,— o . : o

e o (a) that the panchayat be dissolved with effect

"~ ++ - - from a specified date and reconstituted either immediately

= . ' or.with effect from another specified date after holding

cow 7 elections to the office of the members as well as the presi-

w . dent and vice-president; or *

4 .. . o BRI

~ - .(b) that the panchayat be supcrseded. for & period

- not exceeding one year from a specified date and recons-..

-~ tituted ‘either immediately or with effect from another -
specified date : - ‘ e

- Provided that the Government may, for sufficient -

~ reason, extend the period of supersession for a period not.
exceeding one year after the expiry of the period of one
year from the date of such supersession. o

T h: "'rrhe ‘f’g{%‘" "‘;j’hail’;malz O(I'S’r’ Weaé A)mittgd by section 10 (7) of
" the Tamil Nady Panchayats (Sécond Amendment) Act, 19 TR
Nadu Act 13 of 1978). endment) Act, 1578 (Yamii..

" 8 The words  chairman or* and “as the case may be " were
omitted by section 10 (8), 1bid. y be ™ were

[}

8 The words, brackets and figure “sub-section (1) of” occurring

in sub-section (4) of the original section 154 were omitted by section.
14 of the Tamil Nadu Panchayats (Amendment and Miscellaneous’
Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964) ; and.this new
section 154 was substituted for section 154, as amended by Tamil Nadu

/ Act 18 of 1964, by section 16 of the Tamil Nadu Panchayats (Amend-

. ment). Act, 1970 (Tamil Nadu Act 11 of 1970).

L mtmn

~
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(2).(a) (i) Notwithstanding . anything contained -in -
sub-section (5), the Government, if they: think "fit that in -
the interests of -the panchayat, it is necessary to restore
to office, the members and the vice-president holding
office immediately tefore the date fixed Tor the supersession, -
they may, by notification issued. before the expiry of the -

~ period of supersession, direct siich’ restoration with effect. B
from a date specified in that Hotification. -

. (if) In case no such direction has been issued under
sub-clause (i), fresh election shall be held to the office of . -

the members including the vice-president but excluding

_the president of the panchayat. .~- A Lo

: " (b) The members of the panchayat - including its. - .

vice-president restored to their- offices as aforesaid shall

hold their offices only so:long as they would have been

" entitled to hold such offices if the panchayat had not been
superseded. - B

~ (3) Before publishing a notification under sub-section
- (1), the Government shall communicate to the panchayat, -
the grounds on which they propose to do so, fix a reasonable -

- period for the panchayat to show cause against the proposal
~and consider its explanations and objections, ¥ any.

 (4) On the date fixed for the dissolution of a pan-
chayat under sub-section (1), all its members as well as
its president and vice-president shall forthwith be deemed
" to-have vacated their offices as such and thereupon the -
- provisions contained in the proviso to sub-section (2) of
- section 11 shall apply. . - ‘

. (5) (a) Subject to the provisions of sub-section (2),
on the date fixed for the supersession of the panchayat under

~ sub-section (1), all its members as well as the vice-president

_ shall forthwith be deemed to have vacated their offices as\

Com
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such, but the president shall continue in office for the re-
sidue of the term of office. During the period of super-
session, the president shall, subject to the control of the
Inspector, exercise the powers and discharge the duties
of the panchayat. | - |

L - (o) In case the office of the president is vacant on.
o the date fixed for the supersession of the panchayat or falls
o vacant before the reconstitution of the panchayat, the

provisions contained in the proviso to sub-section (2) of

section 11 shall apply.

(6) On the reconstitution of the panchayat after the
* supersession referred to in clause (b) of sub-section ), .
the Government may pass such orders as they deem fit as
to the transfer to the panchayat from' the panchayat union
council of the assets or institutions which were acquired
-~ by the panchayat union council during the period of super-
- Session on behalf of the panchaya: and = as to the dis- .
- Charge of the liabilities, if any, of such panchayat relating
to such assels or institutions. | o

° . (D In case the President or vice-president or a member | -
: ©of a panchayat which is dissolved under this section is the .
I '] vice-chairman or a member of a ‘panchayat |
*..,. -union council, he shall, with effect on and from the date
;% of the dissolution, be deeméd to have vacated his office as
- such 2[ * * * 71 yice-chairman or member notwithstan-
* ding anything " contained in section 19. o

.

...+ (8) In case the vice-president or a member of a
.. panchayat which is superseded under this section’ is the
Y[ *® * * ] vice-chairman or a member of a panchayat
~-union council, he shall, with effect on and from the date
- of the ‘supersession, be deemed to have vacated his office
as such 2[* * * 71 vice-chairman or member notwith-

-'standing anything contained in section 19,

—— & r—

- vl.Th/e words *chairman or ** were omftted by section 11 of |
;Xaltrmllsl\Tactl‘ulggg)chayats (Second Amendment) Act,y 1978 (Tamil Natclllg
ct o 78). . '

" 2 The word “chairman” was omitted by section 11, ibid.

X
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" . (9) On the reconstitution -of the panchayat after the

. dissolution, the Government. may pass sach orders as
they deem fit as to the transfer to the panchayat from the .
panchayat union ccuncil of the assets or institutions which
were acquired by the panchayat union council during, the
period of dissolution on behalf of the panchayat and as to
the discharge of the liabilities, if any, of such panchayat

relating to such assets or institutions. o

(10) (a) In the case of a pa_nchayat reconstituted
after dissolution, the elected members including the
president ; and L .

s'@:r

. (b) subject to the provisions of sub-section(2), - o

in the case of a panchayat reconstituted after supersession,
the elected members ; - A e

~ shall enter ~upon their offices on the date = fixed for.its- < <

~reconstitution and'_their term of office shall expire in such - o
year “and on such. date as the Government may fix.

-

R 155, (1) If in the opinion of the Government a panchayat Dissoluti
Rl " unjon council is not competent to perform or persistently panchayat
_ makes default in performing the duties imposed on it by law, umon. coun

_ orexceeds or abusesits powers, they may by notifica- o

tion— o

W

- («) dissolve the panchayat union council.from a
specified date; and R ' , e

-

1Y

S (b) direct that the panchayat nnion council be
reconsti uted with effect frem a date which shall not be
- later than one year from the date of dissolution: -
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. [Provided thai the Government may, by notification,
tor sufficient reason, postpone the reconstitution of the
oanchayat union council for a further period not exceeding

.- gfthree years and two months.] , |

(2) Before publishing a notificaticn 3[under clause
(a) and clause (b) (excluding the proviso thereto) of sib-
section (1),] the Government shall communicate to the
. panchayat union council the grounds on which they prepose
- ,.to' do so, fix a reasonable period for the panchayat union'
. council to shew cause against the proposal and consider
- its explanations and objections, if any. . -

"o (3) On the date fixed for the dissolution of a

. panchayat union council under sub-section (1) all its

. members as well as its chairman and vice-chairman shall
forthwith be deemel to have vacated their offices as such.

- (4) During the ianterval between the dissolution and
' -the freconstitution of a panchayat union council, the
~ Inspector may appoint a person to exercise the powers
.~ and discharge the duties of -the panchayat union council
. and of itschairman : 4 : : !
... - Provided that any person to be appointed under the'

. . provisions of this sub-section shall be a person .in the
-, . service of the Government not below the rank of a tahsildar

'y -

or a commissioner. _—

- -1 This proviso was added by section 2 (1) of the Tamil Nadu
=% Panchayats (Amendment and Validation) Act, 1977 (Tamil Nadu
= .7 Act 9 of 1977), which was deemed to have come into force on the
- 1st August 1977. - - S ' '
7.+, 8 The words “one year and three months” , ““one year and nine
11: months™ and “two years and two months™ were substituted for the
i, words *six months™,* one year and three months™ and ‘“‘one year
and nine months ” respectively by section 2 of the Tamil Nadu Pan-
chayats (Amendment) Act, 1978 (Tamil Nadu Act 7 of 1978), by section
2 of the Tamil Nadu Panchayats (Amendment) Act, 1979 (Tamil Nadu
-~ Act 3 of 1979), which was deemed to have come into fotce on the 31st -
‘October and section 2 of the Tamil Nadu Panchayats (Second Amend-
- ment) Act, 1979 (Tamil Nadu Act 23 of 1979). These words were
substituted by section 2 of the Tamil Nadu Panchavats (Third Amend-
- ment), Act, 1979 (Tamil Nadu Act 62 of 1979), whick was deemed
~ - to have come into force on the 29th September 1979, -

, 8 These words, brackets, letters and figure were substituted -

" for the words *‘under suo-scction (1) ” by section 2 (2) of the Tamil

- Nadu Panchayats (Amendment and Validation) Act, 1977 (Tamil
Nadu Act 9 of 1977), which was deemed to have come into force on
the 1st August1977. ‘

All acts done or pioceedings taken in rospect of a panchayat
- union council during the period {rom the 1st August 1977 to the
date of publication of the Tamil Nadu Panchayats (Amendment »
and Validation) Act, 1977 by a person under this sub-section were
validated by section 4 of the said Act. :
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“enter upon their offices on the date fixed for its recops-
~ titution and their term of office shall expire in >u~» year

- reconstitution’ of the panchayat.union council and -the T e
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- fund or the panchayat union fund by any person suffering "~ B

- asif the action had been taken by the panchayat or -the

~ Nadu Panchayats (Amendment-and Validation) -Act, 1977 (Tamil
" Nadu'Act 9 of 1977), which was deemed to have come into force.on

- of+a feconstitwted panchayatiuni
. Tamil Nadu Panchayats. g(Sec

- Y(4-A). The .Government may direct that the pan-
chayat union council be reconstituted before the date fixed
for its reconstitution under clause (6) of sub-section (1)
or the proviso to that clause.] ' | 3

(5) 2[The members as well as tlie'cllail'mall and vices
chairman of a reconstituted panchayat union council] shall

and on such date as the Government may fix.

(6) When 2 panch&yét}linio’n council is dissolved |
under this section, the Government until the date of :the

reconstituted .panchayat union ‘council thereafter shall be
entitled to all the assets dnd.be subject to all the liabilities
of the panchayat union council as on the date of the dis-
solution and on the date of the reconstitution respectively.

k]

156> The Govenﬁnent,- ﬁhe_ Inspector or any other Powers of
.person lawfully taking action on behalf, or in default, of a officersaciing-

paachayat or a panchayat union council under this Act, for or in defaul
' of panchayat o

~ shall have such powers as are mecessary for the purpose panchayat anion

and shall be entitled to the same protection under thiS copncifand .
Act as the panchayat or the panchayai union council or liability of =~ -+
its officers or servants whose powers are exercised ; and panchayator . -,
compensation shall be recoverable from the panchayat It?ggg?‘i‘yaf “n'm

damage from the exercise of such powers to the same extent,
panchayat union courcil or their officers or servants.

* 157. (1) The Government may by notification autho- Delegation of
rize any authority or officer not below ihe rank of a Colle- powers:, -
ctor to. exercise in regard fo any panchayat or any class -
of panchayats in any area or in regard to any panchayat
union council or any class of panchayat union councils or
all panchayat union councils in any area any of the powers
vested in them by this Act except the power o n}akerules_
and may in like manner-withdraw such authority. - .

el
Vo

1. This sub-sectioh ‘was insérted -by: section 2. (3) of the Tamil

thelstAugust1977. -~ o e
" 9'Thest -wotds were subsfituted for the words ‘ The member
e e ‘ {{union’ council by section 12, of the
maml

cond Amendment) ; Act, 1978

‘Nadu-Act 13 of 1978). i

v ’ .
RIS .
L A S . . .
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~* (2) The Inspector or the Collector may by - notifi-

.+ . cationauthorize any officer not below the rank of a Revenue
' Divisional Officer to exercise in respect of any panchayat

* union council or any class of. panchayat union councils
or all panchayat union councils in the area under the juris-
diction of such officer any of the powers vested by this

~ Act in the Inspector or the Collector as the case may be

" and may in like manner withdraw such authority.. =

 (3) The Inspector or the Collector may by notification
- "authorize any officer not below the rank of a commissioner
~ to exercise in respect of any panchayat or any class of
- panchayats or all panchayats in the panchayat develop-. RS
ment block any of the powers vested by this Act in the Ayl
Inspector or the Collector as the case may be and may in U
like manner -withdraw such authority. - o

.. (4) The exercise of any power delegated under sub-
.~ . sections (1) to '(3) shall be subject to such restrictions
- -and conditions as may be prescribed gr as may be specified
- 'in the notification and also to contrc% and revision by the
. delegating authority, or where such authority is the -
__Government by such officer as may be emapowered by the
©+ ~Government in this behalf, The Government shall also
». . have power to control and revise the acts or proceedings
" of any officer so empowered. ~

. (5 The exercisc of any power conferred on the i
Inspector or. the Collector by any of the provisions of this R
Act including sub-sections (2} <~ 74) 'of this section shall
whether such power is exercised by the Inspector or the Col-

lector himself or by any offcer to whom it has been delegated.
under sub-sectior. (2) or (3) be subject to such restrictions

“ vk and conditions as nvay be prescribed and also to control by

.~ - - the Government or by such officer ‘as may be empowered
by them in this behalf. The Govérnment shall also have

Sl power to control the acts or proceedings of any officer so

= empowered.

" Revision.  158. (1) The Government may, in their discretion, after .o

3 consulting the Inspector, Collector or such other officer or ot
e authority as they may deem fit, at any time, either suo moty
- ‘ or on application, call for and examine the record of any
. order passed or proceeding recorded under the provisions of

this Act by— -

(@) the Inspector or the Collector or any officer
authorized by the Juspector or the Collector under sub- - = = .
section (2) or (3) of section 157, or ' - S s




»

1958: TfN;T‘-'AC"t XXXV ] " Panchayats | l‘()‘SQS . -
N - (b) any officer authoriigd by the Government under .
sub- section(1) of that section or any officer empowered by ~ - :
them j‘uﬁderj»sub-section (4)~»"Qf that scction, or AR

| (c) any other authority or officer, SR
for the purpose of satisfying themselves as. to the legality or -

- propriety of such order, or ds to the regularity of such
" proceeding.and pass such order in reference thereto as they
 think fit. - I . o
- (2) The powers of the nature referred to in sub-section.
(1) may also be exercised by such authority or officet as
may be empowered in this behalf by the Government. -

4

CHAPTER VI—GENERAL AND MISCELLANEOUS.
|  LICENCES AND PERMISSIONS.

159. (1) Save as otherwise expressly provided in or M3y General -

be prescribed under this Act, every application for any provislons

licence or permission under this Act or any rule, by-law regarding.
- or regulation made thereunder, or for the renewal thereof, llccn?e:lang
shall be made not less than thirty and not more than PETFTS®OnSt
ninetydays before the earliest date with effect from which,

or the commencetaent of the period (being a year or such . -

less period as is mentioned ‘in the application) for which

the licence or permission is required. |

(2) Save as aforesaid, for every such licence or per-

. mission, fees may be charged on such units and at such

rates as may be fixed by the panchayat or the panchayat

unjon council as the case may be, prcvided that the rates
shall not exceed the maxima, if any, prescribed. - ~

: (3) Save as aforesaid, if orders on an application for
. any-such licence or perimission are not communicated to
the applicant within -thirty days or such. longer period as
" may be prescribed in any class of cases after the receipt
- of the application by the executive authority of the pan-
chayat or the commissioner, the application shall be deemed
to have been allowed for the period, if any, for which it
~ would have been ordinarily allowed and subject to the law, ~ -
4 rules, by-laws and regulations and all conditions ordinarily -
. imposed. A ‘, | ey
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- (4) The acceptance of the pre-payment of the fee for

o any«snx(c%l licence or permission shall not entitle the person -
“making such pre-payment to the licence or permission, but” -

: ‘omy‘ to a refund of the feein case of refusal of thq;: ht‘:ence{a; ‘

" or permission. R . SE RO

(5) If an act for which any such licence or permission -
is mecessary is done without such licence or permussion,
or in & manner inconsistent with theterms of the licence
or . permission cbtained, then— *

(g) 1he executive 2utherity of the panchay or the
commissicnzr BAY DY DOoNCe roquir: the person 0 domg
snch 2cl 10 2hier, 1eTH0We, Or a8 D37 &3 IrasikKabR, rastore
.1o its original siaiz, the WDOX,0r Sny P&t of any propenty,
movable or immovabie, public or privat., affected thereby,
within a time to be specified in the notice; and further,

. (b) if no penalty has been specially provided in this
Act for so doing such act, th= rereon so doing it shall be

ST - punishable with fire not exceeding fifty rupees for every such
4 offence. o o

(6) Whenever any person is convicted of an offence
~ ¢, in respect of the failure to obtain any such licence or
ooy permission, the Magistrate shall, in addition to any fine -
- which may be imposed, recover summarily and pay oyer - =
' i to the panchayat or the panchayat - union council, as the e
© ' *case may be, the amount of the fee chargeable for tha |
licence or permission, and may, in his discretion, also reco-
‘ ver summarily and pay over to the panchayat or the pancha-
o -yatunion council, as the casc may be, such amount ,if any, -
R as he may fix as the costs of the prosecution. : N
e Explanation.—The recovery of the fee for a licence o = 7
o permission -under this sub-section shall not entitle 1
- the person convicced to the licence or permission,

S S e e g e

i oy

'Government | 160. Nothing inthis Act or in anyrule, by law or regula
-and market tion made thereunder shall be construed as requiring the
_ committees taking out of any licence or the obtaining of any permission -
nﬁggc‘g;’fl:g under this act or any suchrule,by-law or regulationin respect
permissions, Of any place in the occupation pr under the control of the
7" Central nr the State Government or of a market committee
N ' establishea under the *Madras Commercial Crops Markets.
. Act, 1933 (Madras Act XX of 1933), or in respect-of any '
- propetty of the Central or the State: Government or of any
property belonging to ‘such market committee, R

~ ®Now the Tamil Nadu Agricultural Prod i
(Tamil Nadu Act 23 uf 195‘3?.‘ 2 uce Markets Aot, 1959 |

!

~
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- PoWwer TO EMFORGE NOTICES, ORDERS, ETC.

. '161. (1) Whenever by any ﬁOticé,‘_requisition or ofder Timefor
-~ under this Act,or under anyrule bye-law or regulution made complying

there unders any person isrequired to execute any work, to withnotice, -

order, etc-,

take any measures or 10 do anytning, a reasonable time and power to,v.‘ RS

“shall be named in such notice requisition or order within enforce in
which the, work shall be executed, the measures faken or the'defaults: - -
thing done. ol cL LR

o

~ (2) If such noticc, requisition or ‘order is not complied
" with within th> time 80 named— B

o (a) the exectitive authority of the panchayat or the
' commissioner as the case may be may cause suchworktobe
executed, or may take any measures Or do anything which
may, in his opinion, be necessary for giving due effect to
‘ the notice, requisition ordrdgr,i:aﬁd further, - P

Y gl

 (b) if no penalty has been specially provided in this®, " ar
Act for failure to comply with-such notice, requisitiott ofis » r2n

© exceeding fifty rupees for. every, such'offenee, -

“order, the s2id ‘pzrson shall bz punishable with fine noviabaizd s

*

162, (1) Subject to such restrictions and conditions, s Powers of

. may be prescribzd, the executive authority or the commis- ?ntry'a.nd
gioner or any person authorized by him may enter on or rispection.
into any place, building or land ,with or without assistants |
" or workmeninorder— % | L :
' (a) to make any inquiry, inspzctiom, test, eXaMmina= i i3
' 4"tion," survey, mea.surement‘;:or:,va.luatlpn or “{,o execut§f 'a.ny..v;;s_;:j»»":‘r‘: o -,,:i-{;‘,‘
other work, which is authorized byths prov;sxons,\thhxs_Actww-1, T
or of anyrule, by-1aw, regulation or order made under it or
which it is necessary to make or execute for any of the .
purposes of this Act or in pursuance ofany of the said

provisions, Or

/ » to satisfy himself that nothing is bein_gd‘on}c\in |
7 quch place, building or land for which 2 licence or
| permission is required under any of the said provisions,

‘without such licence Of permission or otherwise than in

conformity with the terms of the licence or permissioh
obtained. ' o T ' S
o 128-3—61

2

s

L
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(2) No claim shall lie against any person for any
damage or inconverience necessarily caused by the exercise
of powers under sub-section (1) or.the use of any-force
necessary for effeciing an entrance under that sub-section.

-

| Tf’"ng",’f  163. The executive authority or the commissioner or any

i ,“"mgg‘;:u?;d person authorize1 by him may examine and test the weights
SR " and measures used inthe markets and shopsin the village or

A town or the panchayat union as the case may be with a view

* to the prevention and punishment of offences relating to.

such weights and measures under Chapter XIII of theIndian

- Pena] Code (Central Act XLV of 1860), |

* Powertocall  164. (1) The exccutive authority or the commissioner
for Infor- may, by an order in writing, require the headman oy

, n}ﬁ““nlfm(‘;} Karnam orboth of any revenue village comprised within the
- Vvillage n?nd jurisdiction of the panchayat or panchayatunion council to
karnams, furnish him with information on any matter falling ‘within

- such categories asmaybe prescribed in respect of such

village or any part thereof or any person or property therein.

. (2) The order shall specifythe period within which it
. may be complied with but the executive authority or the
- commissic~~ may, from time to time, extend such period.

LIMITATION.

Limitation  165.No distraint shall be made, no.suit shall be instituted
torrecovery and no prosecution shall be commenced in respect of any
of dues. tax or other sum due to a panchayat or panchayat union
~council under this Act or any rule, bye-law, regulation or
order made under it afterthe expiration of ![a period of six

- ggars] from the date on which distraint might first.have .
en made, 2 suit might first have been instituted, or. pro-

~ secution might first have b:en commenced, asthe case

may be ,inrespect of such tax or sum. | -

1 These words were substitutea for the ,WOl'd“s “a veriad of the o
ton 3 of 3 : of three
years™ by secion 3 of the Taxil Nadu Pz mgpeno? :
Act, 1965 (Tamil Nzio At 38 of 1965), wtich wee desrmed 1o bowe

e o forss oo tte =8 Oooter 1940
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- PROSECUTIONS, SUITS, ETC.

.166. Save as otherwise expressly provided in this Act, nc Persons
 person shall be tried for any offence against this Av. .- any empowered
- rule or bye-law made thereunder unless complaint is made t© Prosecute.
within three months of the commission of the offence by the
Police, the executive authority, the panchayat union council, | L
‘the commissioner or 2 person expressly authorized in this - . ..o
behalf bythe panchayat , panchayat union council, executive -~ i@
authority or commissioner, but nothing herein shall affect - '
the provisions of the Code of Criminal Procedure, 1898* "
(Central Act V of 1898), in-regard to the power of ceitain
Magistrates to take cognizance of offences upon infor- -
‘mationreceived or upon their own knowledge or suspicion:

Provided that failure to take out a licence or obtain per= oo
-~ missionunder this Act shall,for the purposes cf this seciion, o
be deemed: to be a continuing offence until the expiration of
the period, if any, for which the licence or permission is
required and if no period is specified, complaint may be
made at any tizag within twelve months from .the
commencement of the offence. S C

»

167. The executive authority or the commissioner may, Composition = '
subject to suchrestrictionz a4 control, as may be prescribed of offences. - ,
compound any offence against this Act or any rule or bye-:
law - made thereunder, which- may by rules be declared
compoundable. . S | o

168. Every pros:zcution instituted or offence compoun- prosecutions
ded by the executive authority or the commissioner shall and com=
be reported by. him to the panchayat or panchayat gos“"mf g’
‘unjon council as the case may be at its next meeting, .t(f ;:ﬁ‘;{,jyat
o ’ ;' or panchayat
. ‘unlon

BT s eeouned

169. (t) When the president or the executive authority or. Sanctlon for . =

the chairman or vice-chairman of a panchayat union council prosecution. -

. or the commissioner or any member is accused of anys..; .

" offence alleged to havé been committed by him while acting -

B

or purporting to act in the discharge of his officiel duty, 00 . -« sary o
~ court shalltake cognizance of such offence except with the i w5
- previous:sanction of the. Government. .. = .o it
B Ho e e e . ! L . . e G oty s
: | . I . . BN ;

b RS TO0g

. #Cads of Criminal Procedure, 1973 (Centtal Act 2 of 1974), = ©:i4
' 128-3—67A | o | | -
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(2) When according previous sanction under sub-section
(1), it shall bz open to the Government to direct by or.d.e)r _
‘that the president, executive authority, chairman, vice-
. chairman or commissioner, as the case may be, shail not -
o discharge hisduties as suchuntilthe disposal of the case., -

Notice of  170.(1) Subject to the provisions of seciton 17 1,n0 suit or -
action agdinst other legal proceeding shall be brought against any pan--

- panchayat, ete, chayat or its president or executive authority or any pan-
: chayat union council or its -chairman or the commis- *
sioner or any member, officer or servant thereof or against
any person acting under the direction of such panchayat,*
~ president, panchayat union council, chairman, executive
authority,commissioner, member,officer or servant, in res-"

pect of any act done or purportingic be done under this

Act or in respect of any alleged neglect or default in the.

execution .° this Act or any rule, by-law, regulation or. -

oracr made under it until the expiration of two months next
ofter notice in writing, stating the cause of action, the -

uature of the relief sought, the amount of compensation .
claimed and the name 1nd place of residence of the intended

plaintiff has besn left at the office of the panchayat or

panchayat union council, and if the proceeding is intended
to be brought against any such president, executive autho-
. rity, chairman, coramissioner, member, officer,servantor .
person, also delivered to him or left at his place of resi-

dence. .

~ (2) Every such proceeding shall, unlessit is a proceed- ;:
“ing for the recovery of immovable property or for a decla~ "
“ration of title thereto, be commenced within six ‘months. -
after the date on which the cause of action arose or in case
- of . a continuing injury or damage, during such continu-
gnce or within six months after the ceasing thereof. - , .-

*(3) If any, panchayat, panchayat union council or
~ personto whom notice is given under sub-section (1) tenders -
- - amends to the plaintiff before the proceeding is commenced
. and if the plairtiff does not in such proceeding recover
" 'more than the ainount so tendered, he shall not recover any
'+ costs incurred by bim after such tender ; and the plaintiff |
. R sha(lll also pay all costs incurred by the defendant after such-:" - -
e . tender. : | | : R

# ' o

P}otecgiog of  171. No suit or other legal proceeding shall be brought:
;;s‘i’g:g‘?‘ag“é against the chairman, commissioner, president, executive:’ -
Foars rcting duthority or any member, officer or servant of a panchayat's: . -

n’ good faith, UDion council or panchayat, or any person actingunderthe "
T direction of a panchayat union council or panchayat:oriof:*

e

b2




* brought under section 173. | |

P ‘x-wn\."‘“"“"”‘4""","“’_'"' e
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or purporting to be done under this Act orizrospect ef any
alleged neglect or default on his part ir the execution of
this Act, or any rule, by-law,regulation or order made under

- it, if such act was done, or such neglect or default occurred
" in good faith ; but any such proceeding shall, so far as it is

maintainable-in a court, be brought against the panchayat

" -union council or the panchayat execpt in the case of suits

.

172, Notwithstanding anythihgcoﬂta,ined inthe Code Injuﬁctiohs _k
of Civil Procedure, 1908 (Central Act V of 1908),0r in any not to be

er law for the ti ing in ‘ 1S grantedin
other law for the time being in forge, no court shall grant g o

any permanent or temporary injunction or make any proceedings
interim. order restraining any proceeding which is being S
or about to be taken under this Act forihe preparation or
publication of any electoral roll or for the conduct of any

election.

173. (1) The president, executive authority and every Liability of the
member of a panchayat and the chairm»n, c~mmissioner Presidsit, -
and every member of a panchayat union council shall be Sxegutive . -
liable for the loss, waste or misapplication of any money ;‘;ﬁ‘,‘gz};’fg;‘d
or other property owned by or vested in the panchayat loss, waste or
or panchayat union council if such loss, waste or misap- misapplication
plication is a direct consequence of his neglect or mis- of property.
conduct; and a suit for .compensation may be instituted |

. againt him in any court of competent jurisdiction by the -

panchayat or panchayat union council with the previous

sanction of the Inspector,

- (2) Bvery such suit shall be commenced within
three. years after the date on which the cause of action ,

_arose.

~ 174. (1) No assessment or demand made, and no it Ete.
charge imposed, under the authority of this Act shall be rﬁi’f f,?‘;‘:??f ete
impeached or affected by reason of any clerical error or impeached, .

by reason of zny mistake () in respect of the name, resi-

dence, flace of business or occupation of any person, or

(b) in the description of any property or thing, or (c) in

respect of the amount assessed, demanded or charged,

~ provided that the previsions of this Act have in substance

‘and effect been comnlied with. And no proceedings
under this - Actshall, merely for defect in form, be e
quashed or set aside by any Court of Justice, .
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(2, N =zt shall be Drought in any court 10 recover
any sum of money collected under the authority of this
Act or to recover damages on account of assessment or °
collection of money made under the said authority:

| Provided that the provisions of this Act have in
substance and effect been complied with.

i .

b= 3
LT TSNS

(3) Nodistraint or sale under this Act'shall be deemed .
unlawful, nor snall any person making the same be deemed
a trespasser, on account of any error, defect, or want of
- form in the bill, notice, schedule, form, summons, notice
0+ of demand, warrant o1 distraint, inventory, or other procee-
.-, . ding relating thereto, if the provisions-of this Act, and of
... the rules and by-laws made thereunder have in substance
<tuosv oo and effect been complied with . e o

ST

TR T e g e T T S

. Provided that every person aggrieved by any ifregula- i
= rity may recover satisfaction for any special damage sus-
e .~ tained by him. S

P Tl e s

e

S b T - o <o o
. Publicroads, 175, All roads, markets, wells, tanks, reservoirs ‘and .
o 3 ﬁ;ﬁf@gﬁ%{watmways vested in or maintained by a panchayat or a
", be tpshitp a), Panchayat union council shall be open to the use and:

g oeevn-enjoyment o” all  personms, irrespeciive of their caste or
o roNESRY Y L epasd. . S RIS R

4 2 T SO LR
L

..

“Power to farm 176, A panchayat or 'a panchayat union council shall
| .- out fees. have power to farm out the collection of any fees due to it -
i under this Act or any rule, by-law or regulation made
A - thereunder for any period not exceeding three years at a
time, on such conditions as it thinks fit, ety

€2 *

‘ﬁglj;ﬂdﬁicatiggﬁ . A77. (1) When a dispute exists between a panchayat or a '
o glsvl!.tsﬁs_“panchqygt union c¢ouncil -and one or more other local” - .
" local authost, aUthorities in regard to any matter arising under the provi- .
T tes, sions of this or ainy other Act and the Government are of | .
- opinion that the panchayat or the panchayat union council® =
and.the other local authorities concernéd are unable'ts

~ settle it amicably among themselves, the Government may "
~ take cognizance of the dispute, and— RO ESS

(@) decide it themselves, or g




g

2
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~(b) refer it for inquiry and report to an arbitrator

or a board of arbitrators or to a joint committee constjtu-
ted for the purpose. ' . '

B 2) The report referred to in clause (b) of éub-Section
(1)shall be submitted to the Government who shall decide

the dispute in such manner as they deem fit.

(3) ‘Any decision given under clause (4) of sub-section |

(1) or under sub-section (2) may be modified from time to

time by the Government in such manner as- they deem fit, .

- and any such decision with the modifications,if any, made
. therein under this sub-section may be cancelled at any
time by the Government. ., ‘ 4

~ Any such decision or any modification therein or
cancellation thereof shall be binding on the panchayat, the
panchayat union council and each of the otherlocal autho-

rities concerned and shall not be liable to be questioned
“inany Court of law. | '

@ ‘Where one of the local authorities concerned is a

cantonment authority or the port authority of a major port,

“the powers of the Government under this section shall be

exercisable: only with ‘the concurrence of the Centra)

~ Government. .

RULES Ll

178. (I)The Government sha.li‘,";:'ih addition to the rule
making powers conferred on them by any other provisions

contained in this -Act, have power to make rules generally

to ‘carry out the purposes: of this Act,

CHAPTER VII-RULES, BY-LAWS AND PENALTIES,

Powei of

Goverpment’. .~
fo make rules,

1 (2)‘In~ péﬁioular‘, ‘and wifhoixt prejudice:  to the

generality of the foregoing power, the Government may
make rules— L - '

(i) as to the principles to be followed in regard to
the exclusion of any local area from or the inclusion of any

local .area in, a -village or town under sub-section (2).of

section 3, or inregard to the constitution of any local area

gection 5 ;

~ as, or the inclusion of any local area in,a municipality under
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(i) s 1o tohe period within which 2 pzachayst -
union council may co-opt women and members of the

1 {Scheduled Castes and Scheduled Tribes] under the proviso
to sub-section (1) of section 12 and the manmer of filling
vacancies if no women or member of the ?({[Scheduled

Castes and Scheduled Tribes] is co-cpted ;

T (iv) as to the determination of the populétion for. -
the purposes of this Act; )

(V) as to the resignations of chairmen, vice-chair-

~ men and members of panchayat union councils and of the
- presidents, vice-presidents and members of panchayats, and .
- the dates on which such resignations shall take effect ;

. -
N -

panchayat, and the moving of resolutions at meetings ; ©

| (vii as to the constitution of committees of the .
. panchayat union councils and of panchayats,the inclusion of

- outsiders therein and the delegation of functions to such
" committees ; '

h TR
sOELL

SN S 115 I

- (viii) providing for the procedure to be followed at

meetings of the panchayat union councils and at committees

g
v

_'é.mber_s which shall form a quorum at any mecting ;

or otherwise and for laying down the.proportion of the
sanctioned strength « f panchayat with whose support such

- resolution shall be carried ;]

- -

1 These words were substjtuted for the words “Scheduled‘ Castes” -

by section 15(i) of the Temil Nadu Panchayats (Amendment and

- Miscellaneous Provisions) Act, 1964(Tamil Nacu Act 18 of 1964)

2 This clause was added by section 17 of the Tamil Nadu

: > Panchayats
(Amendment) Act, 1970 (Tamil Nadu Act 11. of 1970). : :

'y

e o o e o

| - - (vi) as o tl‘leA interpellation of the chairman and =~
" Vice-ghairman by the members of a panchayat union council
-and of the president of a panchayat by the members of the'

thereof and for the conduct of business and tle number of "

o 2[(Viii~a) providing for the classification of resolu~ .
tions of panchayats as those involving financial implications .




e
u»f' s

' | (ix) as to the powers of the panChayat union council,”
its chairman and committees thereof with respect to the

commissioner ; | ‘ :

(%) providing for the travelling and other allowances
of the chairman, vice-chairman and other members of the
panchayat union council and of members of the committees
of the panchayat union council ;

(xi) as to the delegation of any function of a pancha-
yat or panchayat union council to the president, chairman,
member, any officer of the panchayat or panchayst union
council or any servant of the Central or State Governnuent ;

of the panchayat and the panchayat union council and for

»

sanctioned budget of a panchayat or panchayat union.
council from one head to another ; Lo |

‘ (xiv) as to the estimates of receipts and expenditure, .
returns, statements and reports to be submitted by pan-
chayats and, panchayat union councils ;

union councils and of servants of the Central c¢r State
Government to accord professional dr administrative
sanction to estimates ; | .‘ - |

and take exception to items entered or omitted ; :

' 1[(xvi-a) as to the powers of auditors to disallow
and surcharge items, appeals against orders of disallowance
or surcharge, and recovery of sums disallowed or sur-

charged ;] ‘

. 1 This clause was inserted »by.SeCtipn 15 (ii) of the Tamil Nad K
Panchayats (Amendment and Miscellaneous Provisions) Act, 1964
(Tamil Nadu Act 18 of 1964). =

-
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incurring. of expenditure and the powers and duties of the

~ (xii) for the lodging and investment of the moneys |
_the manner in which such moneys may be drawn upon;

(xiii) as to the transfer of allotments entered in the -

.,(x\}) as to the prep’afation of plans and éstimafés‘ -
for works and the power of panchayats or panchayat

(xvi) as to the accounts to be kept by panchayats = -
and panchayat union councils, the audit and publication of
such accounts and the couditicrs under which rate-payers ..
may appear before auditors, inspeci books and accounts,

S el
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+ . (xvii) as to the powers of auditors, inspecting and
superintending officers and officers authorized  to hold*+*
~ inquiries, to summon and examine witnesses and to compel-* -
- the production of (ocuments; and all other matters-con=’ "~ -
‘nected with audit, inspection and superintendence ; - =

- " (xviii) as to the conditions on which property may
be acquired by a panchayat or panchayat union council, or.
on which property vested in or belonging to a panchayat or-*
panchayat union council may be transferred by sale, mort-. .
gage; - lease; exchange or otherwise ; - R e k
. "(xix) as to the conditions on which and the mode-
in which contracts may be made by or on behalf of pan. "
.. chayats and ‘panchayat.union councils ; | ‘ .,

B

© " (xx) as to the assessment of taxes under this Act
" and the revision of assessments ; | |

-(xxi) as to the acceptance in lieu of any tax due -
under this Act of any s=rvice by way of labour, cartage or
otherwise : . o

. (xxii) as to the realization of any tax or other sum
 due to a panchayat or panchayat union council under this
Act or any other law or any rules or by-laws, whether by
distraint and sale of miovable property, by prosccution before
a Magistrate, by a suit, or otherwise ; ~

‘ (xxiii) as to the realization of fees due in respect of - -
L the use of cart-stands and the like, whether by the seizure =
. and sale of the vehicle or animal concerned or any part of
' its burden, or otherwise ; S SN

 (xxiv) as to the form and contents of licences, per-
missions and noticés granted or issued under this Act, the

. manner of their issue or the method of their service, and

. ' the modification, suspension or cancellation thereof ; _ i

_ (xxv) as to the powers of executive authorities and ~ . |
eommissioners to call for ipformation on any matter, to 1
summon and examine witnesses, and to compel the produc< - -
tion of documents ; o ‘

A

- (xxvi) for the use of the facsimiles of the signatures
of the executive authorities, commissioners and officers of
panchayats and panchayat union councils ; '




ey

T N T et v

1958 ; T.N. ActXXKV]  Panchayats 1067

B (xxvii) as to the graﬁt"tovthe' public of cdpies of any
proceeding ot record of the panchayat or panchayat union

~ council not relating to any matter classified as confidential

by the Govérnment or any authority empowsred by them,

and the fees to be levied for the grant of such copies ;

-

~ (xxviii) as to the opening, maintepance, manage-

~'ment and supervision of elementary schools ;

Comxix. kxr T s R

- (xxx) regulating contracts between the panchayat

and the owners or occupiers of private premises for the .
‘removal therefrom of rubbish or filth, or any kidd of

rubbish or filth ; .

~(xxxi) as to the ‘provision' of - burial and burning

grounds ; the licensing of private” burial and burning

grounds ; the regulation of the use of all grounds so
provided or licensed ; the closing of any such grounds;

and the prohibition of the dispasal of corpses except in such-

grounds or other permitted places ;

(xxxii) as to the licensinglof pigs and dogs and the

| destruction of unlicensed pigs/_anrd dogs ;

(xxxiif) as to the "regulatidn or restriction of buil-
ding and the use of sites for building ;-

, ‘(xxxiv) for the removal of encroachments of any
description from public roads vesting in panchayats or
panchayat union councils and the repair of any damage

caused to such roads. by the person causing the damage -

or at his expense ;

(xxxv) for the determination of any claim to trees

~ growing on public roads or. other property. vesting in or
belonging to panchayats or’'on porambokes or on lands -
the ase of which is regulated by them under section 86 or-

section 87 ; and for the presumptions to be drawn as regards
t . ownership of such trees; . _ | o

_ ‘1 The following clause. was' omitted by Part III (1 3) of the
schedule to, and section 85 of, the Madras Metropolitan Water
“Supply and Sewerage Act, 1978 (Tamil Nadu Act 28 of 1978) :—

(xxix) Prohiciting or reguldting the usefor any ‘specified pur-
poses, of any public spring, tank, well or watercourse or. of any

private spring, tank, well or waterCourse, with the consent of its

ovmner, or wighout such consenf,

t
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T (xxxvi) as to the 1mposmon and recovery of penal- o
©ties for the unauthorised occupation of public roads'or other ~
'land vesting in or belonging to panchayats or panchayat
_* union councils and the assessment and recovery of compen- |
' ’satlon for and damage caused by such occupatxon HE

- (xxxvii) as to the powers which may be exercised
- by the panchayat or the executive authonty or by the pan-
- chayat union council or the commissioner in respect of any
- public or private market or the user thereof, and the
enforcement of any orders issued in pursuance of such

powers ; : o ‘

(xxxvm) for compelling owners of cattle to stall
| them in cattle-sheds provided by the panchayat and the
fees leviable in respect thereor ,

R - (xxx1x) as ‘0 the disposal of household and farm-
yard waste in the village,the acquisition of land by the pan-

.chayat or laying out plots for digging pits in which such
-waste may be thrown, the assisgnment of any of those plots
-'to persons in the vxllage and the conditions subject to’
which such assignment may be made, mcludmg the rent to

“be charged ;

i (x1) as to the duties to be dlscharged by v1llage
- officers in relation to pa.uchayatq and their executive
authorities, and to panchayat union councxls and their
cha.lrman and commissioners ; '

: (xli) as to appeals against orders (incluging orders
granting or refusing licences or permissions) passed under
.this Act, and the time within which appeals whether allowed
by this Act or by rules or otherwxse should be presented ;

- (xlii) as_to the classification of pubhc roads and
fairs and festivals as appertammg to the panc.ahayat union
~ council or the panchayat ; o

~(xliii) for regulating the sharing between local autho-
rities in the State of the proceeds of any tax or mcome'
.levied or obtained under thls or any other Act :

(xhv) for the decision of dlsputes between two.or -
more local authorities of which one is a panchayat or a
panchayat union council ;
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" (x1v) regulating the_priﬂciples in accordance with : ;
which grants and contributions may- be paid by the Gov- : :
‘ernment to the panchayat union councils and panchayats.
| (x1vi) as to the accounts to be kept by ~owners;
‘occupiers and farmers of private markets and the audit and
inspection of such acccunts. ,
(xlvii) as to the manner of publication of any notifi-
cations or notices to the public under this Act.

179. }[ ]1In making any rule under this Act, the Govern- Penalties for

" ment may provide that a breach incieof shall be punishable ‘breach of rules.
with fine which may extend to one huadred rupees, or in " ; ;
case of a continuing breach,with fine not exceeding fifteen '
rupees for every day ¢uring which the breach continues

after conviction for the first breach.

2[(2) * . * % 1
(O o *
LCTEE * ]

By-Law s. |

~ 180. (1) Subject to the provisions of this Act and of any By-laws and
other law and to such rules as.may be prescribed, a pancha- penalties for - -
yat or a panchayat union council may, with the approval their breach.
of the Inspector, make by-laws for carrying out any ofthe =~ s
purposes for which it is constituted. = o B
~ (2) In making a by-law the panchayat or panchayat = . ;
- union council may provide that any person who commits a -
breach thereof shall be liable to.pay by way of penalty such::
sum as may be fixed by the panchayat or panchayat union: S
council not exceeding fifteen rupees or, in case of a continu-- .

ing breach, not exceeding five rupees for every day during

* which the breach continues after a penalty Las been levied:
for the first breach. Y : o

" (3) The Government shall have power to makerules -
regarding the procedure for the making of by-laws, the
publication thereof, and the date on which they shall come -
into effect. | g ' o -

1.The brackets and figure “(1)” were omitted by section, 16 (i)
of the Tamil Nadu Panchayats  (Amendment and - Miscellaneous
Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964). .

2 Sub-sections (2), (3) and (4) were omitted by section 16 (if);
ibid. ' o S 16 @,

kY
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’ ' o PENALTIES.
‘General 18], (1) Whoever—
_provisions - / , "
mpgetr:lltli‘egs " (a) contravenes any of the proyisions of this Act.

- specified ir specified in te first and second columns of Schedule II,or
‘the Schedules. . o B ' SRSARERRS
T (b) contravenes any rule or order made under any
of the provisions 3o specified, or |
't (o) fails to comply with any direction lawfully given,
~ to him, or any requisition lawfully made upon him under or

in pursuance of any of the said provisions, o
: shall be punishable with fine which may extend to the
‘ amount mentioned in that behalf in the fourth column of -

the said Schedule. |

-~ (2) Whoever after having been convicted of —

(@) contravening any of the provisions of this Act
specified in the first and second columns of Schedule III,
or - :

, (b) contravening any rule or order made under any
of the provisions so_specified, or - '

: (¢) failing to comply with any direction lawfully o
- given to him or any requisition lawfully made upon him

e

under or in pursuance of any of the said provisions, . .
' continues to contravene the-said provision or the said rule
“or order, or continues to jail to comply with the said direc-
tion or requisition, shali be punishable for each day after
the previous date of conviction during which he ¢.n-
. tinues so to offend, withh fine which may extend to the
- amount mentioned in that behalf in the fourth column of
the said Schedule. o '

- _Explanation.—The eatries in the third - column of
Schedules IT and III headed “Subject’” are not intended
as definitions of the offences described in the provisions 7.
~ specified in the first and second columns thereof, or even *
. as abstracts of those provisions, but are intended merely
-, as references to the subject dealt with therein, .o
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- 7 panchayat union council knowing that, under this Act or the acting as

TEe

B A e )

-nal 8
“byoro

182, (1) Whoever acts as a member of a panchay,ét or Penalty for.?

rules made thereunder, he is not entitled or has ceased to member,
president or

be entitled to hold office as such, shail be punishable with Vice-president
fine not excceding two hundrcd rupees ior every such of aganchayat'
offence. . . - " or as member,

. ‘ _ . cbairng:p or
| ver acts as the president, te ‘ary presi- Vice-chalrman :
(2) Whoever acts as the president, temporary presi of a panchayat -

-

dent or vice-president of a panchayat, or exercises any ot ynion coundil, . ;f

Lis functions including where he is also the executive autho- when -

tity, any of his functions as such and whoever acts ~s the oisqualified. . |

chairman, temporary chairman or vice-chairman or a

panchayat union council or as commissioner or exercises any -

of his functions as such knowing that, under this Act or the

rules made thereunder, he is not entitled or has ceased to be | ’
entitled to hold office as such, or to exercise such functions,

shall be punishable with fine not exceeding one thousand

rupees tor every such offence.
(3) Any person who having been the president, tem-

.porary president or vice-president of a panchayat, or the
chairman, temporary chairman or vice-chairman of a pan-

chayat union council fails to hand over any documents of, - | |
or any moneys or other properties vested-in or belonging to,. |
the panchayat or panchayat union council, which are in or -

have come into his possession or control, to his successor in

office or other prescribed authority—
(a) in évery case as soon as his term o/ office as such

‘nresident, temporary president or vice-president or as such

p » . - . ©
‘chairman, temporary chairman or vice-chairman expires;
(b) in the case of a person who was the vice-presi-
dent also on demand by the president ; and
(¢) in the case of a person who was the vice-chair-

man also on demand by the chaitman, o .
shall be punishable with fine not exceeding one thousand

rupees for every such offence.

| 183. If ahy officer or servant of a panchayat or pancha- Pena.]fgy' for .
acquisition by -

yat union council knowingly acquires, directly or indirectly, 2% OFficer of

by himself or by a partner, employer or servant, any perso- cervant of

here of interest in any contract or employment with, interest in S

n behalf of, the panchayat or panchayat union contract work. -

council, he shall be deemed to have comuitted an offénce s
under section 168 of th~ Indian Penal Code (Central Act - -~ - -

CXLVof1860); SN e

bop oerian
b
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Provided that no person shall, by reason of being a
shareholder in, oy member of, any company, be held to be

interested in any contract entered into betiween such com- .

pany and the panchayat or panchayat union council unless
he is a director of such company. .

" .Wrongful  184. Any person who prevents the executive authovity

-+ restraint of or the commissioner or any person to whom the executive.

executive guthority or the commissioner has lawfully delegated his

y ‘*‘F“?;gf;gﬁ‘;f powers of entering on or into any place, building or land,
sioner or his from exercising his lawful power of entering thereon or
delegate. therinto shall be deemed to' have committed an offence

| under <ection 341 of the Indian Penal Code (Central Act

XLV of 10u0).

Prohibition 1885, Any person obstructing or molesting a panchayat,

against obs- c nion Py . 1S . o
truction of OF the panchayat union council or the president, the execu

* panchayats, or tive authority or a member of the panchayat, or the chair- .

panchayat man or a member of a panchayat union council or the
union coun- commissioner, or any person employed by the panchayat
- eils, etc., or panchayat union council or any person with whom a

contract has been entered into by or on behalf of the .

panchayat or panchayat union council in the discharge of

their duty or of anything which they are empowered or

required to do by virtue or in consequence of this Act or

shall be punished with fine which may extend to fifty rupees.

__Prohibition' 186. Any person who, without authority in ché.'.t-béhalff" |

_ against removes, destros, defaces or otherwise obliterates any

~ removal or nnt; ibi v S : .
¢ obliration notice exhibited or any sign or mark erccted by,or under

= ~ %of notice, the orders of, a panchayat or its executive authority, or by

_. or under the orders of a panchayat union council or the
i .. -commissioner, shall be punishable with fine which may
Lot extend to fifty rupecs. : r NS

(RS

;e

W g t/ * o1 ’ » L INT S
ﬁg ﬁ%&%ﬁ ot other proceedings issued thereunder to furnish any infor-

'~ mation- fine not exceeding one hundred rupees,

1 4

- of any rule, by-law, regulation or order made ¢hereunder,

. Ifenalty for . 187, Any person required by this Act or by any'noiic;a “

:"" or giving ;hatic)n,who omits {o furnislg such information, or know- - .
* falss infor- ingly furnishes false information, shall be punishable with

-
T4
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o MISCELLANEOUS.

188, (1) The provisions of this section shall apply when Special rras - .

a panchayat is constituted for the firsttime, nOtWitll)llgt{mding \Sféi’fiil« mro R

anything contained inthis Act, - - o . the case of

o ' . o : new panchas

. ~(2) The election authority shall make arrangementsy IR

~‘for the election of the members * [and of ihe .president] S
~ of the panchayat, so that the newly elected members
1[and the president] may come into -office on the date .

specified in the notification issued by the Inspector under
~section 8, sub-section (1), for the constitution of - the -

‘panchayat : L ‘ ‘

- ~ Provided that the Inspector shall have power from
time to time to postpone the date so specified if, for -any
reason, it is not found possible to complete the elections
in time. - S o | o

| (3) The term of office of the members 2[and of the
president] elected under sub-sect’on (2) or of the members =
?fand of the president] elected in their places in casual . = .
vacancies shall expire in such year and oo such date as . .
the Inspector may fix. S

~ 3[188-A. (1) Notwithstanding anything contained in §pecial pros
this Act, when a panchayat union is newly constituted f~r visions in -

a panchayat development ‘block under this Act o+ ‘under the case

the 4]Tamil Nadu] Panchayats (Amendment and Miscel- gglg%‘g at
laneous Provisions) Act, 1964, the Government may ypions:
appoint the Development Officer referred to in s‘u‘b-section A

(1) of section 44 as special officer to exercise the powers,
discharge the duties and perform the functions of the

panchayat union council, its chairman or commissioner,
as the case may be. ,

i s o g

1 These words were inserted by section 18 (1) of the Tamil Nadu
Panchayats (Amendment) Act, 1970 (Tamil Nadu Act 11 of 1970).

T 2Theée words were inserted by section 18 (2) ‘of the fl‘amil Nadu
Panchayats (Amendment) Act, 1970 (Tamil Nadu Act 11.of 1970)

3 This section was inserted by section 17 of tligi.Tamil Nadu Pane IR
chayats (Amendmentand Miscellaneous- Provisions) ~ Act, 1964 o
(Tamil Nadu Act 18 of [1964). . X

/ . 4These words were substituted for the word Madras ” by,
a the.Tamile Nacu Adaptation of Laws Order, 1969, as . amended. by
the Tamil Nadu Adaptation of Laws (Second Amendment) Order,

1969.. |
125-3—68
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(2) The special officer shall exercise the powers,
discharge the dutics and perform the functions of the
panchay~t union council, its chairman or commissioner
ur+l the members of the panchayat union council have
come into office and a chairman has been elected or a
commissiones has been appointed, as the casc may be.

1‘[(3) s o * . ,*

(4) Where in any newly constituted panchayat ‘union

or part thereof, thore is no panchayat, the special officer

“shall exercise all the powers including the power of taxation,

- discharge the duties, perform the functions and be credited

R with the receipts and debited with the charges of the

B panchayat and shall also exercise the powers, discharge

L the duties and perform the functions of the president and

_ the executive authority respectively in the panchayat union
- or part thereof.] o RS

\ ;._':‘_Apglicatim 189, (1) With effect on and from thedate of the consti-
.. -of Act to'tytion of a panchayat union council for any panchayat
tr%::fieged development block in the transferred territory under this
T ™+ Act (hereinafter in these section referred to as the said date)
" e i e the Travancore-Cochin Panchayats Aat, 1950 (Travancore-
Cveneenit Cochin Act Iof 1950), asinforce in the transferred territory,
- immediately before the said date shall stand repealed in the

-Fade

o +.. . - transferred territory. . |

(2) Any reference in this Act to a law which is not in.
force in the transferred territory on the said date shall, in
 relation to the transferred territory, be construed as a refe-
rence to the corresponding law, if any, in force in the

* transferred ‘territcry on the said date, S

L2

1 The following sub-section which was inserted by section 17 of
the Tamil Nadu Panchayats (Amendment and Miscellancous Provi-
sions) Act, 1964 (Tamil Nadu Act 18 of 1964) was omitted by section
13 of the Tamil Nadu Panchayats (Second Amendment) Act, 1978
(Tamil Nadu Act 13 of 11978) — L

“(3) As soon as may be after the members of a panchayat union
councilhave come into office a meeting of the parichayat union council
. shall be held on a day and at a time fixed by the special officer for the
election of a chairman. If at such meeting, no chairman is elected,
a fresh election shall be held on such day and at such time as may -
be fizxed by the pecial officer.
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(3) Any reference to the Travancore- in
Panchayats Act, 1950 (Travancore-Cochin Act (;,(I)r?)f CIOQCSI%)I)n
in any existing law which continues to be in force in thé
transferred territory after the said date shall, in relation
to that territory be construed'as a reference to this Act.

o (4) Any reference by whatever form of words in any - - -
existing law to any authority competent at the date of the. -

: 3 - passing of that law to exercise any powers or discharge any

. S functions in the transierred territory shall, where a corres- =

ponding new authority has been consiituted by or umder " |

this Act, -have effect as if it were a reference to that new

~ authority. _ | | _.
~ (5 Therepeal by sub-section (1) of the Travancore=

Cochin Panchayats ,ACt, ‘ 1950 Y(Travancore._cochin Act
"I of 1950), shall not affect— o S

| (@) the previous operation of that Act ot anything L
" done or duly suffered thereunder; or T v
g "(b) any right, privilege, obligation or lLability = ' . ot -
o acquired, accrued or incurred under that Act; or Berrm

(¢) any penalty, forfeiture or punishment ineu‘rféd- R
g _in respect of any offence’ committed against that Act; ot | ;
' (d) any investigation, legal proceeding or remedy O
] - in respect of any such right, p ivilege, obligation, liability, ' v
~ penalty, forfeiture, or punishment as aforesaid ; RS

and any such investigation, legal proceeding orremedy may " ... TR
4 _ be instituted, continued or enforced and any such penalty, ey
4 forfeiture or punishment may be imposed as-if this Aet -

| had not been passed. i RPN ”

- (6) Subject to the provisions of sub-section (5) anys.
thing done or any action taken, including any appointment.
or delegation made, notification, order, instruction or direce, ..

~ tionissued, rule, regulation,form, by-law or scheme framed, s

1. certificate, pecmit or licence granted or registration effectegd,

: under the Travancore-Cochin Panchayats Act, 1950
(Travancore-Cochin Act 1T of 1950), shall be deemed to
have been done or taken under the corresponding Provis-
sions of this Act and shall continue in force accordingly,
~unless and until superseded by anything donue or any action
‘taken under this Act. - ' S

(7) For the purpose of facilitating the application of
this Act in the transferred territory, any court or other

. authority may construe this Act wiih such alterations not
- affecting the substance as may be necessary or proper to . -
adapt it to the matter before the Court ot other authority,

125-3—684
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Explanation.—~For the purpose of this sectioli;a ‘ ‘.

. (1) “transferred territory” means the part of the
- Kanyakumari district or of the Shencottah taluk of the
Tirunelveli district comprising a panchayat development
block for ‘which a panchayat union covncil has been
constituted under this Act ;- L ‘

o W ) (2) “ecxisting law” means any law, ordinance,
e« . proclamation, regulation, order, by-law or rule passed or
R made before the commencement of this Act, by any legis-

- lative authority or person having power to make such a law,

- -ordinance, proclamation, regulation, order, by-law or rule.

e = Act »“‘,‘ be. 190. (1) In regard to the ﬁrst icdns{titﬁt(ib‘ri ofpanoha at o

. to] “131 and inregard to the first reconstitution in accordance with
-+ IV In vegard the provisions of this Act of panchayats in-existence at the
" constitution commencement thereof, and otherwise in first giving effect -
- of pancha- to the said provisions, they shall be read subject to- the rules
- yats, and ip Schedule IV. ' . L
v, firsteonsti- A S . e T
ok tatiomof T A ’ R . SNRFLACE 0 B
. “panchayat - (2) The Government shall have power, by notification,
"-union PQBﬁCgS; to amend, add to or repeal the rules in the said ~Schedule,
Panchayats ., *191. On the constitution of a panchayat union council
to cease to in respect of any panchayat development block under this

o . » Tt
y “p' anc: l'l?asy:t (i) every panchayat constituted or deemed to be con-

courts, Stituted under the ! [Tamil Nadu] Village Panchayats Act,
1950 (Tamil Nadu] Act X of 1950), for any village shall

cease to be a panchayat court for that village or town ‘for

- the purposes of section (9) (1) of the }[¥'amil Nadu] Village
Courts Act, 1888 (*[Tamil Nadu] Act 1 of 1889), ‘and the
members (including the rracideptand vice-president) of

— . 55

1These words were substituted for the word “Madras” by ’th?eﬁ
Tamil Nada Acaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment Order), 1969.

*All decress and crders passed, all documents received, all procee-
dings taken, and all other acts and things done, by or befo?é the
ganc'hayat constitugd or deemed to have been constituted under the

amil Nadu Village Panchayats Act, 1950 (Tamil Nadu Act X of 1950)

“tead sublect union councils in accordance with the provisions of this Act - "

and deemed to be a Papchayat Court wunder section 132 there of = .

- during the period from the 2nd October 1960 to the date of puabli-
cation of the Tamil MNadu  Panchayat Courts (Validation of
ﬁ‘aw"”g;‘;“‘g” i‘\gf 1970 (gam‘l Nagu Aﬁ:t 3 of 1971) were deemed to

ve been validly passed, received, taken or done by virtue Al T
2 of the latter Act. ’ ’ Y of | sf?thn

£ N
PRI, PO
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such panchayat shall with effect from such dates cease to
be ex-officio. members of such panchayat court and the
president and vice-president atoresa.d shell with effect from
such date also cease’to be ex-officio president and vice~
president respectively of the panchayat court ; and

(i) all. suits and proceedings, civil or criminal
penuing in the panchayat on the date aforesaid shall
stand removed to the panchayat court constituted for the

‘area concarned under section9 (1) of -the 1[Tamil Nadu]
Village Courts Act, 1888 (}{Tamil Nadu] Act I of 1889), and
- if no such Court has baen consti‘uted for that area, to the
~court of the village munsif appointed under section 7of the
“said Act, and the s2id panchayat court or th2 said court of
“ the village munsif shall have jurisdittion to hear and deter-
mine the same, and the judgments and orders of the pan-
" chayat diliverzd or made before the date aforcsaid . shall

“.have the sam= forcs and effect as if they had bzen delivored
- or made by the panchay~t court or village court under the
. YTamil Nadu] Villzge * Courts - Act, 1888 (Tamil Nadu]
- *ActI of 1889). S e e

- 192, On th: constitution of a panchayat union council
_ in respect of any panchayat development block under this
. Act the[Tamil Nadu] District Municipalities Act, 1920
(Y[ Tamil Nadu]Act Vof 1920), shzll apply to that panchayat
development block subject to the following modifications,
namely i— 5
- (a) in section 4, sub-section (1), for the words
“The State Government”, the words “Subject to the pro-

»

visions of section 5 of the *Tamil Nadu] Panchzyats Act,
1958, the State Government” .shall be substituted ;
~ (b) in s=ction 249 — LR

(i) insub-section {1y — . =

Amendment -

of 2[Tamil
Nadu

Act] V of

(@) the words “or ata.distance within three miles -

of such limits’* shall be omiited; =~ =

(b) for the proviso, the following proviso shall
. be substituted, namely:— ‘ - ‘

' <« Provided that no such notifica‘ion shall
take effect until sixty days from the date of publication.”

- (i) sub-section (6) shall be omutted.

: 1These words were substituted for the word “Madras” by the
 Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
‘ramil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

2This expression was substituted for the expression “Madras Acts’,
by pumgrgph 3 (2) of the Tamil Nadu . Adaptatior of Laws v -der
1910, ~ *
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' Amendment = 193 On the constitution of 2 panchayat union copncil
cooof 1

Tamil jn respzct of any panchayat development block under this

- oceur, the words “such municipal council” shai be sub-

Al
20

¢t Act, the ’ ! Tamil Ndu] Element~ry Educition Act, 1920 -
([Tamil N:du] Act VIII of 1920) shall apply to that pan- . -
- chayat devclopment block subject to the following modifi- -

cations, namely : —
| (i) in section 3 — |
(@) clause (iv) shall be omitted ; | o
. . (b) in clause (ix), for the words “ district board”, -
the words “Panchayat union council” shall be substituted ;.
, (¢) for clause (x-b), the following clause shall be
* Substituted, namely : — |
“(x-b) ‘Panchayat union council’ means a  pane

Cha.yat unjon council constituted under the Y[Tamil Nadu] -

Panchayats Act, 1958.”; -

(i) in section 32— | , .
(@) for ihe words “local  authority”, the words

. “municipal council” shall be subtituted ;

(b) for the words ““ such authority” wherever they

stituted ;

~ (iii} in secrion 33 for the words “local authority”
wherever they occur, the words “municipal council” sha]l
b: sustituted ; - : . : . ;

(iv) in szciion 34, sub-section (2), shall be omijited
and th> bracksts and figure “ (1) occuring at the begin-
ning of sub-section (1) shall be omitted ; -

P (v) in section 35 — | | |
(@) for the words “local authority”’ wherever they
occur, the words “municipal council’” shail be substituted :

(b) the last proviso to sub-section (1) shall be
omitted ; ,

w——

1These words were substituted for the word Madras » l‘)m. ‘
" Tamil Nadu Adaptation of Laws Order, 1969, as amended byy ttlllj:
;I‘gaﬁngul Nadu Adapatation of Laws (Second Amendment) Order




—

1958 ; T.N. Act XXXV]  Panchayats 1019

| e
(vi) in section 36—

- (@ in sub-scciion (1),ths brackets and figlire “(n”
?‘ccurmg at the boginning shall be omitted; and the words

%or local boards as the cass may b3 shall b: omitted ;
‘ ’ - .

(b) sub-scction (2) shall be omitted ; o

(vii) in seciion 37—

| (@) in sub-szciion (1), the expressicn *“sub-section
(1) wherever it occurs shall bz omitted ; Hhseehon
(b) sub-section (2) shall be omitted and su’b—Sactib |
(3) and (4) shall be renumberad, as sub-sections (2)and (3)
respectively ; ) o

(¢) in sub-section (2) as renumberad, the word.,
brackets and figure “or sub-section (2) ” shall be ouutted ’,

(d) in sub-section (3) 2s renumbered , for the -
words, brack:ts and figures “sub-sections (1) to (3)”, the ] '
words, brack:ts and figures “sub-sections (1) and"(Z)”
~ shallbe substituted and the words “‘or district board are
" as the case may be” shall be omitted ; |

(viii) in secti01}38, sub-sections (1) and (2), .for the -
- words.“ local authority » the .words ‘‘ municipal council ”
shall be substituted ; ’ . '

(ix) in s.ec.:tion 39, for the words ¢ local authority”’ the IR |
words * municipal council”* shall be substituted ; | ‘ |

(x) in section 40, for the words and figures * or in the
[Tamil Nadu] Local Boards Act, 1920 > the words and
figures * or in the 1[Tamil Nadu] Panchayats Act, 1958 shall
. be substituted ; : ,

(xi) in section 45, sub-section (2), in the first proviso
for the word - < the loral authority” the words ** in the casé
of a municipality, the municipal council” shall be
substituted ; . ‘ | o

(xii) in section 47, sub-section (I), for the word
“ panchayat” the words “panchayat union council” shall be
“substituted ; . -

-

1 These words were substitured for the word “ Madras * by tﬂc
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
. “Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
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(xiii) in section 51, sub-section (3); for the words
- “district board” the words “panchayat union council” shall -
. "be substituted ; - . L o |

ot (Xiv) in section 756-, subQSe’ctqu (2), cla.usc’;‘ (j);",th’e fo
Words “' by pa-tlcha,yats iad Shau ‘be omitted. R

" Amecndment: 194, On the constitutien of a panchayat union council
.. of Tamll in respect of any panchayat development block under this
- Nadu A TTT Act, the [Tarail Nadu] Motor Vehicles Taxation Act,

- °fBL 1931« (Tamil Nadu] Act TIT of 1931), shall apply to that
".panchayat development block subject to the following .

modifications, namely :—

H

- () in section 2, clause (iii) ; the words “ or a distr‘ict |
~ board ”’ shall bc omitted ; _‘

(i) in section 10, snh-caction (1}, lanse (@)—

: _ (a) for sub-clause (iv), the following suBiclause
- shall be subs ituted, namely :— < .

. . _“(iv) Fourthly, there shall be paid to each.
municipal council a sum equivalent to the average annual
‘income derived by such council during the three years
ending on the 31st day of March immediately preceding
the commencement of the | Tamil Nadu] Traffic Control
~Act, 1938 ([ Tamil Nadu] Act V of 1938] from fees on licen-
- ces granted to snotor vehicles under section 174-A of the -
. [Tamil Nadu] District Municipalities Act, 1920 ¢[Tamil
- Nadul Act V of 1920) : j

- Provided that where a municipality is constituted
on or after the first day of April 1938, there shall be paid
to the municipal council such sum as the State Government
may, by order, determine.” ; ‘ :

(b) the proviso occuring after sub-clause (v) shall be .
omitted. .

et st e e =+ oo

e an o —

1 These words were substituted for the word ““ Madras * by the
Tamil Nac}u Adaptution of Laws Order, 1969, as amended by the
Tamil IN.. . Adaptation of Laws (Second Amendment) Order, 1969,

* Now the Tamil Nadu Motor Vehicles Taxatior Act, 1974 (Tami
Nadu Act 13 of 1974). * e n A, 4 (Tamil

- 2This expression was sdbstituted for the expression “ Madras Act®
by paragraph 3»(2) of vhe Taniil Nadu Adaptation of Laws Order, 1970,

. ?




1958: T.N, Act XXXV]  Panchayats 1081

.. 195, On the constitution of a panchayat union council Amendment
in respect of any panchayat development tlock under this ~{}[Tamil
Act, the Tamil Nadu] Entertainments Tax Aci, 939 Nadu Act] X
([ Tamil Nadu] Act X of 1939), shall apply to that panchayat of 1939. -
development block subject to the following modifi-
cations, namely :— )

- (i) in section 3, for clause (6), the following clause
“shall be-substituted, namely :— |

_ *(6) ‘local authority’ means—

© (@) in the City of Madras, the Corp,bration of
~ Madras ; » | )

(b) in any other -municipal_area,, the municipal L
council concerned ; S o ‘
- | (c)_ in any ,panc‘h”a'yat( development block as
‘defined in the }[Tamil Nadu] Panchayats Act, 1958, the
panchayat union council or'a panchayat.” ;

,(ii).for section 13, tljie' following section shall be
substituted, namely :— | . ‘

“ 13. Pay.nent of compensation io local authorities
—(1) Ten per cent of the proceeds of the tax under cection 4
" collected every year in respect of entertainments held within
the jurisdiction of any local authority shail be credited to the
State Government, and the balance of ninety per cent shall
be paid to the local authority : - - -

" Provided that the State Government may direct
that such balance shall be distributed between the local
authority. aforeseid and any ‘other “local suthority or
_authorities in the neighbourhood in such proportions
‘as the State Government may fix : . LAY

" Provided further that in respect of entertainments i1 .
held within a panchayat development block the balance of -
~ ninety per cent of the proceeds of the tax aforesaid shall be

- 1This cxpression was substituted for the expression ‘‘Madras
Act” by, patagraph 3(2) of the Tamil, Nadu-Adaptation of Laws
- Order;1970. o R T
#Thase words were substituted for the word ** Madras by ‘the
" Tamil Nadu Adaptationjof Laws.Order, 1969, as amended . by the
- Tamil'Nady Adaptation of .-Laws (Second  Amendment): Order,
1969. ‘ B ' S A A
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: "*-';'*distrib'uted between the panchayat unior. council and ‘the
‘.. panchayats functioning in the panchayat development
. block in such proportions as the State Government may o

‘ Provided also that nothing contained in this
section shall be deemed to prevent the State Government
from modifying at any time any order which assigns the
entire balance of ninety per cent of the proceeds of the tax .
to a local cuthority or as the case may be, fixes the pro-

- portions in which such balance should te distributed
among the local authorities if; in the opinion of the State
Government,— e

: (@) the said order had been passed under any
mistake whether of fact or of law ; or :

~ - (b) thesaid order had been passed in ignorance
of or without duly taking into account any material fact ;
or

(c) any new circumstances have arisen since -
the order was passed which make it expedient to modify it :

, Provided also that no such modification shall be
made in respect of any period after the expiry of two years
from the end of that period. ~

(2) Whenever any modification i§ made under the
* third proviso to sub-section (1) in’ respect of any period; -
the State Government may recover from any local authority
any sum pa... to it in excese of what it woukd have been
entiucd to in accordance with the order as modified.” ;

Amendment ;, 196, In section 2 of the [Pamil Nadu] District Boards
of [ Tainil (Amendhent) Act, 1957 ([ vamil Nadu] Act XTII o£1957),
Nadu Act] for clause (i), the {oflowing clause shall be substituted,

I of . :
1957, namely :

v . “ (i) to postponec the elections to every district board
up tosuchdate not being later thanthe 2nd day of October -
- 1961 as the Statc Government may fix ;and . .

: “1 These words were substituted for the word *¢ Madras ” by the |
-Tamil Nadu Adaptation of Laws Order, 1969, as amended by the Tamil
Nadu Adaptation of Laws (Second Amendment} Order, 1969, .

2 This expression was substituted for the expression “ Madras
Acts ” by paragraph 3(2) of the Tamil Nadu Adapeation of Laws
Order, 1970, | T | A

S N

1/ 7
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,

¢

g ny law, rule, by-law> Construction

- regulation; notification, scheme, form .or order to any ol Teference

panchayat development block fter, the constitution of & {)%agg‘s”ﬁ‘"' S
panchayat union council for that panchayat development stfTamil . -
block under this Act, in the absence of an intention to the Nadu] Local
contrary-appearing in this Act and unless the Government Boards Act™,
otherwise direct— ' B , 71920

- 197. Invthéi,';‘é.pplic#.ti'cjn:f‘ofi ?

L
e

+ (i) any rcference to & panchayat shall be deemed
to bea reference to 2’ panchayat as reconstituted or
constitutzd under this Act; o .

(ii) anyrefcrence to a village or local arca shall be
deemed to be arcferenceto a panchayat vill2ge; panchayat
town, panchayat development block or a panchayat union

£

as the circomstances may require ;

(i) énYréfegenge to local boards shall be deemed to
be a reference todistrict bosrds, panchayat union councils
and panchayats ; : ; ’ :

(iv) anyreference to the 1[Tamil Nadu] Lo~a1Boarus
Act, 1920, shall be deem d to be a roference to the + Tamil
Nadu] District Boards Act, 1920 ({{Tamil Nadu] Act X1V
of 190), the [Tamil N~du] Vill>ge Panchayats Act, 1950,

(Tamil N>du] Act X of 1950) and the [Famil Nadu]
Panchayats Act, 1958 ; o /

~(v) any reference to the YTamil Nadu] District

Boards Act, 1920 ([Tamil Nadu] Aci XIV of 1920), or the
1[TamilNadu]Villa_gePa;nchayatsAct,1950(_1[TamilNadu]; SO

| Act X of 1950), shall bz deemed to be 2 referenceto the ‘ : {j
‘ ~1yTamil Nadu] panchayats Act, 1958 ; and | o

~(vi) any reference to a district board or its president |
shall be deemnzd to bz a reference to the panchayat union _ o
council having jurisdiction or'its chairman as the case may | o

B ,i'n\ése ‘wbrds were suostituted for the word ¢ Madras » by' thé,
Tamil Nadu Adaptation of Laws Order, 1969, as amended by tie -
Tanut Nadn Addaplatten of Lawa Gecond Amendment) Order, 1969,
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 Power to  198. Y ] If any difficulty arises in frst’
" _remove giving effect to the provisions of this Act, or as to the first
dificultics: constitution or reconstitution of any.panchayet ¢r pane
B -chayat union council after the commencement of this Act,
- the Government as occasion may require, may by order,
* . do anything which appzors to them uzcessary for the pure

- pose of removing the difficulty. | ‘

.’.2[(2).'* * B .*,.]

Rules, noti-  3[199, (1) All rules, notifications and orders made or

a tlonsanc jggyed under this Act shall be published in the Fort St.

lgfgg’m“’og: George Gazette,* and unles they are expressed to come
“thie Legis- into force on a particuler day, shall come into force on the

" lature- day on which they are so published,

(2) Every rule, notification or order made or issued
~under this Act s..all, as soon as possivle after it is made or
issued, ve placed on the table of both Houses of the Legis-

- lature, and if, bzfore the expiry of the sessionin whichit -
~is so placed or the next session, both Houses agree in.
making any modification in any such rule; notification or
order, or both Houses agree that the rule, notification or
order should not be made or issued, the rule, notification
or order shall, thereafter have cffect only in such modi-
fizd’ form or bz of no effect, as the case may be, so
however, that any such mo”ification or annulment shall
be without prejudice to the validity of anything
previously done under that rule, notification or order.]

- if.:I‘ﬁe brackets and figures ““(1)” were omitted b section 18(i
of the Tamil Nadu Panchayats (Amendment and )l,\/liscellaneogg
- Provisions) Act, 1964 (Tamil Nadu Act 18 of 1964). Yy a

o p 2 ’l;lhis subz:z‘actim(ij was Omi(tltelii/l by shection 18(ii) of the Tamil ‘Nyédu
- .+ Panchayats (Amendment an iscellaneous  p:ovisions) 'Act, 196
' (Tamil Nadu Act 18 of 1964). P ) Act, 1964

b section was inscried by section 19 of the Tamil Nadu Pan-
chayats :(Amendment- and Miscellaneous Provisions: Act, 1964
(Tamil Nadu Act 18 of 1964), ~ . isions) ¢ 1964'

, "*_'Noiwftb'e Tamil Nadu Government Gazette,

FANE




Basis of levy.

M

(@) If the tax is levied on the bassis
of the capital value.

" (b) If the tax is levied on the basis of the
' annual value.

(¢) If the tax is levied on the basis of
classified plinth area- . '

(i) Terraced o e .o ..

(i) Partly terraced and partly tiled
- or thatched. R

(iii) Tiled .

(iv) Partly tiled and Partly thatched.
() Thatched .. .. e

. {{SCHEDULE 11
* [Seesection 120 (3-A).] - . .
I) the tax is levied every half-year. . {f the tax is levied every year.
) - @ , | 3
p . A — ._‘ i e A - . N
Minimum rate - Maximumrate ' Minimunirate . . Maximum rate
per half-year. = per half-year. _ peryear: - per year.
1) S @ ® @)
1/16 per cent of the % per cent of the 1/8 per cent of the  One per cent of the
capital value.- capital value. ~capital value. capital value.
One per cent of the .10 per cent of the Two per cent of the 20 per cent of the
annual value, .~ . annvalvalue. . “annual.value. annual value.
RS. P. .RS. P.. o .I%S.E‘P. e RS. P.

0 75 For every

0 50
0 40

0 25
0 20

3 00 .For.every. 1 56 ’For every 5- 00 For ever

9-25 square - - © 1925 square 9-25 square 925 square
metres or ' -metres Or metres Of metres  or
part thereof “partthereof part thereof part tiercof
of the plinth of the plinth - of the plinth of the
area. ' area. oo area. plinth area-
Do. 1 50 Do. 1 00 Do. 3 00  Do.
‘Do. 100 Do 08 Do 200 Do
Do. 075 . Do. 0 50 Do. 1 5  Do..
Do. 05 Do 0 4 - Do. 100 Do. .

1 This Schedule was substituted b‘ ti
of 1969) for the following S::I:Iedule BI’«, sgiﬁxon

Panchayats (Amindraan) Act, 1965 (Famil Nadu A 38 of 1965

3 oF the Tamll Nadu Panchayats (Amendment) Act, 1969 (Tamil Nadu Act 8
ch was substituted for the original Schedule 1 by section 6 of the Tamil Nadu

i

L]
L
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oy,

“SCHEDULE I,
[ See section 120 (3).]

Ifthe tax is leviéd every year.

. o - T
Basis of levy. - Mimnum rate per  Maximum rate
year. per year.
1 "2) | 3
(o) Ifthetaxisleviedon § per cent of .fhe One per‘ cent of the
the basis of the capital value, capjtal value. h'

capital value.

| '(b) If the tax is levied " Two per cent of the 20 per cent of t
' on the basis of the annual value. ax?nual valug. be
annual value. |
~{e) If the taxis levied on
' the basis of classi-
fied plinth area—

RS. P, : RSe Po

“ (i) Terraced .. 1. 50 Forevety9'25 6 00 For every -
RS squaremetres . - -9:25 square
or . part . metres or
thereof . of ©~ . -partthereof
the plinth ~~ ofthe plinth
e area. - ©  area, =
o (i) Partly terraced 1 00 . Do. 3 00 Do,
.-and partly tiled or - ¢ '
e ;f:hatc_hed. - : : o
. Gi)Tied .0 .. 08 Do. 200 Do,
5 (v Partly tiled and 0 50 Do, 1 5 Do,
e 'partlythatchcd. .
) Thatched - .. 0 40 Do. . 100  DoM
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| SCHEDULE II.

ORDINARY PENALTIES.

[See scction 181 (1).]

| Sece  Sub- |

tiom.  section Subject.
or clause.
) @ -3
79 (1)  Failure to obey requisition to

fence off, take down, secure
- or repair dangerous structure.

Failure to obey requlsltlon to
secure, lop or cut down

dangerous trees.

80 (1)

C81.. , Failure to obey reqﬁis'tion" to
fence bnilding or land or

trim, prune or cu. nedges .

and trees or lower an
enclosing wall.

82 (1) (a) Unlawful building of wall or
o erecting of fence, etc., in or
over pubhc road.
Unlawful making of hole or
depositing of matter in or
upon pubhc road.

82 () 0)

82 (1) (e) - -Unla.wful quarrying in 'ariy
. pla.ce near public road, etc.

82 (1) id)‘ Unlawful erectxon of bulldmg

.. over dram

82 (1) \(e)' | Plantmg of trees wﬂ;hout per-

-7 or other propeity vested in
a panchayat or panchayat
union council,

‘mission on any. public road

Panchayata 1087

Fine which
- may be
imposed.

@

Five hundred

rupees.

Fifty rupees.

Fifty rupees.

One hundred
rupees. -

Fifty rupees.

Fifty rupees.

Two hundred

Tupees.

rupees.

“Two hundred -

8

o e e i e et o e -
BTSSRI AT VAT L L PR
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100 3)

102 -

" Panchayats [1958: T.N. Act XXXV

10838
Sec- Sub- ‘ - Fine which
tion, section - Subject. . may be
‘or clause. imposed.
FOTNC) RO @
82 (1) (f)  Felling, ctc., without permis-" Two hundred.

sion of trees growing on rupees.
public road or other pro- ' -
perty vested in a panchayat
or on a poramboke or land
the use of which is regulated

- by it under SCCthIl 86 or
section 87 ‘ '

Failure to close pla.cé of public Two hundred

entertainment, - rupees.

Senc ing mfected chxld to Fifty rupeéé,.
school. o :

Failure to give information of Fifty rupegs‘.; p :

small pox.

Failure to obey requisition to - Fifty rupees.
fill in, etc., tank or other
“place dangerous to public
health or safety | o
, N
Failure to obey requlsxtlon to Fifty rupees:
clear or cleanse, etc., build-
‘ing or land in ﬁlthy state
or overgrown with noxious
. vegetation,

Opening a new private market | Flve hundred ’.

or continuing to keep open rupees.
a private market withoui
licence or contrary to licence.

Levy of fees in private market One hundred
witiout a certificate, rupees, -

bale or exposure for sale in Twenty
public or private market of  rupees,
any animal or article with- ’
out permission.




~ B
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| ) ' o Fine whick
Sectton. Sub-section ** Subject.’ ’ may bec
, cvorclausess. - - . - imposed.
¢y 2 o0 B e @)
103 Sale, etc, of articles in public  Ten rupees.
Solng ng roads or places after prohi-
: bition or without licence or
contrary to regulations.
106 (b) 'Using any public pjace orroad Fifty rupeés. i -
side as a landing or halting | il
'place or as a cart-stand . | i
~ within prohibited distance. o
107 () Opeﬁing a private caft¥sténd, Two hundred : N
2 00 orcontinuingto keep opsn  rupees. . : "

- private cart-stand without .
licence or contrary to licence.

109 (a):  Slaughtering, cutting up or Two hundred .
skinning, etc., of animals  rupees !
outside public slaughter- . :
‘houses in contravention -of | Wk
rules. o . , .

109 (b) .. Slaughtering animals for pur- Twenty fz

S noses of sale withoutlicence ~ rupees. 1
or contrary to licence. o

110(2) .  Unlawful destruction, etc.,of Five rupees, = .
| ‘number of buildings. o o N

, o

110-(3) Failure to replace number - Twenty

E when required to do so. rupees. B P

111 B Using a place for offensive or One hundred - 2 :

-~ dangerous trade without  rupees. - A |
licence or contrary to licence. 1
112 Unlawful erection of factory, =One thousand ¥
‘ workshop, etc. - ’ - rupees.
175 - Cbstructing a person in the One hundred
~use or enjoyment . of 2 rupees. N
publicfroad; market, well, ;u

- 125—3—69
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1090
SCHEDULE III. |
PENALTIES FOR CONTINUING BREACHES
| [See section 181 (2)].
' L Fine which
Section. Sub-section Subject. may be
- or clause. - imposed.
@ 3) @
79 (1) Failuie to obey requisition to  Fifty rupees.
, fence off, take down, secure
. o or repair dangerous structure.
EIYOE  Failure to obey requisition to Ten rupes.
IR secure, lop or cut down :
f dangerous trees. o
R S Failure to obey requisition to Ten rupees.‘
fence building or land or .
trim, prune or cut hedges
‘and trees, or lower an
enclosing wall.
82 (1)(¢) Unlawful building of wall or Twenty
: erecting of fence, etc., inor  rupees.
over public road. ‘
82 (1) () Unlawful making of hole or Ten rupees.
depositing of matter in or
| upon public road.
" '82(1)(¢) Unlewful quarrying in any Tenrupees.
: place neay nublicroad, etc.
82 (D) (d) Unlawful ercction of building  Fifty rupees,
over drain,
91 Failure to close place of public One hundred.
cittertainment, rupees.
95 (. Failure to obey requisition to Ten rupees

fill in, etc.s tank or other
place dangerous -to publi¢
health or safety,
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B ,. . Fine which
Section. Sub-section " may be |
or clause. = Subject. : imposed. |
w o o - @ g
96_"(1)‘ Failure to obey requisition to Ten rupocs. ;i
T clear or cieanse, etc., build- . , : AR

. ing or land in filthy stéte or
overgrown with noxious
vegetation. ,

100 (1) " Keeping opena private market One hundred . 0o
o " without licence or contrary rupecs. e ‘
- to hicence. g o o !\

100 (3) ‘Levy of fees in private morket Fifty rupecs. | 1o
~' | without a certificete. . T

102 Sale or exposure for sle in' Ten rvpees.
' public or private morket of
animal or article without

| _permission. | | | I
’ ‘ ‘ : ! g
107 (1) Keeping open a private cert- Twenty o
~gtand without licence ot rupees. o S
contrary to licence. - B | o |
111 . Using a place for an offensive or Twenty
dangerous tredc without a  rupees.
licence or contrary to licence. '
2 Unlawin! erection of factory, Ome hu~dred
| workshop, etc, rupees. '
g

i i o T

-
e hage e

i
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SCHEDULE 1V.
TRANSITIONAL PrOVISiONs,
= | (See Section 190) . o
1o Inthese rules,— .
| (i) “the said ‘date? means the date specified in the
notification issued under: section, 11,: sub-section (1),
constituting a panchayat unjon council under this Act; . '

(ii) “the old Act” means the [Tamil Nadu] Village
Panchayats Act, 1950 (*[Tamil Nadu] Act X of 1930) 5;v; -

(iii) “panchayat” ‘means a. panchayat constituted
under the old Act and in existence on the said date ; |

(iv)”“?viﬂaéél” means: any. local " j@féa which war
declared to be a village under the old Act. :

2. Bvery panchayat which was classified as a class I
panchayat under the old Act shall on the said date be
deemed to have ber» ~lnscified as a town panchayat
under this Act and all panchayats which before the said
date were known as class IT panchayats shall, after the
said date be known as village panchayats. ~

' 3. Every local area which, immediately before the said
< date, was within the jurisdiction of a class I panchayat
Ly ~shall be deemed to have been declared to be a panchayat
town under this Act and every local area which immediately
before the said date was within the jurisdiction of a class
- II panchayat shall be deemed to have been declared to
i be a panchayat village under this Act. |

4. The total number of members of a panchayat fixed
under the old Act and in force on the said date shall be
deemed to be the total number of its elected members under

this Act.

- 1 These words were substituted for the word < Madras* by the .
Tamil Nadu Adaptqtion of Laws Order, 1969, as amended by the -
Tami' Nady Adaptation of Laws (Second Amendment) Order, 1969,

e by b A
PPN
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& members of 2 panchayat holding office on the
, shall be deemed to be the elected members of the.
at under this Act and such membets shall continue:
office up to such date as the Government may, By
tion, fix in this behalf or in case 10 such date .is
ip to the date on which their term of office would
f this Act had not come into force.

;xpi'red, i

The reservation of seats for the members of the
aled Castes made under the old Act and in force on
\qd date shall be deemed to have been made under

Act. |
£ S : ) \
(1) Any division of a class 1 panchayat vi
at village into wards made under the 0 Act.
shall with effect on and from
panchayat’

; 11 panchay 4
the said.date
be a division of 2
under this Act.

in force on
be deemed to

into wards made
r the.

n ora panchayat village

*(2) The Inspector sha‘ll,’ as soon as may be afte

i date, determine the ward which oach of the members
emed to be an elected member under rule 5 shall -

o is de :
deemed t0 represent. -

llage ot a

3. The president and vice-president of a panchayat
lding office o1t the said date <hall, subject to the provisions
this Act, continue to hold office as such president of
e-president up to the date creferred to in rule 9. .~ '
the office of -the president ©f
at which is in existence on the -

fore the date referred to inrule |
ad-t the provisions O this Act.. .

o of an elected
n under the .

yacancy in
ce-president 5f a panchay
id date or which occur$s be
shall be filled by election U
_ (2) Any such vacancy in the offic
aembet of 2 panchayat shall be filled by electio
yrovisions of this Act. |
(3) Any pers-dn olected as president, vice
or member of 2 panchayat under subsrule (1) ¢t (2) shail
hold office only up to the date rcferred to in rule . =
X E;cplanation.—éFor the purpose ‘of this rule, the ofﬁééﬁ}
~f president, vice-presidunt of member of a panchayat 10
which no person had, at any time prior to the sai
been clected shall be desraed to be vacant o1t
125—3=T70 : o

9, (1) Any

.president

d date’ ‘f X
the said date, 4 ’
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10 Any panchayat dissolved or superseded under theold - |

K¢t and awaiting reconstitution on the said date shall be

réconstituted in accordance with the provisions of this '

11, (1) The assets appertéining‘ to elemeatary schools.

nL fisintained by panchayats and district boards transferfed .

‘to panchayat union councils in pursuance of the provisions
of this Act shall be deemed to include all rights and powers,

- atd all property, whether movable or immovable appertain-

itig to the schools, including in particular, cush balances,
réserve funds, investments, deposits and all other interests
and rights in or arising out of such property as may be -
it the possession of panchayats ~r district boards, as the
case - ‘may be, and all books of account or documents
' relating to the schools, and liabilities shall be deemed to-
“incilude all debts, liabilities and obligations of whatever.
kind then existing or appertaining to the schools. '

" (2) Where a panchayat or district board has established
a provident or superannuation fund or any other like fund

- for the benefit of the employees of such school the moneys

standing to the credit of any such fund on the said date.
together with any other assets belonging to such fund shall -
stand transferred to and vest in the panchayat union council
on such date. ‘ :

" (3) Every whole-time teacher and other employee of a -
anchayat or district board elementary school which has .
)een transferred to and vested in the panchayat union ..
council and who was employed by the panchayat or district
board wholly or mainly in connexion with such school
infmediately before the said date shall, on and from that
d4te, becoms an employee of the panchayat union council ©
and shall hold his office therein by the same tenuye, at the
samte remuneration and upon the same terms and conditions
and with the same rights and privileges as to pension

- and gratuity .7 other matters as he would have held the

saite on “he date aforesaid if this Act had not been passed,
and shall continue to do so until he ceases to be in the "
‘employment of the panchayat union council,

. (49 The Government may issue such general or specjal
directions as thev mayv think necesssry for 1he pur s of
reguisting £o0C iimenii _mli BN e znd taerwie
gviRg due efiect 1 ta¢ provisions thereof and ne :yi,j/;;;,
ment to any post under a panchayat union councijl mdde in.
sontravention of any such directions shall be deemed )
bave been validiy made. ; Geemed to

124
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~ '(5) If any question arises as to whether any person
was a whole-time teacher or other employee of a panchayat
or a district board or as to whether any teacher or other
employee was employed wholly or raainly in connection
with a panchayat or district board school immediately
bzfore the said date, the decision of the Inspector on the
question in the case of panchayat schools and of the

Government inthe case of district board schools, shall be

final. -

' 12. Every officer and servant of any district board (other

. than the teachers and other employees of  elementary |

schools) shall be appointed to such posts as the Government

or such officer as may be authorized by them in this behalf .

may consider suitable under any panchayat union counci}

or any district development council. The conditions of

service of persons so appointed shall be regulated by rules
made by the Government from time to time. - '

13. Every cho,liltry, every dispensary, évery‘ maternity or

child-welfare centre and every reading roomestablished or

maintained by a panchayat before the said date shall with
effect on and from the said date . vest in the panchayat

union council having jurisdictioninthe area and be maintain- -

ed by it. - : '

14, If any regist’ers‘ and accounts relating to the registra;-‘
 tion of births and deaths were being maintained by any.
~ panchayat before the said date,they shall be transferred to

the panchayat union council concerned ‘on the said date ox

so soon thereafter as may be specified by general or special
order by the Inspector. o :

,‘15. All libraries, together with the books, furniture and

other assets appertainingthereto maintained immediately

before the said date by any panchayat or district board shall -

with effect on and from the said date stand transferred to
and be maintained by such authority as the Government may
by general or special order specify provided that the Govern.

ment shall have power to modify -any such orderfrom time
to time and-effect shall be given to such modified order by

such authority.

e e . i e i s
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. 16, The land cess levied under section 78 of the 3}[Tamil
‘Nadu] District Boards Act, 1920 (3{"amil Nadu] Act XIV
of 1920), in any area which has been declared to be a pan-
chayat deve opment block under this Act, for the fasli year
in which a panchayat urion council has been constituted -
under section 11, sub-section (1) in respect of that block shall

" be distributed among the panchayat union councils and

the panchayats in that block in suck manner asthe
Government may by general or special order direct.

17.. The elementary education fund constituted for a
district board under the ![Tamil Nadu] Elementary Educa-
tion'Act,1920 (1[Tamil Naduj Act VIII of 1920), shall with

-gffect from the said date form part of the Panchayat Union

 (Education) Fund constituted for the panchayat union

touncils' having jurisdiction over the area over which the
district . board exercised - jurisdiction immediately before

- the'said date in such proportions as the Government may

by order specify.

~ 18. Any tax ievied by a district board under the *[Tamil
Nadu] Elementary Education Act, 1920, before the said
date shall with effect on and from the said date be deemed

" 10 h~ve been levied by the panchayat union council con-

cerned under this Act. ~

19. Any sums permitted to be utilized by the - distriét
board under section 236 of the }{Tamil Nadu] District Boards

7 Act, 1920 (*[Tamil Nadu] Act XIV of 1920), but remaining

unutilized immediately before the said date shall pass to
the panchayat union council or panchayat union councils
having jurisdiction in the area concerned to such extent and

- subject to such conditions as may be specified by the

Government by general or special order.

20. Such part of the general funds of the district board
which exercised jurisdiction over any area which has been

" declared to be a panchayat development block under this

A'ct, as:may be specified in this behalf by the Governmént
shall with effect on and from the said date stand transferred.. \
to:and form part of the general funds of the panchayat-

union council concerned. S ey
. ¥"Thése words were substituted for the i ” by
the Tamil Nadu A daptation of Laws Orger,wl(ggg, as lgzmsed g; "
the Tamil Nadu # dzgtasion of Laws (Second Asendsmens j Opder,

- ¥ P RN S




21. Where befere the said daté a panchayat . district

board has made any contract in the exercise of its powers

_.under the old Act or under the Y[ Tamil Nadu] District
Boards Act, 1920 {*[Tamil Nadu] Act. X1V of 1920, that

| 'contract shall be deemed to have been made in the cxercise |

of its powers under this Act by the panchayat. union coun-

- ci] having jurisdiction over the area in- which that council
- would have had jurisdiction had this Act been in force
at the relevant time; and all rights and
have accrued or may accrue, under any such contract shall

~ to the extent to which they would have been rights or
‘liabilities of the panchayat, or district board, be rights or
.liabilities of the panchayat union council specified above.

o ._FOt_the“purpdées of this ruie, there shall be deemed to be
included in tlie liabilities which have accrued or may accrue

under any contract— | | Lo
(@) any liability to satisfy an order or award made by

any court or other tribunal in - proceedings relating to -the

‘contract, and LTI ‘
(b) any liability in respect of " expenses incurred or in

connection with such proceedings. -

22. (1) All pr_oceedings taken by or against any pancha-

liabilities which B

¥

yat or other autbority under the old Act may, in so far as

~ they are not inconsistent with this Act, be continued by or
against such panchayat or authority under this Act.

(2) All proceedings taken by or against any district

board or other authority under the *[Tamil Nadu] District

Boards Act, 1920 ({[Tamil Nadu] Act XIV of 1920), may,
in so far as they are not inconsistent with this Act, be.con-
 tinued by or against the panchayat union council concerned

. or other competent authority under this Act.
- 23. Any remedy by way of application, suit or appeal
~ available to or against a Class I panchayat, Class 1l pan-

chayat or district board exercising jurisdiction immediately

before the said date shall after the said date be available to
or against the town panchayat, village panchayat or pancha-
yat union council concerned. S

1 These words were substituted for the word ¢ Madras” by =

the Tamil Nadu Adaptation of Laws Order, 1569, as amended by
the Tamil Nadu Adaptation of Laws (Second Amendment) Order

1969,

. .
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24. Any action taken by a Class I panchayat, Class II
panchayat or district board exercising jurisdiction imme-
diately before the said date shall, subject to such directions as
the Government may, by general or special order, give in this
behalf; be deemed to have been taken by the town panchayat,
village panchayat or panchayat union council concerned
unless and until superseded by action taken by that town
panchayat, village panchayat or panchayat union council.

25. If any item in suspense is ultimately found to affect

- an asset or liability of the nature referred to in the foregoing

provisions of this schedule, it shall be dealt with in accor-
dance with that provision. The bteneft or burden of

any assets or liabilities of a district board not dealt with in

the foregoing .. ovisions of this schedule shall be subject to
such financial adjustments as the Government may by order

direct. o

\

26. If any difficulty arises, in giving effect to the provisions
of these rules, the Government as occasion may require
may by notification do anything which appears to them to
be necessary for the purpese of removing the difficulty,

E e w»,_.wwwmwwﬁﬁ‘
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TAMIL NADU] ACT No, 18 OF 19642,
THE YTAMIL NADU] PANCHAYATS (AMEND-

MENT AND MISCELLANEOUS PROVISIONS) ACT,
- 1964,

[Received the assent of the Governor on the 26th’ August
1964, first published in the Fort St. George Gazette
Extraordinary'on the 2nd September= 1964 (Bhadra
11, 1886).]

An Act to amend the [Tamil Nadu] Panchayats Act, 1958,
and to provide for the constitution of panchayat
unions in the added territory and for certain other
matters.

BE it enacted by the Legislature of the 3[State of Tamil

Nadu] in the Fifteenth year of the Republic of Indla as

1011\.; W S _—
PART 1.
PRELIMINARY,

Short tifle and 1.:(1) This Act may be called the ?*[Tamil Nadu}
commencement. Panchayats (Amendment and Miscellaneous Provisions)

Definitions.

Act, 1964.
(2) It shall conwe:into force at once.
PART II. .
AME\D\TENTS OF THE Y TAMIL NApU] PANCHAYATS AcCT, |
S 1958. e

2-19. [The amendments made by these séctions have
been incorporated in the principal Act, namely, the Tamil
Nadu Panchayats Act, 1958 (Tamil Nadu Act XXXV

of . 1938). ]
PART III.

CONQTITUTION OF ' PANCHAYAT UNIONS IN ' THE ADDED
TERRITORY. = .

29: In this Part and in Part V uniless the context othex-
wise requ res,— Ve ,

(@) “added territory” means the territories. spemﬁed
in the Second Schedule to the Andhra Pradesh and'
Madras (Alteration of Boundanes) Act 1959 (Central
Act 56 of 1959); .. .

. YThese words were:: substxtut for the word Madrgs ”. by the
Tamxl Nadu Adaptation: of L#Wws Order, 1969, as. amendpd by the
Tamil Nadu Adaptation of' Laws (Second Amendment) Ordér, 1969,

2 For Statement of Objects and Reasons, see Forf . Sr.
George Gazette Extraordmary, dated the 18th July 1964, Part Iv-
Section 3, pages 276-277..

This expression was substituted . for .the expression State Qf
Madras * by the Tamil Nadu Adaptation of Laws: Order, 1969, .a¢
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1)69
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.Lb) “Extension Act” means the YTamil Nadu]
rict Developmert Councils and Panch

il - 0P , nchayats (Extension
:gdcd-» Territory) Act, 1961 (*[Tamil Nadu] Act 28 of

»

- (¢) “Panchayats Act” means the [Tami! Nadu]

nchayats: Act, 1958 (1{Tamil Nadu] Act XXXV of 1958)
in force in the added territory ;

(d) “Schedule” means the Schedule to this Act ;

. (e) “Village Panchayats Act” means the ‘1[Tami1 Nadu]

lage Panchayats Act, 1950 (}{Tamil Nadu] Act X of

1950) as amended by the Andhra or Andhra Pradesh

islature and in force in the added territory.

2. () Notwithstanding anything contained in the -
c i ; ’ Constitut
chayats Act or in the Extension Act, on and f onstitution of

, ‘ ) rom the panchayatunijons
‘of the. commencement of this Act— ' in the added

territory.

(a) each of the local areas specified in column (2) of Y
 Schedule forming a development black specified in the
xresponding entry in column (1) thereof for the purposes
e National Extension Service Scheme of Community
elopment -shall be a panchayat.development block
d such panchayat - development block shall be a pan-
at union by the name specified in the corresponding

in column (3) thereof; |

(b)i there shall be a  panchayat union council vfor

of the panchayat unions specified in column (3) of
e said Schedule.

.a.Explanation - I.—Every panchayat . develop.nent

fock formed under clause (a) shall be deemed to be a
yat development block declared under clause (a)
ection (3) of section 7 of the Panchayats Act.

planation 11 ~Lvery panchayat unjon constitu-
named under clzuse (a) ~he!! b2 deerned to ve a |
yat union detlared and named respectively under
(b) and (c) of sub-section (3) of section 7 of the |
yats. Act. | |
s Wolds were substituted for the word *Madras” by . the

N datation of Laws Order, 1969, as: amended by the -
%‘gﬁéﬁgy@mm of Laws (Second -Amgn;i;ncnt) : Orﬁ'gri,
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Explanation III—Every panchayat union council,
constituted under clause (b) shall be deemed to be' a
panchayat union council constituted under sub-section

(1) of section 11 of the Panchayats Act. ~

(2) For the removal of doubts, it is hereby: declared
that the provisions of sub-sections (4), (5) and (6) cf tecticn
7 of the Panchayats Act shall apply in relaticn to every -
panchayat development block in the added territory -
which is deemed under sub-section (1) to be a panchayat
union declared and named respectively under clauses
(b) and (c) of sub-section (3) of section 7 of the Panchayats

Act. '
PART IV.

DETERMINATION OF TERMOF OFFICEAND ELECTION
OF MEMBERS.

22, In this Part, unless the context otherwise requires,—

‘(@) “Extension of Term of Office Act” means iuc
{Tamil Nadv] Local Authorities (Extensicn cf Term
of Officc of Members) Act, 1962 (*[Tamil Nadu] Act 12

of 1962); ‘ o

(b) The expressious ‘casual vacancy”,““casual election’?,
“ordinary vacancy” and ‘“ordinary election” shall have

~ the siume meunnings as in the principal Act.

23. Notwithstanding anything contained in the principal

of term of office Act 25 amended by this Act or in the Extension of Term -
and _ election of of Office Act,— - - "

members,

(a) the term of office of the members of any panchayat -
or panchayat union council as @ whole which bas been
extended by section 3 of the Extension of Term of Office
Act shall expire on such date as the State Government

)

may, by notification, specify in this bebalf: |
Provided that thgs date specified in such notificaticn”

! may, for sufficient cause, be cancelled or modified by the

) State Government, by notification ; oL e

1 These words were substituted for the word "‘Mi&ra‘s”vby tﬁ; ’

8 Famil Nadu Adaptation of Laws Order, 1969, as amended by the

- Tamil Nadu Adeptation of Laws (Second Amendmeaf) Order,
s ~ .
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- {b) the next ordinary elections to fill orrinary vacan-
bin the office of the members of a panchayat constitu-
nder the principal Act as amended by this Act shall

e held and the newly elected mergbers may come into
ce ot such date as may be fixed by the State Govern-
by notificaticn, but such date shall be subseyvent

date of expiry of the term of office of the members
cificd under clause (2) :

Provided tbat the date so fixed may, from time to

he, be advanced or postponed to another date, by the
e Government, by notification ;

(c) elections may be held to any panchayat newly .
tituted under tke principal Act 2s amended by this ;
i1, and the provisions ¢f clause () shall, so far as may

. apply to tbe first elections to be so held ;

(d) casual election may be held to fili any casual

gancy in the office of a member of a panchayat occurring

the kolding of elections referred to in clause (b) or
(¢), as the case may be. ‘

PART V.

Notwitﬁstanding anything contained in 2ny judg- lValidation ol
. decree or order of any court, no levy or <ollection lggal‘fl cec:is :&‘} .
peal cess or local cess surcharge bya panchayat union

under the principal Act prior to the date of the i[Tamil Nadu]

~4 to as the said date) shzll be deemed to be invalid 1958.
ver to have been invalid on the ground only that
revenue with reference to which the panchayat union
¢il. was empowered to levy the lccal cess or local

- MISCELLANEOUS., | 1

charge under the i
ncement of this Act (hereinafter in this Pait Panchayats Act,

surcharge did' not comprise royalty, lease amount

ber sum payable to the State Government in respect
beld direct from the State Government on lease

ence, and such cess or surcharge levied or collected

words were substituted for the word “Madras” by the
u Adaptation of Lawe Order, 1969, as amended by the .
3 Adaptation of Laws. (Second Amendment) Order, :
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or purporting to have heen levied or cullected shall tor
all purposes, be deemed to be and to have always been
validly levied or collected and acce *dmglyv—'

(a) all ects, proceedings cr things done or taken by
a panchayat union council or any authority, officer or
persen in connecticn with the levy or collection of any
local cess or local cess surcharge shall, for all purposes,
be deemed to be and to heve a lwa ys been done or taken
m avwordance w1th law, :

(b) no suit or other prcceeding shall be maintained
or "onthPd in any court for the refund cf any local
cess or loce. I cess 311rcmrge so paid; ‘

(¢) to court shall enforce any decrec or order cirecting
the refund of any local cess or-local cess- surchaige so

patd ;

(d) any local cess or locel cess suicheaige which
becomes leviable under the principal Act as~amended
by this Act for any period before the said date may be
levied and collected in the manner provided under the
principal Act as amended -by this Act.

X;‘:g?;m :‘;ts 25. Notwithstanding .anything contained in any judg-

done and pro- ment, decree or order of any court, no tax, cess or fee
ceedings « taker, levxed or collected, no:permit or hcence grantedymo. regis-
't‘e‘rtx&«dd‘ d "ifation efficted and no act done or proceeding: taken in
Yo o ‘thc added territory:'by any: aggregate of individuals br. by -
. lanmy other .authority, officer or ‘person in- the:purported -
-.exercise of the powérs or: the purported discharge: of the
“’duties or. the purported: performance of. the ‘functions of
a panchayat or its president or!executive authority on or
after the 1st April-, 1960 and before the said date ‘under
the Village Panchayats'Act, or of a- panchayat union
council or its chairman or commissioner. on or.after the..
2nd. October - 1961: and - before the. said date; under:'the-
Panchayats Act, shall: be deemed to be .invalid or’.ever
to have been invalid on gie ground that.such.aggregate -
of individuals was not_a duly constituted. panchayat or .
panchayat union council; -as. the case: mayaabe, or on t.’ne'
grotmd that the authonty, ‘officer or’ aé;u
was not duly empoweréd to 18vy or co}!ebt any cess
or fee or to grant any permit or licence or to eifcct any
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ing and any tax, cess or fee levied or collected, any per-
mit or licence granted or registration effected or any act
done or proceeding taken as afpresaid shall for all pur-
poses be deemed to be and to have always bzen validly
Ei)fied or collected or granted »or effected or done or

ken and accordingly,—

(@) all acts done or proceedings taken by the aggre-
gate of individuals or by any other authority, officer or
person aforesaid shall for all purposes be deemed to be

and to have always been done or taken in accordance
with law ;

(b) no suit or other proceeding shall be mazintained or
continued in any court for the refund of any tax, cess
or fee so paid or for the cancellation of any p:rmit or
ficence so granted or registration so effected ;

t: {c¢) no court shall enforce any decrée or order direct-
ing the refund of any tax, cess or fee so paid or directing
the cancellation of any permit or licence so granted or
registration so effected ;

(d) any tax, cess or fee leviable by a panchayat under
the Village Panchayats Act on and after the 1st April
1960 and before the said date or by a panchayat union
council under the Panchayats Act on and after the 2nd
October 1961 and before the said date but not so levied
may be levied and collected in the manner provided under
the said Acts. ,

26. With effect on and from the said date, all assets
nd liabilitiés of any aggregate of individpals which pur-
borted to exercise the pawers, discharge the duties and
berform the functions of a panchayat or its president
4 executive authorjty on or after the Ist April 1960 or

a’ pdnchiyat "whion council .or its;chairman. or com-
hissionér ‘an Of Aftér the 2nd October 1961 in the added
territory as wéﬁ as gl liabilities legally supsisting against
the agstegate of individuals aforeSaid shall stand trans-
ferred to and vested in the State Government, ar.d upon
the constitution of the panchayat union counvil: in the
added territory, the State Government may pass such
orders as they may deem fit as to the disposal of the assery
ested in them and the discharge of the liabilitier,

C1-425.9:-20

305

Vesting of  pro-

perty.

NI DA R

1
?ﬁ
14
'y
i
g
S




difficulties,

“Orders and
notifications tc
be placed

“before the
Legislature.
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Miscellaneous Provisions) , |

27. (1) Subject to the provisions of section 25, the
Tamil Nadu] Village' Panchayats Act, 1950 (*}[Tamil Nadu}
‘Act X of 1950) as' amended by the Andhra or Andhr
Pradesh Legislature and in force in the added territory
is hereby repealed ; and it is hereby declared that the
provisions of section 8 of the fTamil Nadu] General
Clauses Act, 1891 (}Tamil Nadu] Act I of 1891) shall
not apply to such repeal. ‘

(2) The Y Tamil Nadu] Panchayat Union' Councils
(Special Provisions for First Constitution) .Act, 1960
(}[Tamil Nadu] Act 17 or 1Y60) ip its application to the
added territcry is hereby repealed.

- (3) Clauses (a); (b) and (d) of, and Explanations I,
I and III to, sub-section (2) of section 4 and Schedule I
to the Tamil Nadu] District Development Councils and
Panchayats (Extension to Added Territory) Act, 1961
(}{Tamil Nadu] Act 28 of 1961) are hereby repealed.

- 28. If any difficulty arises in giving effect to the pro-
- visions of this Act, the State Government may, as-occasion
may requirs, by order do anything which appears to them
‘to be necessary for the purpose of removing the difficulty.

29. Every order or notification issued under this Act
shall, as soon as possible after it is issued, be placed on
the table of both Houses of the Legislature, and if, before
-the expiry of the session in which it is so placed or the next
session, both Houses agree in making any modification
in «.y such order or notification or both Houses agree
‘that the order or notification should not be. issued, the
-order or notification shall thereafter have ‘effect only in
‘such'modified form of be ‘of no effect, as the case may be,
'so however, that any such modification or annulment
‘shall be without pisjudice fto the validity ' of anything
-previously dore under that order or notification. ~

-

! These, words wcg‘é substituted for the word “Madras » by the
ramil Nadu Adaptation of Laws Order, 1969, ‘as anerided by the Tamil
Nadu Adaptation of Laws (Second Amendment) Order, 1969,
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243 ?CHEDUL'E.

[See section 21 (1) (@) and (b).]

Name of the Area forming the Name of the
development development panchayat
block. Slszk. union,
@ 2 3)

Chingleput district.

amakrishnarajupet .. Census Code numbers and naines Ramakrishnarajupet,
2{ revenue villages in Rama-
krishnarajupet revenue firka
in Pallipet revenue sib-taluk
of Tiruvallur revenue divi-
N ‘sion___ . . L N

99. Narasampeta.
100. Rajanagaram Santha-

yatham.
- 135. Gownipuram Chinna-
' -subbaraju Khandriga.
136. Sngayyagwlnta Khan-
rig .
137. Madirajupermalraju
‘ Kheandriga.
138. Elavarthimummalraju
Khandriga,
 139. Chiralagurrappa Khan-
.+ driga. -
141, Ulchirangaraju - Khan-
driga. .-
142, Chinthalangunia Khan-
' driga.

161. Singasamudram.
175. Sandayatham Anjaneya-
' puram. -
176. Anjaneyapuram,
179. Rajanagaram (included
in village No. 100).
186. Narayanapuram.
© 192, Kadamanagatram.
193. Yagnapuram.
194. Janakarajakuppam,
196. Anandhavallipuram.
197, Tyagapuram..
198. Mohinipuram.
199. Appukondayya Kbhana
driga. :
200, Mutyalavaripalle.

C-1-125-7— 20 A
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Name of the Area forming the Name of the
development development panchayat
block. block. union,
1) : (2 3
Ramakrishnarajupet Census Code numbers and names Ramakrishnarajupet
—cont, of revenue villages in Rama- —cont.,

krishnarajupet revenue firka in
Pallipet revenue sub-taluk of
Tiruvallur  revenue division
—cont.

201, Lakshmipuram.
202. Raghavanaidukuppam.

205. Ammavarikuppam.
206. Narayanapuram.
207. Mosur.
208, ¥gn nganur,
. 209,"Krishhakuppam
) . - R10; C%:in%alvarayudu Khan-

211, Sipls lrlréjqba.glrgram
Khaadriga.

212, Madvrapuram.

213, Cl;xang'a.reddx Narayana-
reddl ‘Khandriga.

214. &anthanavenugopala-
puram.

227, Khandapuram.
22% Ramaknshnarajupet
229, Bl;ndra;a}u Khandriga.
230, S:ﬂcnshnapura.m.
233, Akkach;kuppam.
243, Ramajosyulu Khandriga.
244, Balapuram.
245, Srikalikapuram,
246, Chandravilasapuram,
247. Shro. Ramapuia Agra-
- haram.,

. '24'3 Goyatsapuzam.
260. Damanen.
267. M&v&ahapumm.
R, el
269. Ammagkri,
270. Kondapuram
278. Audlvarahapuram
205 Viranathur.
206. Ayyaneri.

WL - | T W N
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Name of the
development
block.

.¢¢(1)

krishnarajupet
ronl .
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Aron forming the

Name o
develupmen, patzc/zaygtthe
block. union,
2 ‘ &)
T
»
Ceasus Code numbers and names Ramakrishnarajupet
of revenue villages in Erumbi - —cont.

revenue  firka In Pallipet
revenne  sub-taluk  of  Tiru-
vallur revenue division —

226. Kaveripurdam.

242, Mahankalipuram.

272, Venkataperymalraju-
puram.

275. Tirunadharajapuram,

277. Veeramangalam,

281. Peddandgapudi.

282. Devakipuram.

289, Naidu Thopu.

291, Vediyarigadu.

292, Devalambapuram Maka-
rajapuram.

293, Chinnanagapudi.

294. Erumbi alias Aswarevans
thap uram' .

300. Singarajapuram.

301. Gopalaputam,

- 302, Chinnaramapuiam.

303. Peddaramapuram.

304. Chanu:mallavaram,

305. Koleri alias Sahasrapada.
napuram.

311, Mylarwada.

312. Makamambapuram.

313. Tirumalambapuram.

314. Prabhayankcrapuram.
315. Meesaragantapuiam.
317. Nilotpalapuram.
318. Padmapuram.

319. Paivalasa

320. Katarikuppam.




310 Panchayats (Amendment and [1964 : T.N. Act 18
Miscell gneous Provisicns)

Name of the Area forming the Name of the
development development panchayat
hlock. block. unton.
4)) @ - (3)
Pallipet .. .o oo Census Code numbers and Pajlipets

names of revenue villages in
Pallipet  revenue firka in
Pallipet revenue sub-taluk of
Tiruvallur revenue division—

5. Veligram,

6. Meikalpatteda.

7. Pallipet.

8. Surarajupatteda.

- 9, Rangepalli.

10. Kolathur.

11. Kolathur Ramiahkhandriga,
- 12, Nedium.

13, Aravasipatteda,

14, Samanthavada.

15. Karimbedu.

16. Kesavarajupuram.

17. Ramachandrapuram.

18. Chinnatimmarajupatteda.
19. Venkatarajukuppam,

20, Sangeethakuppam.
21. Tirumalrajupet.
22. Tirunadharajupuram.
.. 23, Kumararajupeta,
24, Melapudi. o
25. Reddialli Subbarao-

khandriga.

26. Puranam Sanjeevirayu-
nikhandriga.

27. Punyam,

29, Kadapanthangal.
30, Kaverirajupeta.
31. Bommarajupeta.
53. Sitaramapuram.
'S4, Yadakuppam,
.55, Karlambakkam.,
63, Kodivalasa, g
64. Athimanjeri.. .
65. Venkatapurarg.
79. Chinna Athimanjeri.
178. Pakala Narayana

Reddikhandriga.
185. Makamambapuram




64 : T.N. Act 18]

Name of the
development
block.

).
llipet——aorz, ..

Panchayat s (Amzadment and

Miscellaneous Provisions)
Area forming the Name of the
development " panchayat.
block. : union,
[ | o)

§ :
.. Census Code numbers and ncmes Pallinet—cont,

of revenue villages in Prodatur-
peta revenue firka in Pallipet
revenue sub-taluk of Tiru-
vallur revenue division-—

32. Gollalakuppam;

~A

2. CThandrappanaidu
kandriga.

34, Chinnamudipalli.

35. Kesavarajukuppam.

49, Prodatturpet (non-
cityurban)e

50. Ragimanukhandriga.

51, Pandravedu.

52. Gantevarkuppam,

56. Konasamudram.

57. Kakalur.

58. Vengalraijukuppam,

59. Ramapuyram -

66. Kothakuppam.

67. Petakandriga.

68. Jangalapalli.

69. Nedigallu.

81. Nochili,
32, Xeechalam,
83, Ramasamudram,

84. Ulichiguruvaraju-
kandriga.

85, Kongugarikuppam,

8 ;. Gownipuram Badraraus«
khandriga.

97. Korakuppam.

1J1, Kannikambapuram,
102, Balakrishnapuram,
103, Dwarakapuram.

194, Krishnamarajukuppan

311
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312 Panchayats (Amendment and {1964 : I.N. Act 18
Miscell aneous Provisions) :

Narve of the Area "b}'m’ing the Name offze :
dégéfa’pmem development . panchgyai-
lock. ' block. unions
(y @7 @’
S A TS VETE S .
Tiruttani ve vo Census Codgf}zumbers and names - Tiruttanj,

of revenug . villages in Tirutiani
revenue. . fitka .. in - Tirutfani
revenue taluk of Tiruvaliur
revenue division—

74. Maduru.'
87. Alimelumangapuram,
&R, Singarajapuram.
89, Thayambapuram,
109. Thiruvengalanadharajapuran:,
110. Ramachandrapuram.
120, Balakrishnapuram.
121, Murukambatiu.
123. Subramanyapuram.
126. Medinipuram,
127. Srinivasapuram.
128. Srinivasayya Khandriga.
166. Chengalvapuram Agra-
haram.
187. Dharanivarahapuram,
168. Velan:eri.
169. Srinivasaprram
167. Kasindhapuram,
188. Pattabiramapuram,
189. Velayudakuppam.
- 150, Vinayakapuram,
203. Ayyavarinaidu Khandrigr .
216. Pratapa Uddandamaka-
rajapuram. -
217. Agoor.
218. Amruthapuram.
219, Thiruthani (Non-City
Urban).
220. Thiruthani (Rural).
221. Meldevadhanam.,
i 222. Keeladevadhanam.
| 235. Perumalmanyain
Khandriga.
240. Devasenapuram,
256. Kannikapurgm.
257. Valliyammapuram.
258. Padmapuram.
259. Karthikeyapuram.
260. Perumalthangal. A
280. Peddakadambur,
283. Kasavurajupet,.
284, Biklasanivengamanajdu,
Khandriga.
285, Chinnakadambur.
125, Sathrunjayapuram,

s s s

‘&
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T.N. Aci i8] Panchayats (Amendment and 313
Miscellaneous Provisions)

ome of the Area forming the Name of the
development development panchayat
block. union,
(% (3)

d=cont; «o Census Code numbers and names Tiruttani--cont.
, - of revenue villages: in Cheru-

kanur revenue firka in Tiruttani

revenue taluk of Tiruvallur

revenue division—' .

105. Venugopalapufam.

106. Rayasam Venkata-
krishnayya Khandriga.

107. Krishnasamudram.

140, Nallur Perumalraju
Khandriga.

143. Nallur Venkaiaraju
Khandriga.

144, Sirugygmi.

145, Veeranaidupalem.

I46. Rajakallarapram.

147. Suryanagaram.

148, Shatrinm Bommarnin-
puram.

149. Tekkulur.

162. Perumkanchi Narasim-
huni Khandriga.

163. Veerakaverirajapuriin.

164. Erramasetti Narasimhuni
Khandriga.

165. Kumara Bommaraja-
puram.

180, Thaduru.

181. Talari Thangal.

182. Errappanaidu
Khandriga.

183. Veerakanellore.

184. Netteri Khandriga.

215. Koramangalam.

231. Thummalcheruvu
Khandriga.

232, Maharajapuram.

234. Beerakuppam.

236. Veerakaverirajapurams

237. Kanchiguruvaraja
Khandriga.

250. Velurukrishnamanaidu

Khandriga.

251. Lakshmiparasimhapurams,

252. Thondamanatinarayana~
reddi Khandriga.

253, Senagalathur Agrahara.,

254, Cherrukunur,

255. Perumalthangal.

279, Mambakkam.

316. Makamambapuram.



314 Panchayats (Amendment and (1964 : T.N. Act 18
Miscellaneous Provisisns). | :

Name of the Area forming the Name of the
development., development panchayat
. block. block. union.
) @ €)
Thiruvalangadu .. Census Code numbers and names Thiruvalangedu.

of revenue villages in Pooni-
mangadu  revenue firka in
Tiruttani ' revenue taluk of
Tiruvallur revenue division—

45, Nallatur.
46. Chivvada.
. 47, Siddanthipu:am.
48, Kondapuram.
60. Poonimangadu.
61. Venkatapura Agraharam.
70. Ponbadi Gollakuppam.,
71. Kodanda Ramapuram,
72, Nemali.
715. Arumbakkam.
90. Pompadi.
91. Arumgolam.
92. Tirukkolam Khandriga.
111, Talavedu,
112, Narayanasamudram
Agraharam.
113. Mamandur.
124. Ramachandrapu:am.
134. Gopalakrishnapu:am,
249, Srikrishnapuram.

Census Code numbers and names
of revenue villages in Kanakam-
machatram -revenue ‘firka in
Tiruttani  revenue - taluk of
Tiruvallur revenue division—

115, Nekkiniagraharam.
116. N kkinipeta. -

117. Venugopalakrishnapgram,
129. Nedambaram.

133. Panapakkam,
150. Arcotkuppam.
151. Gulur.
}gg. %anjipadi.

3. Rangapuram. %
170. Nabaloor. ¢
171. Kunnathur.

172. Ellupur,

173. Muddukondapuram.
186. Narayanapuram.
204. Kondapuram.




1964 : T.N. Act 18] Panchayals (Ase.dment and 315
_ A Special Provisions)

-
Name of the Area forming the Name of the
‘developmenr development panchayat
block. block. unios.
a - @ ®)

hiruvalangadu—cont.  Census Cgde numbers and names Thiruvalangadu——cent,
‘ ' of revéhue villages in Kanakam- '

machatram  revenue firka in

Tiruttani revenue taluk of

Tiruvallur revenue division—cont.

223, Ramapuram,

238, Kaverirajapuram.

239, Kurmavilasapurani.

261, Ramalingapuram.

262, Parasapuram.

263.. Venugopalapuram.

286. Veeraraghavapuram.

298. Bhagavatha Pattabi-
ramapuram.

Census Code numbers and names
of revenue villages in Manur
revenue firka in  Tiruttani
reverue talulke  of  Tiruvallur
revenue division—

28. Patnam eshayya
Khandriga.

287. Tiruvelangadt.

288. Narthavada.

290. Dhanushayapuram.

297. Palayanur.

299, Pulavanalluru.

306. Banapuram.

307/1 & 2. Vysapuram.

308. Rajapadmapuram.

309, Rajaratnapuram,

310. Jagir Mangalam.

324, Shrotriyam Patrabiramae
puram.

325. Tholudavoor.

326, Marudavallipuran

327. Manoor.

328. Kuppam Khandriga.

329, Harischandrapuram.

330. Lakshmivilasapurap:.

331. Saunakapuram.

332. Orathur. .

323. Paakasala.

334, Japti Shroiriyam
Ramapuram.

335. Peddakalakattvr,

336. Chinnamandali.

238. Kalambakkarr.




505  Panchapats (Amzndnznt) [1965: T.N.Act 38
ITAMIL NADU] ACT No. 38 OF 1965.2

THE ![TAMIL NADU] PANCHA YATS
(AMENDMENT) ACT, 1965.

[Received the assent of the President on the 31st January
1966, first published in the Fort St. Gaorge Gazelte on
the 9tiy F ‘ebruary 1966 (Magha 20, 1887).)

An Act further to amend the *{ Tamil Nadu] Panchayats
Act, 1938.

Bg it enacted by the Legislature of the '3[State of
Tamil Nacu] in the Sixteenth Year of the Repubhc of
India as follows —

~ Shotttitleand 1. (1) This Act maybe called the 1[Tam11 Nadu] Pan-
oommenceﬂ‘len chayats (Amendment) Act, 1965,

() (a) Sections 2, 3, 4 and 6 shall come into
force on such date as the State Government may, by"
. notification, appoint.

(b) Section 5 shall be deemed to have com.. into
force on the 2nd October 1960. |

(c) Section 7 shall come into force at once,

2-6. [The amendments made by these sections have
already been incorporated in the principal Act, viz.,
Tamil Nadu Panchayats Act, 1958 (Tamil Nadu Act
XXXV of 1938).]

———

1 These words were substituted for the word “Madras” by the
_ Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tarml Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 For Statement of Objects and Reasons, see Fort St, G'eorge
- Ggqzette Extraordinary, dated }he 18th August 1965, Part IV... ,
- Section 3, page 221.

3 This expression was sab;tntutcd for the expressnoli “State of
Madras” bythe Tamil Nadu Adaptation of Laws Order, 1969, as

amended by the Tamil Nadu Adaptation of Laws (Second Amends
ment) Order, 1965,

- .
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Panchayats (Amendment) :807

- 1. Notwithstanding the expiration of the period of Special
three years mentioncd in sccticn 165 of the principal Act &rs%wgg;ogfm |
as.in. force immediately bcfore the publication of. this jimjtation for
tin the *Fort St. George Gazette, distraint may be made, recovery ol
suit may be instituted or prosecution may be commenced ¢ertain dues.
in respect of any tax or other sum due to a panchayat or

.panchayat union council under the principal Act or any

" rule, by-law, regulation cr order made under it, before

the expiration of the period cf six years mentioned in

“the said section 165 as amended by section 5of this Act.

*'Now the Tamil Nadu Government Gazelte, ,
|
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1979 : TN Act‘ 1] Panchayats.(Amendm.ent)., 739

TAMIL NADU ACT No. 11 OF 1970.*

THE TAMIL NADU PANCHAYATS (AMEN DMENT)
ACT, 1970.

[Received the assent of the Governor on. the 29th April 1970,
'+ first published in the Tamil Nadu Government Gazette
féxgtguirdinary, on the 30th April 1970 (Vaisakha 10,

An Act further to amend  the Tcgmil Nadu Panchayats Act,
1938. ' . ’

.BB'it enacted by the Legislature of the State of Tamil Nadﬁ
inthe Twenty-first Year of the Republic of India as follows;—

+
Fod
-

"1, (1) This Actmay be called the TamilNadu Pancha« q.- i
yats (Amendment) Act, 1970. - ' i ;oh;xrxn;gg%?:g

(2) 1t shall come into force on such date as the State
Government may, by notification, appoint. =

\" 218 [The amendments made by these sectionshave * . A
been incorporated in the principal Act, viz., the Tamil i i~
l\i‘adgxs)"l;ai‘nchayats Act, 1958 (Tamil Nadu Act " XXXV
of 1958).] = T

¢
{

19. Notwithstanding anything contained in this Act gaying,
~ orintheprincipal Actasamended bythis Act, the president

of a panchayat holding office as such on the “date_of the
commencement of this Act, shall continue to hold office

as such president for the residue of the term of office

as if this Act had not been passed: .

- Provided that any ordinary or casual vacancy arising
after the date of the commencement of this Act in the office .
of the president shall be filled in accordance with the
provisions of the principal Act as amended bythis Act.

;o

N

i 7 e For Statement of ‘Objects and Reasons, see Fort St. Géofgrc
- G;,Mf%&dmm, dated the 31st March. 1970, Part IV""S‘."}}_‘{“

.t
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874 Panchayats (Second Am:ndmnent and Validation) [1971: T.N.Act 13

TAMIL NADU ACT No, 12 OF 1971.*

THE TAMIL NADU PANCHAYATs (SECOND AMENDMENT AND
VALIDATION) AcTt, 1970.

[Received the ussent of the President on the 14th July 1971,
first published in the Tamil Nadu Goverament
Gazette Extraordinary on the 17th July 1971 (Ashada
26, 1893).] |

An Act further to amend the . Tamil Nadu Panchayats
Act, 1953.

BE it ¢uacted by the Legislature of the State of Tamil
Nadu in the Twenty-first Year of the Republic of India
as follows:— :

Short titl 1 (1) This Act may be called the Tamil Nadu Panchayats
oogurrtnex:ct;:r:&? (Second Amendment and Validation) Act, 1970.

2) (a) Section 2 shall be deemd to have come into
force on the Ist January 1960. \

(b) Section 3shallcomeinto force on such date as
the State Government may, by notification, appoint.

(¢) Section 5 shall be deemed to have come into
force on the 1st April 1970, '

* 2-5. {The amendments made by these sections have already

been incorporated in the principal Act, namely, the Tamil

. Na(éz)l Panchayats Act, 1958 (Tamil Nadu Act XXXV of
1958).]

validation of 6. Notwithitanding anything contained in any judg-
local cess sur- ment,decree or order of any court, no levy or collection of
charge under ]ocalcesssurcharge bya panchayat union councilunder the
%&T%ﬁag}‘ principal Act prior to the date of the commencement of
1958. section 3 of'this Act (hereinafter in this section referred tc
.,  as the said date) shall be deemed to be invalid or ever to

- have been invalid on the groun'd only that no maximum

* For Statement of Objects and Reasons, see the Tamil Nm
Government Gazette Extraordinary, dated the 24th July 1971, Pasy
IV-=Section 3, page 581.




R i WPIDSS VG e
: e . | R

1971: T.N. Act 13].  Panchayats (Second Amendment = 875
and Validation)

has been prescribed for such local- cess surcharge and such -
local cess surcharge levied or collected or purporting to
have been levied or collected shall, for all purposes, be
deemed to be and to have always been validly levied or
collected and accordingly— |

(@) allacts, proceedings or things done or taken by a
~ panchayat union council or any authority, officer or person
in connection with the levy or collection of any local cess
surcharge shall, for all purposes, be deemed to beand to
have always beecndone or takenin accordance with law;

| (b) no suit or other proceedings shall be maintained
or continued in any court for the refund of any local cess

surcharge so paid; '

(¢) no court shall enforce any decree or order
directing the refund of any localcess surcharge so paid;

(d) any local cess surcharge which becomes leviable
under the principal Act as amended by this Act for any
period before the said date may be levied and collected in
the manner provided under the principal Act as amended
by this Act.




1976 : President’s Act 22] ~ Madras City Muntclpal 595
Corporation, Tamil Nadu
District Municipalities an«
Tamil Nadu Panchayats (Amendment

PRESIDENT’S ACT NO. 22 OF 1976.*

THE MADRAS CITY MUNICIPAL CORPORATION,
TAMIL NADU DISTRICT MUNICIPALITIES
AND TAMIL NADU PANCHAYATS (AMEND-
MENT) ACT, 1976.

[Received the assent of the President on the 31st May 1976,
Jirst published in the Tamil Nadu Government Gazette
Extraordinary on the st June, 1976 (Vaikasi 19,
Nala (2007—Tiruvalluvar Andu)).]

Epacted by the President in the Twenty-seventh Year
of the Republic of India.

An Act further to ameng the Madras City Municipal
Corporation Act, 1919, the Tamil Nadu District
Municipalities Act, 1920 and the Tamii Nadu Pan-
chayats Act, 1958,

In exercise of the powers conferred by section 3 of the
Tamil Nadu State Legislature (Delegation of Powers)
Act, 1976 (41 of 1976), the President is pleased to enact
as follows :—

1. (1) This Act may be called the Madras City
Municipal Corporation, Tamil Nadu District Munici-
palities and Tamil Nadu Panchayats (Amendment) Act,
1976.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2. In the Madras City Municipal Corporation Act,
1919 (Tamil Nadu Act IV of 1919), in section 135, in
clause (b), for items (i), (ii) and (iii) and the entries rela-
ting thereto, the following shall be substituted, namely :—

“(i) Sale of immovable The market value of the
property. property as set forth in

, the instrument, and in a

case where the market

value is finally deter-

mined by any authority

*For Reasons for the ‘enactment, see Tamil Nadu Government
Gazette Extraordinary, dated the 1st June 1976, Part IV~—Section
2, Pages 207—208.

25-10—38a

Short title and
¢ommencement.

Amendment of
Tamii Nadu
Act 1V of 1919.




596  Madras City Municipal [1976 : President’s Act 22
Corporation, Tamil Nadu
District Municipalities and
Tamil Nadu Panchayats (Amendment)

under section 47-A of the
Indian Stamp Act, 1899
(Central Act II of 1899),
the market value as so
determined by such
authority.

(ii) Exchange of immovable The maiket value of the
property. property of the greater
value as set forth in the
instrument, and in a case
where the market value
is finally determined by
any authority under sec-
tion 47-A cf the Indian
Stamp Act, 1899 (Cen-
tral Act II of 1899),
the market value as so
determined by  such
authority.

(ii) Gift of immovable The market value of the
property. property as set forth in
the instrument, and in a
case where the market
value is finally determi-
ned by any authority
under section 47-A of the
Indian Stamp Act, 1899
(Central Act IT of 1899),
the market value as so
determined by  such
authority.”.

Amendment of 3. In the Tamil Nadu District MuniCiPa]itieS Act,

Tamil Nadu Act 1920 (Tamil Nadu Act V of 1920), in section 116-A, in

V of 1920, clause (b), for items (i), (ii) and (iii) and the entries
relating thereto, the follewing shall be substituted,
namely —

(i) Sale of immovable The market value of the
property. property as set forth in
the instrument, and in a
case where the market




1976 : President’s Act 22] Madras City Municipal ~ 597
Corporation, Tamil Nadu
District Municipalities and
Tamil Nadu Panchayats (Amendment)

value is finally deter-
mined by any suthority
under section 47-A of the
Indian Stamp Act, 1899
(Central Act IT of 1899),
the market value as so
determined by  such
authority.

(ii) Bxchange of immovable The market value of the
property. property of the greater
value as set forth inthe
instrument, end in a case
where the market value
is finally determined by
any authority under
section 47-A  of the
Indian Stemp Act, 1899
(Central Act IT of 1899),
the market value as so
determined by such
authority,

(iii) Gift of immovable pro- The market value of the
perty. property as set forth in
' the instrument, and in a
case where the market
valve 1is finally deter-
mined by any authority
| under section 47-A of
3 . the Indian Stamp Act,
1899 (Central Act II of
1899), the market value
as so determined by such
| authority.”.

4. [The amendements made by this section have already
been incorporated in the principal Act, namely, the Tamil
Nadu Panchayats Act, 1958 (Tamil Nadu Act XXXV of

1958).1
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666 Panchayats (Amendment [1977: T.N. Act 9
and Validation)
‘ TAMIL NADU ACT NO. 9 OF 1977*.
THE TAMIL NADU PANCHAYATS (AMENDMENT
AND VALIDATION) ACT, 1977.

[Received the assent of the Governor ot the 25th Septem-
ber 1971, first published in the Tamijl Nadu Government
Gazette on the 2Tth Septemper 1977 (Purattasi 11,
Pinkala (2008—Tiruvalluvar Andu)).}

An Act further to amend the Tamil Nadu Panchayats
Act 1958.
BE it enacted by the Legislature of the State of Tamil
Nadu in the Twenty-eighth year of Republic of India
as follows :—
Short title and 1, (1) This Act may be called the Tamil Nadu Pan-
sommencement. chavats (Amendment and Validation) Act, 1977,
{2) It shall be deemed to have come into force
on the Ist August 1977.
2. [The amendments made by this section have already
been incorporated in the principal Act, namely, the Tamil
Nadu Panchayats Act, 1958 (Tamil Nadu Act XXXV
of 1958).] ) )
Notification to 3. Where any panchayat union council has beed dissolved
have retrospec- under clause (a) of sub-section (1) of section 155 of the
tive a STCt i principal Act and a_djrection has been issued regarding the
Gertdin  cases. 1 econstitution of such panchayat union council under clause
(b) of sub-section (1) of the said section 155 before the
date of publication of this Act in the Tamil Nadu Govern-
ment Gazette, the Government may issue a notification
postponing the reconstitution of the council for a further
period not exceeding six months under the proviso to clause
(b) of sub-section (1) of the said section 155 of the
principal Act as amended by this Actand such notification
shall be deemed to have come into force on the date speci-
fied in the notification, such date being not earlier than
the 1st August 1977,

Validation. 4, Notwithstanding anything contained in the principal
Act as amended by this Act or in any judgment, decree
or order of any court or other authority, all acts done or
proceedings taken in respect of any panchayat union
council, during the period commencing on the 1st August
1977, end ending with the date of publication of this Act
in the Tamil Nadu Government (Gazette, by a person
appointed under sub-section(4) of section 155 of the princi-
pal Act shall for all purposes be deemedto be and to have
always been validly done or taken in accordance with law
as if section 3 had been in force at all material times when
such acts or proceedings were done or taken.

¥ For Statement of Objects and Reasons, See Tamil Nadu
Govérnment Gazette Extraordinary, dated the 26th August 1977,
Part IV—Section 1, Pages 59—60.




Short title
and com-
mencement,

Amendment of
section 155,

78 | Panchgyats [1980 : T.N, Act 27
(Amendment)

TAMIL NADU ACT NO. 27 OF 1980.*

THE TAMIL NADU PANCHAYATS (AMENDMENT)
ACT, 1980.

[Received the assent of the Governor on the 30th August
1980, first published in tke Tamil Nadu Government
Gazette Extraordinary on the 2nd September 1980
(Aavani 17, Rowthiri—2011-Thiruvallvar Aandu).]

An Act further to amend the Tamil Nadu Panchayats Act,
1958.

BE .° ~nacted by the Legislature of the State of Tamil -
*ladu in the Thirty-first Year of the Republic of India as
follows :—

1.(1) This Act may be called the Tamil Nadu Panchayats
(Amendment) Act, 1980.

(2) It shali come into force at once.

2. In the proviso to clause (b) of sub-section (1) of
section 155 of the Tamil Nadu Panchayats Act, 1958

Tamil Nadu Act (Tamil Nadu Act XXXV of 1958),for the expression“‘three

XXXV of 19

W4,

* years and two months”, the expression “three years and
eight months” shall be “substituted. :

* For Statement of Objects and Reasons, see Tamil Nadu Govern.

ment Gazette Extraordinary, dated the 1st August 1980, Part V-

Section 1, pages 229—230
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TAMIL NADU ACT NO. 32 OF 1980.*

THE TAMIL NADU LOCAL AUTHORITIES’ LAWS
(AMENDMENT ) ACT, 1580.

[Received the assent of the Governor on the 8th September
1980, first published in the Tamil Nadu Government
Gazette Extraordinary on the 11th September 1980
(Aavani 26, Rowthiri-2011-Thiruvalluvar Aandu).l

An Act further to amend the Tami‘l Nadu Local Authoriiics®
Laws,

BE it enacted by the Legislature of the State of Tamil
Nadu in the Thirty-first Year of the Republic of India
as follows :(— :

PART 1.
PRELIMINARY

1. (1) This Act may be called the Tamil Nadu Local
Authorities’ Laws (Amendment) Act, 1980.

(2) It shall come into force at once.

PART II.

AMENDMENTS OF THE MADRAS CITY
MUNICIPAL CORPORATION ACT, 1919,

2. In the Madras City Municipal Corporation Act S

S hort title
and com-
mencement.

ubstitution of

» new Section 47,

1919 (Tamil Nadu Act IV of 1919) (hereinafter in this Tamil Nadu
Part referred to as the 1919 Act),for section 47,the follow- Act IV of 1919.

ing section shall be substituted, namely :—

——

*For Statement of Objects and Reasons, sec Tamil Nadu
Government Gazette Extraordinary, datedthe 5th August 1980,

Part IV—-Section 1, Pages 247-248.
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“47. Electoral roils for divisional seats and qualifi-
cation for inclusion therein.—(1) For each of the territorial
divisions referred to in section 45, there shall be an
electoral roll which shall be prepared in accordance with
the provisions of this Act and such directions not incon-
sistent with the provisions of this Act as the State
Government may, from time to time, issue in this behalf,

] (2) A person shall be disqualified fcr registra=
tion ir an electoral roll if he— '

(a) is not a citizen of India ; or

() is of unsound ming Lo staads <o declared :
by a competent court; or o 3

(¢) is for the time being diSqualiﬁcd from voting %
under the provisions of section 71 or any law relating to ’
corrupt practices and other offences in connection with

elections. g

(3) No person shall be entitled to be registered
in the electoral roll for more than one territorial division
or in the electoral roll for any territorial division in more
than one place.

(4) No person registered in the electoral roll for a
territorial division shall be entitled to be registered in the
electoral roll for any other territorial division or ward,
as the case may be, of any City (other than the City of
Madras), municipality or panchayat.

Explanu..on.—For the purpose of this sub-section,
the expressions ‘City’, ‘municipality’ and ‘panchayat’ shall
have the meanings respectively assigned to them inthe
Madurai City Municipal Corporation Act, 1971 (Tamil
Nadu Act 15 of 1971) or in any other law for the time being =
in force, the Tamil Nadu Dist-ict Municipalities Act, 1920
(Tamil Nadu Act V cf 1920) and the Tamil Nadu Pan-
chayats Act, 1958 (Tamil Nadu Act XXXV of 1958). .
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(5) Sebiec: to the provioms of sTOesecTOCS
(1) to (4), every person who— |
.. (a) is not less than eigtteen years of age on tbe
qualifying date ; and ,

(0) is ordinarily resident in the City,

shall be entitled to be registered in the electoral roil for
any one of the territorial divisions referred to ir section 45,

Explanation—For the purpose of this section,
“ qualifying date ” in relation to the preparation or
revision of an electoral roll under this Act, means the
first day of January of the year in which it is so prepared

or revised.

(6) (@) A person shall not be deemed to be
ordinarily resident in the City on the ground only that he
owns, or is in possession of, a dwelling house thei.”

(b) A person absenting himself temporarily
from his place of ordinary residence shall not by reason
thereof cease to be ordinarily resident therein.

(©) A person who is a patient in any establish-
ment maintained wholly or mainly for the reception and
treatment of persons suffering from menial illness or
mental defectiveness, or who is detained in prison or
other legal custody at any place, shall not by reason
thereof be deemed to be ordinarily resident therein,

(d) Ifin any case a question arises as to whether
a person is ordinarily resident in the City at any relevant
time, the question shall be determined by the State Govern-
ment in accordance with such rules as may be prescribed.*’.
. 1 . ) . Amendment of
3. In section 48 of the 1919 Act, in sub-section (1) ssetion ,

for the Explanation, the following shall be substituted, Tamil Nadu
namely :— Act 1V of 1919.

« Explanation.—The power conferred by this sube
section on the person so auiinised, shall include the
power to omit, in the manner and at the times aforesaid
from the electoral roll for any such division published
under this sub-secticn, the name of any person who is
dead or who incurs any of the disqualifications specified
in sub-section (2) of section 47 : ,

125-12—6
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Provided that the name of any person omitted from
the ele »-oral roll for the territorial division by reason of a
disqualification under clause (c), of sub-section (2) of
section 47 shall forthwith be reinstated in that roll if
such disqualification is, during the period such roll is
in force removed under any law authorising such removal ”,

‘lgggggg of oW 4. After section 48 of the 1919 Act, the followmg

and 48-B, in sections shall be inserted, namely :—
Tamil Nadu
Act IV of 1919,
“ 48-A. Jurisdiction of civil courts barred—No cml

court shall hive jurisdiction,—

(@) to entertain or adjudicate upon any question
whether any person is or is not entitled to be registered in
an electoral roll for the territorial divisions referred to
in section 45 ; or

(b) to question the legality of any action taken by
any authority under section 47 or section 48.

48-B. Making false declaration—If any person
makes in connection with—

(@) the vreparation, revision or correction of an
electoral toll for the territorial division, or

(b) the inclusion or exclusion of any entry in or
from an electoral roll for the territorial division,
a statement or declaration in writing which is false and
which he either knows or believes to be false or does not
believe to be true, he shail be puxishatle with imprison-
ment for a term which may extend to one year, or with
fine, or with both.”. . .

Substitution of 5. For section 50 of the 1919 Act, the following section
new section fOr shall be sutstituted, namely:—

section :
Tamil Nad
Act 1V of 1919 “ 50, Disqualificatior of voters.—No person who

) is of unsound mind and declared so by the competent
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court shall be qualified to vote and no person who is
disqualified under section 71 shall be qualified to vote
so long as the disqualification subsists. .

6. For sub-section (1) of section 51 of the 1919 Act, Ameadment of
 the following sub-section shall be substituied, namely i— 36CH00 o

Act IV of 1919,
“(1) No person shall be qualified for election or
co-option as a councillor unless— '

(@) his name is included in the electoral roll of
any one of the territorial divisions of the City;

(b) he has completed his twenty-first year of age
and

(c) in the case of co-option under section 5,
such person is a member of the Scheduled Caste or the
Schednled Tribe or a woman, as the case may be. .

PART L

AMENDMENTS OF THE TAMIL NADU DISTRICT
MUNICIPALITIES ACT, 1920.

7. In the Tamil Nadu District Municipalities Act, Amendment of
1920 (Tamil Nadu Act V of 1920) (hereinafter in this section . 44,

Part referred to as the 1920 Act), in section 44,— Tamjl _ Nadu
: Act V of 1920,

(i) for sub-section (1), including the proviso and
Explanations (1) and (2) thereto, the following sub-sections
shall be substituted, namely ;— :

“() For every municipality there shall be an
~electoral roll which shal! be prepared in accordance with
the provisions of this Act and such directions not in-
consistent with the provisions of this Act as the State
Government may, from time to time, issue in this behalf.

125-12—6a
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(1-A) A person shall be disqualified for registretion
in an electoral roll if he—

(a) is not a citizen of India ; or

(b) is of unsound mind and stands so declared
by a competent court ; or

(c) is for the time being disqualified from
voting under the provisions of section 60 or any law
relating to corrupt practices and other offences in connection
with elections,

(1-B) No person shall be entitled to be registered
in :%e electoral roll for any municipality more than once.

(1-C) No person registered in the electoral roll
for a municipality shall be entitled to be registered in the
electoral roll for another municipality, pancheyat or*City.

Explanation.—For the purpose of this sub-section, the
expressions ‘pancheyat’ and °‘City’ shall have the
meanings respectively assigned to them in the Tamil Nadu
Panchayats Act, 1958 (Tamil Nadu Act XXXV of 1958),
the Madras City Municipal Corporation Act, 1919 (Tamil
Nadu Act IV of 1919) or the Madurai City Municipal
‘Corporation Act, 1971 (Tamil Nadu Act 15 of 1971) or
in any other law for the time being in force. |

(1-D) Subject to the provisions of sub-sections
(1), (1-A), (1-B) and (1-C), every person who— . -

- (a) is not less than eighteen years of age on the

qualifying date ; and

) is. ‘ordina:ily resident in a municipality,

shall be entitled to be registered in the electoral f‘olil“vfor

that municipality.

Explanation—VFor the purpose of this section

"« qualifying date » in relation to the preparation or revision

of an electoral roll under this Act, means the first day of
January of the year in which it is so prepared or revised.
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(1-E) (@) A person shall not be deemed to be
ordinarily resident in a municipality on the ground only
that he owns, or is in possession of, a dwelling house

therein.

N « e . -~ .
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thereof cease to be ordinarily resident therein. -

(c) A person who is a patient in any establishment
maintained wholly or mainly for the reception and treat-
ment of persons suffering from mental illness or mental
defectiveness or who is detained in prison or other legal
custody at any place, shall not by reason thercof be deemed

to be ordinarily resident therein.

(d) If in any case a question arises as to whether
a person is ordinarily resident in a municipality at any
relevant time, the question shall be determined by the
State Government in accordance with such rules as may

be prescribed. ”’ §

(i) in sub-section (2), for the Explanation, the

following shall be substituted, namely :—

“ Explanation.—The power conferred by this
sub-section on the person so authorised shall include the
power to omit, in the manner and at the times aforesaid,
from the electoral roll for the municipality published
under this sub-section, the name of any person who is
dead or who incurs any of the disqualifications specified

in' sub-section (1-A):

Provided that the name of any person cmitted from
the electoral roll for the muncipality by reason of a dis-
qualification under clause (¢) ‘of sub-section (1-A) shall

- forthwith be reinstated in that roll if such disqualifi

cation is, during the period such roll is in force, removed
undér any law authorising such removal.” ;

Larie m e



6%

8¢ Loeal Authorities’ Laws  [1980 3 TN, Act3z

(Amertdm_ent)

(i) the Explanation, occurring at the end, shall be

omitted.

122:.“?;1 °af4‘fx 8. After section 44 of the 1920 Act, tle following
;,nd'°44.3, in sections shall be inserted, namely :—

Tamil i “44-A. Jurisdiction of civil courts barred.—No civil

court shall have jurisdiction—

(a) to ‘e'ntert:ain or adjudicate upon any question
whether any person is or is not entitled to be registered in-

an electoral roll for 4 municipality ; or

~(b) the inclusion or exclusion ¢f any entry in or
from an authority under section 44. .

44-B. Making fa.’sé declaration.—If any person makes
in cormection w;th-f-

(@) the preparation, revision o1 correction, ¢f an
electoral roll, or

(® th: inclusion ox exclusion of any entry in or
from an electoral roll,

a statement or declaration in writing which is false and
which he either knows or believes to be false or does not
believe to be true, he shall be punishable with imprison-
ment for a term which may extend to one year, or with
fine, or with both. ™.

Substitution of 9, For section 47 of the 1920 Act, the following section

2&%3;“‘“ ﬂ‘»’,f shall be substituted, namely :—

. d P ° . [ *
{%!tn‘l,l of 11’32& : 47. Disqualification of voters.—Notwithstanding

anything contained in sub-section (6) of section 44, no
person who is of unsound mind and declared so by'the
competent court shall be qualified to vote and no person
who is disqualified under section 60 shall be qualified
vote so long ws the disqualification subsists. ™.

Amendment of  10. For sub-section (1) of section 48 of the 1920 Act,

section __48, the following sub-section shall be substituted, namely j—

Tamil Nadu

Act V of 1920, “ 1) No person shall be qualified for election as a

chairman or as a councillor, unless—

(@) his name is included in the el  roll
muricipality ; and ¢ ectorayl roll of the

(b) be has corapleted his twenty-first year of age.”,

to -

ORI EE o S At R s B R
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PART IV.

AMENDMENTS OF THE TAMIL NADU
' PANCHAYATS ACT, 1958.

11. In sub-section (1) of section 12 ¢ f tk¢ Tamil Nadu Amendment of
Panchayats Act, 1956 (Tainil Nadu Act XXXV of 1958) ¥ction 12,
(hereinafter in this Part referrea to as tre 1958 Act), after Act XXXV of
the proviso, the following proviso shall be inserted, 1958.
namely i—

“Provided furtber that no person sbkall b: co-opted
under this sub-section unless he Las completed bis twenty-

first year of age.”.

12. In sub-section (4) of section 15 of the 1958 Act, for Amendment of
the words ** whose name appears inthe electoralrollfor the s¢ction I%d
panchayat ”, tke words “whose name appears in the ﬂ’f’ XXV

electoral roll for the panchayat and who bas completed of 1953.
her twenty-flist year of age™ shall be substituted.
" Amendment of

13. In section 2C of the 1958 Act,— seclion 20,

() for sub-section (l) including the proviso :{2?‘“ x%?{',

and the Explanation thereto, the following sub-section of 1958.
shall be substituted, namely :—

“(1) For every panchayat there shall be an electrol
roll which shall be prepared in accordance with the pro-
visions of this Act and such directions not inconsistent with
the provisions of this Act as the Government may. from
time to time, issue in this behalf.

(1-A) A person shall be disqualified for registra-
tion in an electoral roll if he—

(@) is not a citizen of India; or

(b) is of unsound mind and stands so declared
by a competent court ; or '

(o) is for the time being disqualified from voting .
under the provisions of section 24 or any law relating to
corrupt practices and other offences in connection with
elections. |

(1-B) No person shall be entitled to be registered
in the electoral roll for any panchayat more than once,

(1-C) No person registered in the electoral roll for 2
panchayat shall be entitled to be registeied in the electoral
roll for another panchayat, municipality or City.
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Explanation.—For tiue purpose of this sub-section, the
expressions ‘muaicipality’ and ‘City’ shall have the mean-
ings respectively assigned to them in the Tamil Nadu Dis-
trict Municipalities Act, 1920 (Tamil Nadu ActV of 1920),
the Madras City Municipal Corporation Act,1919 (Tamil
Nadu Act IV of 1919), or the Madurai City Municipal

Corporation- Act, 1971 (Tamil Nadu Act 15 of 1971), or

in any other law for the time being in force. "

(1-D) Subject to the provisions of éub-section_s (1);,

(1-A), (1-B) and (1-C), every person who—

(a) is not less than eighteen years of age dii"thé |
- qualifying date; and )

(b) is ordinarily resident in a panchaygt vvril'la}g;é

or panchayat town or township,

shall be entitled to be registered in the electoral roll for that ) f
- panchayat. C

Explanation—For the purpose of this se;:tioﬁ,“-
. “qualifying date™ in relation to the preparation or revision

of an electoral roll under this Act, means the first day of
January of the year in which it is so prepared or revised.

(1-E) (@) A person shail not be deemed to be ordi-

narily resident in a panchayat village or - panchayat town
or township, on the ground only that he owns, or is in
possession of a dwelling house therein. ‘

. (b) A person absenting himself tempbrarily
from his place or ordinary residence shall not by reason”

thereof cease to be ordinarily resident therein,
(¢) A person who is a patient in any establish-

ment majntained wholly or mainly for the reception and =
treatment of persons suffering from mental illness or mental

defectiveness, or who is detained in prison or other legal

custody at any place, shall not by reason thereof be deemed

to be ordinarily resident therein.

(@) If in any case a question arises as to whether
a person is ordinarily resident ina panchayat village or

- panchayat town or township at any relevent time, the

question shall be determined by the Government in
accordarce with such rules as may be prescribed.”;

(i) in sub-section (2), for the Explanation, the
following shall be substituted, namely:— ‘

_ “Explanation.—The power conferred by this sub-
section on the person so authorised, shall include the poweg

.:‘f"mf"*}'—:w:«‘ e e .
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to omit, in the manner and at the times aforesaid, from
the electoral roll for the panchayat published under this
sub-section, the name of any person who is dead or who
%ncx;s any of the disqualifications specified in sub-section
1-A) :

Provided that the name of any person omitted from
the electoral roll for the panchayat by reason of a dis-
qualification under clause (c) of sub-section (1-A) shall
forthwith be reinstated in that roll if such disqualification
is, during the period such roll is in force, removed under
any law authorising such removal.";

(iii) the Explanation occurring at the end shall be
omitted.

14. After section 20 of the 1958 Act, the following Insertion of new

sections shall. be inserted, namely :(— sections 20-A
* and _20-B, in
20-A. Jurisdiction of civil courts barred —No civil Tamil Nadu
. o ge” .0 Act XXXV of

court shall have juricdiction— 1958.

(@) to entertain or adjudicate upon any question
whether any person is or is not entitled to be registered
in an electoral roll for a panchayat; or

(b) to question the legality of any action taken by
any authority under section 20. '

20-B. Making false declaration.—If any person makes
in connection with— '

(a) the preparation, revision or correction of an
electoral roll, or ,

(b) the inclusion or exclusion of any entry in or
from an electoral roll,

a statement or declaration in writing which is false and
which he either knows or believes to be false or does not
believe to be true, he shall be punishable with imprison-
ment for a term which may extend to ome year, or with
fine, or with both.”.

15, Por section 22 ofthe 1958 Act, the following .. -+ion Substitution of
i - t

shall be substituted, namely :— lslggvti.gic 1231: fx?rf

, . ) Tamil Nadu Act

“22. Qualification of candidates.—~No person shall XXXV of 1958,

be qualified for election as—
(@) a member or president of a panchayat unless—

(i) his name appears on the electoral roll for
the panchayat ; and
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(i) hs has completed his twenty-first year of
age, or
(b) chairman of a panchayat union council unless—

| (i) his name appears on the electoral roll for
any omne of the panchayats or townships comprised in the
panchayat union; and

(ii) he- has completed his twenty-first year of
age.”.

Insertion  of 16 After section 24 of the 1958 Act, the following

ES_WA o ‘%’;}3{} section shall be inserted, namely :—

Nadu Act ) ) '
XXXV of 1958. “24-A. Disqualification of voters—No person who

is of unsound mind and declared so by the competent court
shall be qualified to vote and no person who is disqualified
under section 24 shall be qualified to vote so long as the
disqual.’~=tion subsists.”.

Amendment of  17. In section 36-A of the 1958 Act, in sub-section (1),
section 36'3% in clause (b), in the third proviso, item-(i) shall be re-
Tamil %4 qumbered as item (i-A), and before the item (i-A) as so

?9‘:;8)( XXy renumbered, the followingitem shall be inserted, namely:-

(i) unable to read and write in Tamil ; or”,

" PART V.

AMENDMENTS OF THE MADURAI CITY
MUNICIPAL CORPORATION ACT, 1971.

18-21. [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Madurai City Municipal Corporation Act, 1971 (Tamil
Nadu Act 15 of 1971).] ‘ SRR

5%
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TAMIL NADU ACT NO. 14 OF 1981.*

THE TAMIL NADU PANCHAYATS
(AMENDMENT) ACT, 1981.

[Received the assent of the Governor on the 19th March

1981, first published in the Tamil Nadu Government

Gazette Extraorainary on the 21st March 1981 (Panguni

8, Rowthiri-2012- Thiruvalluvar Aandy).]

An Act further to amend the Taénsié Nadu Panchayats Act,
g . .

BEi:enacted By the Legislature of the State of Tamxl Nadu

in the Thirty-second Year of the Republic of India as
follows -~ Gl e

Short ile 1. (1) This Act may be called the Tamil Nadu Pan-
encoment,  Chayats (Amendment) Act, 1981, iR

(2) It shall come into force at once.

Amendment of 2, In the proviso to clause (b) of sub-section (1) of

section 155,

Tamil Nadu Section 155 of the Tamil Nadu Panchayats Act, 1958

Act xxxv (Tamil Nadu Act XXXV of 1958), for the expression “three
of 1958. years and eight months”, the expression “four years and
two months ” shall be substituted. -

~ *For Statement of Objects and Reasons, see Tamil Nadu Govern~
ment Gazeité Extraordinary, dated the 2nd March 1981, Part IV
Section 1, pages 129-130, : g
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TAMIL NADU ACT NO. 55 OF 1981.*

THE TAMIL NADU PANCHAYATS (SECOND
AMENDMENT) ACT, 1981.

[Received the assent of the Governor on the 13th September
1981, first published in the Temil Nadu Government
Gazette Extraordinary on the 15th September 1981
(dvani 30, Thunmathi-2012-Thiruvalluvar Aandu).}

An Act further to amend the Tamil Nadu Panchayats
Act, 1958. .

BE it enacted by the Legislature of the State of Tamil Nadu
i}l’llthe Thirty-second Year of the Republic of India as
ollows :— |

1. (1) This Act may be calledthe Tamil Nadu Pancha-
yats (Second Amendment) Act, 1981.

(2) It shall be deemed to have come into force on the
1st June 1981.

2. After section 62 of the Tamil Naduy Panchayats Act,
1958 (Tamil Nadu Act XXXV of 1958) (hereinafter referred
to as the principal Act), the following section shall be in-
serted, namely :—

“ 62-A. Teachers (including headmasters) and basic
Servants in the Panchayat union schools to be Government
servants.—(1) Notwithstanding anything contained in this
Act or in any other law for the time being in force, on and
from the 1st June 1981 all teachers (including headmasters)}
and vusic servants in the panchayat union schools in the
State of Tamil Nadu shall become whole-time Government
servants.

. (2) Notwithstanding anything contained in sub-sec-
tion (1) of section 55 or in any other provision of this Act
and subject to the provisions of Article 311 of the Consti-
tution, the Government may make rules regulating the
conditions of service of the teachers (including headmasters)
and basic servants'in the panchayat union schools,”.

* For Statement of Objects and Reasons, see Tamil Nadu Government
fazette %graordinary, dated the 26th August 198i, Part IV-—Section
» page . )
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3. »('1'5 The Tamil Nadu Panchayva‘ts“ (Sécond Amend- Repeal and
ment) Ordinance, 1981 (Tamil Nadu Ordinance 4 of 1981) saving,
is hereby repealed. . o :

(2) Notwithstanding such repeal, anything‘dOne: or any
action taken under the principal Act, as amended by the

sajd ‘Ordinance, shall be deemed to have been done or
taken under the principal Act, as amended b y this Act,

1251236
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TAMIL NADU ACT NO., 56 OF 1981.*

THE TAMIL NADU PANCHAYATS (THIRD AMBND-
MENT) ACT, 1981.

[Received the assent of the Governor on the 13th September
1981, first published in the Tamil Nadu Government
QGeazette Extraordinary on the 15th September: 1981
(Aavani 30, Thunmathi-ZOIZ—TkimvaIluvat Aandu).)

An Act further to amendl t;xgsTamxI Nadu Panchamt: Act. :

Beit enacted by the Legislature of the State of Tamxl Nadll
}n llthe ’Ibmy-second Year of the Republic of Indxa (1]
ollows &~

1. (1) This Act may be called the Tamil Nadn Pu-
chayats (Third Amendment) Act, 1981.

(2) It shall come into force at once,

2. For sub-section (1) of section 10 of the Tarml Nadu
Panchayats Act, 1958 (Tamil Nadu Act XXXV of 1958)
(hereinafter referred to as the principal Act), the followmg
sub-section shall be substituted, namely :(—

*“(1) Notwithstanding anything contained in sectxon
20 or any other provision of this Act, the total number of
members cf a panchayat (exclusive of its president) shall
be notified by the Inspector in accordance with such scale
as may be prescribed with reference to population as ascert-
ained at the last preceding census of which the relevant
figures have been published.”.

3. In section 12 of the principal Act, in sub-sectxon 1),
after the second proviso, the following proviso shall be
inserted, namely :—

“Provided also that if among the members of & pan-
chayat union council, there is any woman belonging to
Scheduled Castes or Scheduled Tribes, as the case may be,
then for the purposes o /.ciicaing the cumber of members
of the Scheduled Castes or Scheduled Tribes to be co-
opted unider the first proviso such woman shall not be
deemed to represent the Scheduled Castes or Scheduled
Tribes and shall be excluded and accordingly the requisite
number of members of the Scheduled Castes or Scheduled
Tribes specified in the first proviso shall be co-opted.”.

4. In the proviso to section 14 of the principal Act,
the words “or co-opted” shall be omitted.

*For Statem~nt of Objccts and Reasons, see Tamil Nadu
Government Gazette Extradinary, dated the 28th August 1981.
Ppart IV—Section 1, pages 754--756.
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5.(?;1 .sect:]t;on 15 9f tlhfle1 pr;?dpa}l) Act,—(-l- ‘ | A}mcndmont
i) in the marginal heading, the words * co-option of** of ssction
shall be omitted ; g %qséd—ra]\rgtll

(ii) in sub-section (1), after the words * with due rega.t XXXV of
to their population in the village or town” occurring at 1938
the end, the words “as ascertained at the last preceding
census of which the relevant figures have been published”
shall be added ;
(iii) in sub-section (2), for the words “thirty years”,
the words “forty years” shall be substituted ;

(iv) for sub-sections (3) and (4), the following sub-
sections shall be substituted, namely :—

“(3) In every panchayat, the Inspector may, subject
to such rules as may be prescribed, by notification, reserve
one seat for woman, -

(4) Nothing contained in sub-sections (1) and (3)
shall be deemed to prevent members of the Scheduled
Castes, Scheduled Tribes, or women, for whom seats have
been reserved in any panchayat, from standing for election
to the non-reserved seats in the panchayat.”.

6. In section 17 of the principal Act, sub-section (5) shall Amenament
be omifted. fg w,letalg!:l

Nadu Act
XXXV of
1958.

7. In section 20 of the principal Act, in sub-section (2), Amendmeni

after the proviso, the fo'lowing proviso shall be inserted, of section
20, Tamil

namely :— Nadu Act

« Provided further that in case where the ordinary 1XX953xv of

elections to the office of chairmen of panchayat union
councils and of the presidents and members of panchayats
are held simultaneously, no alteration to the electoral
roll shall be published after the first day fixed for filing
of nomination for election of chairman of a panchayat
union council and before the notification of the results of

all elections.”.
Substitution cf

8. For section 24 of the principal Act, the following new section for

section shall be substituted, namely :(— secrion 24,
Tam'l Nidu

“24. Disqualification of persons convicted of election pe¢ XXXV of
offences.—Every person convicted of an offence punishable 1958,
uuder sections 37-A to 37-N of this Act or under Chapter
IX-A of the Indian Penal Code (Central Act XLV of 1860)

125—12—36A
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shall be disqualified from voting or from being elected
in any election to which this Act applies or from holding
the office of president or member of a panchayat or of
the office of chairman or member of a panchayat union :
council for a period of five years from the date of his
conviction,”, I
9. After section 30 of the principal Act, the following
sections shall be inserted, namely :— R
“30-4. Reservation of seats for Scheduled Castes and
Scheduled Tribes in the office of presidents —(1) The Govern-
ment may, from time to time, by notification,reserve for the
xmembers of the Scheduled Castes and Scheduled Tribes

h  number of office of presidents of panchayats not .

exceeding eighteen per cent of the total number of such
office in the State and the villages or towns in respect of

which the office of such presidents are to be reserved as
aforesaid shall be those which the Government may, from

time to time, by notification specify, having due regard to

the proporiion of the population of the Scheduled Castes -

or the Scheduled Tribes, as the case may be, in the village

or town concerned to the total population of that village .

or town and such other factors as may be prescribed :

- Provided that no persoi: who is not a member of any
of the Scheduled Castes or Scheduled Tribes shall be

- .qualified for election as president of any panchayat if the

-office of such president is reserved for a member of any

..~ of the Scheduled Castes or Scheduled Tribes, as the case

imay be. ‘ ‘ ~
(2) Nothing contained in sub-séction (1) shall be

‘deemed to prevent members of the Scheduled Castes and:

Scheduled Tribes from standing for election to the office

of president of any panchayat where no such,reservation
has been made. | itabaa

r

30-B. Reservation of seats for women in the ofﬁce o

presidents.—(1) The Government may, from time to time, -

by notification,reserve for women such number of office of ;- -

presidents of panchayats not exceeding fifteen per cent .

of the total number of such office in the State and: -

villages or towus i1respect of whica the cffice of such:

+ presidents aic to be reserved as afcressid shall be t

which the Government may, from time to time, by ‘noti=

fication specify, haviag due revard to the local cénditions:.
. and’ such other factors as may be prescriped Do

Provided that no person who is not a wom a}l:éhdll

thiz officc of sucn president is reserved for women.: " . !

R - Yo L
N o PRI S PPN

be qualified for eleaiion as presidunt of any panchay gif

S A R
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(2) Nothing contained in sub-sectica (1) shall be
deemed to prevei:t any women from standias for election
tc the office of president of any panchayet where no such
reservation has been made.”.

10. After section 36-A ofthe principal Act, the following Insertion of new |

secticns shell be inserted, namely : ~

sections 36-

““36-AA. Reservation of seats for Scheduled Castes AA and 36-

and Scheduled Tribes in the office of chairmen.—.1} The

Tami] Nadu

Governmeot mey, from time to time, bv actificatior, Act XXXV
reserve for the members  of the Sch.duled Castes and of 1958.

Scheduled Tribes such number of office of chai; men of

panchzyat union councils not exceeding eighteen per ven-

of the total number ¢f such office in the Stit¢ ond the
panchayat urion courcils in 1espect of which the office of
such chairmen are to be reserved s afoiesaid shall be
thcése which the Governmert may, friom time to time, by
notification specify, h:ving due regard tc the proportion
of the poptlation of the Scheduled Castes or Scheduled
Tribes, s the case may be, i 21l the panchayats comprised
in the panchzyat union concerned to the total population
of 211 the panchayats comprised in that panchayat - union
and such other factors as may be prescribzd :

- Provided that no person whe is not a member of

any of the Scheduled Castes or Scheduled Tribes shall be
qualified for election as chairman of any panchayat union
council if the office of such chairmen is reserved for a
member of any of the Scheduled Castes or Scheduled

Tribes, as the case may be.

(2) Nothing contained in sub-section (1) shall be
deemed to prevent members ¢f the Scheduled Castes and
Scheduled Tribes from standing for election to the office
of chairman of any panchayat union council where no such
reservation has been made:

- 36-AAA. Reservation of seats for women ir. the office
of chairmen.—(1) The Government may, from time to time,
by nctification, reserve for women such number of office of .
chairmen of panchayat union cou.icils not exceeding fifteen
‘per cent of the totel number of such office in the State
and the panchayat union councils in respect of which the
office of such chairmen are to be reserved as aforesaid
shall be those which the Government may, from time to
time, by notification specify, having due 1egerd to the
local conditions and such other factors 2s may be prese

cribed :
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Provided that no person who is not a woman shall
be qualified for electicn as chairman of any panchayat
union council if the office of such chairman is reserved
for women. s R
(2) Nothing contained {n sub-section (1) shall be
deemed to prevent any woman from standing for election
to the office of chairman of any panchayat union council
where no suchreservation has be:n made.”.

11. After section 37 ofthe principal Act,thé following

Insertion of

n-w sectjons  sub-headings and sections shall be inserted, namely :—
- 37-A,37-B,3T-C, . T
ngr? '33.7&3'37.}1 “ OFFENCES RELATING TO ELECTION.
$7.1, 313, 37-A. Infringement of secrecy of election.—RBvery officer,

37-K, 37-L, ; i 3 :
37-M, 37-N, clerk, agent or othe; person performing any duty in
37-0’ 37-p,  connection with the recording or counting of votes at an
37-Q. 37-R, - election who, except for some purpose authorised by law,
37-8, 37-T, communicates to any person any information showing
37"“’?;73"!;‘{5 directly or indirectly for which candidate any voter hag
Tamil voted, and every person who by any improper means,
Nadu Act procures any such information, shall be punished with
of imprisonment which may extend to six months or with

XXXV
1958. ﬁne’ or With bothv .

37-B. Minimum penalty for personation at an election.—
Notwithstanding anything contained in section 171-F of
the Indian Penal Code (Central Act XLV of 1860), any
person who in connection with an election under this
Act commits an offence of personation punishe ble under
that section, shall be punished with imprisonment for a
term which shall not be less than six months and not mope
than two years and with fine. ,

 37-C. Promoting enmity between clisses in connection
with elcction.—Any person who in connection with an
election under this Act promotes o1 attempts to promote on
grounds of religion, race, caste, community or langue ge,
feelings of enmity or h~tred between different clagses of
1. ~itizens of India shallbe punishable withimprisonment
fo: aterm which may extend to three years ox with fine or -
with both. :

37-D. Prohibition of public meetings on the day prece-
ding the election day and on the election day.—(1) No person
shall convene, hold or attend any public meeting ia any
local area comprised in a panchayat within forty-eight
hours befor: the dale of termination of the poll o1 on the
date or dates on which a pollistaken for anelectioninthag

panchayat.
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(2) Any person who contravenes the provirfoms of
sub-scction (1) shall be punishable with fine which may
oxtend to two hundred and fifty rupees. -

37-B. Disturbance: at election meetings.—(1) Any person
who at & public meetir g to which this section applies acts, oz
fncites others to act,in a disorderly manner for the purpose
of preventing the transaction of the business for which the
meeting was called shall be punishable with fine which
may extend to two hundred and fifty rupees. :

(2) This section applies to any public meeting of a
political character held in any local aica comprised in a
panchayat between the earliest date for making nomination
of candidates fcr an election and the date on which such
¢iec.ion is held.

(3) If any police officer reasonably suspecis any
person of committing an offence under sub-section (1), he
may, if requested so to do by the chairman of the meeting
require that person to declare to  him immediately his
name and address and, if that person refuses or fails so
to declare his name and add ess, or _if the police officer
reasonably suspect him of giving a false name or address
the police officer may arrest him without wagraat,

37-F. Restrictions on the printing of pamphlets, posters,
.etc.—(1) No person shall prin* or publish, or cause to be
printed or published, any clection pamphlet or poster
which does not bear on its face the rames and addresses of
the printer and the publisher thereof.

(2) No person shall print or cause to be printed any
election pamphlet or poster—

(a) unless a declaration as to the identity of the
publisher thereof signed by him and attesed by two
persons to whem he is personally kaown, is delivered by
him to the printer in duplicate; and

(d) unless,within a reasonable time after the prin‘ing
of the document,one copy of the declara:icn is sent by the
prin‘er together with one copy of the document to the
Executive Authority or Commissioner, as the case may pe,
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{3) For the purposes of this section—

"~ (a) any process for multiplying copies of a document,

‘other than copying it by hand, shall be deemed to be prin-
ting and the expréssion” “printer’ shall be construed accor-

L VR
L ‘

...+ - (b) “‘election pamphlet or poster” means .any
.printed pamphlet, hand-bill or other document distributed
“for the purpose of promoting or prejudicing the election of

‘a candidate or group of-candidates ‘or any placard or
poster having reference to an election, but does not include
any hand-bill, placard or poster merely announcing the
(date,time place and other particulars of an election meeting
"or Toutin: instructions to election agents or workers. ..

* (4) Anyperson wha contravenes any of the provisions
‘of sub-section (1) of sub-section (2) shall be punishable

~ with imprisonment for a term which may extend to six

months, or with fine which may extend to two -thousand
'‘typees or with both. . , e

. 37-G. Officers; etc., at elections not to act for candidgtes
or to influencing voting.—(1) No person who is a Return-
‘ing Officer, or an Assistant Returning Officer or a presiding
or -polling officer at an election or an officer. or’ clerk
appointed by the Returning Officer ‘or the presiding officer
to perform any duty in-connection with an ‘election shall
in the conduct or the management of the election do any
act (other than the giving ¢f vate) for thé furthéfance of

the prospects of the election of a candidate.

. (2) No such _Pe,rsoh as aforesaid,and no membér of the
police force, shall endeavour— N o

L4

' - (@) to persuade any person to give -his vate at
an election, or ST T et

(b) to dissyade any person from giving his vote at
an glectior, or R i

RN ‘.}"f,"'”
A A N

. (¢) to - influence the . voting of any. person
at an election in any manner. o Lo e
. (3) Any persoh who contravenes the provisions of
sub-section (1) or sub-section (2) shall be punishable with
imprisonment for a term which may extend to six months
or with fine or with both. L SN




1981 : T.N. Act 56] Panchayats (Third - 569
| Amendment)y - -

- 37-H.Prohibition of canvassing in or near polling stations.—

(1) - No person shall, on the date or dates on which a
poll is taken at any polling station, commit any of the
following acts within the polling station or in any public
or private place within a distance of one hundred metres
of the polling station, namely :— o

~ (a) canvassing for votes; or
~(b) soliciting the vote of any elector; or

~ (¢) persuading any elector not to vote for any
particular candidate; or :

(d) persuading any elector not to vote at the
election; or ’

, (e) exhibiting any notice or sign (cther than an
official notice) relating to the election. -

~* (2) Any person who contravenes the provisions of
sub-section (1) shall be punishable with fine which may
extend to two hundred and fifty rupees. ,

(3) An offence punishable under this section shall be

cognizable.

37-1. Penalty for disorderly conduct in or near polling
stations.-—(1)No person shall, on the date or dates on which
a poll is taken at any polling stetion,—

(@) use or operate within ot at the entrance of the
polling station, or in any public or private place in the

neighbourhood thercof, any apparatus for amplifying or

reproducing the human voice, such as’ a megaphone or a
loudspeaker, or o

~ (b) shout, or otherwise act in a disorderly manner,
within or at the entrance of the polling station or in any
public or private place in the neighbourhood thereof,so as
to cause annoyance to any person visiting the polling sta-
tion for the poll, or so as to interfere with the work of

the officers and other persons on duty at the polling

station. . .
" (2) Any person who contravenes, or wilfully aids or

abets the contravention of the provisons of sub-section (1)

shall be punishable wth imprisonment for a term which -

may extend to three months or with fine or with both. .

e e s B
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(3) If the polling officer of a polling station has
reason to believe that any person is committing or has
committed an offence punishable under this sectrom,
he may direct any police officer to arrest such person, and
thereupon the police officer shall arrest him.

" (4) Any police officer may take such steps, and use
such force, as may be reasonably necessary for pteventmg
any contravention of the provisions of sub-section (1) an
may seize any apparatus used for such contravention.

Explanation.—In this section, the expression “polling
officer” means the polling officer of a polling station or if
there is a presiding officer at the polling station, such
presiding officer. |

37-J. Penalty for misconduct at the polling station.—(1)
Any p~rson who during the hours fixed for the poll at any
polling swucion misconducts himself or fails to obey the
lawful directions of the polling officer may be removed
from the polling station by the polling officer or by any
police officer on duty or by any person authorised in
this behalf by such polling officer.

' (2) The powers conferred by sub-section (1) shall not be
exercised so as to prevent wny elector who is otherwise en-
titled to vote at a polling station from having an oppor-
tunity of voting at that polling station,

(3) If any person who has been so removed from 8

polling station re-enters the polling station without the

permission of the polling officer, he shall be punishable with
imprisonment for a term which may extend to three

months or with fine or with both.

(4) An offence punishable under sub-section (3) shall .

de cognizable.

Explanation.—-In this section, the expression * pollmg

officer ”’ bas the same meaning as in section 37-I.

37-K. Penalty for illegal hiring or procuring of co;:;
veyances at elections—(1) No candidate or his agent or

any other person with the consent of a ‘cam-
didate or hisagent shall hire or procure whether on payment
or otherwise any vehicle or vessel for the conveyance of any

elector (other than the candidate himself, the members

of hisfamily or hisagent)to or fromany polling station;
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Provided that nothing in this sub-section shall apply to—

(@) the hiring of a vehicle or vessel by an
or several electors at their joint cost for theypurpggg tg}
conveying him or them to or from th: polling station
if the vehicle or vessel so hired is a vehicle or vessel mot
propelled by mechanical power; and

(b) the use of any public transport vehicle or
vessel or any railway carriage by any elector at his own
cost for the purpose of going to or coming from ths
polling station. -

Explanation.—In this sub-section the expression “vehicle®’
means any vehicle used or capable of being used for the
purpose of road trausport, whether propelled by mecha-
nical power or otherwise and whether used for drawing
other vehicles or otherwise.

(2) Any person who contravenes the provisions of
sub-section (1) at or in connection with an election shall be
punishable with fine which may extend to two hundred

and fifty rupees.

37-L. Breaches of official duty in covmection with
election—(1) If any person to whom this sectioa applies
is without reasonable czuse guilty of any act or omission
in breach of his official duty, he shall be punishable with
fine which may extend to five hundred rupees.

(2) No suit or other legal proceedings shall lie against
any such person for damages in respect of any such act
or omission as aforesaid.

(3) The persons to whom this section applies are the
returning officers, assistant returning officers, presiding
officers, polling officers and any other person appointed to
perform any duty in connection with the receipt of nomina.
tions or withdrawal of candidatures, or the recording or
counting of votes at an election;and the expression “official
duty »* shall for the purpose of this section be construed
accordingly,but shall not include duties imposed otherwise

than by or under this Act.

37-M. Removal of ballot papers from polling stétlon to be
an offence. —(1)Any person who atany el ction fraudulentiy

takes, or attempts tc take, a ballot paper out of a polling

B i s s Y st
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be searched by a police officer:
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station, or wilfully-aids or abets the doing of any such act,
shall be punishable with imprisonment for a term which
may extend to one year or with fine which may exten

to five hundred rupees or with both.

. (2) If the presiding officer of a kpolling station ha’é

reason to believe that any person is committing or has

committed an offence punishable under sub-section (1),
such  officer may, before such person leaves the polling
station, arrest or direct a policc officer to arrest- such
person and may search such person or cause him to

. Provided that when it is necessary to Cau ‘e a woman to
be ‘searched, the search shall be made by aiother woman
with strict regard to decency. S

- (3) Any ballo* paver found upon the pzrson arrested
on search shall be made over for safe custody to a police
ofticer by the nresicing officer, or when the search is made

by a police officer, shall be kept by such officer in safe

custody.

(4) An offence punishable under sub-section (1)‘

shall be cognizable.

person at an eiection shall—

(@) fraudulently deface or fraudulently destroy

any nomination paper; or

(b) fraudulently deface, destrdy or remove ‘an‘y Iist,’

notice or other document affixed by or under the autho-
rity of a returning officer; or ‘ ’ _

(¢) fraudulently deface or fraudulently destroy any

ballot paper or the official mark on any ballot paper; or

(d) \."“"out due authority supply any ballot pa;per'f;'
to any person or receive any ballot paper from any person -

or be in possession of any ballot paper; or

(¢) fraudulently put into any ballot box anything

other than the ballot paper wiich he is authorised by law .

to. .put.in; or o

37-N. Other offences and penclties therefor.—(1) N}y"’

T, o,
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.. _(f) without due authority destroy, take, open or
otherwise interfere with any ballot box or ballot paper
then in use for the purposes of the election; or

(g) fraudulently or without due authority, as the
case may be, attempt to do any of the foregoing acts or
wilfully aid or abet the doing of any such acts.

(2) Any person who contravenes the provisions
of sub-section (1) shall—

(@) if he is a returning officer or an assistant re-
turning officer or a presiding officer ai a polling station or
any other officer or clerk employed on official duty in
connection with the election, be punishable with impri-
sonment for a term which may extend to two years or
with fine or with both ;

(b) if he is any other person, be punishable with
imprisonment for a term which may extend to six months
or with fine or with both. :

(3) For the purposes of this section, a person shall be
deemed to be on official duty if his duty is to take part
in the conduct of an election or part of an election including
the counting of votes or to be responsible after an election
for the used ballot papers and other documents in con-
nection with such election, but the expression ¢ official
duty” shall not include any duty imposed otherwise
than by or under this Act.

. (4) An offence punishable under clause (b) of sub-
section (2) shall be cognizable. .

37-0. Prosecution regarding certain election offences.—
No court shall take cognizance of any offence punishable
under section 37-G or under section 37-L or under clause
(a) of sub-section (2) of section 37-N exc.pt o1 complaint
in writing made by crder of, or under authority from the

Government.

REQUISITIONING OF PROPERTY FOR ELECTION
PURPOSES.

" 37-P. Requisitioning of premises, vehicles, etc., for
election purposes—(1) If it appears to the Government,
that in connection with an election under this Act—

(¢) any premises other than residential buildings

actuélly occupied are needed or likely to be nceded for
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the purpose of being used as a polling station or for the
storage of ballot boxes after a poll has been taken, or

(b) any vehicle, vessel or animal is needed or is
likely to be needed for the purpose of transport of ballot
boxes to or from any pollicg station, or transport of
members of the police force for maintaining order during
the conduct of such election, or transport of any officer
or other person for performance of any duty in connection
with such election

the Government may, by order in writing, requisition such.
premises or such, vehicle, vessel or animal,as the case may
be, and may make such further orders as may appear to
them to be necessary or expedient in connection with the
requisitioning :

Provided that no vehicle, vessel or animel which is
being lawfully used by a candidate or his agent for any
purpose connected with the election of such candidate
shall be requisitioncd under this sub-section until the
completion of the poll at such election. -

(2) The requisition shall be effected by an order in
writing addressed to the person deemed by the Govern-
ment to be the owner or person in possession of the pro-
perty, and such order shall be served on the person to
whom it is addressed. :

'(3) Whenever any property is requisitioned under
sub-section (1), the period of such requisition shall not
extend beyond the period for which such property is re-
quired for any of the purposes mentioned in that sub-
section. , .

(4) In this sectioné

(a) ‘premises’ means any land, building or part
of a building and includes a hut, shed or other structure
or any part thereof ;

_ (]) ‘vehicle’ means any vehicle used or capable of :
being used for the purvose of read trarsnort, whether
propelled by mechanical power or otherwise. |

37-Q. Payment of arount~(1) Whenever in pursuance
of section 37-P, the Government requisition anyppremisec.
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the persons interested shall be paid by the Government
an amount which shall be determined by the Government
by takng into consideration the following, namely :—

. (i) the rent payable in respect of the premises or
if no rent is so payable the rent payable for similar premises
in the locality :

g vrliss e
foe e

Provided that the rent payable in respect of the pre-
mises to which the provisions of the Tamil Nadu Buildings
(Lease and Rent Control) Act, 1960 (Tamil Nadu Act
18 of 1960) apply shall be the fair rent payable for the
premises under that Act ;

(i) if in consequence of the requisition of the pre-
mises the person interested is compelled to change his
residence or place of business, the reasonable eXpenses
(if aay) incidental to such change :

~ Provided that where any person interested, being

aggrieved by the amount so determined makcs an applica-

1 tion to the Government within one month from the date

o of service of the order determining the amount for referring

. the matter to an arbitrator, the amount to be paid shall

dbe such as the arbitrator appointed by the Government
may determine :

Provided further that where there is any dispute as
to the title to receive the amount or as to the apportion-
ment of the amount it shall be referred by the Government
to an arbitrator appointed in this behalf by the Govern-
ment for determination and shall be determined in accor-
dance with the decision of such arbitrator.

Explanation—In this sub-section, the expression
“person interested” means the person who was in actual
possession of the premises requisitioned under section
37-P immediately before the requisition, or where no
person was in such actual possession, the owner of such
premises.

(2) Whenever in pursuance of section 37-P the Govern-
ment requisition any vehicle, vessel or abimal, there shall
be paid by the Government to the owner thereof an
amount which shall be determined by the Government
on the basis of the fares or rates prevailing in the locality
for the hire of such vehicle, vessel or animal ;
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Provided that where the owner of such vehicle, vessel
or animal being aggrieved by the amount so determined
makes an application to the Government within one month
from the date of service of the order determining the amount
for referring the matter to an arbitrator, the amount to
be paid shall be such as the arbitrator appointed in this
behalf by the Government may determine : '

Provided further that where immediately before the
requisitioning the vchicle or vessel was by virtue of a hire
purchase agreement in the possession of a person other
than the owner, the total amount  determined
under this sub-section payable in respect of the requisition
shall be apportioned between that person and the owner
in such manner as they may agree upon, and in defaalt
of agreement, in such manner as an arbitrator appoicted
by the Government in this behalf may decide. S

- 37-R. Power to obtain information.—The Government
may, with a view to requisitioning any property under
section 37-P or determining the amount payable undea
section 3/-Q by crder, requite any peison to furnish to
such autho1ity as may be specified in the order such infor-
matior in kis possession relating to such piopeity as may
be so specified. e

~ 37-S. Powers uf entry into and inspection of premises,
etc.—(1) Any person authorised in this behalf by the
Government may enter into any premises and inspect such
premises and any vehicle, vessel or animal therein for the
purpose of determining whether and if so in what mannep,
an order under section 37-P should be made in relation
to such premises, vehicle, vessel or animal or with a view
to ts.eculcmg compliance with any order made under that
section. B

(2) In this section, the expressions ‘premises’ and

. ‘vehicle’ shall have the same msaning as in section 37-P.

. 37-T. Eviction jrom requisitioned premises.—(1) Any

person remaining in possession of any requisitioned pre-
mises 1n contravention of any order made under section
37-P may be summarily evicted from the premises by'any
officer empowered by the Government in this behalf.
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(2) Any officer so empowered may, after giving to
any woman not appearing in public, reason:ble wurning
and facility to withdraw, remove or open any lock or
bolt or break open any door of any building or do any
other act necessary for effccting such eviciion.

37-U. Release of premises from requisition.—(1) When
any premises requisitioned under section 37-P are to be
released from requisition, the possession thereof shall be
delivered to the person from whom possession was teken
at the time when the premises were requisitioned, or if
there were no such person, to the person decemed by the
Government to be the owner of such premises, and such
delivery of possession shall be afulldischarge ofthe Govern-
ment from all liabilities in respect of such delivery, but
shall not prejudice any rights in respect of the premises
which any other person may be entitled by due process of
~ law to enforce against the person to whom possession of
the premises is so delivered.

(2) Where the person to whom possession of any
premises requisitioned under section 37-P is to be given
under sub-section (1) cannot be found or is not readily
ascertainable or has no agent or any other person empowcred
to accept delivery on his behalf, the Government shall
cause a notice declaringthat such premises arereleased from
requisition to be 2ffixed on some conspicuous pat of such
premises and publish the notice in the District Gazette

concerned.

(3) When a notice referred to in sub-section (2) is
published in the District Gazette, the premises specified
in such notice shell cease to be subject to requisition on
and from the date of such publication 2nd bs deemed to
have been delivered to the person entitled to possession
thereof, and the Government shall not be liable for any
claim in respect of such premises for any period after the

the said date.

37-V. Delegation of function of the Government with
_ regard to requisitioning.—The Government may, by noti-
fication, direct that any power conferied or any duty
imposed on the Government by any of the provisions of
sections 37-P to 37-U shall, under such conditions,
if any, as may be specifi d in the direction, be exercised
or discharged by such officer or class of officers as may
be so specified.

125—12~-37
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37-W. Penalty for contravention of any order-of tequi-
sitioning.—If any person contravenes any order made-under
section 37-P or section 37-R, he shall be punishable with
imprisonment for a term which may extend to one year or
with fine or with both.”. L s

ndment of = 12. In the proviso to cleuse (b) of sub-section (
?e’éi?on"i'is, section 155 of the principal Act, for the expression ““four
Tamil Nadu  years and two months”, the expression: “four yeexs £nd
ﬁcstsmv °f five months” shall be substituted. I
Amendment of _13. In section 178 of the principal Act, in sub-section

section 178, (2), for clause (ii), the following cleuse shall be substituted,
Tami] Nadu namely * ' . . R

¢ '(ii) providing for—

| (@) the adjudication of disputes arising out of
election or co-option by the district munsif’s court ‘and of
appeals in such cases to the subordinate judge having juris-
diction or if no subordinate judge has such jurisdiction
to the district judge having inrisdictinn S e

- (b) all metters relating to electoral 10lls or elec-
tions, Lot e:pressly provided for in this Act, including
deposits to be mede by candidates standing for election
and the conditions under which such deposits may. be
forfeited, and the conduct of inquiries and the decision
of disputes relating to electoral 10lls.”. : -

Amcndmentof | 14, . ; v ST — o E
sectioln ng’ -+ 14. In section 199 of the principal Act, o
Tamil Nadu o s . .. L
ActXXXVof (i) in sub-sectlcn_ (1), after the expression. “under
1958, this Act”, the expression” “except the notificaticns issued

under sectior 3, 8, 10, 15, 16, 30-A or 30-B ** shall bg
inserted ; T

cL

(i) after sub-section (1), the fcllowing sub-sectiof
shell be inserted, namely ;:— o

R

) “(1-A) All nctificaticns issued under section 3, 87
10, 15, 16, 30-A or 30-B shall be published in the Dixgric,
Gazette ccncerned and  unless they are expressed to’
come into force on 2 particular day, shall come inta
force on the day on which they are so published.”. -

5 e
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TAMIL NADU ACT NO. 8 OF 1982. *

. THE TAMIL NADU PANCHAYATS (AMENDMENT)
ACT, 1982.

[Received the assent of the Governor on the 4th March
1982, first published in the Tamil Nadu Government
Gazette Extraordinary on the 6th March 1982 (Masi
22, Thunmathi, Thiruvalluvar Aandu-2013).1

An Act further to amend the Tamil Nadu Panchayats Act,
1958. |

WHEREAS provisions have been made in the Tamil Nadu
Panchayats Act, 1958 (Tamil Nadu Act XXXV of 1958)
for reserving not exceeding eighteen per cent of the total
number of office of presidents of panchayats and chairmen
of panchayat union councils in the State for the members
. of the Scheduled Castes and Scheduled Tribes 4., not
exceeding fifteen per cent of the said office in the State for
women ;

AND WHEREAS the State Government have, after
careful consideration, taken a policy decision that for the
purpcse of reservation of the office of presidents of pan-
chayats, each panchayat union shall be a unit and for the
purpose of reservation of the office of chairmen of pan-
chayat union councils, each district shall be a unit and such
reservation should be distributed in different parts within
the said unit ;

AND WHEREAS for the above purposes it is expedient
that the Tamil Nadu Panchayats Act, 1953 (Tamil Nadu
Act XXXV of 1958) should be amended ;

BE it enacted by the Legislature of the Stute of Tamil
Nadu in the Thirty-third Year of the Republic of India as
follows +— »

1. (1) This Act may be called the Tamil Nadu Pan-
chayats (Amendmevt) Act 71082,

G . FOrrSéatemexg of Oé’jecfs and Reasons see, Tamil Nadu
overnment Gazette Extraordinary dated the 8th Februar
Fari IV-Sectiom 1, pages 21-22. uary 1982

Short title “and
commencement,
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(2) (a) Sections 3, 4, 5, 6, 7 and 9 shall be deemed

to have come into force on the 24th November 1981 ;.

(b) Sections 2 and 8 shall be deemed to have co
into force on the 10th December 1981. C s

Amendment of 2. In section 23 of the Tamil Nadu Panchayats 'Acf,

section 23,
Tamil Nadu
Act XXXV of
1958.

Amendment of
section 30-A,
Tamil Madu

Act XXXV of

1958.

!

1958 (Tamil Nadu Act XXXV of 1958) (hereinafter
referred to as the principal Act),— -

(i) in the marginal heading, for the ?xpréssién
““local bodies ’, the expression *‘local bodies, etc.,”
shall be substituted ;

(ii) in sub-section (1), for the expression * Corpora-
tion of Madras ”’, the expression ~~ Mupicipal Corporation
of Madras, or of Madurai or of Coimbatore or of any
other Municipal Cerporation constituted under any law
for the time being in force or of any body corporate
owned or controlled by the State or Central Government *’
shall be substituted. | R

~3. In section 30-A of the principal Act, in sub-section

1,—

“total number of such office in the State ” and ending

‘with the expression ‘¢ as may be prescribed , the following

shall be substituted, namely :—

““total number of such office in each panchayat

union and for the purpose of such reservation, each .

panchayat union shall be a separate unit. The panchayats
in respect of which the office of such presidents are to be
reserved as aforesaid shall be those which the Government
may, by notification, specify having regard to the followin

provisions, namely i— :

(a, ‘"~ reservation of the office of presidents of

pan.iayats under this sub-section shall be distributed in

different parts of the panchayat union ; and

(b) such reservation shall, as far as practicablé',

be in respect of the office nf presidents of panchayats of

panchayat villages or panchayat towns where the pro-
portion of population of the Scheduled Castes and
Scheduled  Tribes {o  the total is comparatively

»,

large”;

(i) for the portion beginning with the expression -
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(i) in the proviso, for the words * for a member of
any of the Scheduled Castes or Scheduled Tribes, as the
" case may be”, the following shall be substituted, namely —

.~ *for.the members of the Scheduled Castes and
Scheduled Tribes under this sub-section.

Explanation.—For the purposes of this sub-section,
sub-section (1) of section 30-B, sub-section (1) ¢f section
36-AA and sub-section (1) of section 36-AAA, the exp.2s-
‘sion “ populatior ”* means the population as ascertained
_at the last preceding census of which the relevant figures
have been published.”. :

4. Tn section 30-B of the principal Act, in sub-section (1), Amendment of
for the portion beginning with the expresson “total number Sect‘?“b?o‘;&
of such office in the State ”” and ending witnh the expression Xg{n;éx}%vuof
““ ag may be prescribed”, the following shall bs substituted, 1953.

namely:— .

¢ total number of such office in each panchayat union
and for the purpose of such reservation, each panchayat )
union shall be a separate unit. 1he panchayats in res- 1
“pect of which the office of such presidentsare to be reserved
as aforesaid shall be those which the Government may,
by notification,sp=cify having regard to the following provi-
sions, namely :—
(@) the reservation of the office of presidents of
panchayats under this sub-section shall be distributed in

different parts of the panchayat union ; and

(b) such reservation shall, as far as practicable, bo
in "~ respect of the cifice cf precidents of panchayats of
panchayat villages ‘or panchayat towns where the pro-
portion of population of women to the total is com- ’
paratively large™. o

5. In section 36-AA of the principal Act, in sub-section , qnqment of
‘ section 36-AA,

1y—

3 ; ) . N - Tamil Nad
, (i) for the portion l_)egmmng with the expression “tota] Act XXXVuof
number of such office in the State”’ and ending with the 1958.
expression ¢ as may be prescribed ”, the following shall
'be substituted; namely :— ‘ S

‘ ¢ total number of such .oﬁiée in each district and
for the purpose of' such reservation, each district shall be a
separate unit. The panchayat union councils in respect
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of whiqh the office of such chairmen are to be reserved as
aforesaid shall be those which the Government may, by
notification, specify having regard to the following pro-
visions, namely :(—

(a) the reservation of the office of chairmen. of
panchayat union councils under this sub-section shall be
distributed among the development divisions comprised
ip each distriet ; and

_(b) such reservation shall as far as practicatle,
b2 in respect of the office of chairmen of panchayat uaion
councils of panchayat unions where the pmfortiom of
popufation of tt.e Scheduled Castes and Scheduled 1ribes
to the total is comparatively large > ; a

(ii) in the prdviso; for the words *¢ for a member of
~any of the Scheduled Castes or Scheduled "Pribes, as the
case may bz ”’, the following shall be substituted, namely :—

“for the members of the Scheduled Castes and
Scheduled Tribes under this sub-section. IR

- Explanation.—For the purposes of this sub-section and
sub-section (1) of sectiom 36-AAA, the expression ‘develop-
ment - division’ means any local area consisting of two
or more panchayat unions as may bedeclared by -the
Government, from time to time. .

Amgndmem of 6. In section 36-AAA of the principal Act, in sub-section

section (1), for the portion beginning with the sxpression f‘ total
33-AAA, Tamil nymber of such office in the State”, and ending with the
}N{ )SSI(JVA:; expression “ as may be prescribed”, the following shall be
1958, substxtuted, namely i(—

“ total number of such office in each district and for

the purpose of such reservation. each district shall be a

. separate unit. The panchayat union councils in respect
of which the office of such chairmen are to be reserved as

" aforesaid shal. be those which the Government may, by
notification, specify having regard to the following provi-

sions, namely :— T

(a) the reservation of the office of chairmen of
panchayat union councils under this s_ul_)-xctxon shall_ be
distributed among the development divisions comprised
in each district; and
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{b) such reservation shall, as far®as practicable, bz in
‘respect of the office of chairmen of panchayat unjon counciis
of panchayat unions where the proportion of population of ,
women to the total is comparatively large”.

7. After section 36-AAA of the principal Act, the foilow- Illﬂsel‘stig? :fs
1 i s i . ew section
ing sections shall be inserted, namely :— Se AR 36AC,
«“36-AB. Publication of preliminary notification regarding 32.25 iingrami ]
reservation—(1) Before issuing any notification reserving Nadu Act
the office of presidents of panchayats and chairmen of XXXV of
panchayat union councils for the members of the Scheduled 1958,
Castes ard Scheduled Tribes and for women under sections
30-A, 30-B, 36-AA and 36-AAA, the Government shall
publish the draft of the notification proposed to be issued
in the Tamil Nadu Government Gazette and also in such

other manner as they think fit.

(2) Within fifteen days from the date of publication. of
the draft notification in the Tamil Nadu Governmment Gazette,
any objection to anythirg contained in the draft notification I

30 published, shall be subuitica— |

(a) in the case of office of president of panchayat, to |
the Block Development Officer concerned who shall ;
for(;hwith forward the said objection to the Government ; .
an ‘

~ (b) in the case of office of chairman of panchayat
union council, to the District Collector concerned who
shall forthwith forward the said objection to the Govern-
.ment.

(3) After expiry of fifteen days from the date of publi-
-cation of the draft notification and after coasidering the
objections forwarded to the Government by the authorities
referred to in sub-section (2), the Government shall confirm
or modify the draft notification. The notification as so
confirmed or modified shall be finally published under
section 30-A, section 30-B, section '36-AA or section
36-AAA, asthe case may be:

Provided that where in purSi;ance of any objection,any
modification is made under this sub-section,nc draft of
.such modification shall be publishod under sub section(1),

125=12—47
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36-AC. Duration of reservation.—(1) "fhe reservation
made for the members of the Scheduled Castes and Sche-
duled Tribes under sections 30-A and 36-AA and for
women under sections 30-B and 36-AAA shall be in force
for a period of five years from the date of ordinary election
to the office of presidents of panchayats and chairmen of

: panchayat union councils.

(2) After the expiry of the said period of five yeé.rs,

. the Government shall, while making fresh reservation

under the sections aforesaid, ensure that the reservation

- is distributed by rotation. :

36-AD. Disregarding fraction in determining the numbe r
of office of presidents of panchayats, etc.—While "deter-

~mining the number of office of presidents of panchayats or
-chairmen of panchayat union councils for the purpose of
- reservation for the Scheduled Castes and Scheduled Tribes

undei -ection 30-A or section 36-AA or for women under
~~ction 30-B or section 36-AAA, as the case may be, any
fraction thereof shall be disregarded. |

36-AE. Bar of jurisdiction.—No notification issued under

: section 30-A, sectioa 30-B, section 36-AA, section 36-AAA
or section 36-AB shull be called in question in any
court in any suil or application and no injunction shall be

-granted by any court in raspect of any such notification.”’,

Amendment ofi . 8. In section 135 of the principal Act, in sub-sectiqn(ls),

section 155,

Tamil Nadu
Act XXXV

of 1958,

‘in clause (), in the proviso, for the expression “four years
and five months”, the expression “ four years and eleven
~months” shall be substituted. SRS '

Amendment of | 9. In section 199 of the principal Act,—

section 199,
Tamil Nadu
Act XXXV
of 1958,

Repealand
saving,

.+ (1) in sub-sections (1) and (1-A), for the expression
16, 30-A or 30-B”, the expression ““or 16 shall be
substituted;

- °(2) in sub-section (1), for the words and letiers, “Fort

: St George Gazette”, the words “Tamil Nadu Governmen nt
:-Gazette” shall be substituted. o g

®

.10.. (1) The Tamil Nadu Panchayats (Fourth" Amend-
~ . ment) Ordinan e, 1981 (Tamil Nadu Ordinance 13 of 1981).

,and the Tamil Nadu Panchayats (Fifth Amendment) Ordj-
nance, 1981 (Tamil Nadu Ordinance 16 of 1981), are hereby
repealed. e
- -(2)- Notwithstanding such repeal, anything done of'hﬂy
-action taken under the principal Act, as
§a.1d Ordinances shall be. deemed to have been done or tak on

- ‘under tke principal Act, as amended by this Act,

amended by the
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TAMIL NADU ACT NO. 41 OF 1983+

THE TAMIL NADU PANCHAYATS (SECOND
~ AMENDMENT) ACT, 1982.

- [Received the assent of the Governor on the 11th September
1982, first published in the Tamil Nadu Government
Gazette Extraordinary on the 11th September 1982
(Aavani 26, Thunthubi, Thiruvalluvar Aandu-2013).]

An Azt further to amend the Tamil Nadu Panchayats Act,
1958.

BEit enacted by the Legislature of the State of Tamil Nadu
in the Thirty-third Year of the Republic of India as fol-
lows :— ,

1. (1) This Act may be called the Tamil Nadu Panchay- gggrctggle;

ats (Second Amendment) Act, 1982. moncennt, |-
(2) It shall be deemed to have come into force on the

11th June 1982, L

2. In section 155 of the Tamil Nadu Panchayats Act, Amendmeht -
1958 (Famil Nadu Act XXXV of 1958) (hereinfter referred {f Soction, -
to as the principal Act), in sub-section (1), in clause (b), Nudu Act
in the proviso, for the expression “four yearsand eleven XXXV of 1958.
months ”, the expression “iive ycars and cight months ”
shall be substituted.

3. (1) The Tamil Nadu Panchayats (Second Amend- Repeal.
ment) Ordinance, 1982 (Tamil Nadu Ordinance 6 of 1982
is hereby repealed.

(2) Notwithstanding such repeal, anything done or
any action taken under the principal Act, as amended by
- the said Ordinance, shall be deemed to have been done i
or taken under the principal Act, as amended by this , i
'Act. . bl

* For Statement of Objects and Reasons, see Tamil Nadu Governe
ment Gazette Extraordinary, dated the 3rd September {1982, Part [V—

Section 1, pages 386-387,
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THE TAMIL NADU ACT NO, 11 OF 1983*

THE TAMIL NADU PANCHAYATS (AMENDMENT)
ACT, 1983,

[ Received the assent bf the Governor on the 14th March-1983
first published in the Tamil Nadu Government Gazette
Extraordinary on the 17th March 1983 (Panguni 3:,

 Thunthubi, Thiruvalluvar Aandu-2014).]

An Act further to amend the Tamil Nadu Panchayats

Act, 1958.

BE it enacted by the Legislature of the State of Tamil Nadu

in the Thirty-fourth Yeal of the Republic of Indla as

follows:—

1, (1) This Act may be called the Tamil Nadu Panchayats

(Amendment) Act, 1983,

(2) it shall come into force at once. |
2. In section 155 of the Tamil Nadu Panchayats Act,

1958 (Tamil Nadu Act XXXV of 1958), ir. sub-section (1);
in clause (), in the proviso, for the expression “five yeats

.2nd eight months”, the expression *six ycars -and two

months™ shall be submtut»d

* For Statement of Objects and Reasons, see Tamt! Nadu Gevern-
ment Gazette Extraordinary, dated the 4th March 1983, Part IV-

Section 1, pages 9¢-100.
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The following Act of the Tamil Nadu Legxslature rccexved' the
assent of the Governor on the 30th March 1985 and" hereby
published for general mformatlon - a

ACT No, II OF |985

_An Act further to amend the Tamzl Nadu Panchayats Ac't 1958‘

BE it enacted by the Leglslature of the State of Tamll Nadu m the &
Thirty-sixth Year of the Republic of India as follows :—

1. Short title. and commencement. —(1) This Act may he called the-
Tamil Nadu Panchayats (Amendment) Act, 1925 :

(2) 1t shall be deemed to have come into force on the 30th May e
1984, > CoE

.2 Améndment of section 155, Tamil Nadu Act XXXV of 1958.4-— |
In section 155 of the Tamil Nadu Panchayats Act, 1958 ( il Nada
Act XXXV of 1958) (hereinafter referred to as the principal Act),
in sub-section (1), in clause (b), in the proviso, fosr the expression
“six years and eleven months ”, the expression “ seven years a;n_d,
cleven months ” shall be substltuted CLT TR

- 3. Repeal and saving.—(1) 'The Tamil Nadu Panchayats . (Thu'd' i5:;
Amendment) Ordinance, 1934 (Tamil Nadu Ordinance 25 of - 1984) \
hereby repealed.

, (2) Notwithstanding such repeal, anythmg done or any actmn‘
taken under the principal Act, as amended by the said Ordinance, shall‘
be deemed to have been done or taken uncler the prmc1pa1 Act
amended by this Act. . , _ R

1 (By order:bf the’ Govemoi')

S. VADIVELU, . "
Cciiunissioner and Secretary ta Govemmen
Law Departmem‘ : ;

PRENTED AND PUBLISHED BY THE DIREQTOR OF APssvmrPv ixm bt
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"' The following Act of the Tamﬂ Nadu Legislature received the
,assent of the Governor on the 7th May 1985 and is hereby published
| for gcneral information ;—

ACT No. 24 OF 1985.
;An Act further to amend the Tamzl Nadu Panchayazs Act, 19‘;8

BE 1t enacted by the Leg;slatulc of the State of Tamﬂ Nadu in the
fl’hlrty-slxth Year of the Republic of India as follows:— :

 ’1 Short t:tle and commencement—1) This Act may be called
the. Tamll Nadu Panchayats (Second Amendment) Act, 1985.

(2) It shall come. mfo force at once.

2 Amendmenr of section 2, Tamil Nadu Act XXXV of 1958.—
In ,-ﬁae Tamil Nadu Panchayats Act, 1958 (Tamil Nadu Act XXXV
of 1958) (hercmafter ICfGII’Ld to as the principal Act), in section 2,

m lausc (17), for the expression “a co-opted member ”, the
ssmn “a co-opted mémber and a nominated member ' shall «

bé 8 bstltuted. o _ ,

30 Amendment 0f section 12, Tamil Nadu Act XXXV of
“—-In section 12 of the pnncmal Act,—

j(l,');m sub-scctlon (1),; : the prov151ons shall be omitted ;

(2) after sub—sectmn (1), the followmg sub-section shall be’
mserted namely S '

e (1~ A) {a) In a ~ panchayat umon consisting  of not‘,
\exccedmg twclvc panchayats —_ |

‘ () if, among the members of the panchayat union council,
here are no women or members of the Scheduled Castes or Scheduled
ribes, the panchayat union council may co-opt one woman and
ne, member of the Scheduled Castes or Scheduled Tribes; and

K (i) the Collector may nominate to the panchayat union
ﬁouncll‘ ~one woman and one member of the Scheduled Castes or
Schcduled Tribes.
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(b) In a panchayat union consisting of more than - twelve
panchayats, but not more than twenty panchayats,— oo

(i) if, among the members of the panchayat unic.. council,
tacre are no women or members of the Scheduled Casics or Scheduled
Tribes or the number whether of women or of the members of the -
Scheduled Castes or Scheduled Tribes is less than three, the pan-:
chayat union council may co-opt such number of women or members . .
of the Scheduled Castes or Scheduled Tribes, as may be necessary,
to ensure that the council includes three womer and three members
of the Scheduled Castes or Scheduled Tribes; and

he

o

(ii) the Collector may nominate to the panchayat union )
council onc woman and one member of thc Scheduled Castes or -
Scheduled Tribes. » L

o

J

(¢) In a panchayal union consisting of morc than twenty -
panchayats, — ‘ : i

-
L &]

3%
—
—

(1} if, among the members of the panchayat union councﬂ
there arc no women or members of the Scheduled Castes or S'cheduled

Tribes or the number whether of women or of the members of the -
Scheduled Castes or Scheduled Tribes is fess than five, the panc'hayﬁf
unton council may co-opt such number of worien or members of the -,
Scheduled Castes or Scheduled Tribes. as may be necessary, to ensure -
that the council includes five women and five members of t.he
Scheduled Castes or Scheduled Tribes:; and |

(iiy the Collector may nominate to the panchayat unioi

oY

counct! two women and two members of the Scheduled Castes or

Scheduled Tribes: |
§ ) ) ' v
) Provided tha. the wife or the husband, as the case may be,.
d of a member of the panchayat union council shall not be co-ogited
d or nominated as a member under this sub-sectnon.

Provided further that no person shall be co—opted" -Or

f

nominated under this sub-section unless he has completed. twenty—
first yvear of age: ' = ’ o

Provided also that no person shall be nominated under this

sub-scction unless he has aptitude for rural devclopmcnt and possesm
-k ather miralificnationge pe mav he neesaeribed .




'caal there 15. any uoman buonﬁmv to Schedulud (as{c, or

Fheduled Tribes, as the case may be, then for the purposes of

cming thc number of . members of the ’'Scheduled Castes or

- to'be co-opued under clause (a), clause (5) or

) of this sub-section, such  woman shall not be deemed to

present the Scheduled Castes or Scheduled Tribes and  shall  be

xcuded and “accordingly ‘the requisite number of members of the

c}meduled Castes or ~ Scheduled Tribes specified in clause (a),
lause: ”b} or’ Cl&Lle (c) of th-s c;ub section, Shdil be co-opted.”.

;")I'megndnieti\r of Section' 17, Canii Nalu At XXXV of 1953 —

, the expmssmn “four years 7 sha!.ﬁl be substituted.

i ;S Amendment of sef'rion'19 Tamil Nadu Act XXXV of 1958.—
In section 19 of the ')rmmpal Act, for the expression “ co- Opted
‘member ”, the cxpression ¢ w~0pt\.d or nommwted member 7 and
'or the expression “f{ive vyears”, the * expression * four years  shall
be,,subshtuted.

( Am#ndmem of secrion 30 TamJ Nadu Act XAXV of 1958,—
rln q{:gtlon 30 of tlu, prisicipal Act, In sub- scctlon {3), for the expres-
sion “ ’ﬁVL years the e}spressmn “four years” shall be 5ubst1tut\,d,

Rep..al of sect‘iom 30- A 30-B, 36-4 A4, 36-AAA4, 36-4A8, 36-AC,
M and 36-AE, Tamil Nadu Act XXXV of 1938.—Sections 30-A.
O—B - 36- AA, 56—AAA 36—AB 36-AC, 36-AD and 36-AF ol the

‘8 Amendment of 56‘0’101/1 36 A Tamll Neadio Act XXXV of
958.—In bELtIOJ 36-A of the prmcmal Act, in  sub-se: tlon (3); for
'1hel expressluu ¥ five years ”, the expression “four years” sha [1 b

(4) Th\. members CO*Oplﬂd and nommated 'uﬂdtl‘ ~sub-
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10. Pending proceciims. to  abate.—-(1) Section 8 O'fs;"thé
" Tamil Nadu General Clauses Act, 1861 (Tamil Nadu Act I of 1891
hall ot apply to the repeat of sections 30-A, 30-B. 36-AA, 36- AAA
3-AR. 36-AC, 36-AD and 36-AE of ine principal Act by thls Act

(2> Every proceeding made or taken under any of the
Cseetions of the principal Act  referred.to in  subssection: (1) Janrd
pending before the date of the publication of  this Act in - the

Tomil Nadu Government Gazette, shall ab"—|te

(3> No leoal proceeding or remedy. in’ respect of any rlght :
prmk e, obiigation or liability acquired, accrued or incurred- unde
any of the sections of the principal Act referred to in sub-section” (I),\
Jwll be instituted, continued or enforced under any of the aid.

seetions.

1. Notifications spcczﬁed in the Schoffufe to cedse’ to.kav
cfivci.—The former Rural Development and  [ocal Admlmstratlon
Department Notifications specified in the Schedule shall with ¢ eﬁec'
i and from the date of the publication of this Act in the T amzl Nadu

Government Gazeite, cease to have effect.

THE SCHEDULE

(See section 11.)

() No. I (2)/RDL/7727 (a)|83, dated the 20t mmae
1983, publishca ot pages 1-2, _ ,

2) No. IT ()[RUL|7727 (5)|83, dated the 20th December 1983
pub ished at pages 2-4,

(3) No. IT (Q))JRUL|7727 (¢)/83, dated the 20t.h:_Deéeﬁ‘1§je
1083, published at pages 4-2C, S

{4) No. 1T )RUL|7727 (d)|83. dated the 20th Dcéembei*;
1983, published at peges 21-35 A o

of Part 1T -Section 2 of the Tamil Nadu Government, Gazette,
Lxtracrdinary, dated the 21st December 1983. DI

1. (i) No. 1I (2)/RUL/1399 (a)/84, dated the 29th Febr.t‘lﬁry,”
1984, published at pages 1-2, ’

(2y No. IT (2)jRUL|1399 (b)/84 dated the 29in T%brualy 1984
published at page 2,
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1{3) No. Il Q)JRUL|1399 (c)[84, dated the 29th February 1984,
- published at pages 3-4,

(4 No. I @)JRUL|1399 (d)[84, dated the 29th February 1984,
‘ published at pages 4.6

3

2(5} No. iz (2)RUL|1399 (e)]84, dated the 29th February ,1984;
- published at pages 6-22,

() No. 11 ()IRUL{1399 ()[84, dated the 29th February 1984,
- . published at pages 23-37

of " Part. II—Section 2 of the Tamil Nadu Government Gazette
,_l;fxtraordinary, dated the 29th,Febru=ary 1984.

L (1) No. I (2)|RUL{1767(/)|84, dated the 19th March 1984,
“. - . published at_pa'ges 1-3,

| (2) No. 1I @) RUL[1767 (©)|84, dated the 19th March 1984,
: published at pages 34

of 'P;ire'flﬁst:ction 2 of the Tamil Nadu Government Glazette,
x!Taordinary, dated the 19th March 1984,

(By ordér_ of the Governor)

S. VADIVELU, |
« Commissioner and Secretary to Government,
: ‘ Law Department.

Lt 2 i . I
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The following Act of the Tamil Nadu ngrs&af,um veceived e
sssed of the Governor on the 10th  June 1985 and  is - hereby
pablistied for general information \ '

ACT Ne. 28 OF 1985.

A Aot hucher lo wnend the Tamil Nadu Pancha 5::#5 ,41'?? ! 9‘5!# RN

Br 1 emacied by the L@umi ature of the State of Tamil Nadw n Ehe
Fapiy-sixth Yeas ! he Republic of India as follows (— !

i Shorr tirle and commencement.— (1) This Act may be Gd‘lcd;—-;i_

ihe Tamil Nada Paocchiayais /Third Amendment) Act, 1985
(23 h1: sha'}! come into force at once. . -,

2. Amendment of section 155, Temil Nadu Aot XX X'V*"‘. rx’f |
1958 ~~In svotion 155 of the Tamil Nadu Fanchayats Act, 1858
¢Tesdl Nadu Act XXXV of 1958), in sub-section (1), in clanse (B),
i (ke provise, for the exprowmica, “for a farther period not cxmm :
#ven years and cleven months”, the expression “for a further perbdf
uplo and inclusive of the  15th September 1985 shaﬂ bé
sabsiituted. :

(I3y esder of the ,Gmm‘.f |

8. VAﬁImu)

C'orrmxmamr mnt Secretwy o Govermn
I.aw Depnrtnxnz,

Py

mmmwmmnxmmmmmmmﬂ

(A Cmnm 1¥-2 (Kx. .2&7)-«—2
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‘Be it. enacted by the Leglslature of the State of Tamil Nadu m the'

the Tamil Nadu Panchayats (Amendment) Act, 1986. .- . ~ ;i

XXXV of 1958) (hereinafter - referred to as the principal Act), in”

-

TAMIL NADU GOVERNMENT ‘GAZETTE sxmogpmm;;g i

The following Act of the Tamil Nadu Legislature recewed thc; '
assent of the Governor on the I3th January 1986 andis hereby
published for general mformatlon — o L

ACT No. 3 OF 1986,

An Act further to amend the. T amil Nadu Panckayat.s Act ,1958. :

Thirty-sixth Year of the Republic of Indra as fo]lows —_

1. Short tifle and commencement. —(1) This Act may be called ,'.' 3

(2) It shall come-into forco at once,

2. Amendment of section 17, Tamd Nadu Act XXXV of' -
1958.—In the Tamil Nadu Paﬁchayats Act; 1958 (Tamil Nadu - -Act ;"

section 17, in sub-section (1), for the expression - four years ”, tha S
cxprcssmn “ three ycars >’ shall be substltuted L

3. Amendmenr of section 19 Tamil Nadu Act XXXV of 1958—"1'-'-'
In section 19 of the principal Act, for the expression ‘“ four years ”, B
the expression *three years ” shall be substituted. : Ce i

4. Amendmen: of section 30, Tamil Nadu Act XXXV of 1958.— .
In section 30 of the principal Act, in sub-section (3), for the expres- .. -
sion ‘“four years” the expression * three years” shall be substi- .
tuted. \ o

5. Amendment of section 36-4, Tomil Nadu Act XXXV of =~
1958.—In section 36-A of the principal Act, in sub-section (3), for ._
the expression “ four years”, the expression “ three years ” shall be
substituted. , P

! (By order of the Governor)

S. VADIVELU,
Commissioner and Secretary to Govemmenf
Law Depariment.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND FRINTING -
MADRAS, ON BEHALF OF THE GOVERNMENT OF TAMIL NADU .

<

1
i

i@ .4 s B Ladaa .. : oa :l:nlllnzznnﬂallﬂlnd
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The following Act of the Tamil Nadu Legislature received the
assent of the Governor on the 8th February 1986 and is hereby
published for general information :—

ACT No. 11 OF 1986.
An Act further to amend the Tamil Nadu Panchayats Act, 1958.

BE it enacted by the Legislature of the State of Tamil Nadu in the
Thirty-seventh Year of the Repub]ic cf India as fo]lows

1. Short title and commencement. —(1). This Act may be called
the Tamil Nadu Panchayats (Second Amendment) Act, 1986.

(2) It shall be deemed to have come into force on the -13th
Seplember 1985. ‘

L
2. Amendment of section 155, Tamil Nadu Act XXXV of
1958.—In section 155 of the Tamil Nadu Panchayats Act, 1958
(Tamil Nadu Act XXXV of 1958) (hereinafter referred]to as the
principal Act), in sub-section (1), in clause (b), in the proviso,
for the expression “the 15th September 1985 ”, the cxpressmn “ the
31st March 19804 ” shiali Go substituted.

3. Repeal and saving—(1) The Tamil Nadu Paachayats (Fourth
Amendment) Ordinance, 1985 (Tamil Nadu Ordinance 5 of 1985)
and the Tamil Nadu Panchayats (Fifth Amendment) Ordinance, 1985
(Tamil Nadu Ordinance 18 of 1985) are hereby repealed.

(2) Notwithstanding suclr repeal, anything done or any action
taken under the principal Act, as amended by the said Ordinances,

shall be deemed to have been done or -taken under the principal Act, .

as amended by this Act.

(By order of the Governor.)

S. VADIVELU,
Commissioner and Secretary to Government, .
Law Department.

RMNTED AND PULLISHED BY THB DIRECIOR OF ATATJONERY AND PRINTING
MADRAS, ON BEHALF OF THE GOVERNMENT OF TAMIL NADWE

(A Group) 1V-2 Ex. (61)—3

__________________________

-
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Part IV—Section 2
Tamil Nadu Acts and Ordinanceg,

The fellowing Act of the Tamil Nadu Legislature received the

assent of the Governor on the 9th May 1986 and is hereby pubhshed
for general information :—

ACT No. 28 OF 1986.
An Act further to amend the Tamil Nadu Panchayats Act, 1958.

BE it cnacted by the Legislature of the State of Tamil Nadu in the
Thirty-scventh Year of the Republic of India as follows :—

1. Short title and commencement.—(1) This Act may be called

the Tamil Nadu Panchayats (Third Amendment) Act, 1986.

(2) Tt s<hall be decemed to have come into force on the ist

QOctober 1982.

2. Amendmient of section 62, Tamil Nadu Act XXXV of 1958.~—

In section 62 of the Tamil Nadu Panchayats- Act, 1958 (Tamil Nadu
Act XXXV of 1938) (hereinafter referred to as the principal Act),
he words “and panchayat union councils ”” shall be omitted.

(A Group) IV-3—1 [ 135]
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3, insertion of new section 62-8 in Tawmil Nadu Zct XXXV of
1958 ~—After section 62-A of the principal Act, the fellowing section
shall be inserted, namely :—

“62-B. Health assistants, auxiliary  nurse, mid-wives  and
maqternity assistants in public health establishments of panchavat union
courncils to be Government servants.—(1) Notwithstanding anything
contained in this Act or in any other law for the time being in force,
on and from the first October 1982, all heaith assistants, auxiliary
nurse,mid-wives and maternity assistants in the public heal'h establish-
menis of panchayat union councils in the State shall become whole-
time Government servants.

{2) Notwithstanding anything contained in sub-section (1) of
section 53 or in any other provision of this Act and subject to the
provisions of Article 311 of the Constitution., the Government may
make rules regulating the conditions of service of the health assis~
tants, the auxiliary nurse, mid-wives and maternity assistants in the
publi‘c"hca]th gstablishments of panchayat union councils. ™,

. 4., Amendmert of section 65, Tamil Nadu Act XXXV of 1958.—
In section 65 of the principal Act, clauses {¢) and (/) shall be omitted.

5. Amerdment of section 70, Tamil Nadu Act XXXV of 1938.—

In sectmn 70 of the principal Act, the expression ‘* child welfare
centres ”’ occurring in two places sha)l be omitted.

6. Omissior. of section 93, Tamil Nadu Act XXXV of 1958.—
-Sectica 93 of the principal Act shall be omitted.

(By order of the Governor)

S. VADIVELUY,
‘ Commissioner and Secretary to Government, Law Depurtment. _ <

—

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY' AND PRINTING
MADRAS, ON BEHALF OF THE GOVERNMENT OF TAMJL NADU

D
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The following Acl of the Tamil Nadu l.epislature received he 1
assent of the Govan.or on the 20th May 1986 and is horeby published  SYEE
for general  mlormation JTY

LI iy
ACl No. 31 OR (946 B
An At fwether 1o mend the Fapul Weady Pandli a0, 195, ‘
BE enacted by the Legislature of the State of Tamil Nady in the F by 1
Thirty-seventh Year of the Republic of India as follows:— 3
| 1. Short title and commencement—(1) This Act may be called "1 zrb
the Tamil Nadu Pauchayats (Fourth Amendment) Act, 1986. o
(2} Tt shali come into force at once,
| o . B CE

2. Amendment of section 12, Tamil Nadu Act XXXV of ¥ ..
1958. —In section 12 of the ‘Tamil Nadu Panchayats Act, 1958 S
‘(Tamil Nadu Act XXXV of 1958) (hereinafter referred to as the S
principal Act),— . | S mco
| (i) to sub-section '(1-A), the following proviso shall be J&
added, namely :— S '- ".-;_ 195

, I shal
. “ Provided also ghat for the purposes of reckoning  the
number of women and of the members of the Scheduled Casles or
Scheduled Tribes to be co-opted by the panchayat union council S ¢l
under clause (a) (i) or clause (b)) (i) or clause (¢) (i), the Y. this
number of women and of the members of the Scheduled Castes or S €~
Scheduled Tribes nomjnated. by the ,Collector under clause (a) (i), M Sct
clause (b) (ii) or clause (¢) (ii) shalli ke excluded.”; A clc
. . _i:. . prc

- {ii) after sub-section (1-A), the following sub-sections shall e

be inserted, namely :— : | g
- . _ ' A 19
~ “(1-B) ¥ any panchayat umion conncil does not co-opt N cla

the requisite number of women or members of the Scheduled Castes

or Scheduled Tribes within a period of three months from the date S
of its reconstitution, the Collector may ncminate such number of ZEEEE
women or member of the Scheduled Castes or Scheduled  Tribes, RN
which falls short of the requisite number to be co-opted under clause !
(a) (), (b) () or (e} (i), as the case muy by, of sub-section (1-A).
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— e e e e -_— -

(1-Cj Where a casual vacancy occurs in the office of a
lncmb.r co-opted under sub-secion (1-A) and the_ panchayat
f erion council deas oot co-0pt @ person within 2 - period of one

'n:-:.:_ oo ooy Zine ool ooeoozTings ofothe walzooy, o Collector may

— dma =

n:t::;: 3 ODITEOL 10 T Up 3uh \..\.an\._\:
Provided that where the vacancy has arisen in the office of—

(i) 2 woman member, only a woman shall be co-opted

b\ the panchayat union council or nominated by the Collector; and

{(ii) a member of the Schedujed Castes or Scheduled

E Tribes, only a member of the Scheduled Castes or Scheduled Tribes,
E 2 the case may be, shall be co-opted by the panchayat union
& council or nomjnated by the Collector. ”

3. Amendment of section 36-4, Tamil Nddu Act XXXV of

£ 1958 —In section 36-A of the piincipal Act, in sub-section (8), for
F clause (a), the following clause shall he %ubstltuted namely :—

“{a, save as otherwise provided in section 47-A, convene the

mectings of the panchayat union council, and ”.

4. Insertion of new section 47-A in Tamil Nadu ' Act XXXV of

[ 1958.—After section 47 of the principal Act, the followmg section

shall bc inserted, namely :—

“47-A. Special meeting for co-option of  members and for
election of vice-chairmun—Nowvithstanding anything contained in
this Act. the mecting of the panchayat union council for the
cc-option’ of women and members of the  Scheduled Castes or
Scheduled Tribes under sub-section (1-A) of section 12 or for the
election of vice-chairman under section 36-B shall be convened and
dresided over by the divisional development officer. >*.

5. Amendment of section 178, Tamil Nadu Act XXXV of

1958 —In section 178 of the  principal Act, in subsection (2),

clause (iii) shall be omitted.
(By order of the Goﬁernor)

S. VADIVELU,
Commissioner and Secretary to Government,
Law. Department,

——ey ol
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:,,".followmé, Act of the Tamxl Nadu Legislative 'Assembly ; F  Pr
#ved~the- assent -of the Governor on the 25th \/Iay 1687. and b tained if
eréby published for geners al mformat;on —- W of o v

' o ~ such pre

ACT No: 13 0F 1087. 1

: ”» i , . : L a Ex
ft'?trther' to wnend. the Tamil Nadu Panchayats Act, 1958. S _«yoters
i’-enacted by the Legislative Assembly of the State of Tamil § - of sectic
Th-rty-elghth Year of the Repubhc of India as P presiden
) e ' o 1 . " 5 . Ei\‘
L authorit
% 1. Short. tztle and commencement——(l ) This Act may be called b ment, ni
“the Tamiil- Nadu Panchayats (Amendment) Act, 1987 . B specially
q~"w.mmm\. N 4
(”) It shall come into- force on such date as the State Governo % ) {
‘ - signature
: : f an enqu
22 nsertzon qf new section 149-B in Tamzl Nadu Act XXX V of P cnquiry
After section 149-A of the Tamil Nadu Panchayats Act, 1953 Jl substanti
amil Nadu Act XXXV of 1958) (hereinafter referred to as the {2 decisic
n al Act), the following’ sec'tlon shall be. mserted namely : --u i not, fror
. J‘ !‘ _ Pr‘
.as the c:
B heard.
3 ¢
‘ have acti
for, as th
...ffeclare t
_ estands e
x;‘,‘t}g, "As.e of any member of a town panchayat allegmor tha’o the jcase may
t. 01: member 1s corrupt or has otherW1se abuqed h1s posatlon the vote:
% ¢4v Sasy b me recal

Fthe presi
election

S
member,
D¢ ident

| . 2 (
.ed that the = verification of the = genuineness of thefifinal and
—be~less thanr one \por cent of the.total signatures gpourt of

h'ng@l(h

#
o O ncanlohnn »




-the recall of the president or, as the case may be, the member, then, '

" member, shall be final and no further referendum in respect’ of: rsuch:_

~of his office. . L e 5 wwmﬂ"
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Prov1ded further that 20 such representation shall be epter- SR
tained if it is made either within six month$ frc.» the commenee;negt ok
of, or within six months before the expuy of, the term of dﬂice i
such president  or member N TR ’3""'

Explanation 1. -—For the purpose of this sectlon, the - expressxon;v.f.
“voters ” shall mean those persons who were under sub-section:¢5)
of section 20 entitled to vote on the date of the election in. which: the'
presxdent or the member aforesaid was declared elected.

Explanatzon . ——-F01 the purpose of this section the electlbne e
authority * shall mean an officer of the Rural Development- Depart-- R
ment, not below the rank of Divisional ~Development " Oﬁi‘cef‘ o
specially empowered by the Government in this behalf: o

(2) On receipt of the representatiop and after venﬁcatlon of o 1

signatures under sub-section (1), the election authonty ‘shali~ ‘mékes =
an enquiry in such manner as may be prescrlbed “If on = Suth /.
enquiry the election authority is satisfied that - the alleg at{oh \i‘“,'-_j

substantially true, the election authority shall hold a referendum or .
a decision whether such president or member should be recalled. o;;

not, from his office: - ' i S

Provided that in such enquiry the pre51dent or -the. member,
as the case may be, shall be given a reaxonable 0pport1m1ty of bemg;‘ -

heard. , . P A T

(3) If in such referendum the majority of the votels“ h})",-
have actually exercised their votes, favours the recall of the president
or, as the case may be, the member, the election authomty_ shall © '
declare that the prmdcnt or, as the case’ may be, the membéij e
stands recalled and thercupon the office of the pres1dent or, as :
case may be, the member shall become vacant. If the majority of -
the voters who have actually exercised their votes does not favour. -

the president or the member  shall continue in ofﬁce and the,
election authouty shall make a declaration accordingly. - £

) The referendum held in respect of such presxdeﬁt 'or

president or member shall be held dunng the remamder of thb*‘f&fm;,

(5) The declaration’ made under sub- sectlon (3) shg.ll be
final and no such declaration shall be liable ‘to be questxoned in any
court of law and no court shall grant any. . permanent or. teﬁ‘l Al

injunction or make any order restraining any- proceedmg wﬁ
Laine Ar ~hant +4 ha: +'q1rpn nnder thig qprhrn' i
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(6)‘ The president or the member who stands recalled

,undar this section shall not be eligible for election to the office of
vsuch px:es1dent or member tor a period of six years from the date of
~dcclaratxon under sub section (3).

(7) The Government may make rules for the purpose ot
jving: effect to the provisions of this section including the manner of

'holding the referendum.”.

3 Insgrtion of new section 151-B in Tamil Nadu Act XXXV of
1958 —After section 151-A of the principal Act, the following
section shall be inserted, namely :—

“151-B. Special provision for recall of chairman by voters in
¢re/erendum to be held.—(1) Notwithstanding anythmg contained

'in this ‘Act or in any other law for the time belnu in force, if a

representanon in writing SIgned by not less than one-fourth of the

~.voters.in any panchayat union”in the case of chairman,  alleging

that the chairman is corrupt or has otherwise abused his position as
chairman and that he should be recalled, is presented to the election
authority, such election authority shall verify the genuineness of the
signatures in the said representation within such time as may be
prescribed. The said representation shall contain the grounds * on

" the basis .of which the allegation as aforesaid is made and shall be

in, such. form as may be prescribed :

Provided that the verification of the  genuinencss of the
mgnatures shall not be less than one pui cent of the total signatures

L

i the representation :

Provided further that no such representation shall be  enter-
tained if it is made either within six months from the commencement
of, or within six months before the expiry of, the term of office of
such chairman.

| Explanation 1—For the purpose of this section, the expression
“wvoters ”’ shall mean those persons who were under section 36-A
antitled: to vote on the date of the election in which the chairman
aforesaid was declared elected.

~ Explanation 1I.—For the purpose of this section, ‘ the election
authority * shall mean an officer of the Rural Dcvelopment Depart-
.ment, oot Lclow the rank of Divisional  Development  Officer,
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~ continue in office and the election authority shal! make a declaratlo ,

‘be held during the remainder of the term of his oﬂ'lce

TAMIL NADU GCOVERNMENT GAZETIE erRAonnmA:m‘ ‘:s;:.ss“f;‘

~ (2) On receipt of the representauon and after verlﬁcatxon'
of the signatures under sub-section (1), the election authority: shall
make an enquiry in such manner as may be prescribed. If on such
enquiry the election authority is  satisfied that the allegation .%'is
substantially true, the election authority shall hold a referendum’ for.
a decision whether such chairman should be, recalled or- not fro
his office : - 4 X

Provnded that in such enquiry the» chalrman shall be gven
reasonable opportunity of being heard. =

~ (3) If in such referendum the majority of the voters 'wh
have actually exercised their votes, favours the recall of the chairm3
the election authority shall declare that the chairman stands reealled
and thereupon the office of the chairman shall become vacant.
the majority of the voters who have actpally exercised their: votes
does not favour the recall of the chairman then, the chairman’ she

accordingly. _ I

(4) The referendum held in respect of - such chalrman shé :
be final and no further referendum in respect of such chairman shall?;.

(5) The declaratlon made under sub-sectlon 3) shall be"
final and no such declaration shall be liable to be questioned in: any
court of law and no court shall grant any permanent or temporary
injunction or make any order restraining any proceeding whlch 1s_
being or about to be taken under this section, e

(6) The chairman who stands recalled under this sectmn ,
shall not be ehgxble for election to the office of such chairman for %
a period of six years from the date of declaration under - sub-

section (3).

(7) The Government may make rules for tho purposes of '
giving effect to the provisions of this section including the manner
of holdmg the referendum ?,

(By order of the Governor)

S. VADIVELVU, ‘ )
Commiissioner and Sccretary to Government,
Law Department,
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Fhe followmg Act of the Tamil Nadun Leg]slauve Assembly mcelved 1hei
assent of the Goverdor on the  12th June 1989 and is He.eby pubhshed{
for general information :— Coe C el

[ ; 4 N

| Y : ACTN0.24OF1989' ) S

An Act further to amend the Tamil Nadu Panchayats Act, 1958

Bt it enacted by the Legislative -Assembly of the State of Tamil Nadu in ths— ’
Fortieth Year of the Republic of Incha as follows :— s

Amendment) Act, 1989.

‘ (2) It shall come into force at once.

N Nadu 2. In the Tamil Nadu Panchayats Act, 1958 (her°1nafter referred to as the Ame’ﬁdmf_
i’qXXX\' of  principal Act), in section 2, in clause (17) the’ expressxon “and a normnated of seotion
member > shall be omitted. -

. 3. In sectlon 12 of the principal Act,— ’
(1) to sub-section 1), the followmg provisos shall be added. nameiy

“ Provided that if among the -members of a ranchayat uniomr:
council, there are no women or members of the Scheduled Castes or Scheduled " -
Tribes or the number whether of women or of the members of the Scheduled .-
Castes or Scheduled Tribes is less than three, the panchayat union council * - .
may co-cpt such number of women or members of the Scheduled Castes or- :
Scheduled Tribes as may be necessary to ensure that the council includes three:: B

women and three members of the Scheduled Castes and Scheduled Tribes:

of S(ttlt“'!‘ *2 13

Provided further that no person shall be co-opted under the fliwt:
proviso unless he has completed twenty-one years of age:

\ Provided also that if, among the members of a panchayat union-
council, there is any woman belonging to Scheduled Castes or Scheduled
Tribes, as the case may be, then for the purposes of reckoning the number of

[ r~ A - r - 20 1




v l{. ‘ '-(_2) sub’-éecﬁon ('I-A) including the five p‘rovisos‘thereundcz and sub:
; vSthidns «(1-B) and (1-C) shall be‘om‘itted.

4 In _séction.’.19 of the principal Abt,_ the éx‘pression “or nominated *
shall be omitted. - ' '

SIn section’ 36:-A Aof the principal. Act, in sub-séction (8), in clause (a),
3 ;thcg €Xxpression “ save as otherwise provided in section 47-A 7

shall be’ omitted‘;
L AG'V.‘IIi},s,Vefciﬁon 38 of the princiﬁalk.-Act, for sub-section (4), the follow'ing
i sub{sectipg'shall be substituted, namely:—. . ‘

I (4) The-m‘embers\co-Opted’unaer the first pr.
~of ‘section 12 shall have all the rights{;’and privile

oviso to sub-section (1)
“ panchayat. univy . -uncil. ”,

ges of the members of the

dmitted.

7. Section 47-A of the principal Act shall be

8."‘.‘In vsection_ 62 of the principal Act,—
(1) for the expression

1
e ' ) “The provisions of sections 57 to 61", -~ the
expression ¢ Subject to the provisicns of section 62-B, the provisions . of
- Sections 57 to 617 sha!l be substituted 5, .+ - : ST
(2) for the expression the public: health establis
Xpression. ‘“the public health' establishments of pa
ouncils ¥ shall be substitu‘ted..j, o ,

9 In‘=’s‘é(f’c.1:(3'_n'z65 of the princ‘ipéqil"Ac"t:,k—

RS

hments of 'pan'chayats | g
nchayats and panchayat

d ‘maintenance sz"PVIV_I’éltcr'nit‘yi[ ‘z;‘nd:, Chilldk’,

1ance .of a “thayi-’ service: and ‘offering .
'S in’ family planning ; >3
the followir

and remedia,

1

18 éléu_sé shall ‘b‘e' inserted, namely- '

J;-the foHQWing; margmal h‘ead{ﬁg shall be :

spensaries, . child-

welfare centres, etc.
aries 7, .the words

¥

child-Welfare -

hich & panchayat unjon - copneil |
duled Castes and Scheduled Tribes
ection 12 and:the mannep of filling

the Scheduled Castes or Scheduled

acancles, if no ‘woman or
i v'optcd.g;’f" :

L
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13.- (1) Notwithstanding anything .contained in section 6 of the: Tamil
Nadu Panchayats (Amendment) Act, 1989, the term of
members and nominated members of all the panchayat union councils in the
State of Tamil Nadu, holding office as such on the date of the commencement,
of this Act, shall expire on the date of publication of this Act in the Tamil
Nadu Goveinment Gazette, and accordingly, all such co-opted members and
nominated members of all panchayat union councils shall vacate their office

on the said date. . .
(2) 'Every vacancy occurring in the office of co-opted membe.. and
nominated members of the panchayat umion councils under . “hgection (1),
shall be filled up in accordauce with the provisions of the principal  Act, as
amended by this Act. : -

14. The Tamit Nadu -‘Panchayats
repealed.

(Amehdmeni). Act, 1987 is hereby

-

(By order.of the Governor.) ’
P. JEYASINGH PETER,

v : L ‘Secretary to Government, Law Departntent.
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Amendmant of
sachion 15.

Amendment
of section 17,
|

Armesndment of
sectinn I6-ALY

- — - —— e o — P—

The following A~t of the Tamil Nadu Legisiative Assembly received the
gssent of the Governor on the 17th November 1989 and is heraby pablished
for general information :— ~

ACT No. 31 OF 1989.

dn Act further 1o artend the Tamil Nadu Panchayats Act, 1958.

Be it enacted Dy the Legislative Assembliy of the State of Tamil Nadu in the Fortieth

- Year of the Republic of India as follows :—

A 1.9(313 This Act may be called the Tamil Nadn Panchayats (Third Amendment)
ct, 1989,

(2) It shali come into force at once.

2. In the Tamil- Nadu Panchayats ‘Act, 1958 (hercinafter referred to as the
principal Act), after section 12, ]tl;? following scction shall be inserted, namely ;—

«12-A. Duration of punChayats and panchayat union councils—(1) Every pan~ -

chayat unless sooner dissolved or superseded and every panchayat ynion council
unless sooner dissolved, shall continue for five years beginning at noon on the day
on which the ordinary vacancies occur and no longer and the expiration of the said
period of five years shall operate as a dissolution of the panchayat and panchayat

_ union council. :

(2) Where a panchayat is dissolved or superseded before the expiration of
the said period of five years and no direction has been issued under sub-clause (i)
of clause (&) of sub-section (2) of section 154 or where a panchayat union council is
dissolved beforc the expiration of the said period of fve years, glection to cons-
~titute such panchayal or reconstitution of such panchayat union council shall be
completed in tccordance with the provisions of section 154 or, asthe case may be,
sealfon 155 1x soon s way be, and in any case before the expiration of a period of
slx nronths feani the dato of such dissolution or, xs the cuse may be, supersession 3

SN} S

' ‘_ P'rovidci} thet whero a panchayat is dissolved or superseded or a panchayat
union council is dissolved, withia six mnnths before the expiration of the  period

- of five years, it shall not be necessary to hold any elcetion to_such. . panchayat

or to reconslitule such phnchayat uwnion covncil.”

3.7In section 15 of the principal Act, for sub-séction (3);Ilthe'-foliﬁsi;ing sub-

saction’ shall he substituted, namely:—

- "(B)ﬁ;nearl b ir I L

y as may be, thirty per cent of the tdtal nuniber of seat ery
panc_l;a){at shall be, 1-mscrw.*!ac]l:l for whoxll-l:ln and the luspccloﬁ may,from m: ;ﬁfﬁm
specify inactorddnce - with" sucli“tules as' may be” prescribed, the wards ja
“Yespect of which wemen are to be elected.” y P ¢d, the wards in

. 4. In section I7 of the principal Act,—
- (1) in.sub-section (1), the. proviso shall be omitted ;

{2} in sub-section (2).—

20 or the Spression “WAMEE Thrar nnetheT, the ermessden “airtes S
womdn” shel e sobsEmel : ) i =

o) e DR AT e amEmak

Tami}Nady Act §
XXV of 1958. K

C s et

3. Tm seotinn #0 o7 The POl ATL v Spneta S ¥t meowise sedl ne

omitted,

6. In section 36-A of the principal Act, in sub-section (3), the proviso shall be

omitted.
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7. AfRer section 66 of the principal Act, the following section shall be inserted, Insertion of

namely:— ~ vection 66-A.

“66-A. Entrustment of certain schemes to panchayat union councils.—(1) Save
28 otherwise provided in section 66, the Governmert ray, subject to such conditions !
and restrictions as may be specified, entrust all or any of the schemass, programmes l
ang activities for economic development, whether such schemss, programmes and - l
activities are to be executed or implemanted either by the Government or by any '
statutory body, or other agency to the panchayat union council for its.execution or ?
implementation, \ '

~ - ) - - - - - I

(2) The panchay:t union council may, if 0 notified by the Government, l
review the schemss, programmes and other activities execuied by the.(Government NN |
or by any sutttory byly or o a3 agancy within the piachayat uifen. : & - '_ L :
i

|

. 8, Jn section 110 .of the principal Act, in: sub-section (1-A); the proviso shall b6 Amendment d '
i o - _ - sectlon 110, .

omitted. ..

L 9After section 143 of the i:rincipali Act, the followinﬁ ée&ﬁon shzll beinserted, [reection ofaew:.
namely '— ' . o cowe section 148-AL

“\43-A. Expers Committee to review: financial position—(1) The Government
sball as soon as may be within three months from the date of publicatior of the
Tamil Nadu Panchayats (Third Amendment) Act, 1989 in the Tamil Nadu Govern-
ment Gdzetfe, and thereafter at the. expiration of every fifth year constitute an

Expent Colnmittes, to review the financial position of the panchayats and panche- .
yat union councils and to make recomraendations to the Goverament as to— )

. {0) the principles governing the determination of the taxes, duties, tolls, LR
fees, arants and other amounts which may be assigned to, or appropriated by, the R
panchayats and panchayat umion councils ; and RS

(®) the improvement of the firances of panchayats and panchayat union
councils,

(2) The Expert Committee constituted under sub-section {f) shall consist of
both officials and non-officials not exceeding seven as may be nominated by the-
Government of whem one shall be nomimated by the Government as
Chairman.”

10. In section 154 of the principal Act,—
(1) in sub-section (1),—

(6) in clavse (a), after the expression ** with eflect from another specified
date”, the expression " which shall be within a period of six months from the date
of such dissolution® shall be inserted ; : ’

(b) in clause (b), —

(i) for the expression " one year” the expression
be substituted ;

* yix months ** shall

(ii) after the expression *‘ with effect from another speciﬁéd date ™, the
expression ** which shall be within a period of six months from the date of such
supersession ** shall be inserted ;

(i) the proviso shall be omitted.

(2) in sub-section (10); for the expression “and their term of office shall
expire in such year and oa such date as the Government may fix ", the expression
* and shall hold their offices only for the remainder of the period for which the
dissolved or, as the case may be, the supsrseded panchayat would have continued
under_sub-section (I} of section 12-A, had it not been dissolved or superseded *
stoall be substitnted. ) '

—- . e T T I I ST I E
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: ot 11. In section 155 of the principal Act,—
(1) in sub-seciion (1), —

™ (@) in clause (§), for the expression * onre year ”, the expression *“six
mon * shall be substituted;

(b) the prcviso shall be omitled,

{2} in sub-scclmn (2), the expression “ {excl.cing the proviso thereto)”
shall be omitted ;;

e (3) in sub-section (4-A); the expression™ or the proviso to that clause ”
' shall be omitted ;

_ (4) in subsection (5), for the expression “and thelr term of office shall

. expire in such year and on such date as the Government may fix”, the expression
“ and they shall hold their offices only for the remainder of the panod for which the
digsolved panchayat unjon council wonld have continued under, sub-scction (1)
of section 12-A, bad it not been dissolved ” shall be substituted. g I "2k, ks

(By ‘order of the Governor)

P, JEYASINGH PEIER,
Secretary to Gevermmnent, Law Department,

>




a%ént of the Governor,on’ the "nd b‘obruary 1991 and is hereVﬂ pubhshed for
gcneral 1n tonmtlon'-—- e

PR Aur No. 3 01ﬂ 1991 4

, v ,ther to amend the. l’amzl Nadu Panclmyats Aot 1938

ZbL it cnacted. by the Lemb dth As cmbly o£ the S te of Tanul Nadu m the
Porty-ﬁrqt Yéar of' the - ]{epubho. of India as’ follow e . -

”

AR A TS

1 (]) Thmq Act may . 1)( a’lkd the 'l‘mml Nadu I’anehayats (Amcndmenﬂ Short mlc
. L = SR o : woand commence- )

Act 1991 . : s
! : : ’ ment

(2) It shall comc mto Iorcc at oncc.: i

In; sub- sembn (2) oi' sechon 15 of the. Tamll Ncudu I’an(,ha,y‘ltg Act Amendment of

19:)8 for the Words “ fmty ye‘zrs ” the words “ ﬁfty 'yea,rs 57 shall be substmlted sectxon 15,

)
- -The followmo'g Act of the Tdnnl Nadu chw atlve Aqsembly recelved the i S ;
|
|

3 (By ordcgr of the Gowrnor )' - <
\ AR b JEYASINGIL PETER, )
; BRAST : Secretary to Government Law Department B ; /
fi
“ ' "‘u. / N
- \ . .

",.‘PRINTLD 'AND I’UBLISHED BY ”LHE DIRECTOR OF. STATIONERY AND: PRINTING
MADRAS ON: ’BEHALF OF . THB UOVERNMEN'I OF TA’VIIL NADU- T .
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.. The follewing Act of the Ta,mll Nadu Legusla,tlvo Assembly received the .
" assent of the Governor on the 18th July 1991 and is hereby published for general
mfomatlon —

ACT: No 20 OF ]991

An Act fm ther to amend the Tamil Nadu Panchayats Act 1958

"BE it enacted by the Leglslatxve Assembly of the State of Tamil Nedu in the '
Forty-second Year of the Republic of India as follows -

I. (1) This Act may be called the Tamil Nadu Panchayats (Second Amend- Short tido and
‘ment) Act, 1991. . commeacement,

(2) Tt shall come into force at once. .

2. In section 10 of the Tamil Nadu Panchayais Act, 1958 (hercinafter Amendment
referred to as the principal Aect), in sub-section (3), for the promso the of section 10.
following provise shall be substituted, namely:—

“ Provided that the strength of the penchayat as notified under sub-rctnon
(1) or-as altered by notification under sub:gection (2) shall be deemed to be
incre: S“Id5 Py such number as may be co-opted under sub-section (3) of
..8ection ? : l

3. In section 12 of the principal Act, in sub-section (1),— = . . .?mendmeut "
’ v/ section

(1) for the second provxso the followmg provigo shall be substltuted
namely i—

“ Provided further that no person shall be co-opted under the first
proviso unless the name of such person appears in the electeral roll for any one
of the panchayats or townships comprised in the panchayat union and has comple-
ted twenty-one years of age:”

' V) aftcr the thlrd proviso, the following proviso shall be addedi namely :—

“ Prowded also that no person shall be co-opted under the first pro-
" yiso unless such person has aptitude for rvral development and posseeses such
other qralification as may be prescribed. ”, ,

4. Tn section 15 of the principal Act —
of section 13,

(1) in the marginal heading, for the words “and »omen " the words
“ and ca-option of women” shall be substntuted

. (2) f01 sub-sectwn (3), the followmg sub-secnons shall be 3 '*su . ted,
namely - . R bstltn

: 3 Among the elected fembers of every panchayat there sha]l ‘be,

Fag’ nearly as may be, thirty  per centtepresentation for, women and if sufficient
number of women are not elected to that extent in any panchayat, thé ~Panchayat
. may co-opt such number of ‘women as members as may be .necessary o ensure
that there is thirty per cent representatxon for women in that panehayat

Prowded that no-woman shall be ~co-opted as a mémber’ under 'this
sub-section unless. her name. appears in the electoral roll for the - pamhayat and R
she has completed twenty-one years of age : . o .

Provided further that no woman shall be co-opted asa ‘member under

this sub-section unless she has aptitude for rural development and posscssos such
other quallﬁcatlons as may be presorxbed

(A Group) 1V- 2 Ex (343‘—-2
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Amendment

of section 17,

- Amendment

of section 23.

Amendment
of section 24,

Amendmeat
of section 28.

Provided also that for the purpose of reckoning the number of women
to be co-opted under this sub-section as members, the number of women belong-
ing to Scheduled Castes and Scheduled Tribes - elected to a panchayat shall also be
taken into account. Co

(3-A) Every co-opted member shall, have “all the "rights; poWers. and-
privileges of an elected member. ”’; '

() in sub-section (4)—

. (a) for the expression “sub-sections (1) and (3)”, the - expression
“sub-section (1)” shall be substituted ; - o ‘

A (b) for the expression “Scheduled Castes, Scheduled Tribes or
women’t’;dthe expression “Scheduled Castes and Scheduled Tribes” shall be
substituted. . , . , 7

5. In §ectionv 17 of the principal Act, ~—
(1) in sub-section (3),~

() in clause (a), for the words “an elected inember;’, the words “an
elected or co-opted member” shall be substituted ;

(ii) in clause (b), for the words “elected” occurring in two places, the
words “elected or co-opted” shall be substituted ; - , ‘

(2) after sub-section (4), the following sub~§ecti<;n shall be added, namely :—
“5 Evei'y woman co-opted under sub-section (3) of section 15, shall

hold office only for such period for which she would have been entitled to hold
office, if she had been elected at an ordinary election or at a joasual election,

as the case may be.”.
6. In section 23 of the principal Act, —

(1) in sub-section (1), for the words “qualified for election”, the words
“qualified for ‘election or co-option” shall be substituted ;

(2) in sub-section (2), for the words *before or after an election”, the words .,
“before or after an election or co-option” shall be substituted.

7. In section 24 of the principal Act, after the words “in' any election to
which this Act applies”, ihe words “or from being co-opted as -a member of a
panchayat or panchayat union council” shall be inserted.

8. In éection 25 of the principal Act;—

(1)4. in sub-section (1), for the words ‘‘disqualified for election”, the words
“disqualified fo: election or co-option™ shall be substituted ;

(2) in sub-section (1-A), for the words ‘‘disqualified for election”, the

‘words “disqualificd for election or co-option” shall be substituted ;

(3) in sub-section (2), inthe opening paragraph, for the portion beginning

‘with the words “A person” and ending with the words “he is”, the following

shall be substituted, namely:— ‘
“A person shall be disqualified—

(@) for ‘electi_on as a member if, at the last date for filing of ‘nomination
or at the date of election, or - v B

: (ii) for being vco-opted as a member if at the date of co-option
e is”. ‘ : 2
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9. In section 27 of the principal Act, in sub-section (1),— AmendnEnt
(1) for the words “he shall be restored to office for such portion of the

period for which he was elected”, the words “such person shall be restored to

office for such portion of the period for which such person  was elected or

co-opted” - shall be - substituted ; ‘ :

(2) for the words “any person elected”, the words “any per'son’ “elected
or co-opted” shall be substituted. : . »

10.-n section 28 of the principal Act, in sub-section (1), for the words “who m;dzs ]
* has heen elected 38 a member of a panchayat”, the words “who has been elected of *
co-opted as a member of a panchayat” shall be substituted.

11, In seation 178 of the principal Act, in sub-seation (2),10.1 clause (iii); the A?;%fg;‘%g’
following olause shall be substituted, namely:— '

“ (iii) as ta the period within which thz\i)anchayat tnay eo-qpﬁ women of
. the. period within which the panchdyst wnion council may co-opt women and
* members of the Scheduled Castes and Scheduled Tribes ; 7.

", - (By order of the Goyerno;ﬂ )

P.. JEYASINGH PETER,
Secretary to Gdvernment, Low Department.,

3 W T T e - i b e e e—— e
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. nmm AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, M’A,QRAS s
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The tollowing Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 12th June 1992 and is hereby published for

weneral information 1—
ACT No. 27 OF 1992,
A del further to wmend the Tamil Nadu Panchayats Acl, 1958,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-third Year of the Republie of India as follows :—

1. (1) This Act may be ('allcd the Tamil Nadu Panchayats (Amendment) Sh:;td 'ﬁ;mmm’

Aet, 1992, ment

(2) It shall come into force on the lst day of July 1992. ~

Wl Nadu 2. In section 115 of the Tamil Nadu Panchayats Act, 1958 (hereinafter A’;‘:;?:e"f’ud
;& {&CXXV referred to as the principal Aet),— )
i (1) in sub-section (1), for the expression “ a local cess at the rate of 45
naye paise on every rupec of land revenue ”, the expression “ a local cess at -
the rate of one rupee on every rupee of land revenue ” shail he substituted ;

(2) in sub-section (4),—
(i) in clause (a), for the words “ a sum representing four-ninths of
the proceeds 7, the words “ a sum representing twenty per cent of the proceeds
shall be substituted ; :

(i) for clauses (b) and (c), the following clause shall be substituted,
namely :—

: | “(b) Out of the proceeds of the local cess collected in every pan-
- chayat development block, u .um representing seventy-five per cent of the said
. proceeds shall be credited to the town pampchayat fund and the village pan-

chayat fund in such proportion as may be determined by the Government.”.

3. In section 116 of the principal Aet, for the words * shall not excced m’;’f“i‘&?g; M

two rupees and fifty paise on every rupee of land revenue ”, the words “ shall 116. €
not be less than five rupees and not more than ten rupces on every rupee of o
land revenue ” shall he substituted. b

4. In section 136 of the principal Aect, in clause (i), for the words ‘fourT
ninths 7, the words “ twenty per cent” shall be substituted.

Amendment of
section 136,

(By order of the Governor.)

.

MD. ISMAIL,
Secretar_/ lo Government, Law Depa)lment
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